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The Lok Sabha mcet at’

Eleven of the Clock

— e, it

[MR. SPEAKER i the Chair]

ot vm PRI feg @ Atgw
weizg, faara &1 4723 gt aar
122 & S A H 7

(EqFATH ]

Y gEd fagrdl arwgay @ megs
VTN, 9 I FITNE ¥ [IEIW
ZAT R S TATEIF & GFAAd WIATE |
qat fgagfedr 41 agi ?

sit vws FRIT Teg @ F@i 9w
viezgfg  ared g o

GRELIE }

DR. SUBRAMANIAM SWAMY .
Sir. the Government should make a

’

statement telling us about the passen-
Zers. )

7Y AAITW L geger wgiay,
SHAT AZIT ATEIT FIHFT &Y THAT 2 1
qaT ANIF 47T vET 21 G fedfs
GIFTT F T8¢ HIAT F1fgU

GRERIE

PROF. K.K. TEWARY : Sir, this
is a very serious matter, It brings
out many things. This incident has
brouuht out many things. It has ex-
posed the Opposition people, This
has exposed them because they say that
Pakistan has peaceful intentions.

DR. SUBRAMANIAM SWAMY :
Sir, our first concern should be the
sefety of the passengers. Then anything
clse can come.

SHRI ATAL BIHARI VAJPAYEE :
Sir, the House should be given an op-
portunity to discuss this.

PROF. K.K. TEWARY : Sir,
they are saying that everything is
peaceful in Punjab. They are deman-
ding withdrawal of the Armed forces
from there. They are claiming that
Pakistan has got peaceful intentions.
Sir, they have got a definite hand in
this. Sir, the opposition stands condem-
ned and exposed.

ot T gL fag : g S waar
g3l &, THE I H 130

(swaumm)

WrqeT WEEW : WAl HEEq &)
W1 AN 3q T T 4

SHRI ATAL BIHARI VAJPAYEE :
If you cannot prevent hijackings from
‘Chindigarh, then get out, You blamed
Dr. Farooq Abdullah, for hijacking.
Now who is to be blamed ?

. SHRI SATYASADHAN CHAKRA-
BORTY : You demanded the resigna-
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tion of Dr, Farooq Abdullah. What
are you going te do now ?

SHRI CHANDRAJIT YADAV :
Sir, this is an area of the Air Force.
Who is responsible for that ? Govern-
ment is responsible for that. This
shows they have been playing politics
without caring for the security.

weas wElIW AL YT IAF)
gAw, as a1 7 FAT A7 A )

"IHIT ANAA 3T : geqEl  HEIZT,
AT Aglag A &g 83 3@ a ¥
FAIA 3 |

ot gzw fagidt amadt ;o meger
w@au, g TEATT |IHAT g1 W
anindf agf @1 Fgg o A FTA
Sa¥ § ga%) g¥ fasar ) zaF  ary
¥ g9 qrAqar gigy g 1 Afwa faard
ST T arg § uaAifa &1 gy ay
F+g §'g Ay Fara faar srgnr )

SHRI SATYASADHAN CHA-
KRABORTY : The Government has

lost the moral authority te rule this
country.

(Interryptions)

st T FAre fag o AET ey
FIFIT &1 gfegwr & 2ar wifzo

( auamwr)

HEqR WHIT : F1E AT 30T AAY
g1 ag 2l 3 |

.

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : SIR,

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Are you going to tell us
that you are going to resign ?

(Interruptions)

MR. SPEAKER : I allowed him
1o say something, _ ' .
H1q AZ1 gAAT TG &1 F IAF

aT1 3T §
(saa91A )

s /A A QI gReT §
ety qraar g, fetweg fafaeet &7
A3 AT TR0 )

(auaam)

SHRI KHURSHEED ALAM
KHAN : Sir, at the moment we have
been able to collect some very sketchy
sort of information and 1 would be
able to give a detatled statement in
the afternoon because as soon as the
Question Hour is over, I will go to the
control room and get in touch with
Lahore and find all the details. But
in the mcanwile whatever unconfirmed
details are available [ am going to
share with the hon, Members.

Flight No. 1C—42I
Boeing aircraft,

(VT/EFX)

Flight path—Delhi to Srinagar via
Chandigarh and Jammu.

Aircraft took off from Delhi at
0615 hours and from Chandigarh at
0735 hours.

Aircraft hijacked after overflying
Jammu froemy  where it proceeded to
Lahoreg,

Present location at 0930 hours—
75 miles north of Lahore. Aircraft
landing at Labore at 0950 hours,
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First information of hijacking received
at 0835 hours by Air Traffic Control
Delhi, from Indian Air Force Move-
ment Control. -

Number of passengers on board--86

Break-up not yet known—4i
passengers  boarded aircrafts  at
Chandigarh

Names of Captain and crew :

Captain : Capt. V.K. Mechta

Co-piot : Capt. B.L. Ghadi

Aircraft hostesses : Miss A Singh
Urwashi Sambal.

Total number of crew on board—b

Indentity of hijackers, their num-
bers and weapons on board not yet
known,

Identity of VIP on board if any,
not yet known.

Demands monitored by IAF. One
helicopter is flying over Amritsar at
3000 ft. and one Air Force Fighter at
9000 ft.

First message at 1008 hours : Hi-
jackers are members of Khalistan
Federation and they want aircraft to
be re-fueled immediately te proceed to
USA. Mr. Malawar Khan is the leader
of the hijackers.

At 1009 hours hijackers threatened
Pak authorities that if aircraft not re-
fueted immediately, they will blow up
the aircraft.

At 1012 hours hijakers have threa-
tened that if re-fueling not done im-
mediately, they will kill one passenger
after 15 minutes,

At 1017 hours hijackers have
given some medicine to the pilot and
co-pilot both of whom are said to be
UNCONSCious.

At 1020
on board.

hours—12 hijackers

At 1023 hours onc hijackers is him-
self a pilot and he will fly the air-
craft to USA. They also want to meet
the carlier hijackers still in Pakistan.

The doors of the aircraft are still
closed.

SHRI RAM VILAS PASWAN :
We want to censure the Government.
You alloew a censure motion on this.

({nterruptions)

SHRI HARIKESH BAHADUR :
Sir, what is your ruling ? The Govern-
ment must resign, '

SHRI RAM VILAS PASWAN :
Are you going (o allow a censure
motion ? (Urterruptions), Are you
going to allow a censure motion on it?
({nterruptions). Why not ? I have
given a censure motion against the
Government. Is it going (o be
allowed ?

a7 TH q¥aeY d WIHT ST F47
&, B FAAT HEI § |

Wt Tor AR feg o |9, AW
AEAITAT HAAT &, 5T 9 AT oA
sfaq @ fqq - (smawms) - qiqe)
wfSa 9T § |

ot gfewm agrge g8 fR1g at
gadffz qee frarga: -

{(sqagm™ )
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& wnare fag : g3, ag A A
faagfedY & arg gar gar 937 & A
7@ 9T wfa g

(=@aera )

it Tiw fadwa @R o909
HIAE WITF THId &I ST I & ar
#EY T, g AFHIL AEAL

(saa=m )

SHRI SATYASADHAN CHA-
KRABORTY : Let me emphasise
that the Government has not got the
moral authority to rule this country
What is it that they are doing at the
Centre ? The  whole security has
failed.

The Defence Minister is sitting
here. What  are you doing 7
{Interruptions). How will you justify
your existcnee to the people ? It is
better that you resign.

MR. SPEAKER : Let the statemen?
gome.

sit wAivm ey ;& qraAar qrgar
g f Far faaglier & fag fasmzig
zaik fedm  fafaeze &, 3497 ag
Faadzry agy g

(saa=ra)

Greges  WERY : TATH QHRqIEY
fafas gmifdY & geet &, fedg &
Teg T AEY

SHRI SATYASADHAN CHAKRA-
BORTY : Panjab is under Central
Government rule and virtually it is
onder military rule. They are also
responsible.

Ovral Answers 8

MR. SPEAKER : We shall huv:
a statement.

sit TR faarg argam : ga Saar
128 § & Mma g9 fags qv feesaq
F41 TATT AZT HIAT AMEI

(smayra)

weaer agtad : ¥z a1 faar e¥zfz
nr IZra -

st TR fasr@ qreaw ;. wi9d
@170 Fg @19 & faar, a9% g 917
"7 737 9133 &

What more do you want 7 Do you
want to declare the whole country as a
terrorist country ?

st UXT FHR fag . wreaay, ag
126 @ Fy fq=qay &1 937 § AT
ga Ml w1 I F fFT FTFER T4
qaTS FT LI g 471 TG !

( aaaam)

CORAL ANSWERS TO QUESTIONS
Youth Hostel Near Chilka Lake

¥457. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
plate

(a) whether State Governmient of
Orissa have sent a proposal to the
Central Government for establishment
of a youth hostel near the famous
Chilka lake; and

(b) if so, the steps taken in this
regard ?
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THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION(SHRI KHURSHEED
ALAM KHAN) : (a) Yes, Sir,

(b) The proposal for construction
of a Youth Hostel at Barkul on Chilka
Lake has been included in the Draft
Seventh Plan of th: D:partment of
Tourism and will b: taken up subject
to availability of funds and inter-se-
priority,

SHRIMATI JAYANTI PATNAIK :
Chilka is the biggest brackish water
lake in the country and is very w:ll
known for its brauty, its bird sanctaary
and its green hills, In the course of
discussion of the Central Working
Group on Tourism it was indicated that
they would include these two units i.e.
Barkul at Chilka and Bhavneshwar. The
hon. Minister ia reply to my QJuestion
has said :

““The proposal for construction
of a Youth Hostel at Barkul on
Chilka Lake has been included in
the Draft Seventh Plaa of the
Department of Tourism and will
be taken up subject to availability
of funds and inter-se-priority.”’

The Minister has kept quiet and has
not replied to part (b) of my question.
In view of the fact that Chilka has got
its importance of tourist attraction:
Orissa does not have youth hostel
except one at Puri, will the Minister
consider that this proposil should be
taken up on priority basis and funds be
provided and work be taken up during
this financial year.

SHRI. KHURSHEED ALAM
KHAN : I have just now mentioned that
at the moment there are eighteen youth
hostels in the various States and nine
Yyouth hostels are being constructed in
the remaining States. Our first yriority
is that there should be one youth hostet
in each State, Unless we provide one
youth hostel in ecach State, it will be
difficult for us to provide a second

BHADRA 2, 1906 (SAKA)
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youth hostel in Orissa. In Orissa there
is alieady a youth hostel Puri. |
said in my earlier statement—Wwe have.
included Orissa for a second youth
hostel. But surely it will all depend on
the allocation of funds available. for the
construction of youth hostels in the
country in Seventh plan.

SHRIMATI JAYANT] PATNAIK
In some States there are more than one
hostel. Will the remaining youth hostels
proposed by the State Government be
included in the Seventh Plan? If so,
will the funds be provided ? If not, why
our claim for six youth hostels should
not b: taken, in view of the -fact that
there are much less hostels in the Orissa
State ?

SHRI KHURSHEED ALAM
KHAN : Sir, I have made it very clear
that first we are providing one youth
hostel in cach State and once we have
provided one vouth hostel in each State.
We will certainly see that those States
where the hostel demand will be more
and the utilisation of those hostel facili-
tics is more, are given priority,

SHRT AR, MALLU : I would like
to know from the hon. Minister, what
are the norms fixed for the establish-
ment of youth hostels all over the
country? 1Is it bzcause of the lakes or
population or any other reason ? What
are the proposals submitted by the
Government of Andhra Pradesh in this
regard becaunse there are a good numbér
of lakes in Andhra Pradesh also ? If
fakes are not th: norms, then what are
the norms fixed for construction of
vouth hestels ?

SHRI KHURSHEED ALAM
KHAN : The norms are very simple.
The youth hostels are provided for the
movement and use of the youth. Youtk
arc travelling from one State 10 an-
other State, Naturally, we have to
provide the youth hostels in all the
States including Andhra Pradesh.
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DR. KRUPASINDHU BHOI : Mr,
Speaker, Sir, I would like te remind
the hon. Minister of the speech made
by our Prime Minister in the National
Enviroamental Commission which was
held 10 years back and she had given
much more importance _te Chilka lake,
1 would like to put one guestion to the
hon. Minister, He was telling, due to
shortage of funds, we are not able to
provide youth hostels and other facili-
ties. Can he tell us, what s the total
amount of allecation made for his
Ministry during the last two years and
whether all the money has been spent
or has not been spent 7 1 want to know
this informatton categorically, although
Ministry is Jooking at Orissa in a step-
motherly way.

SHRI KHURSHEED ALAM
KHAN : Sir, | would like te assure the
hon. Member that Orissa has got its
morse than due share and whatever the
amount was allocated for the building
of the youth hostel,,,

DR. KRUPASINDHU BHOI: What
is the total allocation ?

SHRI KHURSHEED ALAM
KHAN : The total allocation to the
whole Ministry was only Rs, 25 crores.
We have nutilised major portion of
allocation. Sin¢e this is the last year of
the plan, we are going to utilise it.

As far as the chilka Lake is con-
cerned, we think that we have 10 do
something for Chilka Lake in totality,
Therefore, we have asked the Town
and Country Planning Department to
conduct a comprenehsive survey of the
Chilka Lake in order to provide nece.
ssary facilities and attraction at Chilka
Lake so that the Chilka Lake becomes
a vely important tourist attraction
centre.

LKER : At least, I com-
an Chakraborty to

AN CHAKRA-
* Chilka Lake
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is famous for fishing. So, let the hostel
be completed.

4

SHRI KHURSHEED ALAM
KHAN . But unfortunately in Chilka
Lake by using fishing boats, the birds
are disturbed,

Panic Among Villagers of Andhra
Prad~sh Due to Bursting Sound of Dy-

namit ¢ with Minor Farthquakes

*458. SHRI] G. NARSIMHA
REDDY : Wil the Minister  of
TOURISM AND ClVIL AVIATION be
pleased to state : '

(a) whether Government are aware
that for the last two months daily once
or twice a big sound like dynamite burst
is coming with minor earthquakes im
villages Bijjur, Kothal Gaen, Badul
Goan eof Madhol Tehsil, District Adila-
bad, Andhra Pradesh and walls and
roofs of certain houses have developed
sracks;

(b) if so, whether this has created
panic amongst the villagers and they
are confused whether (o stay or to
vacate the villages; '

"(c) if so, whether any team of ex-
perts has been sent to study the sit-
wation, if so, the outcome thereof;

(dy if not, whether Government
propose to study the situation to as~
certain whether there is any danger to
the life and property of those villagers;
and

(¢) whether Government propose to

.get vacated those villages immediately

after paying suitable compensation te
them.

THE MINISTER OF STATE OF
THE MINISTERY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) to (e) A
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statement és laid on the table of the
Sabha.

Statement
(a) Yes, Sir.

(b) There is understandable anxiely
tn the minds of the people regarding
their stay ir the villages.

(¢) On the request of the Collector,
Adilabad, the Director, National Geo-
physical Research Institute had deputed
a team of scientists to the area. The
preliminary results of tremors from one
or two increased to 10 or more in the
fater half of July, 1984. Frequency
has decreased in August 1984.

(d) and (e) The arca lies in the seis-
mic zone | where major earthquakes are
not expected. The present level of
minor seismic activity according to the
assessment of the scientists of the
National Geophysical Research Instit-
ute is not likely to pose a danger to
the lives and property of these villagers,
There is no proposal to get these vil-
lages vacated.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, how does this question
go to the Ministry of Tourism and Civil
Avation ? It is regarding  bursting
sound of dynamite with minor earth-
quaks. How can he answer these
things?

SHRI G. NARSIMHA REDDY :
Mr. Speaker, Sir, I would request you
to protcct me in this case. My object
in-asking this.question is this. Earlier,
I'had asked the Ministry of Science and
Technology so that they would .be able
to find out some reasons and protect
the villagers in my district Adilabad.
Unfartunately, this Question has been
diverted to the Ministry of Tourism and
Civil Awvitation, Before I ask my
supplementaries, I would request thc
hon. Minister not to consider the area
@s tourist attraction.

BHADRA 2, 1906 (SAKA)
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MR. SPEAKER : I hope this ques-
tion has not been hijaucked.

SHRI G. NARSIMHA REDDY :
It has been hijacked at one place. Any-
way, with your help, T will retrieve it.
Sir part (2) of my Question reads :

““whether Government are aware
that for the last two months
daily once or twice a big sound
like dynamite burst is coming
with minor eartkquakes in vil-
fages Bijjur, Kothal Gaon, Badul
Gaon of Madhol Tehsil, District
Adilabad, Andhra Pradesh and
walls and roofs of certain houses
bhave developed cracks;™

To this, the answer is, Yes, Sir.

Now, in reply to part (e) of my
Question, *‘whether Government pro-
pose to get vacated those villages
immediately after paying suitable com-
pensation to them', the answer is,
<¢_..is not likely to pose a danger to the
lives and property of these villagers.”’

In the first instance, he agrees that
the houses in thos= villag:s are getting
cracked and that the propzlry is being
destroyed and, in the end, he says that
no destruction is likely to occur to the
property. I do not know which part
of the answer | should take anrd then
put my supplementary.

SHRI KHURSHEED ALAM
KHAN : It is a fact that thke villages
Bijjur, Kothat Gaon, Badul Gaon of
Madhol Tehsil, District Adilabad, have
been experiencing these minor tremors
for the last two months, particularly,
in July and August. ‘Therefore, the
Director, National Gesophysical Resc-
arch Institute under the Council of
Scientific and Industrial Research de-
puted a team of scientists to assess the
situation. They set up four temporary
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seismological stations té study the tre-
mors at Badulgaon, Chatta, Bhainsa
and Toron. The tremor of Junme 23
was felt for two seconds only as recor-
ded by the Secismological Observatory
at Hyderabad. The frequency increase
was noted in July but it decreased in
August, According to the Director, no
major earthquake is expected in this
region and there is r.o need for a long-
term observation. The data collec-
teg is being analysed and the fimal
report may take about a month’s
time. As per the preliminary investi-
gation of teremor’s they are of
minor intensity and no harm is likely
to be caused such tremors are attri-
buted to the slippage of rocks across
the zone of weakness and the cx-
plossion sound is attributed to the
occurrence of termors at a very shallow
depth.

SHRI G. NARASIMHA REDDY :
1 have lost my first supplementry.
1 have personally been to the villages.
Every day, once or twice, suddenly a
very big sound like dynamiie burst
comes with minor earthquake. In the
villages, they do not have RCC con-
struction. These are small houses and
they get shatiered. In the night, the
people cannot slcep on account of
this. The walls of their houses have
already got cracked, as the hon, Minister
himself admits.

Another interesting thing 1s  this,
These people are agriculturists, small
farmers, When he ploughs with a
pair of bullocks, just two-three minutes
befare the burst comes, the catite would
not move an inch and would behave as if
there is tension and, after two-three
minutes the burst comes and, when
the burst is over, the cattle starts
moving, I have been there perscnally
and learnt it. 1 would only like to
request the hon. Minister to get the
whole thing studied in detail and
assure the people of those villages
in my district that if intensity in-
creases even a little by which the
houses might start collapsing, then
he will get the whole thing surveyed
and get those villages vacated, the
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villagers sent to safe places, by paying
suitable compensation.

MR, SPEAKER : Animals secem
to be morc intelligent.

SHRI G, NARSIMHA REDDY :
You being an agriculturist, you know
they are wiser than u-,

SHRI KHURSHEED ALAM
KHAN : 1 have already mentioned
that four temporary seismological
stations were set up only for making the
observation and situdy. The Director
has already stated in his preliminary
report that there is no danger to the
lives and property, At the same time,
they have said that within a month’s
time, they will be able to submit a
final report. Naturally, on the basis
of the final report alone further action
will be taken.

SHRI G, NARSIMHA REDDY :
My question is not answercd. I have
only said that the intensity of the earth-
quake increases to a stage where the
houses may start collapsing and if the
people find it impossible to stay in
those villages, will the hon. Minister
assures the House that under such
circumstances the villagers will be
vacated to a safer place by paying
suitable compensation ?  This is my
first question,

- SHRI KHURSHEED ALAM
KHAN ; We will c¢ross the bridge
when we reach it !

SHRI SUNIL MAITRA : What
is the intensity on the richter scale ?

SHRI KHURSHEED ALAM
KHAN : Two point something.

(Interruptions)

SHRI G. NARSIMHA REDDY
Recently a very big irrigation project
called Shri Ramsagar project has come
up in thatg area. Last year, the tank
was full, the water was flowing to
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its full capacity and we had also
floods. Most of the people believe
that it is due to the storage huge of huge
quantity of water in that big irriga-
tion project. such type of tremor and
earthquake is coming. If that belief
is found to be correct in the course
of the survey, then, I would request
the Minister of Planning to provide
sufficient funds in the Plan for (hosc
villages to be vacated because the tre-
more has started coming from the new
irrigation projcct.

SHRI KHURSHEED ALAM
KHAN : The tremor does not appeaf
10 be attributable to this Dam be-
cause it is located at a distance of
about 20-30 KM and the scientists have
come to this conclusion that this is a
normal happing. The trémor has been
taking place due to the slippage of
the rock, But surely &t all dependcs
upen the final report.

Tourist Office s Abroad

*459, SHRI NAVIN RAVANI:
Will the Minigster of TOURISM AND
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CIVIL AVIATION be pleased to
state :

(a) the number of tourist offices
functioning abroad and the names of
the countries where these are function-

ing ,

{(by the annual expeanditure invoi-
ved in maintaining these offices ;

(c) the extent to which these are
helpful in promoting tourist industry ;

(d) whether there is any proposal

to oper more such offices abroad ;
and

(e) if so, the names of these places
and the time by which these will be
opened ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR.
SHEED ALAM KHAN) : (a)to (¢

A statement is laid on the Table of the
House.

Statement

{a) U.S.A.
1. New York
2. <Chicago

3. Los Angeles

CANADA

4, Toronte

UIK\

5. London

SWITZERLAND

6. Geneva ; -

ONE MAN OFFICE

1. Washington

2. San Francisce
3. Miami
4. Dallas
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FRANCE One man QOffice

7. Paris

WEST GERMANY
8. Frankfurt
BELGIUM

% Brussels

SWEDEN-

10. Stockhoimn

FFALY .

11. Milac

AUSTRIA

12, Vienna.

AUSTRALIA

18. Sydney 5, Melbourne

i4. SINGAPORE-

JAPAN

15. Tokyo' £ Thaka

1. KUWAIT 7. Dubai
THAILAKD" 3. Kathmandu (Nepaf)

17. Bangkok
MALAYSIA:

These Tourist offices will stard
functioning as soon as officer?
are posted,

18. Kulaa Lumpur

GRYLON: 5

18% Colotgbo- 4
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(b) During tkRe year 1983-84 an
expenditure of Rs. 381.27 lakhs was
incurred on the maintenance of Tourist
Office abroad.

(c) Overseas Tourist Offices are
engaged in promotion of tourist traflic
from abroad in coordination with
various scgments of tourist industry.
The foreign exchange earnings during
the year 1981-82 were of the order of
Rs. 1063.9 crores, The foreign ex-
change earnings are estimated (o have
further grown by about 6% during the
year 1982-83,

(d)y Not at present.

(e) Does not arise.

SHRI NAVIN RAVANI: in his
reply, the hon, Minister has given the
total amount of the expenditure. I
would like to know from the hon.
Minister whether the expenditure incur-
red on individual offices is commen-
surate with the earning f{rom the
tourists ftom the place where the offices
arc loacated. Some of the offices opened
have not been very helpful in attracting
~ the tourists. In view of this, are there
proposals to close some of the offices ?

More and more tourists from East
Africa an and West Indies are attrac-
ted to visit India. Why have we not
been able to open the offices in both
the countries uptil now 7 I would like
to know the answer this answer to
this question from the hon. Minister,

SHRI KHURSHEED ALAM KHAN:

In the first instance, 1 would like 10
mention for the information of the hon.
Member that our 17 offices and &
one man offices which are located all
over the world are doing useful work
now It is obvious from the fact
that while in 1952-53 only a little over
26,000 tourists came to this country,
in 1983 the tourists who came to this
country numbered 1.3 million: Actually,
the contribution of our officers abroad is
responsible for attracting so many tou-
rists to this country.
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As regards the opening of the new
Offices, we will examine at the proper
time whether the people of those ¢oun-
tries are interested in visiting our country
and we will do the meedful.

SHRI NAVINRA VANTI;: I would like
to know whether any special training is
imparted to 'the persons posted to
those offices. Is any Cadre being crea-
ted for this category of posts and, if
so, what is the method of recruitment
and is there aoy agency for theé re-
cruitment ? - v

SHRI KHURSHEED ALAMKHAN:
All the officers who are posted abroad
are  well-conversant with  tourism,
They are alse given training. Theyare
supposed to go on a familiarisation
tour of the country and acquaint them-
selves with the people and be conver-
sant with their history, cuture and
all other features of that country so
that they would be in a position 1o
provide all the necessary information
10 the intending tourists and answer
all th:ir queries.

DR. KARAN SINGH : The
{ourism breakthrough in the late Six-
tics was achieved very largely by a
coordination of the activities of our
overseas tourist offices and the Air
India offices. Coming to these offices
that the hon. Minister has mentioned,
19 offices and 8 one man offices. I
would like him to tell the House as
to what is the exact relationship bet-
ween the tourist offices and the Air
India offices abroad, because they are
also part of the Tourism Ministry
infrastructure, and whether they are
being fully utilised. This is par¢
(a).

Part (b) is, one of the most im-
portant avenues of tourism now is
ethnic tourism. The overseas Indians
are very much interested in coming
back to India. But I notice that
those areas where there are big con-
centrations of oversecas Indians like



23 Oral Answers

East . Africa, the caribbean, Fiji and
M tius do not seem to figure at
all this list.

Would the hon. Minister shed
light on these two points ?

$HRI KHURSHEED ALAM
KHAN : 1 quite agree that the hon.
Member had a very lopg innings in
this* Ministry and he is conversant with
all fhe details. The operational scheme
of which he was the author has been
in operation since then. In fact.
the only thing which 1 have done
and whichI am doing is, I am re-
viewing the scheme in order to
epsure that all the objectives which
were outlined in. this scheme have
been achived, because Tourism and
Air India are collaborating in a very
close manner and their collaboration
has resulted in bringing more tourists
to this country. Tourism has bene-
fited and at the same time Air India
seats have also becn filled.

As regards enthnic toursists, wc
are very conscious about this, and it
is for this reason only that we ex-
tended our services to Capada and
we are also trying to cxtend our
services to other places where the
ethnic people are available. The
Jargest pumber is in U.K. and we arc
getting more than 120,000 pcople
every year from U K. to this country.

SHRI DAULAT SINH JI JADEJA:
After the release of the film on
Mahatma Gandhi, the interest of tou-
rists to come to India has been much
greater than ever before. May I know
from the hon. Minister what steps are
being taken to develop the infrastruc-
tural facilities for this type of tourists
coming into India and more so, to
places like porbandar and Ahmedabad 7

SHRI KHURSHEED ALAM
KHAN : No doubt, itis a fact that
a lot of people have been interested
in coming to India after secing the
*Gandhi’ film Therefore.. we have
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made special efforts by printing spacial
literature, by bringing out with a
special brochure and by giving a spe-
cial publicity to attract more people
to the land of Mahitmia Gandhi and
not to any particular region,

SHRI CHANDRAIJIT YADAV :
The hon, Minister’s aaswers was not
very correct when he said - that, be-
cause of these offices abroad, most of
the tourists are coming to India.
There are relly other attractions for
coming to India like our ancient
culture, our civilization, historical
monuments and so many other things.
I want to know whether the Minister
has this information that some of
oua tourist offices abroad have brought
this to the noticc of our Government
that we are opening more 5-star hotels
and are catering only to the posh
tourists and that for the middle
class tourists from abroad, for the
low income group tourists from abroad,
who are very much interested in
coming to India, there is not enough
accommodation. For exampl:, in
Khajuraho, we have only 5-star hotels.
Many people go there and they want
to spend a day there, but they havse
necessarily to stay in 5-star hotels
even though they do not like to
spend that much money. Also, people
of Indian origin from Jamaica, Trini-
dad and Mauritius are very much
interested in coming to India, but
we do not have any office in those
countries, May know whether, keep-
ing these in view the hon.
Minister will take certain steps in these
directions ?

SHRI KHURSHEED ALAM

KHAN : I would again like to re-

iteratc that these officcs have made
a lot of contribution in motivating
people to come to this country, It is
not a fact that they are not doing
any useful work. They have done it.
I think more than once in this very
House 1 have refuted that the tourism
in this country i a five-star culture.
Very few hotels are actually of 5-star
category and that too are mostly loca-
ted in the metropolitan cities. The
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rest ' of the approved tourist hotel
rooms in this country, which are
about 38,000, are mostly | to 4 star
hotels and naturally people have to
select the type of hotles where they
want to stay. It dzpznds upon their
pocket. and on their budget, But
there has been no such complaint that
India has' been providing only 5 star
hotels and no other hotels. [In fact in

certain places there has been a demand

for construction of more 5-star hotels.
‘For ipstance, in Bombay there is a
persistent demand for more S-star hotels
but we are trying to encourage 4 and
3 star and 2 star hotels.

MR SPEAKER : Shri Nityananda
Misra ...

Shri Chandra

Bhal Mani Tewari..

Prof. Madhu
Dandavate.

PROF. MADHU DANDAVATE :
Question No, 462,

SHRI1 KHURSHEED ALAM
KHAN : To-day you will aot give me
any respite.

PROF. MADHU DANDAVATE :
You sit down, I will reply.

SHRI KHURSHEED ALAM
XKHAN : That I used to do when you
werc Railway Minister,

Enadequate Number of Aircraft Available
With ladian Aiclines

*462. PROF. MADHU DANA-
VATE : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether the existing strength
of the aircrafts available with the
Indian Airlines is inadequate for the
close circuit air traffic ?
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(b) if so, whether it is a fact that
even if one or two aircrafts develop
some mechanical defects, lot of air
traffic is disrupted ; and

(cy if so, the steps proposed to
remove these constraints on the air
traffic ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR.
SHEED ALAM KHAN) : (a) to (¢) :
A statement is laid on the Table of the
House.

Statement

(a) The existing @eet of .Indiam
Airlines is adequate to meet its
operational requirements at  present.
Some spare capacity has been provided
at Dclhi, Bombay, Calcutta and Madras
to provide rolief in case of em-*r-
gencies,

(b) Since Indian Airlines operalcs
more than one service with the same
aircraft, the grounding of an aircraft
does lead to disruption of some
services.

(c) Indian Airlines proposes to
increase its aircraft capacity by acquiring
12 Boeing 757 aircraft during the period
1985-87.

PROF MADHU DANDAVATE:
In part (a)of the reply the hon. Ministec
says 3

““The existing ficct of Indian Air-
lines is adequate to meet its
operational requircmeats  at
present.”

This 1s only a gqualitative answer.
I would like to know from him whether
he would be able to quantify the
capacity and tell us what exactly
are the capacity need so as to cover
puactually all the flights of the Indiaa
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Airlines to various airports and after
having stated what exactly is the re-
quirement and the capacity, 1 would
also like to know what is the capacity
available in terms of the number of
aircraft and whether there is any gap
between the two.

SHR1 KHRURSHEED ALAM
KHAN : To-day we have 54 aircraft

of wvarious types-Airbuses, Boeings
747, BS 748 and F 27...

PROF. MADHU DANDAVATE :
Why don’t you start from the first what
are the capacity needs ?

SHR1I KHURSHEED ALAM
KHAN : At the moment the aircraft
we have arc actually meeting the re-
quirements. But the problem arises
‘only when any aircraft is grounded.
No, doubt owmr aircraft are utilised at
least for 2-3 trips in various routes.
-But when an aircraft is grounded or
when there s a primary delay, then
the consequential delays take place.
This is the problem. These days oficn
we get a telephone call at the airport
that a bomb has been placed and insuch
cases, it ts mandatory for ws to of fioad
the passengers as also the luggage and
search the aircraft and then only let
the aircraft go. This takes 3-4 hours
in case of airbuses and about 2-3
hours in case of Boeing 737. I know
in view of the cxpending demand
which i3 about 10Y%, per annum, we
need additionul aircrafts and thercfore,
the Indian Airlincs has already taken
a decision to add 12 more aircrafi-
Boeing 757 to its fleet.

PROF. MADHU DANDAVATE :
Without casting any aspeision on the
‘Minister, you will admit that since he
says that 12 - additional aircraft are

necessary, the present capacity is
not adequale at all:,,,

MR. SPEAKER : He has also
mentioned a 10, increase in the
demand.
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PROF. MADHU DANDAVATE .
He should keep in mind the growth in
demand when he gives the capacity
requirements. '

My second supplementary is: if
you {feel that by and 1large the
presen' capacity is fairly adequate, as
you have statcd earlier, in that case,
why is it that we are going in fora
third airline in which we are allow-
ing certain privale airline companies
to run flights from certain airports to
certain other airports, Why it is allowed?
At least you are planning that now.
That is one azspzet. Secondly—I hope
you will take it in a lighte vein—have
you come aciQss a very interesting car-
toon by Laxman in the Times of India
in which he has stated :

‘The Indian Airlines regrets O
announce a slight delay in the
departure of Flight No. 186 and,
therefore, all passengers are re-
quested to go back to the Lounge,
They will be served the brcak-
fast at 8-30 A.M, Lunch at
10’ clock and Dinner at 8 P.M,

Does it represent the reality ?

SHRI KHURSHEED ALAM
KHAN : Sir, I know Mr. Laxman. He
is a very good cartoonist, - I have also
seen some very good cartoon of his
when a ‘railway accident took place
some time back when you were the

Railway Ministcr and when you were
on this side.

This expansion will take care of the
replaccment and addition. And, as 1
gsaid, the growth ratc upto now is 10%
in the domestic airline.  Therefore,
keeping this in view, we have decided
to acquire these aircraft for expansion
and for replacement in the next five
years, ([Initerruptions) To the best of
my knowlcdge—1 will have to check up
this—no private airline was operating—
1 do net think so. There was onc pri-
vate person operating from Bombay to
Sharjah. You will be glad to know
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that first when I took over charge, I
cancelled his licence.

PROF. MADHU DANQAVATE -
From Bombay to Ratnagiri there was
an airliner. Have you heard the name
of Ratnagiri, my constituency ?

SHRI KHURSHEED ALAM
KHAN . I have heard the mame of
Ratnagiri. I have also heard the name
of Prof. Dandavate. But, [ have not
heard if there was anything going on
about the private airline operation.

MR, SPEAKER : I also take cogni-
‘sance of this. Mr. Thevar.

SHRI K. MAYATHEVAR ; May {
know from the hon. Minister what is
the reason for the delay ir the arrival
and departure of various aircraft thro-
ughout the country? Sir, on the 20th of
last Monday, one Airbus No_, IC440 left
Madras and arrived at the Hyderabad
Airport at 7 A.M. The time for its stay
was only for 40 minutes. But, we were
Forced to stay inside the aircraft upte
3-45 AM. May be, because of VIP.

(Interruptions)

MR. SPEAKER : You zre noi
serious about the question.

SHRI K, MAYATHEVAR : Wiil
the hon Minister tell me what is the
rveason for the defay ?

MR. SPEAKER : Mr. Halder. Mr.
Thevar, please be relevant. You wild
please sit down, Disallowed.

(Interrupiions)**
Not allowed.
Shri Halder.
{Imerruptions)

MR. SPEAKER : Are you anm hof.
Member of this Homse of something
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else ? I have already said it is irrele-
vant, Please sit down. Mr. Mayathevar,
will you please sit down ? Will you lisfen
to me? 1 have not allowed your

question. I am worried about you and
your health,

SHRI KHURSHEED ALAM
KHAN : Sir, I have not listened to the

question. Will the hon. Member re-
peat it ?

(fnrerruptions)

SHRIK, MAYATHEVAR : What
is the reascon for the delay of the air-
craft ? Was it to prevent the national
feaders from attending the national
conference ?

' nlerruptions)

SHRI ATAL BIHARI VAJPAYEE :
Sir, the hon. Minister wanted the
question to be repeated although it was
not necessary. Although. the questior
has been repeated vet the reply has not
been coming.

Wt uw fesra qraam: fer &
WL &47 A, I 7AAT0 FfF€ 1 A9
IR § TATTC o

(wm)
ey AW : w4 gy fed)
Haiag A § sW@a g1 98¢ f*
FES &
|14 I A w1 % gt § wrfaa
" @ T9d W #97 1§ et
i1
o Tw faare wRaw 91w OF
FYwTT A w0 @ sqwrar F fa&
sui fear 0 ,

WvqR AERY ;4T fEET &7 9

(emerary)
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SHRI KHURSHEED ALAM
KHAN : Sir, I have already mentioned
that when we get a telephone call about
the bomb scare then it is mandatery for
us to offi-load the passengers and ulso
off-load the Juggage. The aircraft is
checked and only when we are sure
about the safety of the passengers we
allow it to fly again.

(Interruptions)

MR. SPEAKER : Mr. Mayathevar,
you are supposed to be an honourable
Member of ihe Parliament of India,

(Interruptionz)

SHRI KRISHNA CHANDRA
HALDEAR : Sir, the hon, Minister has
stated in his statement that the existing
fleet of the Indian Airlines is adequate to
meet its operational requirements at
present. But the hon, colleague Prof.
Madhu Dandavate has proved that the
fleet is inadequate. The time-schedule
for the different air-route is also impor-
tant for the air passengers. Calcutta is
a gateway for the Eastern and North-
Eastern regions from the tourist point'
of view, The number of passengers
travelling by air from Delhi to Calcutta
and vice versa have also increased now.
The Airbus timing is also required to
be rescheduled. If it starts at 8.30AM
from Delhi instead of 9-30 AM and at
7.0 PM. instead of 5«15 PM.at Calcutta,
then the passenger traffic will be more
and the wut#lisation capacity will also
be more. 1 weould like to know from
the hon. Minister whether he would
consider re-scheduling of the Airbus
timing both at Calcutra and at Delhi se
that the air traffic is mere c¢onveniens
to the passengers,

SHR1T KHURSHEED ALAM
KHAN : Sir, it i3 a suggestion for our
sonsideratiom.

SHRI HARIKESH BAHADUR ¢
The hon. Minister has said that he is
going to inmcrease the number of air-
grafte in the fleet. I would like to know
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from the hon. Minister whether he
would provide a direct aircraft to go to
Kathmandu via Gorakhpur so that-the
probiems of air passengers from Gorakh-
pur may bq selved. -

MR. SPEAKER : It is a good sug-
gestion,

SHRI KHURSHEED ALAM
KHAN : It is a suggestion for ¢onsi-
deration.

AAGT-HIAT I § DAY
fadteng aw agrr

*463. s, fagar gwidt aaray
3q1 q@zw T Aame  fawEa g3 ag
T FT F97 Fd fF

(%) zar axw1T 71 fam fadly-
TR A F AN F AIAT 9T FIR-
FI2T ITA &1 ) GqIg § a9 QI
qAAT § USEATT F qITH F1 ghaey
F fug fadleny a5 agiv &1 e

(@) a1 UsT GIFI T UNEIH
& Waqzr M fadlens F a9
c@ifagarat” aig & arg oF garg 9gy
F1 fantg fFar g; ol

() afs gf, @Y #91 BT *7
fagiz g9 eqiq F1 wAWT H A3
F¢ HIT faeadl-TaqR-Fler I17 T
Wraargr-faaleie a% ag F1 ¢ 7

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) No, Sir:
Chittorgarh is in close proximity of
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Udaipur which is well connected by air
with Bombay/Delhi/Jaipur and Jodhpur.

(b) According to the information
maintained by the Directorate General
of Civil Aviation, there is no air-s'rip
at Soniyana.

(c) Does not arise,

st, fqer  gAI  WaAEd
W, aH)g weger oY, # @37 HIET §
fagew axar =gnr f& @e® sa-
Yazx waa fafasr wfaad € gm0
quie: 9T § 1 agi 9¢ 0¥ [T 99
g i A faalas wx & @ AT
598 q g% 7T AT ¢ 4 § fA¥ga

HTAT ATEAT 6 ATTHI CFT  FHFL AT

fF feedll ¥ AT WX F2Y7 § Fi2l
Srar & gg QI avE |IEr  Sar g o
o @ AT gHFT §F  QAI(HF A
fae\3ag § wig fgar st o @gd
wegl 2 fedlear &gum g
Fralt wad § aw A1 2 1 TEF1 qFed
T A ¥ guny & fwq ag sga &
F=dr ¢ {6 gawl vae afaqg & asr
ST | §AH FI1E TAHITT UFEIT AGS
Zar g H1i1T ug freq 9. g &r aat
gd g s@fag & w1 & ¥ gy
g fF 9gl 72 g7 3T O q A
g1 arar fgdy g€ ¥ OF s 41
qizd & AW ¥ IAITA & fqo Far
o719 TEF 9T T AT fF3ET agzEy F1
3717 & foq @ gfaar w1 F1a7 79
F oA & Qi ?

SHRI KHURSHEED ALAM
KHAN : We rcalise the importance of
Chittorgarh and therefore we have also
decided to prepare a Master Plan for

the development of <Chittorgarh. At
the moment, Chittorgarh is very con-

veniently served from Udaipur and this

will continue for sometime till we are
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in a position to build up the infrastruc-
ture at Chittorgarh.

st fawer s gwanw
giaqa gead A, fqdisag wix Wa-
131, &1 gey feediaz gedargy § Wi
q19 gy oF aY gusEdraw qfvar § 51X
zazr tfagrfas 4T § | 4T (Fafq &
T UFT-HTE  FHIET AF  RQO 3, GG
9 aYg /A WIWr WA §1 SAH!
fqalgng 9% d&r € ar a1 fessa
AT 7 4T O§EAC AT 3F I W
aqiar ?

SHRI KHURSHEED ALAM
KHAN : This is entirely a different
route and it would not be possible to
connect Kota and Chittorgarh and, in
fact, that, there is no connection bet-
ween these two places,

SHRI SATISH AGARWAL : As a
sequence of the various schemes for the
expansion of air services connecting
different towns in the country, has the
hon, Ministry any plan to connect the
world famous bird sanctuary Bharatpur,
as also Chittor, Ajmer,  and
Taisalmer. These are very important
tourist centres and many tourists are
going to th:se places. Is there any
master plan er programme {0 connect
these important tourist centres of
Rajarthan with Boeing and other aijr-
crafts ?

MR. SPEAKER : I would add onc
more name, Ganganagar.

SHRI KHURSHEED ALAM
KHAN : I do not think, it will be a
very wise step on my part to take the
aircrafis to the bird sanctuary, but Jai-
salmer and Bikaner are very much in
our mind, and as soon as we are able
to build up the necessary infrastructure
and we have the equipment, we would

_ certainly look into this question.
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st 17 ay aui : qAAT FogY
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g ] 1 3@ WM AN eI 3 )

SHRI KHURSHEED ALAM
KHAN : I quite realise the importance
of Udaipur. We arc very keen about
the security arrangements. The X-ray
machines have been ordered and as soon
as they arrive, We would be installing
them at the various airports. As regards
the night landing facility, the problem
is that Udaipur is surrounded by high
bills and unless we provide the special
lighting arrangements on these hills, the
night landing facility would not be very
effeotive. The hills are being surveyed
and we are lhinking of providing the
lights on these hills. Regarding the
regular services, surely we would like
that the services should operate
regularly.

SHRI M. M. LAWRENCE : Keraia
is one of the beautiful States in India
and Cochin, specially my constituency
1dukki, is one of the beautiful spots
for tourism development. Bird sanctuary
is also there. In view of this will the
Government consider to start a direct
flight from Cochin to Dethi 7 When
Shri A P Sharma was the Aviation
Minister, he had promised to start one
such direct flight from Delhi to Cochin
and back, Will the hon. Minister
consider to start a direct flight from
Cochin to Delhi, especially due to the
fact that hundreds  of passengers
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are cxperiencing difficulties
due to not getting okay tickets from
Bombay, Bangalore or Madras to come
to Delhi ?

SHRI KHURSHEED ALAM KHAN:
Regarding direct service between Delhi
and Cochin, we will examine it and
depending upon the volume of traffic
offering it will be considered. As
regards the confirmation of tickets, [
know that for the time being there is
some difficulty. But the Indian Airlines
are now installing up their own compu-
ter system, which is under trial and as
soon as it starts functioning and is in
operation, this difficulty of confirmation
or delav in confirmation will be minimi-
sced.

MR. SPEAKER : Question hour is

over,

WRITTEN ANSWERS TO QUESTION~

Ope'ning of Branches of ICICI in Orissa

*400 SHRI NITYANAND MISRA :

Will the Minisier of FINANCE be pleased

Lo state : .

(a) the names of the All India fin-
ancial instiutions which have established
their branches in Orlssa;

(b) whether the Industrial Credit &
Investment Corporation of India hae
not opened its branches in Onissa;

(¢) it so, the reasons therefor’
and

(d) the steps taken to astablish the
branches of ICICI in Orissa 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI!
JANARDHANA POOJARY) :(a)Accor-
ding to available information, the
following All India financial institutions
have branch offices in Orissa;
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(i) Industrial Development Bank of
India

(ii) Industrial Finance Corporation
of India

(iii) Life Insurance Corporaticr of
India

(iv) General lnsurance Corporation of
India

(b) There is no branch office of the
Industrial Credit & Investmznt Corpo-
ration of India (ICICI) in Qrissa;

(c) aad (d} ICICI's organisational
structure does not provide for Branch
offices. Thera arc four regional offices
located at Bombay, Calcutta, Madras
and Delhi. These regional offices cater
to all the projects falling within their
respective regions,

The regional office at Calcutia has
jurisdiction over the Eastern Region
camprising Bihar, Orissa, Sikkim, West
Bengal, Assam and other North East-
ern States. According to ICICI the
regional offices have bcen functioning
effectively and thereforc ICICI does
not consider it necessary to open small
branch offices in each State.

Payment of Customs Duty at the State
Bank of India

*461. SHRI CHANDRA BHAL
MANI TEWARI : Will the Minister of
FINANCE be pleased to state :

(a) whether the Collector of Customs,
Delhi as received complaints that
the State Bank of India, Delhi
does not accept huge amounts
in cash towards payment of customs
duty;

(b) whether the Collector of Cus-

toms, Delhi does not give credit for duty

paid by Demand Draft of other natio-
nalised banks immediately but insists on
payment to be made in the State Bank
only;

- {c) whether Government are aware
Of the hardship and harassment caused
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to the duty payers on this account;
and

(d) if so, the steps Govenment have
taken to give relief to the duty payers
in this regard particularly in view of
the fact that the Collectors of the
Custom at other places give immediate
credit for drafts issued by other nation-
alised banks ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
5. M. KRISANA) : (a) No, Sir

{b) At Delhi, Credit for papment
by Demand Drafts are given only after
the proceeds are realised. Collections
are done at State Bank of India at Delhi
Airport, at the Central warehousing
Corpoation and in the Departmentat
Treasury of thc Collectorate. However,
instructions have now been issued teo
the Collector of Customs, Delhi to give
immediate credit in case duty is paid by
way of a Demand Draft issued on any
na'iondlised Bank. '

(cy No, Sir. No complaints oz
representations have beea received by
Government.

(d) Does not arise in view of answer
to (c) above.

Export of Mica

- *464 SHRI A. K. ROY : Will the
Minister of COMMERCE be pleased to
stage

(a) whether export of mica to the
free currency zone (western countries)
has declind in the las¢ three years, with
year-wise hreak-up;

(b) the total export of mica during
the same period;

(c) whether Government have any
plan npationalise the export trade of
mica, and
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(d) if not, the ressons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) :
(a) -The provisional figures of exports
of mica to , General Currency Area
Countries furnished by Mica Trading
Corporation of India Ltd. for the last
three financial years are as under :

AUGUST 24, 1934

Years Expots to GCA Coun-
tries

(Value in Rupees Crores)

1981-82 15.99
1982-83 " 15.25
1983-84 15.35

It will be secen that therc has been
no significant decline in mica exports
to General Currency Area Countries.

(b) According to Mica Trading
Corporation’s  provisional  estimates
the total exports of mica during the
year 1981.82, 1982-83 & 1983-84
were approximately Rs. 44 Crores,
Rs. 58 Crores and Rs. 40 Crorses re-
spectively.

(c) No Sir.

(dy Government does not consider
it necessary at this stage to change the
export policy for mica and mica
powder.

Declime im Export of Shellac and

Secdlac
*465 SHRIMATI MADHURI
SHINGH :
SHRI S. A. DORA1
SEBASTIAN :

Will the Minister of COMMERCE
be Pleased to state:
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(a) whether ihe exports of shellac

and scedlac have shown steep decline;

(b) the expected quantity of shellac
and seedlac in 1984-85 and its compa-

rison with the previous year;

(c) the reasons for decrease in
€Xports;

(d) the names of countries and

quantity of exports to them, separately:
and

(¢) the steps proposed to be taken
to increase the exports?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) to (e) The exports of
shellac and scedlac duning 1982-83 and
1983-84 showed a decline in comparison
to the exports during 1981-82 mainly on

account of crop failures during these
two years,

2. The total production of sticklac
in the country during 1984-85 is ex-
pected to be about 9,000 tonnes as
against 11 600 tonnes during 1983-84.

he equivalent guantities in terms of
shellac would ‘be 4,500 toones and
5,800 tonnes respectively.

3. Indian shellac/seedlac is expor-
ted to over 40 countries of which 5 are
regular  buyers, The quantity and
value of exports these main count-
tries during the past three years were as

under :
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Oty : Toanes
Val: Rs. lakhs
Name of the 1981-82 19082.83 1983-84
country e e ————
Oty. Val, Qty. Val. Qty. ‘Val,
U.S.A, 3801 497 983 167 802 196
U.K. 861 136 504 109 595 87
West Germany 1324 164 1227 205 1128 248
JU.S.S.R 125 20 323 54 742 177
Peopl’s Republic of 418 59 108 i8 125 30
China
Others 4171 ©90 3853 752 2402 52Q
Total : 10700 1566 7002 1305 5794 1358

4. A number of steps have been {iv) Introduction of cooperation
taken to augment the prodnction of marketing system amongst
stricklac in the country. The Forestry the lac growers so that they
Division of the Department of Agri- gel reumunerative price,
culture and <Cooperation and the Lac
D:velopment Council have been re- tw) Systematic vescarch to de-
questcd to initiate both short-term termine the causes of high
and long term mzasures. raic of insect mortality.

5. The Shellac Export Promotion ¢vi) Improving the  quality of
Council is also takinga nnmber of _brOOdI?G to provide greater
measures to increase the production lmmuptsatwn from the
and exports of shellace. These measures vagaries of weather.
include :

¢vii) Evolving a long-term for

(i) Identification of new forest SYSICMAtic: ANCrCAne of lac

arcas suitable for lac cul~ productron in the country

tivation. ' by ensuring a better vyield

¥rom the existing host trees,

iy R iné of th — brining new areas under lac

L) eVanlﬁpm;g, of t chcxlst;‘ng cultivation and encouraging

bro?: ac fargs #9 fhat .t e); increased  profuctivity by

could act as a Treservoir o growers through mass cam-
broodlac for infesting new aign
host trees. R

e Encome Tax Assessment of Seamen
{iii) Operating a scheme for dis- ,
tribution of broodlac to the *465. SHRI K.T. KOSALRAM 3
Will the Minister of FINANCE be

. growers.

pleased to state .
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(a) whether in view of the decision
taken that scamen employed on Indian
flag vessels are on par with other
Citizens and their income tax should
be deducted at source, the shipowners
are complying with this decision of tax
authorities ;

(by whether the seamen have been
given full refund or the tax deducied
at source ; and

(cy if se, how Government propose
to reconcile chis contradiction in imple-
mentation of Government decision ?

THE MINISTER OF STATE IN
- THE MINISTRY OF FINANCE (SHR!
S M. KRISHNA) : (a)y Ths Govern-
ment have not received any complaing
tlrat the shipowners i» general are not
complying with the existing instructions
on deduction of tax at source

(b) the guestion of refund of tax in
full, that too in the case of all seamen,
does pot aries .

€c) Does net arics in view of (a)
and (b) above.

Maushreoons Growth  of Leasing
Companies

*467. SHRI SANAT KUMAR
MANDAL : Wikl the Minister of
FINANCE be pleased to state :

(a) whether there has reeently
been.a mushroom growth of leasing
cempanics in the country ;

(b if so, the mumber of such com-
panies with an authorised capital of
Rs. 1 éfores and above and which of
these Belong so the Large Industrial
Houses ;

() whether several farge and
highly profitable big business houses
are planning te diversify their activities
into leasing business and mse it as a
ploy to get a tax shelter ¢
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(d) whether this Houses by fi%4t~
ing such Companies are trying to 40~
substamntizl depreciation amd save cOf
porate taxes and have the advantage ©F
*‘in house business’ ;

(e) whether this leasing business
helps the MRTP companies to increase
tarnover  withous ingcreasing  the
assels ; and

(f) the measures Government
proposes to take 1o regulaie leasing
business ? .

s

THE MINISTER OF FINANCE :
(SHRI PRANAB MUKHERIEE) :
(a) to (f) During the period Ist
April, 1984 1o 3ist July, 1984, 24
companies having authorised capital of
Rs. 1 crore and above and also having
the object, Inter alia, of leasing were
given the approvals under the Capital
issues (Control) Act, for issue of
share capital and debentures amount-
ing to Rs. 4422 crores as against
Rs. 59.81 crores to 34 such companies
during the financial year 1983.84, The
information as to which of these
companies belong to large industria)l
houses i3 being collected and will be
laid on the Fable of thg House.

Ll

Loasing companics do not enjoy any
special tax benefit not applicable to
other companies and as such use of
loasing companics as tax shelter or to
save corporale tax does not arise.
Since Joased assets are not owned by
Jessee companies, these do not form
part of its assets. Thc companies.
engaged in loasing are reulated under
the relevant laws and regulations such
as Capital Issues (Control) Act, FERA,
MRTP, Banking Regulatior Act.
ctc.

Aecqalsition of a Helicopter Fleet for
O.N.G.C.

*468 SHRI HARIKES BAHADUR:
Will the Minister of DEFENCE be
pleased to slate : '
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(a) the progress in acquisition of a
helicopter fleet for Oil and Natural Gas
Commission ;

(b) what was the need for reopen-
tng nezgotiations with the prospective
suppliers ; and

(c) how many of the prospective
suppliers have offered concessional
credit acrangements for the deal ?

THE MINISTER OF DEFENCE
(SHRI S. B. CHAVAN) : (a) to (<)
Final round of necgotiations for the
acquisition of h:licopters for the Oil
and Natural Gas Commission is
presently under way. Since the ne-
gotiations are  still continuing the
question of their reopening does not
arise.

Government of NK has offered to
cover the cost of procurement of
Westland WG-30 helicopters for the
ONGC under a grant, Government _of
France has also offered concessional
credit arrangsment for Aerospatiable
helicopters.

Security Lapses at Srinagar Ariport

*469. SHRI INDRAJIT GUPTA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether CBI investigations.
have disclosed that approximately, .

1,000 persons holding entry passes, had
unrestricied access to Srinagar airport
during the recent airbus hijacking
incident ;

{b) by ‘whom such passes were
issued and to whom ; and

{c) whetherany action has been
taken against those responsible for such
serious security lapse ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) te ©)
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The C.B.L. is conducting an investi-

gation into the hijacking incident including

the issue of security passes, Action to
be taken against those responsible for
security lapse (s} would be decided on
the results of the investigation. ’

Expansion of Peelamedu Airport, Coim-
batore, Tamil Nadu

*470. SHR!} ERA MOHAN ;
Will the Minister of TOURISM AND
CIlIVIL AVIATION be pleased to state :

(a) whether land has bzen acquired-
for the expansion of Peelamedu Airport,
Coimbatore in Tamil Nadu and the
amount allocated for completing the
expansion ; and

(b the time by which this ex-
pansion work is likely to be completed ?

THE MINISTER QF STATE OF
THE MINISTRY GF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) and {(b)
Yes, Sir, The land for extension of the
existing cumway has been .acquired.
A provisiecn of Rs, 15.00 lakhs has
been made in the Anaual Plan 1984.85
for the development of the airport The
work is likely to be cempleted in the
Scventh Plan period,

Appointment of Chairman of State Bank
of India

*471. SHRI T.S. NEGI :
SHRI SATISH AGARWAL:

Will the Minister eof FINANCE
be pleased te state :

(a) whether attention of Govern-
ment has been drawn to number of
disclosures in the ‘Cnlooker’ dated
8-22 June, 1984 comcerning the State
Bank of India;

{b) whether Government will eon-
gider its decision on appointment of
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Chairman of State Bank of Indfa iy the
light of these disclosures ; and

(c) whether Government alwo
propose to create a cell in the U ion
Public Service Commission for all top
appointments in the public setor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : ta) Yes,
Sir,

(by Appointment of Ch irman of
State Bank of India is is madc by
Central Governmen! in consultation
with Reserve Bank of India. The
appointment will be made after takirg
into accoont all relcvant factors.

(¢) There is no such proposal.

Delay in Implementation of Modernisatien
Programme of NTC Mills

*472, SHRI K, LAKKAPPA :

SHRI D.M. PUTTE
GOWDA

Will the Minister of COMMERCE
be pleased to statg :

(a) whether the cngincering con-
tracting agencies or-civil contractors
engaged by the Nationa) Tcxtile
Corporation Limited and its subsidia-
ries for carrying out jobs, under the
Approved Modernisation Programme,
have been by and large failing (o
execute contracts for dearth of regular
" payments of their bills as a result of
whiclt the entire plan for modernisation
is getting defayed :

{(b) whether most of contracts
were awarded withouat a provision for
escalation of prices which is also re-
sulting into delay in ¢cxecution of con-
tracts ; and '

(¢) if so, the facts thereof and
action being taken to provide the
existing contractors cost escalation
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including statmtory increase im prices
of steel and other steel metegials for
quickening the implementation of
modecernisation  pregrumme of various
mills partieularly those located iy
Estern Region, WUttar Pradesh and
Madhya Pradesh ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI''P,A, SANGMA) (a) No.
Sir. By and large, the implementationr
of the approved medernsation pro-
gramme for the mills under N.T.C, is
is being carried out in a phascd
manner, without delays.

(b) and (¢) The neced for a provi-
sion for price esealation in the civil con-
vracts awarded by NTC is not fcht, as
these are generally time-bound, with
the responsibility for procuring and
providing the iwo vital censtruction
materials, viz., cement and stcel,
resting with  the NTC subsidiaries.
Any increase, statutory or olhawisc.
in the costs of construgtion matcerials,
is thercfore, borane by the N1C,

As the implementation of sanctioncd
modernisation programimic for the mills
of NTC located 1m all the regions of
the country is being carried out with-
out delays, the question of making
special price  escalation provisiciy
in civil contracts for mills in the
Fastern rcegion, Uttar  Pradesh oy
Madhya Pradesh, does not arise,

Werkcers  Co-operative Sc¢heme for
Management of Mills

*473. SHRI R.L.P, VYERMA :
Will the Minister of COMMERCE be:
pleased to state © »

(a) the textile units in the coun-
sry which are already entrusted to
+workers cooperatives’ for management
apd which are expected to be handed
over to the workers for running ;

(b) whether Government are con-
sidering to  exlend the concept of
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sworkers cooperative’ to
Cotton Mills Co. Ltd.,;

swadeshi

{c) ifso, the details thereof ; and

(d) the details of ‘workers- co-
operative scheme’ and the policy of
Government in this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHR] P.A, SANGMA): (a) Accord-
ing to available information no cotton
textile unit has been entrusted to
‘workers cooperatives’ for management.
There is at present no proposal under
consideration for handing over any
particular unit to the workers for its
management.

{b) At present there is no pro-
posal .under consideration to hand
over Swadeshi Cotton Mills to ‘workers
cooperative’.

«c) Does not arise.

(d) No ‘workers cooperative
scheme’ has been finaliscd so far.

Revision of Pay Scales ‘in Departmen-
talised Accounts Organisation

"

*474, SHRI M. ARUNACHALAM: -

Will the Minister of FINANCE be
pleased to state :

(a) whether the Controller Gene-
ral of Accounts, Ministry of Finance has
sent a proposal regarding revision of
pay scales of his organisation ; émd

(b) if so: details of the proposals
and action taken in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M, KRISHNA) (a) Yes, Sir.

(b) The proposals envisaged - re-
vision in the scales of pay of the- posts
of Pay and Accounts Officers, Junior
Accouats Officers and Junior and Senior
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Accountants and a certain percentage
of the Group ‘D’ posts, . Since the
Fourth Central Pay Commission has
already been set up by Government,
these proposals should appropriately
be considered by that Body.

Accumulation of Opium Stock

*475. SHRI KRISHNA KUMAR
GOYAL : Will the Minister . of
FINANCE be pleased to state : '

{(a) whether huge -quantity- of
opium is accumulating and  demand: for
opium in the forcign market is not
encouraging ;

(b) if so, the estimated stock of
opium at present : and

y

(c) how the Government proposg to
protect the interest of opium-growers
and rhis traditional sources of foreign
exchange earnings?

THE MINISTER OF STATE:«IN
THE MINISTRY OF FINANCE
(§, M. KRISHNA): +  .(a): ta
¢(c) The production of opium in India
is essentially export-oriented. Qur.-ex-
ports of opium during the last few years
have been as follows :—

A

Yeac Quantity in

Metric Tonnes

at 90°C

'1977-78 978
1978-79 852

1979-80 796

_ 1980-81 444
1981-82 585

1982-83 845

1983-84. S
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Due to a global over-supply of opi-
ate raw materials, Indian opium has
been facing increasing competition
from alternate raw materials, parti-
cularly, the concentrate of poppy straw.
This has resulted in the accumulation
~of huge stocks in- the Government
Factories. The estimated stock of opium
as on 31.7.1984 is 2478 Metric Tonnes
at 90° Consistence .

The Government have been cons-
trained to reduce the area licenced for
poppy cultivation in the last few years
in view of the acute competition faced
in the international market and conse-
guential accumulation of large stocks
of opium in our factories, Howevcr,
to safeguard the interest of opium
growers, the reduction in the area has
been brought about in a gradual manner
by applying percentage cuts om the
holdings of individual cultivators rathcr
than de-licencing the cultivators Fur-
ther, cultivators with small holdin s
under poppy cultivation have been ex-
ermapted from such percentage cuts.

In order to make it attractive to the
buyers to make their purchases of
Indian opium, the export price of opium
has been reduced from time to time and
incentive rebates have also becn offercd.

The matter regarding accumulation
of stocks has also been taken up in the
ternational for a and the socio-econo-
mic significance of opium production in
the poppy growing region has been force
fully projected therein by Indian dele-
gations over the years.

- The Indian dclegations to the U.N.
Commission on Narcotic Drugs have
been successful in getting certain reso-
lutions passed which enjoin upon the
various importing countries to support
the traditional producers of opiate raw
materials viz. India and Turkey and call
upon the new producer countries te
restric their production mainly to meet
their domestic requircments.

With the cfforts of the Indian dele-
gation, a project entitled, ‘‘Reduction
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of excessive stocks of licit opiate raw
materials’’ has also b2en includzd in
the United Nations Basic Five Yecar

Programme of Action for the bennium
1984.85,

The matter is also under constant
review for appropriatc action.

Arms Training to Customs Staff to
Tackle Gangs of Smugglers

*476 SHRI AROUN SETHI : Will
the Minister of FINANCE be pleased to

sate i —

(a) wheth.r there is any proposal
under consideration of Goverament to
give arsms training to the Customs staff
by the Police to tackle armed smugglers
along the bordzrs and other sensitive
arcas: and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S M. KRISHNA) : (a) and (b) Training
in the handling and use of fire-arms is
imparted to the newly recruited officers
of the Indian Customs and Central
Excise Services, Group ‘A’ during their
probationary. period and Inspectors of
Central Excise as a part of their Indu-
ction Training Programme. The train-
ing in respect of Group ‘A’ probation-
ers is organised by the Staff College
attached to the Directorate of Train-
ing, New Delhi and to the Inspectors of
Central Excise by the four Regional
Training Institutes located at Delhi,
Bombay, Calcutta and Madras. The
arms training at these places is given
with the assistance of local Police
authorities.

In addition, arms training is also
organised by the Collectorate/Customs
Houses to executive staff of Customs
and Central Excise on a selective basis
and in batches, according to require-
ments and subject to availability of the
requisite facilities.
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Plan of Modernisation of N.T.C. Mills

*477. SHRI BALAKRISHNA WAS-
NIK : Will the Minister of COMM-
ERCE to be pleased to state :

(a) whether the approved plan of
modernisation of N T.C. mill; con-
trolled by the subsidiary located in
Calcutta, has not yet been fully imple-
mented due to dearth of funds and/or
diversion of modernisation funds to
other accounts;

(b) whether large number of tenders
were invited earlier for civil construction
works as part of modernisation pro-
gramme for various units of NTC
{WBABO) Ltd. and were not decided
Tor award of contract,

(c) if so, the fact thereof and the
reasons for delay in implcmentation of
modernisation programme to rcjuvenate
the mills in Eastern Region; and

(d) the efforts being made to im-
mediately implement the both existing
projects and other projects under app-
roved modernisation programmes?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR{
P A. SANGMA) : (a) The implemen-
tation of the approved plan of moderni-
sation for the units umder NTC
{WBABQ) is by and targe, progressing
in a phased mauncr, Of the totat
amount of Rs. 56.19 crores sanctioned
for the purpose by NTC/Financial
Institulions, the mills under this subsi-
diary corporation have already received
apd iastalled machinery to the tuame of
about Rs. 31 crores.

{#) All such tenders, except one,
have been finalised.

{c) Does not arise.

(d) It is expected that the remain-
ing modernisation schemes will be im-
plemented fully by the end of the Sixth
‘Five Year Plan period, subject to finan-
cialconstraints. Management at the
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subsidiary level is also being streng-
thened for better management of the
available resources.

Differences Between India and U.S.A.
or Global Financial amsd Mouetary
Issues

*478. SHRI MADHAVRAO SCI-
NDIA : Will the Minister of FINANCE
be pleased to s'ate ;

(a) whether differences between India
and U.S.A on global flpancial and
monetary issues continued to persist
even after several rounds of talks during
US Vice-President Mr. George Bush’'s
visit te New Delhi in mid-may this
year;

(b) if so, the dctails of the differe-
nces of the differences between the two
countries which could not ba. r-.solvcd
and

{c) how Tfar, the differences were
resolved as a result of these talks. and
whether USA agreed to increase the US
share to IDA-7 replenishment, if so, to
what extent ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a)
to (c) There are continuing differences
in our perceptions and those of the:
United States en global firancial and
monetary issues such as for example the
need to convere an iaternational com-
ference on money and finunce for '
development and the reed to accelerate
the flow of finance on congessionat
terms to developing countries. The
size of the IDA.7 reolenishment has
been settled at § 9 billion, with a U.S.
share of § 2.25 billien, and as per the
information available with the Govern-
ment there is as yet no change in the
U.S. position on this issue. ’

Study en Spreading sut Oper.mons of
Mo Dewell

4577. SHRI K. PRADHANI : Wili
the Minister of TOURISM AND CIlVIL
AVIATION be pleased to state :
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(a) whether MoDowell and Com-
panies are'planning to extend the fran-
chising system - traditional in the soft
drinks industry to restaurants and
have a dozen of the Americanised resta-
urants serving dressed up fare in all the
majar, cities by end 1985;

(b) if so, whether Government have
studied the impact of these spreading
out operations of McDowells on the
ITDC hotels and restaurants in various
parts of the country its outcome and
how Goverment propose to meet this
competition; and

(© if no.l, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) M/s, Mo-
Dowell through the sister concern.
M/s. Phipson & Co., have started a
fast-food restaorant in New Delhi. They
intend to open two more outlets—in
Bombay and Delhi—within next two
years, after evaluating thc results of
theit New Delhi restaurant,

(b) and (c) No study about the im-
pact of spreading out operations of Mo
Dowell' on ITDC hotels and restaurants
has been conducted. - However, M/s.
MoDwowell.is providing fast food services
while ITDC is operating hotels of eco-
nomy ¢lass to 5-Star deluxe with resta-
uramts offering different cuisine within
these hotels. . ITDC also operates a
few restaurants at Agra, New Delhi,
Kosi and: Mallapiiram_, The services
provided by ITDC hotels/restaarants
and that of the restaurants of MoDowel}
are mot considercd comparable,

Recommendations of Wage Revision
, Committee

4578. SHRI A. NEELALOHI-
THADASAN NADAR : Will the Mini-
ster of TOURISM AND CIVIL AVI-
ATION be pleased to state :

(a) the main recothmendations of

the Wage Revision ‘Committee during
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regime of previous Government regard-
ing promotions and higher grades for
1TDC Staff.

(b) the reasons for not giving such
promotions and higher grades to the
gradners of Kovalam ITDC Hotel,

(c) whether Governme=nt propose to

take steps to give higher grades to them;
and

(d) if so, the details thercof?

THE MINISTER Oi- STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION(SHRI KHURSHEED
ALAM KHAN : (a) The main recom-
mendations of the Wuge Review  Com-
mittee were automatic clevation to higher
grades on completion of prescribed
length of service for a majority ol
catégories of staff including gardners.
The Committee also made a provision
for promotion through selection to
higher grades.

(b) Eligibl: gurdners working in
TDC’s Kovalam Hotel fulfilltng re-

quisite conditions have been placed in
higher grades.

(c) and (d) Do not arise.
Construction of New Serais

4579. PROF. NARAIN CHAND
PARASHAR : Will the MINISTER
OF TOURISM AND CIVIL AVIATION
BE PLEASED TO STATE : (a) Whether
the Yatri Avas Vikas Samiti has chalked
out any plan for the construction of new
Serais and the completion of the cons-
truction work on the existing projects
during the current financial year ;

(b) If so, the details of ‘he projects
target for completion and the new works
to be taken up or proposed to be taken
up for construction during the year
1984 —85 State-wise ; and

(c) Whether it would be ensured
that all works targeted for completion
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during the Sixth Five Year Plan are com- _

pleted as per schedule 7

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND

CIVIL AVIATION (SHRI KHURSHEED

ALAM KHAN) : (a) Yes, Sir.

(b) and (¢) Two yatrika projects viz,
at Chitrakoot (Madhya pradesh) and
Amarkantak (Madhya pradesh), have
already been completed. Work is In
progress at three projects located at
Vrindaban (Uttar Pradesh), Kampil
(Uttar Pradesh), and Bidar (Karnataka).
All cfforts are being made to complete
these projects in 1984 —85, i.c. during
the Sixth Plan period.

The new proj:cts which are ready
for being taken up for construction
during 1984 - 85 are at Karaikal (Pondi-
cherry) and Puri (Orissa).

Procedure for Sanctioning Loan From
Different Banks

4580. SHRI H.N. BAHUGUNA :
Will the Minister of FINANCE be
pleased to State :

(a) the total amount of money so
far distributed out of Rs. 4500 crores
proposed to be distributed by Govern-
ment ; ‘

(b) the names of the State and the
districts in each State and quantum of
money distributed and the number of
persons who got the money ;

(c) the procedure being followed for
sanctioning a loan;

(d) the number of persons who got
the loans twice or thrice from different
banks ; and

(e) the number of employees of the
banks who were murdered for following
minimum requirements of procedures
laid down for sanctioning loans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
Hon’ble Member is presumably refer-
ring to the Integrated Rural Develop-
ment Programme (IRDP) for the benefit
of families b:low pov:rty lin:, which
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aims at assisting 1.5 crore families
during the Sixth Plamn Period with an
cutlay of Rs. 1500 crores as subsidy and
Rs. 3002 cores as loans from banks.
According to provisional figures the total
toan and subsidy disbursed under the
programme during the first four years of
the Sixth Plan pariod has beeca of thc
order of Rs. 3432 crore.

(b) Available information regarding
Statzwisz amount of term credit mobili-
sed, subsidy and number of beneficidaries
assisted is given in Annexe. District-
wise break up of this information is not
b:ing-maintained at the Central level.

(c) The b:neficiaries under the pro-
grame are identifizd by State Govern-
ments’ agencies, which also match the
viable schemes for the area with the
bzneficiaries and prepare applications
for financial assistance for consideration
by banks. After sanction of the applica-
tions by banks, concerned District Rural
D:zvelopment Agency takes action to
releasc the subsidy. As far as possible
the disbursal of the loin and subsidy is
made to the approved supplier of the
asset with the concurrence of the bene-
ficiary to cnasurc proper utilisation of
ioan.

(d) Banks finance productive and
economically viable projects and ‘there
is no bar on a p=rsen borrowing more
than once from banks. Howevs.,' for
beneficiatries under TRDP, there is a
ceiling on maxmium amount ‘6f subsidy
that can be availed by a family. Specific
instances of violation of this  criteria
may be brought to the notice of the
Governmsnt for enquiry and apprepriate
action.

(e} The Hon"ble Member is prosum-
ably referring to the unfortunate incident
in which Shri Perumal, an unemployed
youth, stabb:d an Agricultural Field
Officer of Keclalathur branch of Central
Bank of India on 28-6-84 since the said
branch had not ecatertained his loam

~wapplicatien. The incident cannot be said

to have been caused due to the minimum

procedures being followed by * Banks.™
Government is not aware of any incident

in which any bank empldyee Was Killed
for following minimum rcquiremrents of

procedure laid down for sanactioning

foans.
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The Ferny Credit mobilised subsidy utifised end mimber of beneficiaries assisted
dAuring the first four pears of Sixth Plan Periog
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Sl. Name of State Term Credit Fotal subsidy Fotal mumber of
No. U.T. Mobilised utilissd beneficiaries
1 2 3 4 5

1. Andhra Pradesh: 18984 77 | H0X67.00 6991‘1’!2*‘_
2. Assanr 155¢.66 1889.75 142527
3. Bihar 19287.66 ¥1457.13 3329248
4, Gujarati 9816.200 3518.45 579347
5. Himachat Pradosit) 3034.40¢ ¥664.51 172018
6. Haryana 3571 .94 2515,64 386238
7. Jammu & Rasbmip 1805.14 ¥292.17 17052
8. Kaspatake- 10695.2% 5756.60 $3245¢
9.. Kerala: 8913.9¢" 3685.54 425265
10. Madliya Pradesih 15119.9% ¥1198.8F $104824
11.. Mabharashtra- #7207.10¢ 7361.1% 728250
12. Masipur N A, 262.56: 20145
HB Mcmhalayes N. Aa- 159.98 19786
14, Nagalandg! N A 427,28 17373
15. Orissa: i0146.38 6706.6F 708642
16. Punjab” 5617.05° ¥535.79 321626
17. Rajasthaw $0400.27% 6880.3%5 531082
18, Siklkim N.A:, 63.42 6105
19. Famil'Nadus 19964.92 ¥1287.1% ¥162752
0. Tripura: 786.4% 473.48 40966
21.. YUttar Pradesh? 59728.3% 2'1929.42. 2737404
22, West Bengads 4815, 50¢ 3001.12 438510
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1 2 3 4 5

23. UNION TERRITORIES R

24. A & N. Islands N.A. 3.75 33e
25. Arunachal Pradesk N.A. 363.91 31583
26. Chandigarh | N.A. 2.97 Ho%K
27. D. & N. Havek 20.5% §7.87 708
28. Delhi 321.0% 156.22 4445
29. G.D. & Div 433.58 2994 23930
30. Lakshadeep ' N.A. -38.46 876
31. Mizoram’ N.A. 24295 8912
32. Pondicherry 132,22 88.7% 8654

Decision on Resolution Passed in
Central Council for Local Government
and Urbaa Development

4581, SHRI K. RAMAMURTHY :
Will the Minister of FINANCE be
pleased to state :

(a) whether any decision has beer
taken on the resolution No. 9 passed at
the 26th Meeting of the Cenatral Coun-
cil for Local Government &nd Urban
Development regarding the exe nption
of presumptive income for one resi-
deatial house from income tax; and

{b) if not, the reasens for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR{
S. M. KRISHNA) : (a) Yes, Sir. Thc
suggestion has not beea found accep-
table,

{b) Does not arise.
Functionlng of Diamond Clab in Bombsy

4582. SHRI D.S. A. SIVAPRA-
KASHAM : Will the Minister of COM-
MERCE be pleased to state :

(a) whether any Diamond Club at

Nariman Point in Bombay is function~
ing;

{by if se, when it wac started ané
by whom;

{c) whetker, the promoter of the ‘
<leb has any previeus experiemce in
<kamond trade;

(&) whether the promoter requested
Government fer an outright grant of
wupees two crores fer the club;

{e) whether Government have giver
cthe grant; and

(f)if so, whether any condition
was attached ?

THRE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
IN THE DEPARTMENT OF SUPPLY
{SHRI NIHAR RANJAN LASKAR):
§a) Government is not aware of any
suchk Diamond Club.

¢(b) to (f) Do sot arise.

Reservation for SC/ST in Transpett
Divisien ia I TDC

4583, SHRI BHEEKHABHAI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :
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(a) the total number of Asstt.- Traffic
Supervisor  belonging to Scheduled
Castes/Scheduked Tribes, working in
Trapsport Division of India Tourism
Development Corporation;

(b) the total pumber of posts which
are reserved for Scheduked Castes/Sche-
duled Tribes in the grade of Traffic
Supervisor carried forward since lass
shree ycars ;and

(cy the steps takem 10 give pro-
motion to ATS, belonging te Scheduled
Qastes[Scheduled Tribes in order to
~fulfil the backlog 7

THE MINISTER OF STATE OF
THE MINISTRY. OF TOURISM
AND CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN) : (a) to
fc) : Necessary information is being
eollected and will be laid on the table of
the Hoase.

lncomé Tax Raids on the Premises of -

Several Persons of Censtruction Com-
pany snéd a Dealer in Curios

4584. SHRI NAWAL KISHORE
SHARMA

SHRI MANOHAR LAL
SAINI :

Will the Minister of FINANCE

bc pleased to state :

(a) Whether tax evasion rurnning
into lakbs of rupees has been detected by
the Delhi unit of the imelligence wing
of imcomx Tax following raids on the
premises of several persons eonncsted
with a well-known construetisn company
and a dealar in curious and handicrafts
im the capital in the month of July,
1984 ;

(b) if se, the pariiculars vhéreof;
and

(¢) the action taken agairst the per-
sons eoncerned for concealing mceme
and evading taxes ?

AUGUST Z4, 1984
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THE MINISTER OF STATE IN
THE MINISTRY O FINANCE (SHRI
S.M, KRISHNA) : (a) to (¢) Income
Tax Deparument conducted scarches agp
the ‘permises of M/s. D.S. Construction
Co. (P) Ltd., residential premises of its
Directors and at the residence-cum~-office
permises of Shri B.K, Naulakha a decaler
in curios and handicrafts in Dclhi onp
9.5-1984. The searches resulted (n seizure
of prima facie umaccounted cash of
Rs. 1.05 lakhs and in¢riminating docu-
ments, The stock of curios etc. has been
restrained pending verificatiop. Seized
documents are under scrutiny for taking
appropriate action in the matter,

International Debis

4585, SHRI ATAL BIHARI VAJ-
PAYEE - * Will the MINISTER OF
FINANCE be pleased to state ;

(a) the toial internal debts as om
March 31, 1980 and on March 31, 1984 ;

(b) the pesition of re payment sche-
dule ; and

(cy the amount required for amnual
servicing of this total debt ?

THE MINISTER OF FINANCE
{SHRI PRANAB MUKHERIJEE) : (a)
The information s given below |

Internal debts of
Central Governmens
(Rupecs crores)

Ag on—

Jist March, 1980 : 24319

31st March, 1984
"(R.E): 50045

(by and (c) : Internaf debet of the
Government comprises market Jloans,
treasury bills, compensation and other
bonds. and . special. securities issued to
R.B. 1., and International Financial .
Instltunons. Treasarv Bills are dischar-
ged/remewed at the end of every 9} days-
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Securities issued to International finan-
cial institutions are repayable on demand
which cannot be forecast. The repay-
ments and interest payments in 1984-85.
On existing market loans and other items
of internal dcbt which have got a re-
payment schedule, as estimated in the
Budget are Rs. 621 crores and Rs, 3057
crores respectively.

Payment of Interim Relicf to Employees
of Artificial Limbs Corporation, Kanpur

4586. SHRI AJIT BAG :
SHRI M.M. LAWRENCE :

Will the Minister of FINANCE be
pleased to state :

(a) Whether Minister of State for
Finance stated in the House on 27th
April 1984 that the question of payment

of interim relief to employees of Artificial
Limbs Corporation does not arise since
the corporation is not covered by Fourth
Pay Commission :

(b) whether it was also stated by
him that interim relief was granted “to
employees of F C.I, and Central Ware-
housing Corporation since the employees
Unions of these Corporations had put
forward Industrial D.A. patitern ;

(¢) whether the High Courts of
Calcutta,Patna and Hydrabad had direc-
ted the Management of Cecntral Ware-
housing Corporation to pay intcrim relict
(o their emiployees ;

(d) whether the Central Warehou-
sing Corporation emplovees did not
propose industrial pattern of DA ; and

(e) whether Government are taking
sleps to pay Interim relief to employees
of ALIMCO, Kanpur who have been
denied ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a8) The Minister of
State for Finance stated in the House
on 27th April, 1984 that since the Public

BHADRA 2, 1906 (SAKA)
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Sector Entzrprises are not in the purview
of Pay Commission the question of grant
of interim relief to public Sector Enter-
prises merely on the basis of the orders
issued for interim relief to Government
Servants does not arise. However, no
speciffic mention of Artificial Limbs
Corporation was made in his statement.

(b) Yes ; it was also stated by him
that interim payments have been autho-
rised by the Government in respect of
non-executive cadre of F.C.I. and C.W.C.
on their agreeing to switch over to the
Industrial D.A. on a tim: bound basis.

(c) While the High Courts of Cal-
cutta, and Hydrabad had directed the
management of 'C.W _C. to pay interim
relief to their employees, no such direc-
tions have been issued by the Patna
High Court. ”

(d) According to information avail-
able with the Ministry of Finance the
employees of C.W.C. are negotiating
for a switchover to Industrial pattern
of D.A.

(e) Government is prepared to con-
sider fairly and objectively any proposal
for interim payment pending revision of
scales of pay on switch over to Indus-
trial D A. on a time bound basis on the
.. erits of each case.

Meeting of World Taxtile Exporters
Held in Karachi ia July, 1984

*4587. SHRI SATISH AGARWAL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether his attention has been
drawn to the news item captioned
“Textile Policy of West Attacked®’ in
the ‘Indian Express™ of 22 July, 1984 ;

(b) whether India participated in
the five days meeting of world textile
exporters and if so, reasons for such
participation, if not, reasons there-
for ,
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* {c¢) names of the countries which
participated .in this meeting and the
items discussed at this meecting and
the agreement or consensus specific
issue arrived at in this meeting :

(d) futurc course of action agreed
to b: adopted by th: participating
countries ;

(¢) whether any Government or
body is acting as the secretariat for
this work of textile exporting coun-
tries if so, particular and addresses of
officitals concerned ; and

() whether a copy of the buck-
ground papers of this meecting will
be laid on thz Table of the house or
made available in the Parliament
Library giving the ref:rence number
thereto ? :

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANIAN
LASKAR) : (a) Yes, Sir.

(by 1o () A delegation
of the Government of India partici-
pated in the Workshop of the Dzvelop-
ing Countries,  Exporters of Textiles
and Clothing held at Karachi op July
21-25, 1984. This Workshop, as the
carlier ones, facilited interaction against
delegations and provided an oppor-
tunity to collectively refleact on the
more important jssues of commoii
intercsts to the dev:loping countrics,
Exporters of Textiles and Clothing.

2. The following countries and
territories participated in the Work-
shop ; Argentina Bangladesh, Brazil,
Chine, Colombia, Hong Kong, India,
Indonesia, Jamaica, Republic of
Korea, Macao, Mexicao, Pakistan  Pcro,
Philippincs, Romania, Sri  Lanka,
Thailand, Turkey and Uruguay.
Director General GATT, Deputy
Director General GATT and Deputy
Secretary General UNCTAD also par-
ticipated. The issue discussed and the
eonscrsus arrived at the conclusion
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of the Workshop are contained in a
Statement entitled “Karachi Statenicnt
on International Trade in Textiles and
Clothing’®, a copy of which is
attached.

3. Pending formal setting up and

operation of the International
Textiles and Clothing Bureau, the
Informal Group of Developing

Countries, Exporters of Textiles and
Clothing has been assisted by the
UNCTAD  Sccretariat  at  Geneva.
Mr. Fclhipe Jaramillo, Geneva-based
Ambassador of Colombia has been
the Chairman of the Informal Group
since 1980,

4. There is no decision of the
participant members available to re-
lcase preparatory’ documents of the
Workshop. Therefore, the ¢‘Karachi
Statem™t’® issucd at the conclusion
of th: Workshop has been attached.

Statement

Workshop of Developing Countrizs Ex-
porter of Pexnles and Clothing. Karac.it,
Jiy 21—25, 1984,

25 July, 1984

Karachi Statement 6n International
Trade in Textiles and Clothing

Representatives of twenty countries
and territories participating in the prog-
ramme of Cooperation among Developing

Countries, Exporters of . Textiles and
Clothing met at Karachi from 21 to 25
July, 1984, to review the situation in
international trade in textiles, in-
¢luding the operation of the MFA and
to develop appropriate approaches
for implementation of the decision
of the CONTRACTING PARTIES
to GATT, meeting at Ministerial level
in November, 1982, to examine ex~
peditiously “‘...modalities of further
trade liberalization in textiles and
cloting including the possibilities for
bringing about the full application
of GATT provisions to this sector of
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trade.”’

2. The meeting was inaugurated
by Mr. A.G N. Kazi, Goverpnot of
the State Bank of Pakistan on behalf
of Mr. Ghulam Ishagq Kbhan, Fedratl
Minister for Finance, Commecrce and
Coordination with a Keynote address

which set the tone for the subsequent .

debate. The Minister emphasized
that the Group of participants in the
programme was ‘“‘linked by the common
purpose of seeking improved access to
markets of the developed industrial
nations through elimination of re-
strictive and discriminatory mecasures”’
and that it should’’ press for the
achievement™ of full adherence 1o the
principles, rules and objectives of the
GATT"”. He further emphasized that®
any attempts to expand or modify the
pirameters of the examination of
modalities of trade liberalisation in
a manner which would frustrate the
GATT framcwork and dilute the obli-
gations and rights created by it, will
have to be resisted™, In  particular,
the group will have to remain on guard
against the establishment of false
inter-linkages with other elements of
the GATT Work DProgransme. This
addres is reproduced 1n Anpex-I.

3. The meeting elected Mr. Izharul
Hagque, Secretary, Minisuy of Com-
merce, Government of Pakistap, as
Chairman and Ambassador F:lipe
Jaramillo of Colombia as Vice-Chair-
man of the Workshop,

4. Mr. Arthur Dunkel, Director
General of GATT, Mr. Alister Mo-
Intyre. Deputly Secretary General of
UNCTAD and Mr. M.GG. Mathur,
Chuirman of the GATT  Working
Party of Textiles and clothing also
attended the workship.

5. Tt was noted that while
taking the 1982 GATT decision on
textiles and clothing, the Ministers
had also undertaken to resist pro-
tectionist pressures in the formulation
and implementation of national trade
policy, to make determined cflorts
to' avoid meusures which would limit
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or distort international trade and to
pursue measures aimed at liberlizing
trade in textiles and clothing.

6. The multilateral textile regime
had consistently expanded in product
and country coverage and intensified
in the restrictive and - discriminatory

~aspects. The balance between the

interests of exporting and importing
countries which had been struck in
the MFA had become completely dis-
torted in favour of the latter group.
The multilateral disciplines pains-
takingly ncgotiated in the MFA and
s current protocol of Extension had
been largely ignored by the importing
countries which had applied now
concepts in their textile trade policies
that completely deviated from the
orginal purpose of the MFA.

7  In this process, far from recei-
ving the special treatment provided
for an Article 6 of the MFA, new
entrants, small suppliers and cotton
producing countries had also been the
target of discriminatory restrictions.
It was also notcd  that imp‘f)_rts of
wool products were still being singled
out for’ excessively restrictive. treatment
desipite the continning absence
of  Jjustifying evidence, It was
also noted that imports of wool
products were still being sing-
led out for excessively restrictive
treatment  despile the continuing
absence of justifying evidence It was
further obscrved that the most recent
restrictive mecasures had becen 1mposed
agaiast the back ground of “‘cstablished
and soundly based™ economic rccovery,
including in ihe textile and clothing
sector. in the developed countries
particularly the United States. '

8. Discussion  recent significant
developments in the international
trade in textiles, participants noted
a sharp detcrioration in adherence to
the principles enunciated in The MFA
and the 1981 protocol of Extension.
The most recent and serious -develop-
ment in this rcgard was the appli-
cation by the United States of
additional criteria for the “‘Presump-
tion of market disruption' which
rcsulted in restraints being applied en
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the basis of a unilaterally determined
automatic trigger mechanism, The
mechanism was announccd on he
16th’ December, 1983, since which date
over 100 calls for restriant had been
made against 20 developing exporters.
The production of textiles and clothing
in the US was booming and the question of
market disruption did not-arise. The
participants urged the USA to
revert to the discipline of the MFA
and to adehre strictely to it until the
expirty of the 1981 protocol of Exten-
sion in accordance with the com-
mitment undertaken in the Ministerial
Declaration and the assuranccs in
this regard given at the meeting of
the Textilies Commitltee in January,
1984 by the United States.

9. Various devices were being
nsed by protectionist intercsts in the
developed importing countries o
‘harass’ and restrict the trade of de-
veloping cxpeorting countries. Recently
thi$' tendcncy had intensified against
textiles and clothing imports already
subjeot to restraints agreements, in
violdtion of Article 9 of the MFA,
Ah'cxample of this was the proposal
for"'mew regulations on rules of origin
etc.™ for imports from MFA suppliers
into the united States. The growing
‘intensity of such harassment was
dramatically illustrated by the filing
of fiew ‘counter-vaitling duty petitions in
the  United Siates, this time against
textile and clothing imports from a
number of participating countries in-
clufing Argentina, Colombia, Indonesia,
Malaysia, Peru, Singapore, Sri Lanka,
Thailand and Turkey, news of which
was received during the course of the
meeting itself.

10, Participants  deplored the
proliferation and intensification of "re-
strictions as well as the spread of
domestic support policies which had
impeded the functioning of the auto-
nomous adjustment process, The MFA
had been used to justify measures
which frustrated its own objective of
providing a temporary breathing spacec
for the necessary structural adjustment
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to adapt to the progressive liberalization
of trade.

11. It was also noted that «“Out-
ward Processing Trade’ (OPT) should
not limit the efforts of eveloping
countries towards industrial develop-
ment and the cxpansion of mutual
trade.

12. The study prepared by the
GATT Sccretariat pursuant to  the
Ministerial Dzcision  (“Textiles &
Clothing in the World Economy™)
and that conducted by the programme
of Cooperation its2lf. (~‘The Multi-
fibre  Arrangement in Theory and
Practice’’) clearly demonstrated the
extent of protection and its negative
cffects on the economics of the de-
vcloping exporting countries. The latter
study also illustrated the fallacious
naturz of the economic concepts
upon which the regime was based
However, in the view of participants,
the GATT study failed to give adequate
treatment  to the subjecis of main
concern to the developing countries,
while including other issue outside the
scop:r of its term, of referencze. Thay
also caytioned ag:inst the establish-
ment of reference. They also cautio-
ned against the establishment of false
interlinkages with other elements of
the GATT Work Programme. The de-
vzloping exporting countries decided
to make a common statement in the
GATT Working Party outling their
views on th: GATT study.

13. It was recognised that the
commitment embodied in the relevant
decision of the GATT  Ministerial
Mecting of 1982 represented an ex-
pression of political will to climinate
the regim= of restriction and discrimi-
nation against the textile and clothing
exports of developing countries.' The
commitment to pursue concrete action
in this respect was a major test of

credibility for the GATT system in

general.

14, Against this background, the
participants agreed that their approach
to the fulfilment of the mandate of
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the GATT Ministerial Ds=claration in
the area of textiles and clothing should
be determined by the fundamentat
principles of the multilateral trading
system including

(a) Non-discrimination, i.e.

unconditional - Most-Favou-
red Nations (MFN) treat-
ment.

(b) Comparative advantage.

(c) Prohibition of quantitative

restrictions including volunitary

exporl restraints ; and

‘d) differential and more favou-
rable treatment in favour of
develeping countries.

This would necessarily involve the
elemination of concepts alien to GATT
such as ‘“‘market disruption’”  ard
selectivity.

15. Adherence to thzse principles
by developed countries would be viewed
as a contribution to the restoration af
credibility to the GATT system.

16. The participants recalled the
commitment of paragraph 7 (viii) of
the GATT Ministerial Declaration,
undcr which, during the iaterim period
before the attuinment of its objectives,
parties to the MFA would strictly
adhere to its rules.

17. The participants welcomed the
strengtheniag of the process of co-or-
dination through the establishment
of the International Bureau for Textiles
and clothing, viewing it as the for-
malization institutionalization of
the cooperation and amongst develop-
ing exporters of textiles clothing,
which bcgan in Bogota in November,
1980.

18. It was recognised that in
order to achieve its objectives, the
immediate work programme of the
Bureau should be to strengthen the
ncgotiating position of the developing
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exporting countrics through effective
coordination and technical support.
Carefully timed and well targetted
initiatives to inform public opinion
in the d:vcloped countries should also
contribute to this objective.

19. It was decided to  continue
and intensify the coordination efforts
in future and to hold the next work-
shop in Geneva before ‘the 40th
Session of ‘the GATT Contracting
Parties (November <84°. It was also
decided to hold two further work.
shops in 1985 and participants wel-
comed the offers of the Governments
of Mexico and the Republic of
Korea to host these.

20. Participants expressed their
gratiude to the Government of Islamic
Republic of Pakistan for the efficient
manner in which the Workshop had
beecn organized and the gracious
hospitality which had beed extended
to them during their stay in Karachi.

News Item Captioned ‘Missing Scientist
Mystery Deepens’

4388. SHRI TS, NEGI: Wil
the Minister of DEFENCE be pleased
1O state :

(a) whether attention of Govern-
ment has been drawn to news item
captioned *‘Missing scientist mystery
deepens, Indian Bxpress’ New Delhi of
25 March 1984 ;

(by whether a Principal Scientific
Officer, then in the Directorate of
Scientific Evaluation in the Depart-
ment of Defence Research and De-
velopment in the  letter. dated
15 September, 1979, had cautioned

_'the Defence Minister and Scientific

agdviser on the foreign collaborations
to which above rews item relates ;

tc) if so, what caution was ex- '
ercised in the matter ; and

(d) the present position of the
Project and the missing Scientist ?
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THE MINISTER OF DEFENCE
(SHRI1 S.B. CHAVAN) : (a) Yes, Sir.

(b) A Principal Scientific Officer
(since dismissed from service) had
not cautioned on the collagboration
but had accused the Decfence Research
& Development Organisation (DRDO)
for discouraging Research and De-
velopment within the country and
commilting fraud on public exchequer
by importing technology.

(c)y The import of technology was
resorted to only  in  selected arcas
as decided by experis, The paralle!}
development  indigenously was  also
ungdertaken and was constantly kept
under revicw,

(d) Development of the particular
radar is pregressing satisfactorily on
the basis of parallel developnicnts
within the country and is expected
to be completed by March, 1985.
It is undcrstood that the  missing
scientist, Shri MK Shandas is at
present employed with M/s Space
Misrowave Laboratory (SML), USA,
Disciplinary action has been initiated
in his case_

Adverse Effects of Borrowings from Asian
Development Bank

4529, SHRI DIGAMBER SINGH :
Will the Minister of FINANCE be
pleased to state ¢

(a) whethet India’s decision to
borrow from the Asian Development
Bank (ADB) has had an wnintended
if not adverse effect ;

(b) if so, the amount borrowcd
or likely te be borred and the recasons
for this advcrse attilude towards
India ;

v

S

(c) wNicther a move is alse affot
to bring in re-organisatjon of ADB and
bring in more Vice-Presidents ; aid
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(d) if so, the reasons therefore
and how far it will affect India’s
position. as the second largest subscri-
ber ADB capital ?

- THE MINISTER OF FINANCE
(SHR1 PRANAB MUKHERIEE) : (a)
The Governiment of India is not awadre
of any adverse reaction to its dccision
borrown from the Asian Dévelopment
Bank (ADB).

tb) No amount has been borrowed
from the Bank so far. The size of the
lending programme to  lndia is stild
under discussion,

(c) The management of the ADB-
18 considering some internal re-or-
ganisation, but there is no proposal
present to bring in mose Yice Presidents

(dy The re-organisation has  been
nroposed mainly to  streamline th=
functions of the existing Vice Presi-
dents, to avoid possible over-lapping.
India’s position, as the third largest
subscriber to the Bank's capitatl, will
not be affected by the proposed re-or-
ganisation.

Indian, Organisations Receiving Fands
From 1.D.R.C. Canada

4590. SHRI N.K. SHEJWALKAR :

Will the Minister of FINANCE be
pleased to state ¢

(ay whether his attention nas been
drawn to the news<item  captioned
‘Third world’s Benefactor” appeared
in the ‘Hindustan Times’ of 25 January,
1984

(b) if so, the names of the Indian
Organisations which are recciving the
foreign funds from the 1International
Development Research Centre,
Canada giving the nature of the acti-
vity funded and the total grants re-
seived in each case tiH date ;

>
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(¢c) the dztails of the 58 reszarch
proj2cts funded by IDRC ia India so
far alongwith details on each on-going
research proj:cts ; and

(d) whzther IDRC has funded any
University for reszarch projects of any
type, if so, the dctails thereof ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) :
(a) Yes Sir.

(0; and (c) Details in respect of
the projects fundzd by IDRC are con-
tained in the statzment laid on the
Table of the House. [Placed in
Libray, 5 ¢ No. LT-8704/84]"

- (d) \es Sir, The following two
Unjversitics have received grants :

(1) Maharaja Sayajirao Univer-
sities, Baroda for $1i000 for a project
on ‘Learning Disabilitics in  Early
Education’, since completed-

(2) Nagpur University, Nagpur for
$128, 100 for study on ‘Biological Post’.
management. This is an ongoing project.

In addition to the above, there are
grants to Medical Colleges affiliated (o
the Universities which have been inclu-
ded in the enclosed list,

Permanently Scconded Service Officers
Holding Group ‘A’ Posts

4591, SHRI C. CHINNASWAMY;
Will the Minister of DEFENCE by
pleased to state:

(a) Whether permanently seconded
service officers are holding group ‘A’
mosts in the DGI organisation;

(b) whether the civilian scientific
‘officers in DGI are required to render
a minimum yecars of service for becom-
ing cligible for promotion to the next
higher grade, while there are no such

BHADRA 2, 1906 {SAKXA)

Written Answers 73

requirements for permanently seconded
service officers;

(c) if reply to part (b) be in
affirmative, the reason of distinction
between two categories of officers hold-
ing the sam: group A’ posts and
working in the same organisation and
doing same duties and functions ; and

(d) how the permanently seconded
service officers holding group ‘A’ posts
are not governed by the same rules and
norms as applicable to other group ‘A’
posts in the organisation in the matter
of qualifying service in each grade,
promotion through UPSO, etc. ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DFO) : (a) to (d) Group
‘A’ Posts in the D.G.I, Organisation
are held by officers belonging to twe
different cadres, viz., Service Officers
(both permanently seconded and on
tenure) and the Civilian Scientific
Officers of the Defence Quality Assur-
ance Service (DQAS). The minimum
qualifying service for promotion to each
grade/rank and the mmode of promotion
are governed by the respective Service
Rules prescribed for the two categories
of officers.

Loss %o Aluminium Utensils Units
Owing to Ancemaly in Excise Duaty

4592, SHR1 SUSHIL BHATTA-
CHARYA : Will the Minister of
Finance be pleased to state :

«a) whether thousand of smal
and medium scale units engaged in the
manufacture of aluminium utensils in
the country have suffered a huge finan-
cial less during the past one year as 2
result of an anomaly in the excise duty

rules; and

{b) if so, whether Government are
going to provide relief to the aluminium
utensil manufacturers by removing this
anomaly in excise duty rules?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) The Government is net
aware of any serfous anomaly in the
Central Excise Duty, which could have
resulted in buge financial loss to

vapaspati is subject to voluntary price
arrangement.

The change in the wholcsale price
index of the above mentioned articles

several small scale and medium scale during 1983-84 i.e. between 26. 3, 83
manufacturers of alaminium utensils. ?:;1'3]-3'84 are given in the following
e :

(b; No excise duty is leviable on Variations iy Wholesale Price Index
utensils made of aluminium which have t1970-71 /00y  berween 26.3.1983 and
been specifically exempted urder item 31.3.1984.

68 of Central Excies Tariff. Aluminium
circles of thickness between 0 56 mm Items % change

and 2.00 mm commeonly used for —— e
manufacture of aluminium utensils are als®

wholly exemeot from excise duty when manu- 1. Petroleum crude No change
factured from duty paid cuide material oy

scrap Some representations were, 2. Petroleum products 05
however, received from the small seale

manufacturers that exsise dutly was 3. Coal 357
being demanded en the intermediate

product, ramely, aluminium  sheets 4. Electricity 12.9
which arise in the course of manufacg-

ture of aluminium circles of utensils 5 Aluminium 51
grade. The Government have since

exempted such aluminium sheets arising 6. Cement ks
in the course of menufacture of alu-

minium cireles of thickmess beilween 7. Fertilisers — 5.5

0.56 mm and 2,00 mm with effect from

. w

Ist August, 1984. 8. Paper 5%
9. Drugs & Mcdicines 8.7
Impesition ochrice Control on Articies 10, Sugar 4.8%
4593, SHRf LAKSHMAN MAL- 11, Vanaspati —0.7

LICK : Will the Minister of ¥Finance

10 st :
be pleased 1o state I oss of Revenue While Granting Doty

Concession (o Components of Fuel

(ay the names of articles on which Efficient Cars

Government have so far impesed price

trol in the country; and
control in the conatry; an 4594. SHRI DAYA RAM

o SHAKYA :
(b) the percentage of price increase
registered in inrespect of each of the SHRI ATAL BIHARIF

above articles during the year }983-84? YAJPAYEE :

Will the Minister of FINANCE be
pleased to refer to the replics given to
Unstarred Question Nos. 4450 on 23
March, 1984 regarding units imported
for Maruti Suzuki car and 9075 on 27
April, 1984 regarding customs notifi-
cation No. 6/84 and siate ;

THE MINISTER OF _FINANCE
(SHRI PRANAB MUKHERIEE) : (a)
and (b) Among the items of which
selling prices are subject to price control,
the importanat ones are: petioleumn
erude and products, coal, electricity,
aluminium, cement (levy), fertitlisers,
paper (white printihg paper), drugs,

L P
sugar (levy), and vanaspati. Of these, Covers both controlled and

uncontrolled portions,
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(a) the details on the basis of which
loss in revenue that had been worked
out while granting the duty concession
to components to be imported over a
period of five years for the manufact-
ure of fuel efficient cars of engine
capacity not exceeding 1000 cc;

(b) the particulars of each part/
component along with FOB/CIF import
value thereof taken into account while
granting duty concession giving dctails
of how the figure of Rs. 84 crores of
loss in revenue (10 times of Rs. 8.4
crores) was arrived at; and

(c) rates of duty schedule levied on
each consignment listed in reply to Un-
starred Qucstion No. 4450 giving break-
up thereof as also FOB/CIF values of
any two consignments of cars and vans
each cleared this year along with rates
and amounts of duty levied on each
consignment ? '

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) (a) and (b) The
total volume of import of components
for fuel efficient cars of engine capacity
not exceeding 1000 cc during the first
5 years was estimated to be of the
order of Rs. 71.5 crores, Taking into
account the normal rate of duty of
153% ad valorem and the cffective rate
of duty of 35% ad valorem as pre-
valent at that time, the revenue loss of
Rs. 84 crores was arrived at, Thus, it
was only the total value of imports of
components likely to be imported over
the 5 year period which was taken into
account while calculating the revenue
implication of the concession and not
the value of each part/component

{c) The information is being colle-
cted and will be laid on the Table of
the House.

Memorandum from Tamil Nadu Han¢-
leoom Weavers’ Association, Kanchee-
puram

4595. SHRI E. BALANANDAN :

Will the Minister of COMMERCE be
plecased to state : ’
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(a) whether a  memorandum was
handed over to him on 12 March, 1984
by the Tamil Nadu Handleom Weavers’
Association, Kancheepuram;

(b) the problems and suggestions
made in the said memorandum; and

(c) the steps taken by Government
to solve the problems ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) to (¢c) We do not
recollect the Tamil Nadu Handloom
Weavers Association, Kancheepuram,
having handed over the memorandum.
However, the position is being check
up and will be laid on the table of the
House.

Opening of a Regional Ofice of State
Bank of India at Siliguri

4596. SHRI ANANDA PATHAK :

Will the Minister of FINANCE be
pleased to State.

(a) Whether Government had decided
to open a regional office of State Bank
of India at Siliguri ;

(b) Whether a Regiopal Manager of
State Bank of India was posted at
Siliguri as an offcer on special duty to
look after the works of this Regional
Olfice at Stliguri ;

(c) Whether S.B.L. had issued, adver-
tisements notifying the vacancies of
posts to be filled in Regional office at
Siliguri ;

{(d) Whether the Reserve Bank of
Central Office issued permission to
S.B.1. vide letter No. 3982/353(A)-83
for opening of Regional office at
Siliguri ;

{¢) Whether his attention has been
drawn to press report stating that the
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above Regional office of S.B.I, has been
proposed to be opened at Malda instead
of Siliguri causing thereby unrest among
people of Siliguri ; and

(f) reaction of Government to the
above report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) to (f) :
State Bank of India had earlier proposed
to set up its Regional Office at Siliguri.
The Reserve Bank of India had also given
its permission. However, before this
office could be established at Siliguri,
some representations were received that
the office should, instead, be located at
Regional. The matter is now under
consideration in consultation with the
State Bank of India.

Schemes Sponsored by Postal Life [nsu-
rance Vis-A-Vis L.I.C.

4597. SHRI G.Y. KRISHNAN: Will
the Minister of FINANCE be pleased
to state .

(a) Whether some of the schemes
sponsored by the Postal l.fe Insurance
are more beneficial than the schemes of
the Life Insurance Corporation ;

(b) if so, the details thereof ; and

(c) the reasons for not adopting the
same schemes by the Life Insurance
Corporation ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(c) The Postal Life Insurance Scheme
is a departraental Scheme, catering for
limitqd categories of persons, namely,
employees of Central Government, State
Governments and  semi-Government
organisations, local funds, etc. It does-
not operate like a full-flcdged life
insurance undertaking and its admini-
stration is relatively simple.

AUGUST 24,1984

Written Answers 84

Unlike PLI, the Life Insurance
Corporation of India has been assig-
ned the responsibility of catering to the
life insurance needs of the entire com-
munity. In the process, the LIC is re-
quired to incur considerable expenditure
on development of infrastructure, as
well as procuration and scrvicing of
business. The LIC is, thercfore, not
in a position to offer the terms and
benefits provided by the PLI wunder its
plans.

Import of Agricultural Products

4598. SHRI AMARSINH RATH-
AWA : Will the Minister of COMM-
ERCE be pleased to state :

(a) the names of the agricultural
products and the quantity of each of
them imported during the last three
year, years-wise;

(b) the purchase price of each pro-
duct and the ratc at which it is being
sold;

(c) through which agency it s
being imported and disposed of; and

(d) the total amount spent on the
import of those products during the
above period ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
IN THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) :
(a) Names and quantity of agricultural
products imported are published in the
publication entitled ‘“Monthly Statistics
of the Foreign Trade of India—Vol, II
(Imports)”’, copies of which are avail-
able in Parliament Library. The publi-
shed data are available upto 1981-82 at
presént.

(b) and (c) : c.i.f. value of imports
of agricultural products is shown in the
publication as referred to in part (a).
import of a certain number of agricult-
ural products is canalised through the
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canalising agencies names of which are
shown in publication called *‘Import
& Export Policy—Vol, 1 Copies
of thisg publication are available
in Parliament Library, Imports,
distribution and  pricing of canalised
items are detetmined taking into ac®ount
various factors. Such information for
all other non-canalised agricultural
items is not available.

(d) Information is available in the
publication as referred to in part (a)
above.

Quota Policy for Export of Gariments

4599. SHRI RAMAPRASAD AHIR-
WAR : Will the Minister of COM-
MERCE be pleased to state :

(a) the particulars of Manufacturer
Exporters which were granted quota
under the Quota Policy for export of
garments this year and in each of Lhe
vears between 1980 to 1983 along with
details of number of pieces per country
category alloted each year ;

(b) the basis on which such expor-
ters were allocated quota during each
of the years under refcrence ; and

(c) the rationale of granting separate
quotas to manufacturer-exporters when
they are eligible for allocation of quotas
under other categories as well ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Ianformation is being
collected.

(b) Such manufacturer-exporters
were allocated quantities in relation to
their Past Performance during each of
the years under reference.

(¢) Tn order to encourage manufactu-
rer-exporters who have not set up manu-
lacturing facilitics, a saparate system of
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allotment has. been provided in the
Policy

Huge Loss due to Dearth of Raw Material

and Raw Cotton Under N.T.C. (WBABO)

Ltd. Calcutta :

4600. KUMARI PUSHPA DEVI
SINGH : Will the Minister of COM-
MERCE be pleased to state :

(a) where due to dearth of raw
material and raw cotton on regular basis
to the units under the National Textile
Corporation Limited, Calcutta(WBABO),
there has been huge loss due to idle
charges ;

(b) where the present management
has been failing to bring about any
mode of substantial improvement in the
management due to in-fighting amoung
directors ; and

(c) if so, the facts thereof incl;'uding
total man-days lost in each unit under
the said subsidiary’s control due to non-
availability of cotton, etc. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) The mills under
NTC (WBABO) have been incurring
losses and had to cut down their capa-
city utilisation due to inadequate supply
of raw materials and stores, irregular
and large-scale shut down of power
supply, sluggish off take of stocks, etc,

(b) No, Sir.

(c) The required information is
being collected and will be laid on the
Table of the House.

Promotions in State Trading Corporation

4601. SHRI JAGPAL SINGH :
Will the Minister of COMMERCE be
pleased to state :
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(a) whether a much junior Market-
ing Manager (Insurance) has been pro-
moted in May, 1984 by STC manage-
ment superseding 55 seniors including
seven SC/ST Managers; and

(b) if so, whether his prior per-
mission was taken in this case as re-
quired under the Home Ministry orders

before supcrseding seven SC/ST seniors
to him ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT CF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) On he retire-
ment of the previous Chief Insurancce
Manager (CMM’s pay scale) on 30-11-83,
the Insurance Manager (in Marketing
Manager’s pay scale) being the only
officer in S.T.C in MM’s pay scalc
having the requisite insurance back-
ground was intially given charge of tlic
Insurance Division and subsequently
promoted purely on ad hoc basis as
Chief Insurance Manager with effect
from 31st May, 1984. He has since
retired from the services of the Cor-
poration on 31-7-84 on atiaining the
age of superannuation. This arrange-
mecnt was made on purely ad hoc basis
in the best interest of the Corporation
for a short period of time, and, since
it was pot a regular promotion, the
question of supersession does not arise.

India a8 Major Tobacco Prodacing Country

4602. SHRI MOHANLAL PATEL.:

Will the Minister of COMMERCE be
pleased to state :

(a) whether India is one of the

major tobacco producing c¢ountrics in
the world ;

(b) the quantity and quality of to-
bacco produced in India anpually,
.quality-wise :

y

(c) whether there is a great demand
?f Indian tobacco in foreign countries,
!f $0, the named of the quality which
is being exported ;
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(d) >whether there is a declining
trend in regard to the export of to-
bacco ; and

(e) if so, the main reasonsgthereof
and the steps being taken to solve the
problem and boost the export of
tobacco in the current year and in
coming years.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Yes, Sir. India ranks
third in tobacco production in the
world.

(b) The cstimate production of
various qualities of tobacco during
1980-81 and 1981-82 was as follows :

(Oty, in million
Kgs.)

e e — s e e

QUALITY 1980-81 1981-82

Flue cured Virginia 117.0 137.7

Bidi tobacco 175.0 190.0
Natu tobacco 43.0 50.0
Chewing tobacco 85.3 85.0
Others 60.5 62.6
TOTAL 4808 5253

(¢) Yes, Sir, Indian tobacco is
exported to about 55 countries. Flue
cured virginia tobacco is the major
type of tobacco exported.

(d) There has been a marginal
decline in the exports of tobacco
during the year 1983-84 as compared
to the exports during 1982-83.

(¢) The main reasons for decline
in exports I8 reduced purchases of
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Indian tobacco by U.S.8.R. and Chiga.
The following steps were taken are
being taken to increase the exports of
tobacco :

(i) Trade delegations  were
sponsored to far East and
North African countries ;

(ii) Tobacco Board participates
in Trade Fairs in different

parts of the world.

(iii) Implementation of technical
- programmes to improve the
quality of tobacco produced.

Proposal to Introduce Price Preference for

Government Purchasing

4603. SHRI CHITTUBHAY
GAMIT : Will the Minister of
FINANCE be pleased to state :

(a) whether there is any proposal
under the consideration of Government
to reintroduce price preference for
Government purchases in favour of
public undertakings ; and

(by if details in this

regard ?

so, the

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) No, Sir.
The policy on price and purchase pre-

ference for the public sector enter-
prises was reintroduced in October,
1980. A statement giving dctails

thereof was laid on the Table of the
House in reply to Lok Sabha Starred
Question No. 486 answered om 19th
December 1980,

Seizure of Foreign Fishing Trawlers off
the Coast of Kerala

4604, SHRI DAULAT SIVIJ]
JADEJA : Will the Minister of
DEFENCE be pleased to state :
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(a) whether the Coast Guard has
scized noumerous foreign charter fish-
ing trawlers off the Coast of Kerala
in July, 1984 ;

(b) the full details of the number
of foreign charter trawlers, including
the date of seizurs, etc.

status of the
they are held

(c) the present
seized boats and where

presently ;

(d) the pames of Indian Com-
panies which have brought them to
India ; and

(e) the action being taken against
these foreign boats which have Viola-
ted regulations ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K.P. SINGH DEQO) : (a) Yes
Sir.

(b) 8 Taiwanese fishing trawlers
charterd by four Indian companies were
apprchended by the Coast Guard on
26th July, 1984 off Quilon.

{c) The trawlers are in the cus-
today of the Coast Guard at
Bombay.

(d) The following four Indian
Companies chartered these 8 fishing
trawlers :

1. Mj/s VBC Exports Pvt. Ltd.,
Hyderabad.

2. M/s G.P. Marine Products
India Pvt. Ltd., Guntur.

3. M/s Kanchauganga Sea
Foods Pvt. Ltd. Vijayawada,

4. M)]/s Golden Fisheries Ltd.,
New Delhi.

(¢) The masters of the trawlers
were released on bail of Rs. 1 Ilakh
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each, the court having ordered 1that
they would be remanded to jail im
deault. Formal complaint under
section 19 of the MZI Act, 1981 is
being filed for initiating legal procee-
dings,

TITEATT & qE1 IO A g gt
FIAFA & weawa fag 1y o
¥1 agsl

4605. =t fazgram gaaifar -
sar faw 7z aqId & FO1 F3I9 fF

(%) fafwea mg®F1 a1 2l
UIAFT 4F1 I A9 gAT F1A4%A
& g UAEAIA ¥ {20 a0 mw FY
frad ufasa agergd §;

(@) 241 USH ¥ ggefi FILqeaqr
&I 0% o7 HIT AL FIT 97T F24-
I ¥ grais =i gegage fxar
T, HT

(w) afz g, al sa1 §IFIT 7 =9
grgey # 318 Ji9 FUT G 7

faw Axraq & 99 |97 (= A4
gety) (%) dF gAT FAFA F
qraid USIAFA a5 HGFT  GgH1d)
F&1 giu fag au afgwi 51 agadr F
qvaig § 99T 8§ wiwe 3aqeq AZN 3
HHATT 4, 1982 § gHIeT 21 A1
a W w5y § o megfaa
arfafsas a8 & gag #fw afoq) &
qraeg A AiT &1 §HAT F ageAr
sfawaar 52.6 & ufaa wredtg #@%
® gHIAA 47,1 97 ) 31 A1, 1984 37
UFEGIA ST F71 giglas g7 fawra
a1 usq gfa fagmw 41 at araw]
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Legislation te Curb the Indiscriminate
Growth of Powerlooms

4606, SHRIMATI SUSEELA
GOPALAN : Will the Minister of
COMMERCE be pleased to state :

(a) whether the powerloom owners
of Tamil Nadu have obtained a stay

" order on 30th April, 1983 ugainst the

notification No CER/10/77 dated 15
April, 1977, issued by his Ministry ;

(b) whether Government are
aware that this stay will harm the in-
terests of handloom weaving indusry :

(c) whether Government are taking
steps to vacate the stay ; and

{d) whether Government  are
considering bringing legislation to curb
the indiscriminate growth of power-
lJooms and to prote¢t the interesis of
handlobms ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
IN THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) :
(a) Yes, Sir,

(b) Government are awarc of the
possibility of the stay adversely affec-
ting the interests of the handloom
weaving industry.

(c) Yes, Sir.
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(d) There is no proposal under
consideration for bringing legislation
to curb the growth of powerlooms at
present. There is, however, a proposal
for bringing a legislation for reservation
of certain verieties of fabrics for pro-
duction by the handloom sector.

Regularisation of Services of Employees
of Central Silk Board

4607, SHRI RAMAVATAR
+ SHASTRI : Will the Minister of
COMMERCE be pleased to state :

(a) whether the employees work-
ing in the Central Silk Board have
not been made p:2rmanent even after
their six to fifteen years of service in
the Board ;

(b) if so, the reasons thereof ;
and

(c¢) the action Government propose
to take for regularising their services ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P.A. SANGMA) : (a) to (c)
381 employees of the Central Silk
have already been confirmed against
the existing 422 permanent posts in the
Board. Since several institutions

BHADRA 2, 1306 (SAKA)
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functioning under the control of Central
and State Governments had been taken
over by the Central Silk Board, con-
solidated seniority list is yet to be
finalised by the Board. After finalisa-
tion of the seniority list the Board
will taken action to confirm the eli-
gible employees against the remaining
permanent posts and other posts that
may become available in due course
as a result of the conversion of
temporary posts inlo permanent ones,

Petro Dollar Investments in Industries

4608, SHRI N. DENNIS : Will
the Minister of FINANCE be plcased
(o state :

(a) whether any of Gulf countries
have offered to make big petro-dollar
investments in some of our industries;
and

(b) if so, the extent of such ofter
and the industries that will be benefited
by these investments ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE)
(a) and (b) : A statement is attached
showing the approvals accorded by
Government so far for investmznt from
the oil exporting developing countries,



96

Writtem Answers

AUGUST 24, 1984

E ] Written Answers

“yuerd
yjusmd) jo dn Buigyas ‘H'vV' N ‘reqng
-tyueld 19z n1aj
Jo dn Zuineg ulelegysg
‘A1ysnput
[10 Ioj waojie[d
aloysuQ pue 31oysyQ 1qeyg Ny
Lauey[nsuo)
JUSW)SIAU] eany
‘juswa) pue[liogd arereyeg
“I9)BAA [BIDUTIN uoueqar

"S$I19¥331) daap

(21015 ¢°1 sy) ¥/68°8C
(sdiourid u1 peaosdde)
(31042 g9 "8y xo0idde) °/0-

(syse| 0ot "s¥) %00

tsyyet €8 SY) %EtE
(syye; QI "s¥) %ST 9

(syxe| g 'sy) "{L'9C

{syxe| 'L "s¥) %op

SI3]00D) I3JeM 1qeyQ NqY

Surssadord 1B urelgey {syye| ZIT "SY) JL0b
51njoejnoewm ] £11nba udiaroj - N

Jo wyy jo a18iol jo Anuno) L1nbs DI O Jo 1udXyg

_ Ri{Ele)
©P1T wuawd)) emoy sadLer ()

‘mouyong ‘“"g-n Jo uonerodion
~152auj [einsnpuy efiysspesg (a1

‘fequiocyg
‘puryde[IY [BIpUEN loeyiuijeN (i)
B Ele TR
T'p17 1ad "O0D YUIWISIAUL-JIND)
(qBiy) |ewueysef 'N SUO], i
pue ewleys TS 1q (1)
W3 MINTPIT ITRWR) DYV (D)
ISRMO T

‘B[RIY

‘BjejdeA “pi S1rodxg wnyiedy (i)

WIpueALLL, ‘saurqwo)) puepsey  {11)
‘Kequog (INODIS)
enyseieyey jo wvoneiodio)
JUL)SIAU] [BILISNPUT 3}B)G :v

0/

$38BI PAINAIS0 310dxd ;000 I

A1xed uerpay jJo SweN °N'S

108§

pipuj uf Sa143un0) IO Wodf juswysatu] iaf €11)1904 241 43pup] patouddy sasv)



97 Written Answers
Export of Raw Silk

4609, SHRI CHINTAMANI
JENA :

SHRI AMARSINH
RATHAWA :

Will the Minister of COMMERCE
be pleased to state :

(a) the name of the States in which
raw silk is being produced ;

(b) whether raw silk is exported,
if so, the amount of raw silk exported
during the years 1981-82 ; 1982-83 and
1983-84 year-wise ;

(c) the agency through which the
export is being made and the names
of the countries which import raw silk
from India ; and

(d) the steps being taken to pro-
duce more raw silk in the country to
meet the indigenous dcmand and also
to boost our export ?

THE  DEPUTY MINISTER
IN THE MINISTRY = OF

COMMERCE (SHRI P.A. SANGMA,) : .

(a) While Karnataka, West
Bengal, Andhra Pradesh, Tamil Nadu
and Jammu & Kashmir are major mul-
berry raw silk producing States, non-
mulberry raw silk is produced mostly
in Bihar, Assam, Orissa and Maadbha
Pradesh.

(b) Thére has been no export of
raw silk during last seven years.

(¢) Doés not arise.

_ (d) A number of concrete Pro-
Jects/Schemes under Central and State

Sectors are being implemented for -

building up the necessary in-put base
to Increase production . of raw silk

in the country to meet the | indigenous -
demand as also to boost exporis,. .
Some of the impartant ones. being .

World Bank “aided Serlgulturc Project
in Karnataka, Muga Seed Develop-
ment Project in North Eastern
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Region and Indo-Swiss = Tassar
Project covering 8 other - States,
Morcover, higher allocation of,funds
have also been made under Centre/
State Plan Programmes during’ the
current financial year.
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Investments i India from Qil Exporting
Developing Countries

4612. SHRI A_.R. MALLU : Will
the Minister of FINANCE be pleased
to state :

(a) whether  Government have
decided to permit investments in India
from oil exporting developing coun-
tries ;

(b) if so, the names of these
countries and the details of their

proposals ;
(c) the terms of investment ; and

(d) the priority arcas for invest-
ment by foreign countries in India ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) :

(a) to (d) A copy of the Press
Note dated 28.10.1980 detailing the
facility of investment from oil export-
ting developing countries, Including
the terms and areas of investment,
opened by Government is laid on the
Table of the House.[Placed inLibraygee.
No. LT-8705/84]OiI exporting developing
countries, include Algeria, Babhrain,
Bcualdor Egypt, Gabon, Indonesia,
Iran, Iraq, Kuwait, Libya, Malaysia,
Mexico, Nigeria, Oman, Catar, Saudi,
Arabia, United Arab Emirates and
Venezuela. A statement showing
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the approvals accorded so far by
Goveroment for such investment is

also.
Indo-Sri Lanka Trade

4613. SHRI MANMOHAN TUDU:
Will the Minister of COMMERCE be

pleased to state :

(a) whether Indo-Sri Lanka trade
has increased in 1983-84 ;

(b) if so, the trade position bet-
ween these countries in 1983-84 and
the percentage of increase over the
proceding year (1982-83) ; and

(c) the steps taken to establish
better jrade and economic relations
between Sri Lanka and India in 1984-85
financial year ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Yes, Sir,

(b) Provisional figures for two-
way trade in 1983-84 (April, 1983 to
December, 1983) was Rs. 102.43
crores which represented a 41,839,
increase over the corresponding period

in 1982-83,

(c) Government keeps trade and
economic opportunities in Sri Lanka
under constant review and continues
to make trade-supportative measures
applicable to trade with Sri Lanka.

Application from Ex-Servicemen of
Village Kharhar, Haryana for Release of
Military Pension -

4614. SHRI RAM SINGH
SHAKYA : Will the Minister of
DEFENCE be pleased to state :

_(a) the member of applications
teceived from  the cx-servicemen
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of village and P.O. Kharhar, District
Rohtak (Haryana) from Ist March,
1983 to 31st July 1984 regarding re-
lease of military pension ;

(b) the number of letters received
through Members of Parliament/Coun-
cillors to the Defence Minister/Defence
Secretary from 1st March, 1983 to 3Ist

July, 1984 ;

(c) the number of letters pending
for reply ;

(d) the number of cases scttled ; |

(ey the rcason for not setting the
cases ;

(f) the steps taken by Government ;
and

(g) the time likely to be taken
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE :
(SHRI K.P. SINGH DEO) : (a) and (b)
Records of ex-servicemen are not main.
tained village-wise, However, from
the records regarding MPS lctters it
has incidentally been found that four
letters from Members of Parliament
forwarding representations from a pen-
sioner of village and P.O. Kharhar
were received between 1st March 1983

to 31st July, 1834,

(c) One letter from a Member of
Parliament is under consideration.

(d) to (g) All these letters and
rejresentations pertain to one case
which could not be linked for want of
relevent particulars about the pensioner
who was asked to furnish the same
CGDA has intimated that PPM Rohtak
has now been asked to contact the
pensioner and disburse the pension, if
otherwise in order.
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Complaints Against Danapur Canton-
ment Executive Officer, Etc.

4615. SHRI ZAINAL ABEDIN :
Will be Minister of DEFENCE be
pleased to state :

(a) the total number of complaints
received by the Patpa Branch of C.B.1.
from public and elected members of
Cantonment Board, Danapur against
Danapur Cantonment Executive Officer
and army during January 1984 to March,
1984,

(b) the nomber of cases disposed of;
and ‘

(c) the time by which the pending
complaints would be disposed of ?

THE MINISTR OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) to (¢c) The
information is being collected.

Excise Duty Collected on Differemt
Yarns and Fibres

4616. SHRI HARIKESH BAHA-
DUR : Will the Minister of FINANCE
be pleased to state :

‘the amount of excise duty— bud-
geted and actual—collected on the
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following items year-wise and quantity-
wise during 1980-81, 198J-82  1982-83
and 1983-84;

(i) nylon ﬁlamcr;t yarp;
(i1) polyester staple fibre;
(iii) polyster filament yarn;
(iv) acrylic fibre;
(v) viscose filament yarn;
(vi) viscose fibre;
(vii) cellulose blended yarn; and

{viii) non-cellulose blended yarn 7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : Goods at serial
numbers (i) to (vii) of the question fall
under item 18 and those at serial num-
ber (viii) under item 18E of the First
Schedule to the Central Excises and
Salt Act, 1944. The budget estimates
are prepared for the tariff item as a
whole and not separately for all the
commodities falling under each tariff
item,

The available information in regard
10 the budget estimates- and actual
collections during the years 1980-81,
10 1-82, 1¢82-83 and 1983-€4 is furni-
shed in the statement enclosed.
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Study of Black Money by Institute of
Public Finance & Policy

4617. SHRI1 VIJAY KUMAR
YADAYV : Will the Minister of FIN-
ANCE be pleased to state :

(a) the progress of the study on
black money entrusted by his Minisiry
1o the Institute of Public Finance and
Policy;

(b) whether any interim report has
been submitted or is likely 1o be sub-
mitted:

(c) whether it has thrown any new
light on the subject: and

(d) whether the findings of the
study will bz available in time for for-
- mulation of the fiscal policy for the
Seventh Plan ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) to (d) The
study on black money was entrusted to
the National Institute of Public Finance
& Policy, New Delhi in July, 1982. The
Institute has not submitted any interim
report. All possible efforts are being
made to cxpcdite completion of the
study at the earliest.

Representation Regarding Problems of
Bangalore Airport Porters

4618. SHRI GEORGE FERNAN-
DES : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) where Government have reccived
a repersentation from the Bangalore
Airport Service Cooperative Society
Limited on the grievances and problems
of the Bangalore Airport porters;

(b) ifso, the action taken thereon ;

(c) where these porters were origi-
nally recruited by the Civil Aviation
Department ;

AUGUST 24, 1984

Written Answers 103

(d) if so, whether they are still
deemcd as empioyces of the Civil Avi-
ation Department ;

(¢) where Governmznt have handed
over the Bangalore Airport porterage to
privale contractors ;

(fy if so. the reasons thereof ; the
terms and conditions of the contract :

(g) whether the porters of Bangalore
Airport have formed a coopzrative
soc.ety and have sought contract for
porterage ;

(h) if so, whether the contract has
been denied to them and handed over to.
a party which do not fulfil the terms
and conditions of the contract : and

(i) if so, the reasons thercof 7

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) Yes, Sir.

(b) On the expiry of the term of
porterage licenc: on 30-4.1984 at Banga-
Jore Airport held by the Bangalore Air-
port Service Cooperative Society Limited,
tenders were inviten for ward of fresh
licence, On the basis of the tenders
received 1t was decided to award the
portrage licence to the highest tenderer,
Shri G. N, Chandra-sekharaia at a
licence fee of Rs. 24,000/- per month

for a period of three years. But be-
fore the award could be made, the
Society obtaincd a Court

injunction staying thc award of the
licence to the highest bidder. The
case filed by thc Society has since
been  dismissed and the stay

~vacaten. Shri G N. Chandrasekharaish

has been awarded the portcrage licence
subject to his fulfilling the requisite -
formalities,

In their representation, the Society
had asked that workers cooperative
societies should be given prefercnce in
the award of such licences. This aspect
w.s examined but under the existing
rules, preferential trecatment is npot
permissible.

(¢) No, Sir.

(d) Does not arise.
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(e) Shri G.N, Chandrasekharaiah,
a private party who was the Dhighest
tender has been asked to take over the
portcrage licence at Bamngalore airport
after fulfilling the requisite formalities.

(fy The rcasons are given in the
reply to part (b) of the Question.

Dectails of tcrms and conditions are
being obtained from the Acrodrome
Officer, Bangalore and will be laid on
the table of the Sabha. '

(g) The Bangalore Airport Service
Cooperative Society, Bangalore
was one of tenders for the porteage
licence at Bangalore airport.

(hy and (i) Of the four tenders
reccived, the highest offer was fiom a
private party viz  Shri G.N. Chandra-
sckharaiah who quoted a licence fee of
Rs- 24,000/- per month while the offcr
of the Society at Rs. 12,000/- per month
was the lowest. It was accordinglv
decided to offer the portrage licence to
to the highest bidder, Shri G.N. Chan-
drusekhariah, The licence 'has becen
vaiidly offered to Shri Chandrasekha-
riah.

Closure of Cooperative Jute Mill in
Siighat Assam -

4619. SHRI BISHNU PRASAD :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government are aware
that the first cooperative jute mill set
up in Silghat in the District of Naw-
gong, Assam has been declarcd closed
sometime back ; and

(by if so, the stens Government
propose to take to re-open the mill ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF

SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a), jYes.

A
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(b) As the mill functions under the
S ate Government of Assam, it is for

them to take appropriate action in the
maltter,

Filling up ot Vacancies of ‘B’ Grade
Manpagers by Punjab National Bank

4620. SHRI HIRALAL R. PAR-
MAR -+ Will the Minister of FINANCE
be nleased to state :

(b) The total number of vacancies
for the post of ‘H’ Grade Managers
{Middle management grade 11) filled up
since natiopalisa ion upto January 1984,
year-wise on the basis of seniority from
the officers in Jr. management grade by
Punjab National Bank according to
roster ; and

(b) Th: number of vacancies of ‘B’
grade managers, to be filled up during
the year 1984 and number of them ﬁllcd
up upto 1 August, 1984 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE «(SHRI
JANARDHANA POOJARY : (a)- Infor-
mation 1s being collected and will be
laid on the Table of the House (o the
extent available,

(b) Punjab Nutional Bank havc
reported that according to their estirnate
approximately 500 vacancies of Grade,
‘B> Managers (Middle Management
Grade Scale-11) are required to be filled
during the year 1984, A panel of 247
oificers has already been released by the
bank. For the remaining vacancies, the
process of selection is still continuing.

Term Loan Assistance from IDBI to
Units of Cooperative Spinning Mills

4621. SHRI BHOUSAHER
THORAT : Wil the Minister of
FINANCE be pleased to statc :

(a) whether out of the wunits of
cooperative spinning mills assisted by
the Nuational Co-operative Development
Corporation/I18 projects are 1o get
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term-loan assistance from IDBI during
the Sixth Five Year Plan ; and

(b) if so, the steps taken to assist
thcse units and when those will be
cleared by the 1IDBI ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) 16
applications from cooperative spinning
mills assisted by NCDC are panding
with the imstitutions.

(b) IDBI has reported that preces-
sing of 11 applications will be taken up
during the current financial year in a
phased manner,

Increase ir Illegal Narcotics Trade

4622. PROF. P. J, KURIEN : Wil}
the Minister of FINANCE be pleased
to state :

(ay whether of late there has been
an increase io the illegal narcotics
trade in the southern parts of India;
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(b) if so, the number of arrests and
seizures made during the past one year
and the amount involved in cach case;

(c) whether Government have any
information to the effect that some
international narcotics smuggling gang
is active in India; and

(d) if so, the steps taken in this
regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
S. M. KRISHNA) : (a) There has been
some incrcase in the seizures of hashish
and ganja during the first six months of
1984 in the southern parts of India, as
against the seizures of these drugs in
1982 and 1983. However, there has been
a decline in the quantity of opium
scized during the same period in this
region, as compared to the quantity
seized in 1983.

(b) The number of persons arrested,
scizures made and the quantity of Nar-
cotic Drugs seized in the southern parts
of India i.e. Andhra Pradesh, Goa,
Deman & Diu, Kerala, Tamil Nadu,
Karnataka, Pondicherry and Dadar &
Nagar Havelt during the calender year
1983 is given below :—

No, of Quantity seized Number of persons
cases m Kgs. arrested
Opiumr 18 620.765 17
Ganja 233 3666.785 270
Charas 29 24,058 29
Morphine 4 0.093 8
(!) 177 Amps,
¢-) 10 Amps. of
Morpbine Atropine
Heroin 1z

0.296 14
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The illicit market price of Narcotic
Drugs vary widely depending upon the
time and place of seizure, purity of thc
drug etc, No precise amount of the
drugs seized can, therefore, be furni-
shed.

(c) and ¢d) Some foreign nationals
bave been arrested in cases relating to
smuggling of narcotics during the last
few years. Whenever a foreign national
is arrested, appropriate action is taken
in coordination with the concerned
national and international enforcement
agencies,

The field formations remain vigilant
to check the smuggling of narcotics.
Appropriate anti-smuggling measures
arc taken in coordination with the con-
cerned Central and State Government
authorities. Close cocperation with
the concerned international agencies is
also maintained to curb smuggling of
drugs. The matter is kept under const-
ant review for appropriate action,

Gold Mohar and Finlay Cotton Mills
of Bombay

4623, SHRI KESHORAO PARDHI:
Will the Minister of COMMERCE be
pleased to state :

(a) whether the formerly named
Gold Mohar and Finlay Cotton Mills
of Bombay have been taken over by
Government recently;

(b) if so, whether th2se mills have
started their production after take-over
by Government;

(c) if so, the name or mark of their
production; and

(d) if not, the time by which the
production will be started ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCH
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Yes, Sir.
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(b) Yes, Sir.

(c) The mark of production-of Fin-
lay and Gold Mohur Mills is ‘Finlay
Sovereign Quality’. The Texmark is
also stamped on production of both
these mills.

(d) Docs not arise in view of reply
to part (b).

Tetaga @t grar wAgaa mfagi/
vagfaa sawifaal & safaqal w
®OT AT

4624. st ww fas| qEanT
Fa1 fas gt 73 IAIX FT FAT FAA
fo

(%) fagre @ fafasa LRLARE
¥, ardva, @ Ara aw) gfa fasg
a%1 YT geg I T AF AT awl
¥ v ga fray safzaal &Y wm
frr g st S ww F fRaA
fraay wfe & aat;

(@) 39 =uw A @ wyafaa
arfagt ‘el waafsa saarfaal &
A 1 99F g% (Fadr gqufa &

%= fzg v;

(w) a1 wmagfea wifaa] oK
uvyafag waarfany & geea) ® &
¢ wma ufw ¥ wifes trsramar
Y &1 &1d grawra § Q¥ afg g, @
fega wfaaa;

(@) e @a et & U 6y
wfqw efadt @it aqfow warfagt
¥ gredl ®) fwadt mifas o agraan
& xR
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(¥) #a1 FIFIT F qqG) A
= X A WA FIIATA FT JTAFIY
¢ o< afg gh, a xR A F97 F19-
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yrgfasameg (7 7 wfaal & ge9
&Y gqasa & | fagre ¥ guErdr A &
%1 (20 sdtagd 71 WX AT

FIF A g7 twz g% ggz) g wrafusqrarca

g3 F1 fai o ofggl ot ga#
w74 faq srfaal /ggafaa s sifqar
F musad ¥ fgey &1 fgaww A9

faw wawg ® I @ (= F9E9
gard) @ (F) W (@) #gafad
srfaat/agafaa o7 sifaal & safaaal

fear sar &:—
F 2y A¥ WA F Hd9 uiwe
fegraz 1.80 fzaraT 1981 fegrax 1982
aYFIY &7 F 9F) |1Al F1 6,67,664 7,90,754 8,74,102
& Fo grafasar gea7  (251133) (269991) (328501)
a7 gfyy aFar IFH 339 439 510
(F113 ®aT) (14) (15) (23)
frad § o 9/m.9. aial &1 1,40,990 1,63,652 2,02,338
AT F R FHAI, qeqr (130192) (146781) (157510)
FEIGT EFH 17 20 25
(FU7 797) {6) (8). {10}

feeqot . — Fiss®T § 3 a7 wiss fa¥d sarq T AFA1 F geang wfywy
¥ gafaa

g Aafy 4, fagra & 47 g GF0 F g@ran "fagi sayu A fear
AT g i—

fazix & & sita mw a%1 3 wigw

e e et . W e e A e

—— —

frgea, 1980

e e m—— e ey e —

fagrax 1981 fegrgT 1982
HIGT ®1 g&qT 1,78,739 3,47,518 4,42,553
gF1T 75 H 19.53 44.78 6791

(FUE &9 )

Aggfaa sifaat/gqafag s srfaat & wosaml & gqq A qiFg qAA
§ g9 A8 £ 4 ' |



117 Written Answers

fagrie & M fasrg a5 & &
witg FHN A § ¥ Faw fad
T ga wal & d@afga § 1 ¥ wiwS
ta fag oy §1--

fagre & wfa fase F%1 g0 fad

qq |q
(FA3 &)
1980-8! 14.28
1981-82 29.11
19%2-83 20.24

(1) AT () @§-ATH F1dFAL
ANFAH F gEAUT  WUFATT ®I
qifas qgraar Iq@sd &TIT SATAT
g gafaa A fasrg sasw &
qegAd S g @ F gAY ST H
Fraifrga fear &1 <@y &, wagi=q
g7 Frfaat & qry fgarfasifay faaw
& 509, a% wifgs ggraqar IaAsy
At sray &, afe aq ag § 5 ag
g wfas & =wfgs 5000 w97 WM
szt as wagfaa ofaay atvsea
‘gawifyal gag g, og wrfas ggraar
gz feamal & wmd § 259, AWl
draifg® fearay & A § 33. 3%
s arfga § o

gafeag gratw  fasrg s1d%a &
gt #§ »iFS & gIM W] Al
sariEr & ggfaa afaai/ggafag
Fa srfgat & fgarfasifay s & s
T ggaar ¥ 34 ¥ faarfasifea)
%I @®ar 71 qar Jar § agifs g®
m # ag afomer ;’t nat & fw

wdww & e FTIATATCN
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feqifasrizal &1 g qear ¥ wygfaa
sraai/agafas w7 wrfagy) &
fgafasrifral a'eqr &9 & 7 309,
giar =rfga ) fagxr 3 aaf §  fagie
U W FIGFA & geaeg § Wivg {0
fxg oy § —

gw fgarfa. wggfaa sifa/
sifat &1 mygfaa <4

q &7 arfa & fgar-
| fasidy
1981-82 276169 102380
1982-83 362354 135374
1983-84 430145 175924

(¥) @I W ardtg fod
% g0 a%1 a1 usai v uAfayi
¥ Arg AT aul F FKITFAT &
gafaa waferas & fag wmfaga
s ey a7 &1 % wifasifkal #1
ag qums A fear qar § f& 3 @
wOEAIN & B ATAgAl & fAqed
qz A%T & | fgarfuzsifeat & mfag-
Faara woar ®sIrarg 41 fasmmg
grsa gdy @t § 1 37 fasaal &1
g7 & qq1 ITAUAF F1A€ FIF
% fag ariwr & A1dt &

News-Item Captioned ‘ Bank of Indin
Deal Still a Mystery”

4625. SHRIMATI PRAMILA
DANDAVATE : Will the Minister of

: “FINANCE plcased to state :
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(a) whether Government have taken
nole of the news itcm captioned ‘‘Bank
of India deal still a mystery’’ appear-
ed in the ‘Free Pr:ss Journal’, Bombay
of 16 July, 1984.

(b) whether Government have or-
dered a CBI probe into the foreign ex-
change dealings of the Bank of India
involving heavy speculative transactions
1esulting in the loss of Rupees five
crores;

(c) whether the *cross currency ncals’
as ordered by the Dcputy General
Manager are still being continued; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) No, Sir.

(c) No, Sir. According to the

Reserve Bank of India, the bank has
already stopped the c¢ross curiency
deals.

(d) Does not arise.

Withdrawal of C.C.S. on Certain Cate-
- gories of Garnments Exports

4626. SHR!1 M. RAJASHEHARA
MURTHY : Will the Minister of COM-
MERCE be pleased-to state :

(a) whether Government withdrew
ths CCS ‘om certain category of gar-
ments exported to certan ¢ountries
during January-March, 1979;

(b) whether Government will lay on
the Table of the House list of cases flled
by the garment Exporters regarding this
withdrawal;

(c) whether any judgement has been
given by any High Court or any other
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Court in the Civil Writ or any other
Suit; if so, details including whether
Appeals have been preferred by Govern-
ment and their present position; and

(b) whether it is contemplated to
bring all such cases at (b) above to the
Supreme Court by way of an SLP and
whether SLP has been filed, and if so,
details of SLP ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Yes, Sir.

(b) to (d) 133 Writ petitions/Civil
Suits have been filed in this connection
by various garment cxporters, A state-
ment contanirg list in laid on the Table
if the House [Placed in Librery Sel No,
LT-8706 of 184) In 46 cases, judgements
have been given by the Bomnbay and the
Madras High Courts. Action has been
taken to file appeals in the bigger bench
of the Madras High Court and SLP in
the Supreme Court. The malter is sub-
judice.

Complaints About Tax Evatsion by Advo-
cates of Lucknow

4627, SHRI DHARAM DASS
SHASTRI : Will the Ministry of
FINANCE be pleascd to state :

(a) whcther a  large number of
complaints have been fled” with the
Commissioner of Income-tax, Lucknow
against evasion of taxes by somc perfes-
sional advocates in Lucknow ;

(by if so, whether any preliminary
investigations, have since been comple

ated, ahd if not, the reasons therefor ;
» 1 . §

{cj the number of cases of the above
nature which have beed received in July
and August, 1984 ; and

(d) the action taken (hereon to
proceed in accordance with strlct cn-
forcement of law' 7 * *
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(a) to (d) It has been reported by
Commissioner of Income-tax, Lucknow
that no complaints of evasion of tax by
advocates practising in Lucknow have
been filed with him during July or
August, 1984. However a complaint has
been recently received by the Directorate
of Inspection (Investigation) and the
same is being forwarded to the Com-
missioner of Income-tax, Lucknow for
necessary action.

Complaints Received by Income Tax
Authorities About tax Evasion by Advg-
cates of Lucknow

4628. Dr. A.U. AZMI : Will the
Minister of FINANCE be pleased to
state .

(a) the total number of complaints
received by the Commissioner of Income

Tax, Lucknow Central Board of Direct

Taxes against large-scale evasion of
income taxes etc. being perpetrated by
some group of advocates of Lucknow ,

(b) whether the  authorities at
Lucknow do not take timely and proper
action to bring to book such defaulters
in spite of repcated information being
given to the authorities there ;

(c) if so, the details thercof ; and

(d) the action proposed to be taken
in this regarding so as to bring the
defaulters to book and to enforce the
law upon such evaders ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) Commissioner of
Income.tax, Lucknow has reported that
no such complaints have been received
by him, However a complaint has becn
recently received by the Directorate of
Inspection (Investigation) and the same
is being forwarded to the Commissioner
of Income.tax, Lucknow for necessary
action.

(b) to (d) Question does not arise.
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Applications for Regularisation of Power-
looms Withheld/Rejected by Office of the
Textile Commissioner, Bombay

4629. SHRI J,S. PATIL : Will the
Minister of COMMERCE be pleased to
state :

(a) whether disposal of pumber of
applications for regularisation os power-
looms had been withheld/rejected by
the office of the Textile Commissioner,
Bombay only on the remarks of postmen
as ‘Not known/Not Found’ ;

(b) whether no adquate powers are
delegated to State Taxtile Authority to
verify the existence of powerlooms at
different places than that of written on
their Certificates issued earlier despite
expression of inability by the State
Taxtile Authority, Maharashtra ; and

(c) if so, the reasons for rejzctions
of applications since 1980 and the
number of such withheld/rejected wappli-
cations ? |

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) A number of aphlica-
tions have been rejected because fegis-
tered letters sent to the parties fac
clarification have come form the postal
authorties with a remark that the parties
are  not knownfnot found at  the
address.

{b) Under the regularisation
scheme, State textile authorities wene to
issue existence certificates for unautho-
rised powerlooms working on non cotton
yarn existing on or before 31st March
1981 with the place of installation elc.
The State Textile authorities have
declinud to make changes in thé exis-
tence certificates in regard to the
location of looms to prevenl unscru-
pulous ¢lams for permits at a latter

stage.
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(c) As on Ist June, 1984 about
3773 applications had been rejected by
the Offices of the Taxtile Commissioner
for reasons such as given below :

(i) applications were not accnio-
panied by prescribed docoments
ordemand draft ;

(ii) there was discrepancy in the
facts as stated in the application
and in the accompanying docu-
ments ;

(iii) quries addressed to the appli-
cants were returned by postal
authorities with remarks ‘*Addre-
ssed not known/not found”’ ;

(iv) on further verification, looms
were not found in existerc:,

Filling up of Vacancies of Assistants
Reserved for Direct Recruits

4830. SHRI PASALA DPENCH-
ALAIAH : Will the Minister of DEFE-
NCE be pleased to state :

(a) the number of substantive vacan-
cies im, the Ministry in the grade of
assistant (C,S.S.) reserved for direct
recrulfment as on 30th June, 1979,
against which no direct recruits had
been appointed till that date as mentio-
ned im Sub-rule 6 (a) of rule 13 of the
C.S.8. Rules 1962;

(b) the number of substantive vacan-
cies in the grade of Assistant (C.S.S)
reported to the UPSC to be fliled up
on the basis of the Assistant grade
examination, 1978 by his Ministry: and

. (c) the number of substantive
appointmente®madc of persons included
in the select list for the Assistant grade
in his Ministry in terms of sub-rule 6

(a) of rule 13 of the C.S.S. Rules 1962?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) and (b) Six-
tecn substanotive vacancies in the Mini-
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stry of Defence in the grade of Assis-
tant (C,S S.) were reserved for direct
recruitment as on 30th June, 1979,
against which no direct rccruits had
been appointed till that date as men-
tioned in Sub-rule 6 (a) of rule 13 of
the C.S.S. Rules 1962. Earlier, eleven
substantive vacancies in the grade of
Assistant (C S.S.) were reported to the
Department of Personnel & Administ.
rative Reforms to be filled in on the
basis of Assistant’s Grade Examination,
1978.

(¢) Forty Six.

Link Between the Income Tax De part-
meant and the Defaulters for Concealing
Wealth

4531. SHRI'DAULAT RAM
SARAN :

SHRI RAJNATH SONKAR
SHASTRI ;| -

Will the Minister of FINANCE be
pleased Lo sjate :

(a) whether certain cases have come
to the notice of Government where
relatives and wards of some top fun-
ctionaries of the intelligence wing of
the Income Tax Department act as a
link between the Department and the
party hauled up for concealing wealth;
and

(b) if so, the details thereof stating
the action taken by Government in the
matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) No such case
has come to the notice of the Govern-
ment,

(b) Does not arise.

Alr Services Between Ba ngkok-Calcutta-
Madras via Port Bilair and Between
New Delhi-Port Bilair

4632. SHRI MANORANJAN
BHAKTA : Wwill the Minister of
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TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether Government propose to
start air service between Bangkok-Cal-
cutta-Madras via Port Bilair;

(b) if so, the letest position there-
of and when the said proposal is likely
to be implemented;

(c) whether Government have recci-
ved any reprgsentation from Andaman
and Nicobar Administration for one
flight to Port Blair direct from New
Delhi via Nagpur and Visakhapatmam:

(d) if so, the details thereof; and

(e) whether Government propose to
have concessional cargo rate for Port
Blair considering the remoteness of the
Islands as is done in the case of north-
castern region; if not. the reason there-
for ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) ; (a) No, Sir.
Therc is howeves a proposal, to operate
a direct service between Calcutta and
Bangkok.

(b) Does not arise.

(c) No such representation appears
to have been received in the Depart-
ment of Civil Aviation. This is also
being verified from the Andaman and
Nicobar Administration,

(d) Does not arise.

(¢) Indian Airlines is alrecady offer-
ing 30% to 60% discounted rates for
transportation of various commodities
on their services between Calcutta-Port

Blair and Madras-Port Bihar, There .

is no proposal to further reduce these
rates.
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Smugglers Arrested Uader Cofeposs

4633. SHRI CHIRANIJI LAL
SHARMA :

SHRI SUBHASH YADAY :

Will the Minister of FINANCE be
pleased to state :

(a) the number of smugglers arre-
sted by Government State-wise during
June and July, 1984;

(b) the number of these detained
under GOFEPOSA: and

(c) the value of the property scized
from their possession or at their in-
stance ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) The number of
persons arrested in connection with
smuggling activities during the month of
June and July, 1984 is 193 and 261 res-
pectively.

Figures of ‘number of persons arres-
ted are not maintained State-wise.
However, the figures of number of
persons arrested in respect of various -
Collectorates are furpished in the
Statement attached,

(b) During the period from  Ist
June, 1984 to 31st July, 1984, 214 per-
sons were detained under the provisions
of the COFEPOSA Act, 1974.

(c) Statistics rcgarding the details
of the seizures made from the smugglers
arrested under the Customs Act or
detained under the COFEPOSA Act
are not maintained secparately. How-
ever, if the Hon'ble Members desire to
have the information in respect of any
particular person arrested/detained, the
same will be collected and furnished.
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Statement
““Ndmde'of Collectorate " Number of persons arre;ste-:d ‘\
(Provisional) during 1984

June July
1. Ahmedabad Customs (Preventiwe) 16 19

2. Bombay (Customs)/Bombay
Customs (Preventive) 49 59

3. Customs (Preventive)

West Benpal/Calcutta (Cus,y 27 31
4. Patpa Customs (Preventive) K 15
s. Mad’ras ¢Customs) 41 43
§é. Ceochin (Customs) — 3
7. Visakhapatnam (Customs) 1 —
8. Bangalore (€ustoms) 2 5
9. Chandigarb _ —_ 6
10. Cochir | -
21. Delhi iz 44
72. Guntur 1 8
¥3. Hyderabad 1 : 1
¥4. Indore 3 —_
¥5. Jaipur " 7 2
}6. Kanpur e 1
}7. Madrasy ~ . '
8. Madurak : 10 Ps
39, Meerut — 1
20, Shillong 2 i
2%, Tiruchirapally . . 13 i3,

Tota} 193 261
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Smugglers Responsible for Gun Running

4634. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of
FINANCE be pleased to state :—

(a) the total number of smugglers
so far arrested, the number of those
-who were responsible for running which
ultimately led to the huge accumula-
tion of fire-arms in Golen Temple
Complex ;

(b) the details thereof ; and

(c) if no arrest has been madc, the
steps being taken in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S.M. KRISHNA) : (a) to (¢) The
total number of smugglers arrested
throughout the country for involvement
in smuggling activities during 1984
(upto July) is 1288*,

As regards ‘“‘gun running”® leading
to accumulation of fire-arms in the
Golden Temple Complex, attention is
invited to Chapter V of the White
Paper on the Punjab Agitation dated
the 1gth July, 1980 which has been- laid
on the Table of the House.

*Figure is provisional,

grag § peam aew ) @ ghaqre aame
FIAT

4635. =t ATy fag wat:
I WA IART 1AL ¢

w11 fasr @AY ag @ & FO
wn fw .

(%) 11 st Aeary  qead
feaa ‘o gfvear feoqr ¥%e fruz”
¥ Wi mrar ¥ gfaafaa geqe AR
gfagi auwz feg 7g § ?
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(@) afzgh, a1 swwg o af
gfgrafug  aegal =@t ghaard &t

SAYXT 34T §; |

() g& @Frarq § feaq safeqai
%) fuegare fear mar g =X fea
¥ fasg arvz S0 fag o @ A9
fea &t sar @ w1 W1 @R
HIT .

- (7) 3% favg wea Fa1 HTIATE
FY AT § WAIT qegEaH QY AT @
o IgF FreQ a7 § ! '

faw wxr@a & sw wAY (i
Q. QA. 1) : (F) VAT gEE
afuwifeal grer s 3 fear fae
nefige”’ I & qfmy ¥ F1%
fafvg arer waar gfaare sfagda
g feg wq & -

(§)d (9) FIT AT (F) &
IAT F) GT gU IE@FT 9% & A
35T | ;_
wAe feaq aadtaT wqgr ﬁm.fss‘r g:

QY HIAL

4636. = |Wiatr A1 Q7. a'hﬁ :

Far atfsy ®A g AAy A Fw

w10 f#

(F) *a1 Faya feqs Fadraq

wagr faa #i, fa¥ qgor avq wy fear
AT AT, g7 g F faar qdry;

(@) 927 faa & Ja%. wE g
¥ oqger mi gw: 9rg 5y oA &
qiz fear-feas wfas ¥,
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() #ar 5% fad &) g =l
¥ qa: g A fvar ar @r g, A7

() v7a faa & g@& a2 g
¥ 9g¥ 1 gAr AfAE T gA-
fagfge gfafzaa #@ & fam #ar
3917 F@ 1 faare g ?

arforsa weee ¥ g qia faam
¥ g w1 (o fagre A AEs):
(%) sit i

(@) agq agsrad facq, Far4
& AT ¥, g9 J72 g7 ¥ 9@,
afasl $“r g&qr 2060 @Y 1 T fa=
7 2. 8 1984 as FraT 300 wfag
{rgwa ﬁﬁ% A ¥

(w) sarf fawmm & 55 g 7Y
fear war WY gex fawrdl &1 g
arq feq s &1 9&T17 2 )

(w\ TAT ¥ a3 qgr &g fas
% usgaa eq fagsa w=faFd aqgg
g1 }¥ 9o #7 gAcargar & fag oF
THT §AT FHar 731 1 gIUA AL~
FIT A §F UFF F) U5 Ud I B
g ¥ wfyafaa frar @ fachis
gearal #IT GA1 gru nafaa fadi
agraal :ﬂ &7 ST @7 §

Import of Beef Tallow

.4637. SHRI RAVINDRA VERMA :
Will gshe Minister of COMMERCE be
pleased to state

(a) whether Government have by
now fally investigated about the «cir-
cumstances in which the import of
beef tallow was allowed :
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(b) the names of the parties who
imported it with the quantity against
cach party ;

(c) the use to which the same was
put ; arnd

(d) the countries from which it
was imported together with the pricc
at which it was imported ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) :
(a) and (b) Investigations and
Departmental proceedings have not
becen completed in all cases.

(¢c) Animal tallow is stated to be
an item of raw material for the manu-
facture of soap, etc. Actual us of
animal tallow will depend upon re-
levant law applicable thereto.

(d) As the investigations and
Departmental proceedings are yet to
be completed, it is not possible to
indicate the names of countries from
which tallow has imported or the price
at which thcse were imported. Howe-
ver, the major source of supply are
USA, U.K., New Zealand and Aus-
tralia.

Closing of Bank Branches by Employees
of Punjab and Sind Bank

4638. SHRI CHHANGUR RAM :
Will the Minister of FINANCE be
pleased to state :

(a) whether some employees of
the Punjab and Sind Bapk had forced
to close the bank branches
on the day military took action in
Punjab ;

(b) if so;the action Government
have taken against such employees ;
and
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(c) the number of employees who ’

have taken leave on that particular day
“and the action taken against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) and (b)
As per the information available with
Punjab & Sind Bank, no instance of
the bank employees forcibly closing
the bank’s branches on the day following
army action in Punjab has come to
the notice of the bank.

(c) At some places, employeces
are reported to have gone on causal
leave on the day following army action
in Punjab. Information relating to
the number of such employees is be-
ing collected and will be Jaid on the
Table of the House to the extent
available,

g3 9% | IqiEsl & g0 w1 fqg g
GIESE

4639. =it agy & : F41 faar #@AL
A IATA &) FI7 HI7 fF :

(F) Hrr-wragarg A1 fasds-
wg fadl # a9 1983-84 &F XA
fead wara gearesl &Y, I3 foqr &
"3A & g A58 9 faw ag §;

(&) Fa1 TF wmar § wfge
Fifcat & Fawr faar gegrgay & @
WISt ag1 ATIAY (Y 9T ATEEA)
fe stafe g wmal & frgaman
SIF FeE qT A (g cwa
gg1” sy Fee wo §; =i

(%) #a1 €1 HwA A qEwaAr
fawmr gr g wUAT SATT W)
QT sfasrfal &Y gog fzar S
T qeq g ¥ GAT-qFH ¢ @&
g 7 ]
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faa Axrem & wow St (s
q®. A, FoT) (%) a9 1983-84
¥ v far wew gewEst @)
I& fyqr &1 ger & 91 AGEA
feq w7 & wasr faar-are gear
farafafas § :—

fsrar ATIG Y FT T &qT

127 215

HIATATE 301

faseg 499
_1;15__

(&) =T (7) FAT AT (F)
4 Sfcafad g 1015 «rzgal & @
830 AIzqY eqrAIg &F @ AT
fer qg &1 awr & #rHal H,
JET  FIRASIT GHWIAr-ET 9
Saferq A gu AOAT T AT AT
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gqMizd & gz faar &E 9
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aat eI faely & fe de-wrgl
freag 3% gaet ot Tawmd wica
gé df 1 faweT Frvr @Asr -
vgar & uf ger 3R - glEan
qrar war | g7 afcfeafaal & aforea
¥ gadar are ST A &1 w1k

wEATT A
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faceft & wtgr surarfeal & afwqd av
B qT AAT

4640. it 2 fag qraq :
3 Staa A qIO9
st st arg. gourd ¢
=t 7w femic oat .

Fqr faw 44t gg gqm  F7 FAv
T fF :

(%) feedl qar graq@ F & A
% 97 Ngr g w1 g /b
¢ feax qftgw 9v oF fauw
ufwai garg F gaw w@eqrg 4§ FHA
CIEEIE S

(@) sagag =it & fxaar
FIAT 99 FUAT AT

() frax eafzaxi & faeg
Ay g fFT qUr FT@ gAY H

feaay fovawaifear gs ;

() %41 9%3 9C F1A 97 FI
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arq a7 g |
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(st ga. oA, FoT) o (F) TAFT
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farafafaa g-smarfal «1 aaifaai

# —
I. 9¥a "@L.& qar oy 3947
. 999 QEITOT AT FETA]
. A8d W AL @ T 39"

2
3
4, 4¥Y ST WIgT $F0
5. ®d@ gl fezax THq

6
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7. 989 I A% FEIAT
8. qgg T AE FeIAT
9. Hgq 1T G FFqAT

10. g9
guard

HIW Hq VUH 9&H1T

11. 998 =|IT A
AIFA1E

AT AT

12. wgg faemg wigwa fafiedzg
13. g gAY geAifaafr asdg
14. A9 UH. WIT. FIXT LI

15. 999 g9q1d HMAIA &g
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LEAR
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dTHT 9489 Fi@ TIAA [ I
35T A™I 7T qAHIT  FATGU,
e gifs qxg wA wiIa &
A% Y A &1 geg fRy 9 &
BT FT9q7 amA & forg HITFT
afafaga &t q17r 132 & weqda A
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() a=rEt & A fesanr
TI GFA & fag  sosx
sfafaon & waqa £ goesw agl
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qr|a Ira f&r i §

(F) st 7

(%) uza & 4§ szari



137 Written Answers

rdgg G §g W R Wlew X
AT

4641, ot A F[F T4 1 wAT
faw o'oT ag Iam@ & Har &7 fF .

(F) &a1 GIFT FT AT 135
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g3'9T $15 AIAAT FHNG GIHIT FT
¥q1 § ; I

(&) afzgiar s&
FILarE &Y 7 § 7

93 &47

arfosa wataa & i gfa fawm
wat (s fagw w@q aresz) - ()
| gt

(F) UST FWFEIT ¥ wYAy
fear 8 f& ag fadig geammy &
q1T GUAN FIF gu o7 Fal & & o
YT GIMTF NGE FI1 we
AT H UST GIHIT A IqFT qid)
AT F gag o fAgm AN &
g3y fear aqr

Transfer of Officials Belonging to
Scheduled Castes;Scheduled Tribes Work-
ing Under Ficld, Administrative Cell of
Carpet Weaying Training Centre in U.P.

4643. SHRI R P. YADAYVY : Will
The Minister of COMMERCE be
pleased to state :

(a) the number and details of
transfer officials belonging to Schedu-
led Caste/Scheduled Tribes working
under the Field Administiative Cell
of Carpet weaving Training centres in
Uttar Pradesh from 1st July, 1983. to
1st July, 1984 ;

(b) the number and details of
such officials, whose salary, etc. have
been delayed and withheld ;

(c) whether any increase in such
instances mentioned in parts (a) and (b)
have been reported, if so, details there-
of ; and '

(d) the steps taken/proposed teo
be taken in this regards ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) The number
of officials belonging to Scheduled
Castes/Scheduled Tribes transferred

during the period is 24. The details
are as under :—

Group B — 1
GroupC — 13
Group D — 10
Total : —2:_

(b) The pay of one Officer was with-
held during February-May, 1984 on
account of non-settlement of an
outstanding advance drawn by him.

These dues bave subsequently been
setiled.

() No. Sir.

(d) Does not arise

M/s Sudarshan Commercial Finance
Corporation Madras

4644. SHRI SURAJ BHAN :

Will the Minster of FINANCE be pleased
to state :

(@) whether many people of
Ambala City, Ambal\ Caatt., Yamuna
Nagar, Chandigarh and several other
places in Haryana and Punjab have
been cheated of Iikhs of Rupees
by the Sudarshan Finance Corpora-
tion, @& unit of Coanch Coanch Chits
and Commercial Corporation Pvt,
Ltd., 158, Arcot Road, Madras dur-
ing the beginning of this year by
closing down their * offices there ;

(b) whether Government have re-
ceived any complaints to this eflect ;
and

(¢) ifso, the dectails thereof and
the action already taken or proposed
to be taken againg the said company
by Goveronment ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c)
Reserve Bank of India and the
Government  had received complaints
alleging non-payment of prize money
and closure of Branches at some
places by Sudarshan Finance Corpora-
tion (P) Ltd., 158, Arcot Road,
Madras. On cnquiry it has been
stated by the Company that these
were closed on account of disturbances
in Punjab and Haryana. The company
has reported that it is making attempts
to re-open th® branches as early
as possible.

Misuse of IAC Tickets

4645. SHRI RAJ NATH SONKAR
SHASTRI : Will the Minister of
TOURISM AND CIVIL AVIATION
bz pleased to state :

(a) whether the tickets of the
Indian Airlines and Air India are
transferable ; and

(b) if not, how is it that people whose
do not figure in the passenger list
travel on board the Indian Airlines as
has been brought out in the news
item appeared in the Nav Bharat
Times® of 22nd July, 1984 under
the—‘Jagannath ki hawaii yatra ki
[anch guptchar bcauro ne ki thi’, and
the facts ? =

THE MINISTER OF STATE OF
THE MINISTRY TOURISM AND
CIVIL AVIATION (SHRI KHUR.
SHEED ALAM KHAN): (a) No,
Sir. A ticket issued to one passenger
is not transferable to another. Tickets
however, issued by one airline can be
endorsed for use on another airline.

| (b) The passenger manifest of IC
409 for 12th March, 1984 for the sector
Patna-Ranchi does not include the
name of Dr. Jagannath Mishra, No
inquiry as mentioned in the newsitem
has been made by the Intelligence
Bureau.
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Decision of Bangladesh to Dispose of

Properties of Indian Nationals Without

Any Provision for Payment of
Compeistive

4646. SHR1 KRISHNA CHANDRA
HALDER : Will the Minister of
COMMERCE be pleased to state :

(a) whether a representation ad-
dressed to P .M. and the President
from Dhakeswari Cotton Mills Lid.,
Calcutta having its branch at Dacca
have been received by Government ;

(b) whether they have mentioned
about the reported decisioo of Bangla-
desh Government to dispose of pro-
pcrties of Indian nationals without
making any provision for payment of
compensation ; and

(c) whether Govcrement  have
taken steps to pursue the matter with
their counter part in Bangladesh to settlc
the issue and stop the disposal of
Indian propeitics in that country ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT
OF SUPPLY (SHRI NIHAR
RANJAN LASKAR) : (a) and (b)
Government have received a represen.
tion from M/s Dhakeswari Cotton
Mills Ltd., Clacutta, regarding reported
decision of Bangladesh Government
for disposing of properties belonging
to Indian nationals without making
any provision for payment of adequate
compensation to right-full owners.

(c) Government of India have
been in touch with Bangladesh «u-
thorities in order to ensure that the
properties vested by them are not
disposed of without the consent of the
owners or without the quesiion of comn-
pensation os betng seitled between thz
the two countries. Government will
countinue (o pursue the matter with
Bangladesh authorities in the interests
of the rightful owners of these pro-
perties, including = those who
are now in India. '
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Protest by Ex-Servicemen Employed
in Fund Office of ;the Adjutant General
in Army

4647. SHRI HARISH KUMAR
GANGWAR :

SHRI RAM SINGH
SHAKYA :

Will the Minister of DEFENCE be¢
pleased to staie :

(a) whether attention of Govern-
ment has beecn drawn to the news
item captioned ‘Ex-servicemen protest’
appeared in the ‘Indian Express’ of
26 July, 1984 ;

(b) if so, the details of the present
service conditions and those coming
into force after revision and the salient
difference between the two with reasons
for bringing in the changes ;

(¢) the number of ex-servicemen
who areon the pay rolls of fund
offices of the Adjutant General in
the Army and in the other two ser-
vices and dctails of their service con-
ditions ; and ‘

(d) the terms and conditions of
their appointment and whether Govern-
ment .proposed to lay down some
quideline for appointment/recruitment
as also in ther institutions like CSD

(n?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K.P. SINGH DEO) (a) Yes,
Sir.

(b) to (d) The office of the funds
maintained by the AdjutBnt General’s
Branch is a private office, set up for
maintenance of non public funds by
Adjutant General. As such Govern-
ment have no administrative control
over this office/fund However, Govern-
ment are informed that there were
some disparities in the pay-structure
of the employees in this office and
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some officials therein were drawing
even higher remuneration than ser-
ving personnel of identical rank.
The funds being intended for the
welfare of armed forces personnel,
the Funds organisation felt it. neces-
sary to critically review the pay
structure therein in order that a d's-

propertionately high proporation of these

funds is not expended on their
management, -

Pisabled Persons Not Allowed (o
Import Cars Due to Late Setting
UP of Medical Board

4648, DR. VASANT KUMAR
PANDIT :

SHRI BHIM SINGH :

SHRIMATI PRAMILA DA-
NDAVATE :

Will the Ministry of FINANCE bc
pleased to state :

(a) whether the Medical Board
* for import of motor car fiitted with
disability control in pursuance of noti-
fication No. 152/83-Custom dated 25
May, 1983 was set up in Delthi only in
February, 1984 and started functioning
from March, 1984 and first Medical
Certificate was issued in the 3rd week of
March, 1984;

(b) if so how the disabled who
got Medical Certificate in the third
week of March, 1984 could import car
before 30 April, 1984 and the number
of persons who imported cars in Dclhi;

(c) whether many disabled persons
are deprived of the bznefit due to late

setting up of Medical Board by Custom,;
and

(d) whether Government propose
to waive the additional condition
relating to despatch of car freshly
imposed under notification No, 160/84-
Custom and if not, how Government
proposed to deal with cases where
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Medical Certificate was issued in March/
April ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE [SHRI
S.M. KRISHNA).

(a) No, Sir. The Medical Board was
constitued by the Collector of Customs,
Delhi in the month of November, 1983.
However, the same was re-constituted
in the month of February, 1984. The
first medical certificate by the Medical
Board constituted at Delhi was issued
in the month of November, 1983. The
importers also had the option of using
the Medical Boards at the port of
importation,

(by and (c) Does not arisc in
view of answer to (a) above.

(d) The Notification No. 160/84-
Customs dated the 22nd May, 1984 has
expired on 31,7.1984 and the question
of waiving a condition in an expired
notification does not arise, Pcrsons
with Medical Certificates who import
cars after the expiry of the notification
will have to obtain an import licence
and pay normal duty on the cars.

To be Answered on Friday, the 24th
August, 1984

4649. SHRI KUMBHA RAM
ARYA: Will the Minister of SUPPLY
be pleased to state.

(a) Whether the Director General
of Supplies and Disposals is annually
buying medicines on rate contract from
various manufacturers in the country
from time to time.

(b) the price difference per unit
irrespactive of the packing between the
prices of various essential and non-esse-
ntial drugs at which Government have
bought vis-a-vis leader price announced
by Governmeni for the same products
during the last three years, year-wise;
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(c) the reaction of Government

thereto; and

(d) how do Government ensure
that this policy does not lead to rise in
market price of medicines both essential
and oon-essential ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKER) : (a) Yes Sir. DGS&D is
annually buying certain medicines o1
rate contract basis.

(b) to (d) The miximum  prices
in case of controlled formulations are
controlled under the Drugs (Price
Control) Order, 1979 by the Ministry
of Chemicals & Fertilizer by fixing the
Maximum Retail Price for each of such
formulations. Before entering into
contracts DGS&D compares the prices
quoted by tenderers with the maximum
retail prices fixed by Ministry of
Chemicals & Fertilizers to check up the
reasonableness of the prices quoted. As
such The DGS&D while concluding the
contract considers whether the firm offers
the discount as allowed to a wholesaler,
to DGS&D wunder the Drugs (Price
Control) Order 1979. DGS&D  thus
purchases the drugs at rates lower than
the maximum retail price. Thus
DGS&D purchases do not hike the
market price of medicines.

Central Public Sector Undertakings in
West Bengal

4650. SHRI 'AMAR ROYPRA-
DHAN: Will the Minister of FINANCE
be pleased to state : '

(a) the number of Central Public
Sector Undertakings set up by Central
Government in West Bcngal for the
development of industries in West
Bengal since 1980 till date;

(b) the number of Central Public
Sector Undertakings to be set up by
Central Government in that State:
during the Seventh Five Year Plan ;
and

EHADRA 2, 19C6 (SAKA)
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(c) if the answers to (a) and (b)
be in negative, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTER OF FINANCE
(SHRI S. M. KRISHNA) :
(a) As per information available
four Central public underiakings were
set up in Wast Bengal, all by way of -
takeover, during the period Ist April,
1980 to 31st March, 1983. There has
also been substantial increase in investa
mentnt in the Central public enterprises
located in the State during the above
period, The investments in Central
public enterprises represented by the
value of gross block located in West
Bengal has increased from Rs. 1540.39
crores as on 31,3.1980 te Rs. 2394.14
crores as on 31.3.1983.

(b) The Seventh Five Year Plan
has not yet been finalised and hence
details are not available at this stage.

(c) Does not arise.

wgieez & ol ® wedlaga asi
w! AT WAL

4651. =Y famia gerarT :  #47
fger @AY ag 9am@  F FO FIA

fx .

(%) wg w7 7§l & EE-
mgreer & aafadd), FRIT HIX
arrge faat ¥ usflaga G861 Fv
frgdl arais’ i feq feq saqm@Y ac
qrelt qar M ¥ fea few ardat )
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aredt gra feadr ufe & xa fag
7q; AT



147 Written Answers

() vud frad safgal o1 ada
FY @1 q FIT AT W4T ?

fag wawa § g = (=0
AR qwidr) ¢ () wafeg gaAr
QFX FT T T@T g HIT qATIIAS
gaqlr GAT 92F 9T @ &1 SATCAT |

(=) gz () wiedlg fesd 9%
FY MiFE UFHFA 1A &) I GOIAT
q oar ST wfaat & grasw & mEr
FIT GIAT F1eT ag 1A § QAT wgqd
fear snar @ f& wwa a5 /@ ¥
8941 A F14 # faqar 97 IR
MW AN, ag gred g A1 g A
" #) @I U FE AiEF AT

Implementation of Liberalised Pension
Orders

4652. SHRI. ANWAR AHMED :
Will the Minister of FINANCE be
pleased to state;

(a) whether  Government have
implemented the Liberalised Pension
Orders i1n pursuance of the Supreme
Court decision;

(b) if so, the categories of benefi-
ciaries;

{¢) whether the family pensioners
have been covered under these oiders;

(d) if poi, the reasons thercfor;

(¢) whether Government propose

to extend the above pension orders (o0

the family pensioners also in view of
the Supreme Court decision in which
all the categorics of pcensioners were
included; and

(f) il not, the reasons thers os?

AUGUST 24, 1984
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THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRI

S M. KRISHNA) : (a) Yes, sir.

(b) Pensioners in receipt of follo-
wing types of pension are the benefici-
aries:—(1) Retiring Pension (2) Super-
annuation Pension (3) Compensation
Penson (4) Invalid Pension (5) Compas-
sionate Allowance and (6) Compulsory
Retirement Pension.

(c) to(f) Family pension is determined
on an entirely different basis and not
on the basis of the Liberalised Pension
Orders of 1979. Therefore, the judge-
ment of the Suprecme Court has npo
relevance to this class of pensioners.

afzgqr feeq & 1T WA & (a5
eq1qTI A fauae

4053. st 1. 2. fag : 391 aiforsg
HEF ag aaiad &1 97 FUIF .

(%) gt wa & fa2x samT |
faviaz ¥ fag SawEr e F1Q@y
¥y ux Hrzm ag w8 f& wredis
acqd @fzar feza &7 gidl €

(@) #ar Usa =ATII faag agr

afas s w1g sararx faaw gru faafa

F1 S ATdT FEGHT & diw qiwg
ZIU HUT AF F1 T IFF A1H
fasy osfaut giu s sd g;

(7) Far wRAIT aEQAT A1 (5%
u favaz & fau ag sagear W faen-
I g WY

(%) T8 saqEqT ¥ gUIX FI &
faq nza 1 &1 fagry agr x99 I
Frg ?
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aiforsa A=araw A i qfa faam
" usa W=t (=i fagre Iaw qew):
(%) Y agh

(&) Tsa amrarx fanw qar gfaa
F arg sararx fawa gra feg wx
faatal &1 gesre qar ara & 4T 93-
&1 whrwwa) gra fAdso ar

W& |
() St 7d¥ |
(@) 537 agf 3aar |

Amount of Accumulated Dues to Public
Financial Institutions From 25 Top
Industrial Houses

4654, SHRI VIRDHI CHANDER
JAIN :

SHRI SURAJ BHAN :

Will the Minister of FINANCE be
pleased to state:
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(a) the total amount of accumulated
dues to the public financial institution
from each of 25 top industrial houses
as on 31 March, 1984; and

(b) the comparative figures as on
March, 31, 1980, 1981, 1982 and 1983 ?

THE DEPUTY MINISTER IN THE
MINISTER OF FINANCE (SHRI
JANARDHANA POOJARY) :
(a) and (b) : The information
readily available with the . Government
relates to the amonnt of arrears due
from each of the top twonty large

.industrial houses to the all India fina-

ncial institutions viz. Industrial Deve
lopment Bank of India, Industrial
Finance Corporation of India, Industri-
al Credit and Investment Corporation
of [India, Industrial Reconstruction
Corporation of India, Life Insurance
Corporation of India, General Insurance
Corporation of India and Unit Trust
of India as on 31.12.1981, 31.12.1982,
31.12,1983 and 31.1.1984 and the same
is given in the attached statement.

Name of the
Industrial Houses

Amount of arrear as on
(Rs. in lakhs)

31.12.1981  31.12.1982  31.12.1983  13,1.1984
1 2 3 4 5
1. Tata . — ‘ 30.66 7.08 _ 7.04
2, Birla 4.44 137.62 99.70 87.93
3. Mafatlal 96.71 8.75 051 419
4. J.K. Singhania 144.71 143.21 167.95 161,42
5. Thapar 158.73 254.58 372.43 196.01
6. A.C.C. _ 5.95 7.50 -
7. LC.. 51.03 84.67 14.30 -
8. Sarabhai. 10.29 17.22 0.12 —
9. Bangur 0.13 17.88 38.26 38.25
10. Kirloskar 281.44 22666 266.37 25.76
11. Reliance 0.31 —_— 3.01 —
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1 2 4 S
7

'12.  Shree Ram 18.41 1,67 —_ _
13. Ashok Leyland — - - 1,17 -
14. Hindustan Lever — ‘ ~— — —_
15. Modi 55.03 64.42 153.74 130,32
16, Scind‘-;s;t —_ t —_ =
17. T VS Iyengar o 3 40 — —
28, Mahinnra and |

Mahindra — S — .
29. Larson and Toubro— — — o5
20. Bajaj 0.90 10,72 4,93 6 44

Total : ;2?1—; ;1;!.4! TL};E ;;:!—3:

High Level Investigation into Desertion
in the Army

4655. SHRI N.E, HORO :
SHRI K.A, SWAMI :
SHRI M. ARUNACHALM :

Will the Minister of DEFENCE be
pleased to refer to the reply given to
Starred Question No. 86 on 27th July,
1984 regarding High level investigation
into Ramgarh desertion and state:

(a) whether court of enquiry has
rompleted its investigations;

(by "if so, the number of soldiers
deserted, quantity of ammunitions
looted from the armoury, the number of
vehicles commandered by them;

(c) whetber all the deserters have
since been capturcd, killed eor missing
and the ammunitions and vehicles
recovercd, if so, the dctails thereof;

(d) whether any foreign hand or
clement identified in  the matinous
aclions; and

(ey) action rccommended for preve-
atipg mutiny by military personnel

THE MINISTER OF STATE IN
THLE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) ; (a) No, Sir.

(b) to (e) Details regarding number of
soldiers, the quantity of arms and
ammunition, unmber of vehicles and
the agencies inovlved in this incident
will be available whep the Court of
Inquiry proceeding are completed.

Loans Given by Nationalised Banks
to Smail Scale Industries' in Karnataksg
and Bibhar,

4656. SHRI K. MALLANNA :
SHRI N_E. HORO:

Will the Minister of FINANCE
be pleased to state :

whether loans given by nationalised
Farks are not adcquate for the industrial
development of small scale industries in
the States of Karnataka and Bihart

(b) if so, the reasons for not giving
adegnate loans;

(c) the details of < tte loans givcm
iy the nationalised banks to small
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scale industries in the States of Karna-
taka and Bihar during the last threc
years; and

(d) the steps Central Government
have taken ‘to ensure the best use of
these loans and to ensure that adequate
loans are given to the small scale indus
tries in Karnataka and Bihar ?

HADRA 2, 1906 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE 1
JANARDHANA POOJARY) -
(a) to(d) : The data available with
Reserve Bank of India on credit granted
to the Small Scale Industries by Public
Sector Banks in the States of Karnataka
and Bihar for the years 1980, 1981 aad
1982 is given below:

(Amount in lakhs)

Karnataka . Bihar
As on the last Friday {No, of Amount No. of Amount
of December A/Cs. A/Cs
1980 53957 186 44365 82
1981 73387 228 53518 102
1982 - 78531 66 52521 120

From the above data it will be observed
that there has been an increasing flow
of bank credit to the small scale indus-
tries in the States of Karnataka and

Bihar,

Banks have been advised to step up
their lendings to the priority sector to
409, of their aggregate credit by March,
1985, Special consideration is required
to be given by them to the credit needs
of weaker sections in the small scale
industry viz., artisans village & cottage

industries Advances to the weaker sections

in the priority sector including these of
artisans, village and cottage industries
should reach a level of 25% of priority
sector advances by March, 1985. Banks
are also required to supervise credit
utilisation in order to ensure the end

use of funds. -

AT W @FT WA & W
AwEd 9517 A fewEl & gurawn

4657. st wagw fag wwd : 3
AT Y ag IqT HT FIT KA fF ¢

(%) a1t A1 37 YAAA F
fwA s § qaFEaT agas & 32

aial & eax o wrafw g g% w A
3.

(@) afz gi, av =g q%rtier o |
fog aidie § T gL &5

() &7 wemrg a9 # Frad
w®EX glal g,

(w) #raE & QUT IF WAl &
frarfagal o1 9gsT & AT A A9
2 F FqT KT §; ‘

(%) wan =7 qidl § QY w& ¢
W) ofaay §;

() =1 &7 32 WiEt % Fraray |

F1 IS Al F graa F fag wi€
gaiasr fzan §;
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. (8) Tt za feaal B Afea F
frg &Y gorasr faar @ar & avarn
3T oAt qfw F gy F 71§ A
gfa &t a§ 2; 2l

(@) afz frara aial & ara
FWQ F a1 Fur 3aF g F fAo

garast fzo &) avqaar 0

W WA A USA A (A &
a. fag 33): (5, ¥ (1) AR

1T Bl qug geta it §feza maz

1938 & meata afagfaa wgaa 75
ATHE UF Yo Grafen 9 z9 79 4
1975 & #IgE § 1 Biez wafr geans
aq feyraz gte gord & €9 & Aua
100 fex =T §

(%) areafas wrafur & 2V
TAH @G ard @l o agel 7
TR ALY ATA fzmr Strar )

() areafas nfin & gaar
9 A W gg 9 § @y 79% q7
1€ afvarg gy 3

(%) afz saai §Y Teafas g%-
A qgaar § ar a1 w< faar fafas
afax1qt faase ajg a1 #1 9
gaArasr fauifoa w3

(&) =1 (7) 519 30 I & fag
ey ¥ qfg &1 gfaggo aﬁi farar
qrar g @ gaifas qfa qifast =
g wfaggm afufion & weada
sfaa gaEs fRar srgrr |
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Guidelines for Grant of Loans of Wea-
ker Sections and Self Employment
Schemes

4658, SHRI S.B. SIDNAL : Will

the Minister of FINANCE be pleased to
state:

_ (a) the guidelines for granting of
lvans by the nationalised banks to (i)
thec weaker section, {(ii) for the Self-
emplovment scheme and (iii) on the
reccommendtions by the represntatives
of the people;

(b) the time stipulated far sanction
of loans; and

(c) the rules and conditions for
repayment of loans 7

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDIHHANA POOJARY)
(a) Reserve Bank of India hus
been issuing guidelines to public sector
banks from time to time to secure a
latger flow of credit to the smaller
borrowers within the priority sector,
and the weaker section. On the recom-
mendation of the Working Group on
the role of banks in implementing the
new 20-Point Programme, the Reserve
Bank of India had issued instiuctions in
February, 1983 that banks should take
care to tee that suitable viable schemes
are forniulated in consultation with
tha various state dovelopment agencies
for all the beneficiaries coming under
the definition of weaker sections —~and
adequate finance provided for them.

The Differential Rate of Interest
Scheme makes available very cocnces-
sional term-loans at the rate of interest
of 4 per cent, upto an amoynt of
Rs $5,000/- to persons belonging to the
weaker sections of society. No tangible
securiry or third-party guarantec is to
be asked for from the loanec, who
has, however to hypothecate to assets
purchased with bank loans.

The objective . of the Integrated
Rural Development Programme is to
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provide assistance to familics below
the poverty line (o reach an income
level above Rs. 3,500/-per annum, by
providing them with produclive assets.
The capital subsidy is made availabl:
to the extent of 25 pzr cent for smail
Farmers and 33-1/3 per cent for marginal
farmers, agricultural labourers and
rural artisans. Tribal beneficiaries are
cntitled to a capital subsidy at the ratc
of 50 per cent ({(within a ceiling of
Rs. 5,000/+), Other individual families
may receive upto Rs. 3,000/-as subsidy
in non-Drought Prone Area Programmec
areas, and Rs. 4,000/- in Drought Prone
Area Programme areas.

A Sclf-Employment Scheme was
initiated on 15th August, 1983 with a
view to encouraging Enucated Unemp-
loyed Youth to wundertake self-

BHADRA 2, 1906 (SAKA)

employment ventures in industry, services

and business through package of
assistance. The Scheme is meant for
unemployed young pcople in the age
group 18-35 (Matriculates and above).
The Scheme extends throughout the
country excepting in citics with more
than one million population. Tne
District Industries Centres in consulta-
tion with the lecad bnnks of the respec-
tive areas function as the nodal agency
for implementing the Self-Employment
Scheme, and in this context each
District Industries Centre has set up a
Task Force for the initial screening of
would be bencrficiaries before cases are
recommended to banks. Under the
*Scheme eligible entrepreneurs can get a
composite loan pot exceeding Rs. 25,000/
at 10 per cent rate of interest in back-
ward areas and 12 per cent rate of
interest in other arcas. The beneficiaries
are eligible for receiving a capital
subsidy, routed by Government through
banks, at 25 per cent of the total
amount of the loan (i.e. term-loan plus
working capital). The banks should
not ask for collatteral security of
third-party guarantce for borrowers
.. under the Self-Employment Scheme-the
sccurity for the bank will be the asset
out of the bank finance.

(b) Generally all loan applications
upto a credit limit of Rs, 25,000/-should

Writier Answers 158

be disposed of within a fortnight and
those for over Rs. 25,000/ within 8 to
9 weeks.

(c) Normally, in respect of all loan
applications the repayment programme
should be fixed taking into account the
sustenance requirements, surplus genera-
ting capacity, the break-even point, the
life of the assei, etc,, and not an ad
hoc manner. In respect of composite
loan upto Rs. 25000/- to artisans,
village and cottage industrizs, repayment
schedule may be fixed -for term loan
componernt only (Subj2ct to Industrial
Development Bank of India’s require-
ments being fulfilled),

Loans and Assistance by the Friendly
Countries for Different Schemes

4659.. SHRI GIRIDHAR GOM-
ANGO Will the Minister of
FINANCE be pleased to state.

(a) the {oans and assistance provi-
dcd by the friendly countries for different
schemes and programmes in the country,
scheme and programme-wise thereof;

(b) the agreed loans, and assistance
refecased so far, country-wise; and

(c) the names of the schemes and
programmes suggested by the Siwates for
such loans and assistance during the
Sixth Plan and approved by Govern-
mezant, State-wise?

THE MINISTER OF FINANCE
(SHRI PRANAB .MUKHERIJEE) :
(ay Information is given  in
Annexure 1V of the Explanatory Memor-
andum on the Budget of th: Central
Government for 1984.85 as laid before
the Parliament.

{b) The loans and grants authorised
and utiiised, upto 313 1984 are given in
the statement attached,

(¢) The names of the schemes and
programmes are proposed by the Siate
Governments from time to ume and
details of the approved schémes and
programm:s for which assistance has
been sanctioned and utilised is contained
in the External Assistance Brochure
for 1982-83, a copy of which has been
placed in the Liberary of -he Hou:e
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Regular Premium Notices to Policy
Holders

4660. DR, SUBRAMANIAM
SWAMY:Will the Minister of FINANCE.
bec pleased to state: °

(a) whether many policy hold:rs of
LIC have expericnced that they do not
receive their premium notices rcgularly ;

(b) whether due to this, many new
policies have lapsed ;

(c) the steps LIC propose (0 take
to ensure that- this does nct bappen ;
and

(d) average percemtage of LIC
policy lapsing due to pon-payment of
premium ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) to (d) :
When premium due under a policy is not
paid before the period of grace expires,
the policy is trcatcd as lapsed. Policy-
holders fail to pay premiums for a
variety of personal rcasons which in-
clude immediate financial problems.

While there is no fegal requirement
for issue of premium notices, the LIC
issues premium notices as a matter of
gourse to--all its policybolders. The
number of cases in which premium
notices are not delivered to the policy-
ho'lders is relatively small.

In order to streamline its machinery
for improved services lo the policy-
holders, including despatch of premium
notices without any omission, the LIC
ts implementing a program: for insial-
lation of modern data processing sys-
tem to replace its unit record machines.

Amonnt Invested Towurds Term Loan
Working Capital by Commercial
Banks

4661, SHRI G, NARSIMHA
REDDY : Will the Minister of FINA-
NCE be pleased to state :

AUGUST .4, 1984
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(a) the total amount invested and
precen‘age towards term Joan and
working capital by the commercial banks
in all types of Industries upto 3lst
March, 1984 and the total number of
such indusitries ;

(b) the number of the industries
which have become sick and total
amount Jocked up and precentage of
recovery ;

(cy the total amount invested and
percentage by the Commercial and
Gramacn Banks in rural areas either
towards crop loan or under different
rural development programmes and the
tota] number of beneficiarles upto 31st
March, 1984 ; and :

(d) thce number out of these benc-
ticiaries who have defaulted and the
total amount involved ?

THE DEPUTY MINISTER 1N THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY (a) to (d) :
Detailed Sector-wise data on outstanding
advances of Scheduled Commerciatl
Banks together with number of bonrowal
accounts are available for Junc 1981
only and are set outin the attached
Statemcnt,

Quick estimates of scctoral deploy-
ment available for Major Commercial
Banks show that as at the cnd of
January 1984, Agricultural Sector and
the major and medium industries, inclu-
ding public sector undertakings, hac
outstanding advances of Rs 6090 crores
and Rs. 14002 crores respzetively.

As at the end of December 1982
there were 60 173 sick Industrial units
with outstanling advances of Rs. 2585
erores from all Scheduled Commercial
Banks.

Data regarding recovery are avilable
for Direct Finance to Agriculture. For
the year ended June 1981 the. recovery
of dues in this category amounted to
Rs. 952 crores out of a total demand of
Rs. 1812 crores-recovery 52.6 per cent
of the demand.
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Statement

‘Distribution of outstanding credit 0f Scheduled Commercial Banks according
to Occupation : -

(June 1981)

(Rs. crores)

No. of Amount
Accounts Outstanding W
1. Agriculture 106,111,697 4,160
2. Industry 8,69,257 12,222
3. Transport 3.87,276 . 1,218
4. Personal & Professional Services 13,15.892 - 5TH
5. Trade 20,73,225 _ 4,462
6. Personal Loans 20,25,864 859
7. Others 34,63,543 1,383
TOTAL ; 207,46,754 24,875
1Y g7 & gaAfadl ® gIEw'e () acgvaeyy sqter a1 § ?
4762. »t w7k SaTq ARWE ;AT faa s & wsw w4 (o Q@
faar a5t ag sq £ Far 37 & qR. geur) : (%) WA fawm
g fasta ¥ 1981-82, 1982-83
() frga dtq aqf & Qua Ard wYT 1983-84 & AT &Y 1§ Fwrfawat
%1 fa””” BITT AT arqrfeat & w7 deqr & arY ¥ gaAr A & af
HFTAT 9T JIX AT FTN H7 =717 F97 s
& — =
. . g g faraY «Y gear
(@) #ar fagar dta aqf & Qua »
& 85T (| T
o §7 & gafaly 1 GEHIT HT QU 1981-82 4282
yaaE &3 a1 §; |
5 } + 1982-83 4291
T) fagx @ya a9t ¥ fFad - '
( ) 1983-84 4332

wradt & gafay §i qrewr w1 A
a gdt WY fEar IAr Ag g ek (w) & (@) gTewry & A
FTd; 9 Wiz g a9r sifaq faozm § ard o




167 Written Answers

g QUEFIY FY FH F kA wheaw
feafq 1 gar, 3§ FEaE & qU
qT & a7 gFq1 g gy & ag v
®T @¥g79 g q4T I gIqT F FIC,
faad gafaz o fed 73 gw@Es A
arfaa §, weawa: faax  Fran wfa-
fega T @ famr nar T aga #3
faar a7 g1 )

Children Used as Carriers of Contraband
Ttems

4663. SHRI B.V. DESAI : Will the
Minister of FINANCE bc pleased to
state :

(a) whether with the arrest of four
persons including a woman, Customs
authorities claimed to have busted a
smuggling operation witb children being
used as carriers of contraband items
worth lakhs of rupees from Bapgkok ;

(b) if so, whether according to the
latest operation, the gang had allegedly
sent 10 children to Bangkok on the
pretext of taking them on a pleasure
jaunt and then cramming their baggage
with cootraband items ranging from
large number of wrist watches, ctc ;

(¢) if so, the number of persons
arrested so far ; and

(d) the action taken against those
held responsible ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) and (b)According
to reports received by the Government,
a lady had arrived from Bangkok along
with 10 children at Delbi Airport by an
Air France flight on 22nd/23rd July,
1984. Their baggage consisting of about
12 suitcases and 6 hand bags was cleared
without payment of any Customs duty
as they opted, to pass through the green
channel. The lady and the group of
children were received by one person
who took them to his house at Delhi,

AUGUST 24, 1984
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Later, the lady left for Chandigarh
leaving behind the baggage brought by
her and the children from Bangkok with
her local contact for further disposal.

Investigations in this case has so far
resulted in the recovery and seizure of
contraband goods valued at about Rs
1.84 lakhs. Investigations also reveal
that the 10 children were sent to bang-
kok on their vacation and on their
return to India large quantities of con-
sumer goods were placed ‘n their bag-
gage and they cleared through the green

chanpel without paying any customs
duty.

(¢) and (d) In this connection, 4
persons, including the lady, have been
arrested under the provisions of the
Customs Act. Prosecution proceedings
under the Customs Act have been initia-
ted against them in the Court uf law,
besides departmental proceedings.

Effect of Shrinking of Flow of Multilateral

Aid to Interpational Development

Association on India

4664, SHRI  BRAJAMOHAN
MOHANTY :— Will the Minister of

FINANCE be pleased 1o state :

(a) whetber in the background of
shrinking of flow of the multilateral aid
to International Development Associa-
tion during 1984-85, India is affected,
and if so, the details thereof :

(by whether there has been a fall
in flow of the net resources to the
developing countries from multi-lateral
agencies and developed countries during

*the year 1983-84 ; if so the dectails

thereof ; and

(c) the reaction of Government
in this regard ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a)
The share of recipient developing coun-
tries in the reduced IDA-VII is yet
to be finalished. There are, however,
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indications that India’s share is likely
to be reduced.

(b) nd {c) According to the
I.LM.F, Survey dated 6th August,
1984, preliminary OECD  estimates
indicate that net disbursements of
Official Development  Assistance by
members of the Development Assis-
tance Committee, including non-con-
cessional flows remained about the
same in calendar years 1982, and
1983,

Agrcement Signed for the U.S. Aid to
Irrigation Programme in Maharashtra

4665. SHRIMATI USHA
PRAKASH CHOUDHARI : Wwill
the Minister of FINANCE be pleascd
Lo state :

(a) whether agreements for the
U.S. aid to support irrigation pro-
gramme in Maharashtra were signed
vecently ; and

(b) if so, the areas in Maharashira
where irrigation facility wouid improve
with this aid 7

THE MINISTER ©OF FINANCE
(SHRI PRANAB MUKHERIJEE):
{a) and (b) An agreement to support
minor irrigation programmes  in
Maharashtra was singed with United
States of America on 3ist July = 1984,
The specific. areas which are to be
covered under this agreement are in
the process of identification.

Export of Hardliom Proeducts to West
Asia

4666, DR. PRATAP WAGH
SHRI R. P. GAEKWAD :

Will the Minister of COMMERCE
be pleased to siate :

(a) whether Government are aware
of a big market for Indian tweed,
blankets and ' saris in West  Asia 3
and

BHADRA 2, 196 (S4AKA)

Wrirten Answers 170

(b) if so, the proposals to exp-
tore and expand’ handloom products
cxports ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
IN THE DEPARTMENT OF SUPPLY
{SHRI NIHAR RANJAN LASKAR) :
(a) India has been exporting certain
textiles products to West Asia iaclud-
ing woolilen/worsted fabrics, shawls
and scarves, blankets as also some
other handloom products.

{(b) the Government encourages and
sponsors participation in Fairs/Exhi-
bitions, buyer-seller-meets and market
orientation studies etc. to explore
and boost exports of these products.

India’s Trade With Third World
Countries

4667, SHRI R. P. GAEKWAD -
Will the Minister of COMMERCE
be pleased to state : :

(a) whether the Third World
Countries offer vast scope for economic
development, growth of trade and
indian Technology ?

(b) if so, whether any study or
survey had madc for extension of trade
ard export in these countries ; and

(c) if so, the details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT. OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : f(a) VYes, Sir.

(b) and {¢) Export marketl surveys
for specific commodities and specific ex-
port markets in developing countries
continue to be conducted from time to
rime. Additional  steps taken by
Government to promote trade economic
and technical collaboration with Third
World Countriés include the
following :— '
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(i) Export Promotion measures:

(it) Bilateral Trade Agreements:

(iii) Joint Comn issions/Joint

" Committees with such coun-

tries to explore and develop
possibilities of trade ;

(iv) Preferential trading arrange-
~ ments among developing
countries, wherever possible:

(v) Sctting up of joint ventures.

Rejectfon of Applications by Banks
Under NREP in Ooty and Ceimbatore
Districts

4668. SHRI R. PRABHU : Will
the Minisicr of FINANCE be pleaszd
fo state ¢

(a) whether his Ministry has re-
ceived any complaints that the banks
have rejected applications from eligible
persons for leans under National
Rural  Employment Programme on
fimsy technical grounds in the Districts

of Ooty and Coimbators in Tamil Nadu:
and

(by if so, the steps Government
have taken to remove grievances of
the people in this regard ?7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) No,
Sir (the Hon’ble Member is presumably
referring to loans given under the Self-
Employment  Scheme for Educated
Unemployed Youth and not to the

National Rural = Employment Pro-
grammc).

(b) Does not arise.

Al & feeg wog wo b &
Sred aESAT

4669, =it aAXtAg WAFATAT : Fq7
faer @ 78 a0 w7 Far w0 0% :
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(%) g, 1984 & aeFU &
faxz say gfaara ¥ a5 as f&adl
v fra 9w F1 aeaar (o« §;

(@) fFad AT FF-F17 & TEd
yfama & ad § #i 3% faEan
FI4 & fod #31 FILIG F) A1 Wl E;
1T
C(n) gt § faad qEw fTEie
fea af ¥ 9T 39%F A9 AIT 97 A7
-

faq dawa & wsq @y (A
uA, Q. FouT) : (F) aERd-faFa
AT F AN FIEA F HA-®T H,
fag mesrag & wwed gasqi fazar
47 % qeF0 * favg F1gag &
% fafma garg 1984 & uF fazs
TIFAT §MT F1 97T I¥ &Il AT
f£a1 ) 9 TOIHEIRT, TIHUT, HZITUCT,
F1e, algaary, SUL 9 M GA1T
usql 791 fgedr g ST A H
zaY gar @ W qsndl A
wfafaga, 1974 & SI797 & AZ3
21.7.198 % 150 aeFT AT f&0
ot | z@®  mafrag Jerdr *1 afq
fafiat & wgrafega g W § 261
srfaaat w @rmges wfafagm F
3Taedl wATT gA1E 1984 F 4T
fozaar foar T |

(@) gars, 1984 & QUT FA17
ar fadrg wfaara & faa 32 safaaay
¥ favg fazsm gz @@ AR
ax {Farwa wfufags, & goa

asvasdy gy arq fro 1o 9, safss
AwTaEl ¥ a7 @ § | o safFy AAT-

7N ¥ 9 W § 3P ATH AFT HAT

zo gug Sfag g grar i aarfa, st

sifag @@=l & I9 W § ITF

fagg #1989 & g7 aunfea sfaa

FIAATET #Y AT Y ] )
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() Iusey mafam gisst &
AgAIA FETE 1984 & 717 drages
afafagy & Igaedi & gg7 GO
I F gEs &1 afafafadi ¥ gr-
faa 19 safggaY Y freeare fear aar
71 1 frzearT fra oo o aafaqaY 3
safaadl & Arq HIT ¢F Jeh1dA 2qAH
agt & 1 aaifa, @ 991 0FT FIF qaA
q2d T TH &1 JIAAT |

Report of Narasimham Committee Regar-
ding Functioning of Gramin Banks

4670. SHRI SUDHIR KUMAR
GIRI : Will the Minister  of
FINANCE be pleased to state :

(a) the main recommendation of
the report submitted by the Narasim-
han Committee regarding functioning of
the Gramin Bank ; a -d

(b) the reaction of the Govern-
ment thereto ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY): (a) and (b)

Shri M. Narasimham was the Chairman

of thc Working Group on  Rural

Banks which, in 1975, submitted its re-
commendationsjfor setting up of Regional
Rural Banks.

No Committeec under the Chairman-
ship of Shri Narasimham has revicwed
the working of Gramin Banks.

staq Ftar fanr & oot @R T
& saaifeal w araa w1 YW

4671. =t gt waa : a7 faw
Tl gg gary @@ FA7T FIA f o

(F) #91 GIFIT T 37 17 F
wasRy g f5 afegaar & ogarc
Stag @ fare & Sar @ 68l

BHADRA 2, 1906 (SAKA)

Written Answers 174

HIT & F9 FITT &1 av  1983-84 &,
fac @laa &1 gaard ad aF TE
far war 7

(@) afz gf, at 3aF 71 SrLw
g; WX

() I AAF T AT F4 qTF
¥ fzar sroy ?

fag warma § I AN (=
WAL qRRA) @ (F) ST, g

(=) T () raq &rar faxg
® AT i A iv & sFrfal
1 A9 & FEN ¥ aIIFA AT
SrgA arar fag s i 91 s an
iv ®AAIY (FAG AT _FATE 7AT)

Cfagw, 1981 & ITEedl. § WA,

ad eaz, fadra afcfeafaat @i g9
graz el F1 27X A TAHY &7 FraT
g ) z@ 9¥Y, 1983-84 F fg v
¥ qIX wIrAAr T arqgar faqrrara
ol SR grgmart & &€ faga I
faar QIOAT TERT HAIITAT FL I
SITaAT |

Performance of Gramin Banks in Bir-
thhum, West Bengal

4672. SHRI GADADHAR SAHA :
Will the Ministcr of FINANCE be
pleased to state :

(a) the role and performance of the
‘Mayarakshey Gramin Bank® in Birth.
hum in West Bengal as instrument of
socio-economic development for SC/ST
and econominally weaker sections in
rural arcas in implementations of sche-
mes under Special Component Plans-and
new 20-Point Programmes, tribal sub-
plans, etc. 3
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(b) whether their performance is
satisfactory and upto expectation so
far as developmental schemes, plans and
objectives and policies of Government
banks are concerned ;

(c) if not, the reasons the reof and
. the measures under Government’s consi-
deration ; and

(d) the number of beneficiaries and
amount disbursed by the branches of
these banks under  different schemecs
and plans for the development
of SC/ST families during the last
theree years in Birtbhum District, year-
wise, branch-wise, scheme-wise and
category-wisc of SC/ST beneficiaries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
All the Regional Rural Banks, including
Mayurakshi Gramin Bank, are expected
1o extend credit assistance, for viable
ventures, to small and margiral farmers
and to persons having a pre-investment
income of Rs. 6,500 pzr annum. The
clientele of the RRBS thus comprises of
persons belong to weaker sections of
the community. These banks participate
activity  in the implementation of
the programmcs launched for the uplifi-
ment of the rural poor. According to
available data, Mayurakshi Gramin Bank
had, as at the end of 1983, 61 branches
with deposit of Rs. 4.2 ¢crores and outstand
ing advances of Rs. 6.4 crores-the num-
ber of borrowal acconnts being 64,393,
The RRB had a CD Ration of 153 per
cent which was much higher than the
average of RRBS in West Bengal at
106 percent.  During the year 1983 the
RRB is reported to have issucd loans
of Rs. 40 lakhs under IRDP to 5,196
beneficiaries. Under Special Component
Plan, provisional data reported by the
RRB for 1983 show that it disbursed
Rs. 42 lakhs under 10, 467 accounts.

While there is always scope for
improve nent, the overall performance
of the Mayurakshi Gramin Bank is
reported 10 be satisfactory taking inte
account the local conditions and infras-
tructure facilities available.

(d) Dats in the manner asked for
i5 uot yieided by th2 ‘nfarmation repore
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ting system, Tha Bank has, however,
reported that as,at the end of 1983 out
of its outstandting advances of Rs. 6.4
crores involving 64,393  borrowal ac-
counts, the SC/ST borrowers accounted
Rs. 2.3 crores involing 26,470 accounts.

Percentage of India’s Share in World
Trade

4673. SHRI A.G. SUBBURAMAN
Will the Minister of COMMERCE bz
pleased to state :

(a) the percentage of India’s share
in world trade in the beginning of the
first Five Year Plan and now ; and

(b) the steps contemplated to in.
crease this percentage ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) (a) According to the U N.
Monthly Bulletin of Statistics, India’s
share in world exports during 1951 and
1982 has been as below ;

(In million US dollars)

1951 1982
India’s Exports 1794 3451
World Experts 30200* 1854133
Percentage share of
India in world cx-
port 2.23 0.46

*World co¢xports excluding the
trade of Albania, Bulgaria, China
Mainland, Czechoslavakia, East
German.. Hungary, North Korea,
Poland, Romania and USSR,

(b) The Government has taken
various measures to promote exports
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which include removal of licencing cons-
traints on export production, setting up
of 100% export-oricnted units on easier
access to imported inputs, upgradation
of technology, particularly for export
production, extension of certain fiscal
concessions on exports and selting
up of 4 more Free Trade Zones at
Cochin Madras, NOIDA and FALTA in
addition to the existing two Free Trade
Zones. The Import and Export Policy
for the current financial year 1984-85 has
been formulated to improve our export
performance, keeping in vicw the global
economic environment and the needs of
the domestic economy. The important
features of the Policy include encourage-
ment to higher value addition in cxports,
exports of computer software, exports of
new products or to ncw markets, import
for technological development in priority
sectors like export production
establishment of stable long-term
relationship between trading houses
and their supportfng manufacturers and
assisting the Small Scale Sector in ¢xport
production.

Payment of Inlerest on Amount Duc on
Warehoused Goods

4674. SHRI UTTAM RATHOD :
Will the Minister of FINANCE be
pleased to state : :

(a) whether section (61) of Customs
Act 62 has since been amended to pro-
vide payment of intrets (@ 18 per cent
p.a. on- the amount of duty on the
warchoused goods remaining in ware-
house beyond normal admissible period ;
and

(b) if so, whether Government are
considering exemption from operation
of above amendment in the case of
100 per cent EQU which are required to
carry out manufacturing in warehouse
for a period of ten years minimum ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) Yes Sir,[Section
61 of Customs Act, 1962 was amended
by Finance Act, 1983, providing for
Icvy of interest at such rate, not excee-
Jjog eightecn per cent per annum, on

FHADRA 2, 1906 (SAKA)

Writien Answers 178

on the amount of duty on the ware-
housed goods remaning in warchouse
beyond normal - warchousing period.
However, the Government has fixed
the said rate of interest at twelve per
cent per annum, through a notification,

(b) In the case of the 100% Export-
Oriented Units, exemption from payment
of interest on duty on the goods retai-
ned beyond the normal warehousing
period, can be considered on the merits
of each such case.

Equipping the Indian Air Force with Suit-
able Light Combat Aircraft (LCA)

4675. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of DEFE-
NCE be pleased to state :

(a) the efforts being made to equip
the Indian Air Force with a suitable
light combat aircraft (LCA) ;

(b) whether any particular aircraft
has been selected for the purpose ; and

(c) if so, whether such aircraft will
be manufactured indigenously or is ex-
pected to be procured indigenously ?

THE MINISTER OF DEFENCE
(SHR1 S.B. CHAVAN)4 (a) A pro-
gramme for design and development of
a Light Combat Aircraft to meet the
needs of Indian Air Force has been taken
up.

(b) and (c) No, Sir. Light Combat
Aircraft (LCA) will be an indigenously
developed and productionised aircraft.

Credit Facility tolDircctors and their Re.
latives without Approval of Board of
' Directors

4676. SHRI GHUFRAN AZAM :
Will the Minister of FINANCE be
pleaseed to state :

-~ (a) whelher~ all banks have au-
thorily to .extend credit facility below
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Rupee 5. . lakhs .to, their directors and
their relatives without prior approval of
the Board of Directors ;

oo €b)  whether the Reserve Bank of
India have issued dircctive contaning
guideline for grant of loans or advances
to directors of Bank.and their relatives,
and if so, the details thereof ; and

¢c) the details of directors of natio-
nalised banks and their relatives who
have been sanctioned credit by the
banks during the last three years, sepera-
tely and for each ?

. THE ‘DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (a) and (b) :
According to Reserve Bank of India, in
terms of provisions of section 20 of thc
Banking Regulation Act, 1949, no bank-
ing company shall en‘er into any com-
mitment for granting loan or advance
to or on behalf of any of its directors
or any firm or company in which  any
of its directors (s interested as partnzr,
manager, employee or guarantor. Re-
serve Bank of India have issued guide-
lines on April 12, 1984 to all public
sector and private scctor Indian sche-
duled commercial banks (other than
Regional Rural Banks) in 1his regard,
a copy of which is laid on the Table
of the House, [ Placed in Library See
No LT-8707/84].

(¢) In terms of section 13 of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970 and
1980 and in accordance with the prac-
tices and usages cuslomery among
bankers, information relating to indivi-
dual constituents of banks cannot be
divulged.

Uk’s Offer to Bilateral Aid

4677, SHRI HARIHAR SOREN :
Will the Minister of FINANCE be
pleased to state :

(a) whether United Kingdom has
expressed the desire to spend Rs. 186
crores in India under its bilaterial aid
programme in 1984-85 ;
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(b) whether United Kingdom ' had
also spent some amount under its. bila-
teral aid programme in 1983.84 ;

(c) if so, the amount, the purpose
and the programme in which the British
aid has been utilised ; and

(d) the details there of ? 4

THE MINISTER OF FINANCE
(SHR1 PRANAB MUKHERIJEE) : (a)
Yes Sir UK Government has pledged
Pond 124 millon(about Rs. 186 crores)in
the Aid India Consortium meeting held
in June 1984, for 1984-85,

(b) During 1983-84, the total UK
grant spending in India was Pond 95.3
million (about Rs. 143 crores).

(¢) and (d) The UK, grant is utilised
for import of goods and services from
UK for financing the local costs of the
mutually agreed projects and also for
financing cost of British experts and
training fellowships under the Colombo
Plan. The details of the UK Grant
utilisation are given in attached state-
ment.

Statement

Spending in 1983-84
(Pond Millon)

1. Import of Capital and
other items from U.K.

(a) Mixed Projects 11,1
(b) Power Sector 5.1
(c) Coal Sector 11.5
(d) Rihand STPS 2.8
(é) Railway Sector "1.0
(fy Otl & Natural Gas Sector 1.3

32.8
2. Technical Cooperation 12.0
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3. Local Costs Projects of
which the important oncs

are . _—

50.5

(i) Rihand STPS 17.8

(ii) Amlori Coal Mines 3.3

(iii) Orissa F.W. Project 2.0
(iv) Fert. Education Project

of HEC 22.8

(v) EWS Scheme of HUDCO 19.8

(vi) NABARD/ARDC 1V 2.8
(vii) Mysore Forestry 1.4
Grand Total : 95.3

Surrender of Landing Powers by Branch
Managers of Munger Kshetriya
Gramin Bank

4678. SHRI SATISH PRASAD
SINGH: Wiil the Minister of FINANCE
be pleased to state ;

(a) whether the lending powers have
been surrendered by all the 21 Branch
Managers of the Munger Kshetriya
Gramin Bank to its Chairman ;

(b) whether this is in the knowledge
of hig Ministry and if so, the circum-
stances under which they have taken
this action ;

T

(c) whether this has jeopardised the
development activities of the State under
the 20-Point Programme ; and

(d) if so, the action Government
propose to take in the matter ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
Manager/I ncharge of Branches of Mon-
ghyr Kshetriya Gramin Bank are re-
ported to have addressed communication
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to the Chairman of the Reglonal Rural
Bank surrcnd»rmg their loan san;:tlomng
Rs lodged by District Au‘thormes agamst
some branch officials following com-
plaints of malpractices/corruption, The
District Magistrates of Khagaria and
Monghyr are andeavouring to resolve

the issue and also ensuring continued

flow of cregit through credit caps.
Export of Iron Ore Through Paradip Port:

4679. SHRI CHINTMANI
PANTGRAHI : Will the Minister of
COMMERCE be pleased to state:

(a). whether the iron trade in India
in general and the export of iron ore
through Paradip Port in particular, is
in doldrum;

(b) whether it is due to lack of
interest taken by the buyer countries
for inadcquate port facilitics available
at Paradip Perr,

{c) whether it is due to.the inordi-
nate delay on the part of his Ministry
to cstablish proper Co-ordination with
the Ministries of Shipping and Railways
for providing proper facilities at
Paradip;

(d) if so, the steps taken by Govern-
ment to pursue the buyer countries in
changing the decision to discountinuc
export; and

(e) the steps taken to provide
adequate port:facilities at Paradip?

THE MINISTER . OF STATE IN
THE MINISTRY 6K OF ., COMMERCE
AND IN THE:* DEPAR,TMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) (a) Continued recessionary
conditions in the world steel  industry
and the prcferencc .of ;hc buyers to
shifit their imports to por_ts having
better focilitics have Ked to reduced
demand for iron ore, Iron.ore exports
through Paradip port declined' margin-
ally from 9.13 Lakh “tonnes in 82-83
& 9.28 lakh tonnes in 83-84,
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(b) Inadequate drought at Paradip
Port resulting in considerable freight
demerit and consequent unwillingness of
the foreign buyers to nominate Vessels
for this port has resulted ina disadva-
ntage to this port vis-a-vis major iron
ore loading ports in other countries as
also in India, However, efforts are
gontinuously being made (O improve
the facilities available at this port in
coordimation with the Ministries of
Shipping & Tran sport and Railways.

(c) No, Sir.

(d) In order to increase export of
iron ore through Paradip Port, renewed
and concerted efforts have been made to
persuade buyers to meet their require-
ment of iron ore to the extent possible
from Paradip port and the following

recent steps have been taken in this
behalf; :

For iron ore export through Paradip
Port during the current year (1984 85),
MMTC has concluded a contract for 5

Iakh tons with Japan, South Korea

has also agreed to take about 5 lakh
tons through Paradip Port during 1984-
85. MMTC has concluded a contract

with GDR for shipment of 2 lakh to-’

nes of iron ore from Paradip Port dur-
ing 1984-85. As a result of the efforts
made by MMTC, exports of iron ore
through Paradip Port during 1984-85
are expected at the Jevel of 12 Lakh
tons (as against 9.27 Lakh tons during
1983-84). In order to induce the
buyers to take iron ore from Paradip
Port, MMTC has agreed to compensate
hem for higher incidence of freight
_‘nvolved for lifting iron ore from Para-
idip port by giving discount in prices,

(c) The follawing steps have been
taken to provide adcauate port faoilities
ait ParadipPort; '

(i) Iron ore loading operations at

Paradip Port have been subst-
antially ~improved with the
installation of wagon tippler.

(1) The possibility and economic
Viability of two port loading, -
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i.e. initial loading Paradip and
uptopping at Madras Port, is
being examined by MMTC.

(iii) Night navigation has been
introudced to handle vessels
during night time,

(iv) Government of Orissa in
consultation with MMTC are
examining the possibility of
locating a transhipper-cum-
dredger at Paradip Port to aug-
ment the loading capacity of
the port and to find continuing
solution to the problem of
siltation.

(v) Dredgers have recently been
deployed at Paradip Port to
increase the draft.

Trade Fair in Moscow

4680. SHRI K. OBUL REDD} :
Will the Minister of COMMERCE
be pleased to state :

(a) whether India is holding a
Trade Fair in Moscow from the 15th
August, 1984, as reported in the
‘Patriot’ of 14th July, 1984 ;

(b) if so, the number of Indian
firms participated in the Fair, and
names thereof ;

(c) the names of the countries
participated in the Fair . /

(d; who inaugurated the  Fair
and duration of the Fair ;

(e) the details of the agreements
rcached between India and various
other countries at the fgir, value of
the agreements and items to be expor-
ted/imported ; and

(f) the estimated increase in trade
with socialist countries as a result of
the Fair?
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THE MINISTER OF STATE IN
" THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHR1 NIHAR RANJAN
1.ASKAR) : (a) Yes, Sir.

(b) A statement is laid on the
Table of the House [Placed in libray
Sec No. LT—8708/84.

(¢) As this is an exclusive Indian
Exhibition, there is no participation
by other countries.

(d) Shri K. Vijayabhaskara Reddy,
Union M:nister of Shipping & Tiuns-
port inaugurated the exhibition. The
exhibition is from 15th August to
14th September, 1984.

(¢) and () Since the exhibition is
still in its initial phase, it 1s too ecarly
to assess the result thereof.

Froblems Faccd by klandloom Weaving
Societies in Kerala

*4681. SHRI V. S. VIJAYARA
GHAVAN : Will the Minister  of
COMMERCE be plecascd 1o state :

(a) whether Government are
aware of the problems bcing faced Ly
the handloom wcaving socicties in
Kerala due to the non-availability of
yarn and other things at controlicd
rates ; and

. (by if so, the steps taken to ensure
the regular supply of these essential
items at controlled rates ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) There is no
control on yarn prices. The prices,
of yarn, particularly of Jower counts,
have gone up due to sharp increase in
cotton prices.

(b) In order to ensurc regular and
systematic supplics of yarn to the
handloom sector at reasonable priccs,
Government of India huve tiken a
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number of measures, which inter.alia,
are as follows :

(i) Statutory obligation has
been imposed on all spinn-
ing mills wereby they
should pack at least 50 per
cent of their marketable
yarn in the form of hanks
of which 85 per cent should
be in counts 40s and below.

(1i) State Governments have
been reguested to pool hank
yarn produced by the co-
operative Spinning mills
belonging to the National
Textile Corporation, State
Texiile  Corporation for
captive use in the handloom
sector,

viet)  The National  Textile
Corporation has agreed to
supply yurn to the organi-
sed sector of  handloom,
namely, <Cooperatives and
State Handloom Dcvelop-
ment Corporations at mill-
gate prices and the State
Governments have been asked
to take advantage of this
offer,

(iv) The National Handloom
Development Corporau'on,
whi:h has been set up
recently, has, as one of its
main Objecctives, procure-
ment and supply of yarn to
the handloom weavers
through the State Govern-
ments, It also proposcs to
sel up varn depots at
various places in the coun-
try. s first depot has
started werking at Gauhati.

ginrarg WiaE@ HiIT @RI EIWT

aras 1 faect & @ gy@ qew
HIAT

4682, it sitas faevadt wgad

%77 qgea Wiy Tws fAma a5t
g3 Fary a1 F0 A 1§~
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(%) 1 GIFIT FT AT,
qgrE ;T @IUE gIHT FI &
feeet & faw Igra wwEw ®HWE &
fawit & ;

(=) afzgiat &3 & ; AN

(7) afz 7gf O acda r FIIW
a7 § ?

qqza st A famma WA
® v AW (s gEila wrew
am[): (F) S, Ad

(@) wwragig

(7)  FrEd-gwuR-gras
MR @IUR-MNIwIae  qa
feest-@ aTrgl-facell @aai a3 Iqarsy
At WX ¥ oF Far &1 HifEe
fag agY gar &)

Help to Cotton Textile Industry to Meet
Its Requirements of Essential

Materials

Raw

4683, SHRI ARJUN SETHI :

Will the Minister of COMMERCE
be pleased to state R

-(a) whether  Government have
decided to help the cotton textile in.

dustry to meet its requirements  of
essential raw materials :

_(b) if so, the details regarding the
policy of Government ; and

' (c) the number of cotton bales
likely to be imported ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LA.SKAR (a) (0 (c) Government
reviews the situation with regard to
raw material availability to the cotton
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textile industry from time to time
and appropriate remedial measures are
taken considering the prevalent circum-
stances. However, there is no pro-
posal for import of cotton at present.

Breach of Law by Air India’s inflight
Magazine ‘Namaskaar’

4684. SHRI SANAT KUMAR
MANDAL : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether his attention has been
drawn to the advertisement by (he
Bensen and Hedges International Mild
Cigarette (Luxury Mild Brand) publis-
hed at the last cover page of Air-
India’s inflights magazine ‘Namaskaar’
July-August 1984 issue where the usual
statutory warning ‘Cigarette Smoking
is Injurious to Health’ has not been
printed ;

(b) whether a similar  omission is
also noticed in thc advertisement for
555 State Express cigaretie in the
same journal ;

(c) ifso, the reasons for this
breach of law of the land ; and

(d) the action he proposcs to take
for printing these advertisement in the
present form in Air-India’s Journal ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN) :
(a) and (b) Yes, Sir,

(c) and (d) The matter is under
examination,

Procedure for Taking Pension by Ex-
Servicemen

4685. SHRI A.K. ROY : Wil
the MINISTER OF DEFENCE b:
pleased to state :



1ty Wrirten Answers

(a) procedure of taking pension
by the ex-servicemen, facts in
delails

(b) whether it is compulsory for
an ex-servicemen, even if in subsequent
se1vice somewhere, to return to the
home district headquarter to receive
Pension ; and

(c) if so, the reason behind such
rule ?

THE MINISTER OF STAIE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO): (a)to (c) A
Statement is laid on the Table of the
House.

Siatement

Ex-scivicomen pensioners aie - paid
their pension through the following
agoncies i—

(a) Pension Pay Masters
(b) Treasury Offices

(c) Post Olfices

(d) Public Scctor Banks

In the States of Punjab, Huaryana,
Himachal Pradesh, Jummu and Kashmir
and Union Territories of Delhi and
Chandigarh it is compulsory for per-
sonal below oflicer rank to draw pen-
sion through pest offices, ¢xcept in ninc
stations namcly, Amritsar, Hoshiar-
pur, Rohtak, Hissar, Bhiwani  Gur-
gaon, Ambala Cantt, Sonepit and
Jhajjar where the pension is di.sbursed
by Pension Pay Masters. In the state
of Jammu and Kashmir, Officcis also
have Lo draw pension from Post Offices
only.

2. The facility to draw pension
through the Public Sector Banks is at
present available only to those pen-
sioners who arc drawing their pension
through the Trcasury Ofiices or the
Pen-sion Pay Masters. This facility is
not availauble to those who are
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drawing their pension from the Post
Offices. It has however, since been
decided to transfer the work of pen-
sion disbursement from post offices
to the Pension Pay Master to be esta-
blished under the Controller General
of Defence Accounts. A few of the
PPMS have alrecady been set up. Once
the work is taken over by the PPMS,
the pensioners of these area also
would automatically become eligible
todraw their pcnsion through the
Public Scctor Banks, if they so desire.

3. Where applicable as stated
above, the payment of pension through
a particular Pcusion Disbursing Office
1s arranged on the choice of the pen-
sioner at the time of notifying the
rensionary awards. The pensioner is
at liberty to change the channel of
payment subsequently. He can also
cet his pension transferred to any
place other than his District Headquar-
ters,

4. Punsios Payment Orders noti-
fying the initial awards in respect of
Commissioned Officers are sent by the
‘Controlier ol Defence Accounts (Pen-
sion) direct to the conccrned Pension
Disbursing Ofhcers under intimation
to the Officcr. In the case of per-
sonnel below olhlicer rank, these are
sent to the concerned Pension Dis-
bursing Ofhces through the Record
Offices concerned.

5. On receipt of the Pension
Payment Order from the Controller
of Defence Accounts (Pension) or the
Record Offices, as the case may be,
the pension Disbursing officer takes
the pensioner on his stiength. The
pensioner can draw his  peasion  after
necessary identification,

Specitic Issues Referred to Sarkaria
Commission

4686. FROQF. NARAIN CHAND
PARASHAR : Will 1the Minister of
FINANCE be pleased to Srate @
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(a) the dctails of specific issues
rcferred to the Sarkaria Commission
by his Ministry regarding the financial
relations between the Centre and the
States, including those rclating to the
sharing of income through direct and
indirect taxes and the raising of internal

resources by the States and the
levies ;

(b) if not, whether amy such issues
would be referred to the Commission
as have been raised by the States during
the past five years or so ; and

(c) if not, the reasons therefor ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a)
This Ministry has not referred any
specific issue regarding financial rela-
tions between the C=antre and the S:ates
to the Sarkaria Commission.

(b) There is no proposal, at pre=
sent, to makc such reference to the
Commission.

(¢) The terms of reference of the
Commission cover the existing arrange-
ments between the Union  States
which would include the existing finan-
cial relations also,

Outcome of Tripartite Committee Meeting
on D.A. to the Workers in Public Sector
Enterprises

4687. SHRI SANAT KUMAR
MANDAL : Will the Minister  of
be pleased to state :

(a) the outcome of the final meet-
ing of the Tripartite Committee set
up to go into the extent of increase
in Dearness Allowances to be granted
to worker in public sector enterprises
held on the 13th August, 1984 ; and

(b) the pattern agreed upon for
the payment of D.A. and interim
relief-and the date from which the new
rates will become effective ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) The Tripartite Com-
mittee to review D.A., formula for
the Employees of Central Government
Public Sector Enterprises is still con-
tinuing its delibcrations.

(b) Question does not arise in
view of (a) above.

Smuggling by Diplomat

4688 SHRI SANAT KUMAR
MANDAL

SHR1 KAMAL NATH

SHRI NAWAL KISHORE
SHARMA

Will the Minister of FINANCE be
pleascd to state :

(a) whether his attention has been
drawn to the news.item * Diplomat
involved in drug smuggling’’ appeared
in the ‘Indian Express’, New Delhi on
23rd July, 1984 ;

(by if so, particulars of the
Indian High Commission official with
diplomatic status allegedly involved in
the smuggling in Britain ol somc
dangerous drug, believed to be
hashish ;

(¢) whether any investigation has
been ordered_into this affairs ;

(dy if so, its outcome and the
action taken in the mutter ; and

(e) if not the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA):(a) The Government’s
attention has been drawn to the
newsitem which appeared in the
‘Indian Express® dated the 23rd July,
1984 captioned *‘Diplomat involved
in drug smuggling’’.
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(b) to (d) Reports rececived by
the Government indicate that one Shri
Hans Raj Sharma, along with one
Mrs. Chibb and her two minor
children were intercepted at London’s
Heathrow airport by the officers of
Hcr Majesty's Customs on  30.5.1984
on their arrival from Delhi by British
Airways flight No. 146. 4.5 Kgs,
of heroin was found in the suitcasc
belonging to Hans Raj Siiarma. Shri
Babu Lal Gupta, a diplomatic officer
of the High Commission of India at
London had gone to the airport to
rcceive Mrs  Chibb and her children.
Shri Gupta was questioned by the
Custams officers, The case “against
Shri Hans Raj  Sharma is under in-
vestigation, 1In the intercsts of eflfcc-
tive investigation, it will not be
expendient to disclose further details at
this stage.

(e) Does not arise.

Factcries Functioning in the Rcadymade
Garmeiits Industry

4689, SHRI SATISH AGARWAL :
SHRI R.P. SARANGI :

Will the Minister of COMMERCE
be pleased to state :

(a) the number of factories func-
tioning in the readymade garm:nts
industry all over the country and the
annual production, sale and employ-
ment of this industry in India ;

(b) the number of cottage small
scale garment industries functioning
in each States/Union Territory along-
with the annual production, sale and
employment data in respect of each
State/Union Territory

(c) theshare of the total produc-
tion of this industry in each State/
Union  Territory exported and the
share of the national production
exported ; and

(d) whether Governmenf are aware
of any studies or reports that throw
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light on th: functioning of this in-
dustry, if so, details thercof alongwith
the reports ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
INTHE DEPARTMENT OF sUPPLY
(SHRI NIHAR RANJAN LASKAR) :
(a) (o (c) The required iuformation
Is not maintained,

(d) No comprehensive report on
the garment industry has come to the
notice of Government,

“Window Dressing” by Acceptance of

Hot Money by Nationalised Banks

4690. SHRI H.N. BAHUGUNA :
Will the Minister of FINANCE be
pleascd to state ;

(a) whether Government’s attention
has been drawn to the problems created
by ““Window Dressing’’ by acceptance
of hot money by the Nationalised Banks,
(Economics Times dated 27 June, 1984) ;
and

(b) the corrective steps Government
have taken to prevent the banks from
these undesirable activities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FiNANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) Th: Government and
Reseive Bank of India have been
aware of problems that arise due to
attempls by some banks to
artificially bolster up their deposits
at the end of the vear, The Chief
Exccutives of the banks have been
advised to ensure that their staff do
not adopt undesirable practices to in-
flate their d:posits for the sake of
dressing up the Balance Sheet. To
discourage this tendency, they have
also been advised to use, for the sake
of comparison, figures of average
weekly deposits rather than deposits on
particular dates, Reserve Bank of
India also examine the deposit port-
folio of the banks during the course
of inspection and instances of window
dressing, if any are pointed out for cor-
rective/preventive action.
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Import of Engineering Goods from Western
Countries

4691, SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of
COMMERCE be pleased to state :

(a) whether engineering goods
supplied by Western Countries for
Indian  projects financed through
soft.credits and international financial
institutions through direct inter-
Governmental credits, are costlier by
30 per cent than those offcred by
Poland ; and

(b) the reasons why India had
to import these machine tools from
the Western countries ?

THE MINISTER OF STATE |IN
THE MINISTRY OF COMMERCE
AND DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAK) :
(2) and (b) Enginccring goods arc
procured by users in India on the
basis of their choice of technology.
Both with regard to procurement and
with regard to choice of technology, the
decision is generally made
by the entereprenur. Credit coverage
is offered by the Government after
these deccisions have been taken. In
case of multilateral credits (those
from World Bank) the procurement is
through international competitive
bidding procedur:s. This procedure
seeks to establish the lowest financial
cost to the procuring agency. The
above procedure does not foist any
particular type of engineering product
on a user. But after the decision to
procure is made, the credit is covered
bilaterally in case where such credit
is available. All enginecering items
are not available from any one
country and therefore rcquirements
may have to be met from a number
of countries.

Chairman’s Post Lying Vacaunt in Indian
Airlines

4692, SHRI SUSHIL BHATTA-
CHARYA . Will the Minister of
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TOURISM AND CIlVIL AVIATION
be pleased to state :

‘a) whether the post of the
Chairman of the Indian Airlines has

. remained vacant ;

(b) if so. the reasons thereof ;
and

(c) whether Government propose
to appoint a full time Chairman ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) and (b) The
terure of the foimer part-time Chair-
man, Indian Airlincs, expried on July
16, 1984. Sclection of an incumbent
for the vacant cffice of the pait-time
Chairman in accoidarce with thc pre-
scribed procedure is in progress.

(©) Np, Sir.
Export of Garments

4693, SHRI DAYA RAM
SHAKYA - Will the  Minister of
COMMEECE be pleased to state :

(a) the names of Central/State
Government Corporations which were
granted quota under the quota policy
for export ol garments this year and
i each of the ycars between 1980 to
1983 along with details of number of
pieces per country/category allotted in
cach year ;

(b) the portion of these alloca-
tions transferred by each Cential/
State Government Corporation to other
exporters during each of these years
and portion actually exported in cach
country/catcgory in cach of the years ;
and

(c) the criteria on the basis of
which quota allocations arc made to
State/Central  Govetnment Corpora-
tions ?
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THE MINISTER OF STATE I[N
THE MINISTRY OF COMMERCE AND
NI THE DEPARTMENT.OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) -
(a) Information is being collected.

(b) According to export-entitlement
distribution policy, allocation to the
Central/State Government Corporation
are not transferable,

(c) The following criteria are
being adopted by the Textile Com-
missioner while allotting quota under
this category.

(i) Allocations are made on the
first-come-first scrved basis.

(i) Preference is given to the
Corporations/Apex Society
which are  manufacturer/
Exporters and are also
getting work done on job
work basis,

(iiiy If the applications exceed
the available quantity,
allotment is made on the
basis of higher price rea-
lisation.

Registration of Firms on AD-HOC Basis
by C.O.D. Chbeoki, Allahabad

4694. SHRI DAYARAM
SHAKYA :
SHKRI BALASAHEBR
PAWAR :

Will the Minister of DEFENCE
be picased to state :

(a) whether about 40 firms have
been registered on Ad-hoc basis by
the COD Chheoki, Allahabad, during
the last three months ;

‘b) if so, the necessity of further
registrations of the firms ;

(c) whether the firms registered
rec: atly, have no stocks and one firm
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is having four to six firms in different
nam.s ; :

(d) whether single tenders are to
be allotted to and stores arc being
purchased on dorbitant rates in cash
and on single quotation ; and

(¢) whether Government proposed
to make an enquiry to take necessary
actions in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K P. SINGH DEO) : (a) Only
8 firms werc registered during the
lcast 3 months.

(b) Registration of firms from
time to time is necessary for creating
campetition.

(c) The 8 recently registered firms
have their stock as per capacity verifi-
cation through police verification. The
Government is not aware of any firm
opcrating in the name of 4 to 6 firms
in different names.

(d) The rates quoted in single
tender are as per market prevailing
rates. Purchases at exhorbitant rates
have not come 1o the notice of the
Government.

(e) No, Sir.

Opening of Branches of Himachal Pradesh
Gramin Bank in Kangra District

4695. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE bc plcased to state :

(a) whether the Himachal Pradesh
Gramin Bank has sanctioned the
opening of any branch in the district
of Kangra during the past three
years, including the current financial
year (1984-85) ;

(b) if so, the details in this re-
gard and the names of the places
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where branches have since  been
opened ; and

(c) the likely date by which the
remaining branches would bc opened ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOIJARY) : (a) Yes,
Sir,

(b) Names of places in the district
of Kangra where branches of Himachal
Gramin Bank had been opened upto
30.6.1984 are indicated in the attached
statement.

(c) As at theend of Jume, 1984,
the bank bad two licences pending for
opening branches at Bhawarna and
Niazpur in Kangra. Branch al
Bhawarna was opcned on 6.7.1984.
The Regional Rurai Bank is expected to
open its branch at Niazpur also as soon
preparatory action is completed.

Statement

Names of the branches of Himachal
Gramin Bank in Kangra Distt.

1. Chachian
2. Dheera
3. Chadiar
4. Lunj

5. Charri
6. Alampur
7. Ranital
8. Chobin
9. Bhathutipri
10, Bhadwar
H. Varanda

12. Baijnath
13. Harchakaip
14. Sullah

i5. Bhuax;a
36. Dchasr
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17. Badoh
18. Badukhar
19 Bir

20. Teara
21, Tihri

22. Ray

23. Kosri
24. Dan

25. Sanghole

26. Jalag
27. Suliali
28. Mataur

29. Rakkar

Nomination of Persons in VA-Ried
Cantonment Boards :

4696. SHRI R.LP. VERMA
Will the Minister of DEFENCE be
pleased to state:

(a) the criteria for selecting civilians
for the nomination in the varied Canto-
ment Boa-rds in the country;

(by Considerations on which nomi-
nations of Civilian members to the
varicd Boards are made; and

(c) whether Government propose
10 nominate the eminent and non-politi-
cal persons in the varied Boards?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K- P. SINGH DEO) : (a) Nomi-
nation of a civilian member to the
varied constitution of a Board is dune
by the Central Government in accord-
ance with the provisions of the Canlon-
ment Act, 1924 as amended from time
to time.

(b) and (c) Civilian member are
nominated from public spirited persons
fo varied Boards after due consideration
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and appraisal of their bio-data antece-
dents local standing reputation and
consultation with the officer Command-
ing-ip-Chief, the- Command.

Cantonments Having Varied Boards
Instead of Elected Boards

4697. SHRI R.L.P. VERMA : Will
the Minister of DEFENCE be pleased
10 state:

(a) whether on the expiry of the
term of certain Cantonment Boards in
the country, Government have constitu-
ted varied boards instead of getting the
elected boards duly corstituted;

(b) the names of cantonments which

are having varied boards on the couniry

at present;

(c) the reasons for not constituting
the elected boards on the expiry of the
previous elected boards; and

(dy the time by which- the varied
boards are likely to be replaced by the
elected cantonment Boards?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K _P. SINGH DEO) : (a) Yes, Sir.

(b) The names of Cantonments are
as follows:

1. Faizabad

2. Pune

3. Nainital

4. Clement Town
5 Dalhousie

6. Lansdowne
7. Danapore

8. Lebong

9. Bakloh .
10, Ahmednagar
11. Deolali
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12. Almora
13. Aurangabad
14, Kasauli
15. Secunderabad
16. Jutogh’
17. Dagshai

18. Subathu
19. Delhi ‘
20. Meerut

(c) and (d) The Cantonments Act,
1924 has been comprchensively amended
in 1983. [Elections in Cantonments
will be held in accordance with the
amended Act, The specific date for
holding the elections has not been
finalised.

Construction of Qverhead Tanks in Areas
Occupied by Civil Population in Delhi
Cantonment Board

4698. SHRI R.L.P. VERMA : Will
the Minister of DEFENCE be pleased to
state:

(a) whether there is any proposal
for construction of overhead tanks in
the areas occupied by the civil popu-
lation in  Delhi Cantonment Board
jurisdiction with a vicw to supplement
and make the sewerage system a
success;

(b) if so; the details thereof; and

v

(c) the time by which the said
scheme is likely to be implemented?

THE MINISTER OF. STATE IN-
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) Yes, Sir.+

(b) and (c) The Cantonment *Board,
Delhi proposes 1o construct 4 -over-
head tanks of 2 locs gallons-capacity,
25000 - gallons, capacity, t lac ' gallons
capacity and 25000 gallons capacity at
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Sadar Bazar, Mehram Nagar Shastri
Bazar and Old Nangal respectively at a
total estimated cost of Rs. 35 lacs. The
said scheme is expected to commencc
during the current financial year de-
pending on availability of funds, and is
propsed to be completed within three
years from the date of its commence-
ment.

Participants of AIR [India’s North
America Chief in the 50th Apniversary

Celebrations of the South African
Airways

4699. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state

(a) whether Air India’s North
America Chief had participated in the
50th anniversary celebrations of the
South African Airways in New York ;

(b) whether he has thus deviated
from the country’s policy on apartheid
and South Africa ;

(c) the reaetion of Government in
regard thereto ; and

(d) ‘'whether he has since been
called back ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) Shri
N.L. Mital, Regional Director, Air
India for U.S.A. and Canada and
based at New York is a member of
the Rotary International for the last
15 years or so aund had been atten-
ding its meetings. Recently, a mee-
ting of the Rotary International was
organised at New York to celebrate
the S50th Anniversary of the South
African Airways. Shri Mital attended
the meeting which was also attended
among others by the President of the
Rotary and Shri Gert Van Der-
Veer, Chief Executive of South African
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Airways and the General Manager,
Lufthansa (German Airlines).

(b) to (d) The matter is umder
congideration in consultation with the
Ministry of External Affairs.

Problems of Sainik Schools Employees

4700. SHRI BASUDEB ACHARYA:
Will the Minister of DEFENCE be
pleased to state :

(a) whether the Board of Gover-
nors of Sainik Schools organisation met
at New Delhi on 28th June, 1984 under
his Chairmanship ;

(b) if so, whether the meeting
discussed the problems of Sainik
Schools employees as presented by
their Association ; and

(c) if so, whether any decision has
been taken for redressal of e nployees
grievances ? ’

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR1 K.P. SINGH DEO) @ (a)
There was a meeting of the Board of
Governors of the Sainik Schools
Society under the Chairmanship of
the Raksha Mantri on 27.0.1984.
The Board considered proposals of
the Honorary Secrctary of the Society
to sanction several service benefits to
the employees of the Society and
approved them.

(b) and (c) Sainik Schools Society
Rules do not recognise any Associa.
tion formed by the School employees.
Board of Governors, however, decided
to grant benefits to employees as per
details attached.

Statement

(i) DA/ADA to the employ:es
as applicable to the Central
Government employees.
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(ii) Interim Relief to the Sainik
Schools employees at the
rates admissible to thc
Central Govt, employees.

(iii) Ope stagnation increment
equivalent to the last in-
crement drawn to the tea-
chers who are stagnating at
the maximum of their scales
of pay for more than 2
years as on 1.6.1984. One
more stagnation increment
can be sanctioned by the
Honorary Secretary when
teachers stagnate  further
after drawing this increment.

(iv) Payment of TA/DA at rates
as admissible to the Central
Government employecs w.e_f.

27.6.1984,

(v) To raise the retirement age
~of Sainik Schools teachers
from 55 extendable to 58
years to 58 extendable
to 60 years. This s
cffective from 27.6.1984.
Continuance in service be-
yond 58 years will be subject
to physical fitness and conti-
nued satisfactory perform-
ance of duties.

(vi) Special Casual Leave to
Sainik Schools employees
w.e.f. 27.6.1984 for some
specific purposes upto a
limit of 30 days in a
calendar year.

(vii) Introduction of  gratuity
scheme for employees of

Sainik schools w.e.f.
1.4.1983.

Textile Import Curb Assailed

4701. SHRI1 ATAL BIHARI
VAJPAYEE : Will the Minister of
COMMERCE be pleased to state :

(a) Whether his attention has been
drawn to the news item captioned
““Textile Import Curb Assailed’’ publi-
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shed in the “Times of india"of 29

July, 1984,

(b) whether Indiz is joining the new
International Textiles and Clothing
Bureau in Karachi;

(c) the aims and objective of this
Bureau and how would this Aureau
enhance cooperation. among textile
exporting countries; .

(d) the address of this Bureau and
on the basis on which the permanent
Secretariat of this Bureau would be
staffed; and

(e) the role of this Buieau with
respect to clothing industry in develo-
ping countries and quota restrictions on
their exports; and

(f) whether this Bureau would not
duplicate work of bodics like textile
commlttee and T. S. B. set up under
M. F. A.?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHR1I NIHAR RANJAN
LLASKAR) : (a) Yes, Sir.

(b) to (f) India has become a
member of the International Bureau. of
Textiles and Clpthing, The aims and
cbjectives of the Bureau are :

(i) to achieve the elimination of
discrimination and protection-
ism directed against mam-
bers® exdorts and textiles and
clothing in world markets and
the full application of the
rules and principles c¢nunci-
ated in (he General Agreement
on Tariffs and Trade to.the
world trade in textile and clo-
thing products;

(ii) to assist Member, in tihe inte-
rim, in ensuring that their
rights under the Arrangement
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Regarding International Trade
in Textiles (1974) as extended,
“are effectively enforced and

(iii) to assist Members to enable
their cffective participation in
all relevent international. for-
ums dealing with the textiles
and clothing scctor.

2. The headquarters of the Bureau
shall be in Geneva, Switzerland, The
staff of the Bureau wiil be appointed
in accordance with the regulations
established by the Council represcnting
all the members of the Bureau.

3. The sitting up of the Bureau
institutionalises the programme of coope-
ration amongst Develoing Countries,
Exporters of Textiles and Clothing
which been in operation for the past
nearly four years. The Bureau will
serve as a focal point of conseltations
and coordination of all stratagies and
approaches to muitilateral textile
negotiations, Developing countries
wiil be getting assistance from the
Burecau in the from of technical and
analytical -support which is necessary
for carrying out bilateral consultations
apd negotiations  with importing
countries.

4. This Bureau would not duplicate
the work of Textiles Commiltee and
TSB inasmuch as the latter bodics repre-
sent all the contracting parties to the
MFA and have specified functions to
perform as laid down in the MFA,lwhile
the former will be exclusively concerned
with safe-guarding the interests of the
developing countries.

Recomendations of Billimoria Committee
" on Indian Airl'nes and Vavudoot

4702. SHRI ATAL BIHARIT VAJ.
PAYEE : Will the Minister of
TOURIMS AND CIVIL AVIATION be
pleased to refer to reply given to Uns-
tarred Question No. 6891 on April, 6,
1984 regarding Billimoria Commitiee
Report into the working of Indian Air-
lines and Vayudoeot and state :
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(a) whether the Billimoria Commi-
ttec which was set up to injuire into
the working of Indin Airlines and
Vayudoot, has submitted its recommen-
dations to Government;

(b) if so, when:

(c) th: salient features thereol;
and

(d) the reaction of Government to
cach onc of the recommen-dations with
decisions and follow-up action taken,
if any?

THE MINISTER OF STATE IN

- THE MINISTRY OF TOURISM AND

CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN) : (a) to,
(c) The report of Shri DBiil.moria on
Vayudoot has been received in January,
1984, The report on Indian Airlines
is yet to be received. The main
reccommendations relate to the organi-
sational structure of Vayudoot and its
future operational plans,

(d) Two of the recommendations
rclating to the appointment of part-
time Chairman of Vayudoot and consti-
tution of a Steering Group have been
accepted and implemented. Th: other
recommendations are under consider-
ation,

Direction Regarding Release of Resi-
dences Acquired Prior to 1943

4703, SHRI A. NEELALOHITHA
DASAN NADAR : will the Minister
of DEFENCE be plcased to state :

(a) whether he had given a direction
in October, 1983 regarding the release of
residences acquired prior to 1943:

(b) if so, the

details of the
direction; and .

(c) the action taken on the basis ol
the direction?
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THE MINISTER OF STATE IN
THE-MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) and (b) Yes,
Sir, Raksha Mantri while considering
the request for dehiring of premises in
Bombay had directed that the constru-
ction progamme should be related to
releasing properties requisitioned a long
time ago.

(c) In pursuance of this directive,
48 premises have been dchired in
Bombay in the month of June. ]984,

The programme for construction of
residential accommodation for Defence
parsonnel is also being accelerated.

Complimentary Travel Tickets from
Foreign Air Lines

4704. SHRI DIGAMBAR SINGH :
will the Minister of TOURISM AND
CIVIL AVIATION - be pleased to
state :

(a) whether any norms or guidclines
have been laid down for officers of the
Air-India posted at Bombay, Delhi and
abroad for getting free complimentary
travel tickets from foreign airlines for
themselves and their families;

(b) if so, the details- thereof and
if not, the reasons therefor;

(¢) whether it is open to an officer
to avaii himself of such free foreign travel
facility without getting prior permission
from the designated authoritics in Air-
India;

(d) whether this free travel is being
grossly misused by these officers and
their families by indiscriminate purcha-
ses and import of articles from abroad
and misusing Air-India’s hospitality like
cars, accommodation also abroad: and

(e) the steps being taken to stop
such misuse of free travel facilitics?

THE MINISTER OF STATE IN

THE MINISTRY OF TOURISM AND "
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CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN) : (a) to
(c) The grant . of complimentary or
rebated passages and/or interlining by
one airline to officials of other airline
is generally regulated by International
Air Traffic Association Regulations, In
Air India, Departmental Heads/Sectional
Heads are required to exercise scrutiny
of applications for interline. travel,
Requests are consideted only for travel
of cmployees, their spouses and
children. Interline transportation on
parallel sectors is debited to the entitle-
ments or the staff under the Air-India
Employees passage Regulations.

(d) Generally. there has been no
misuse of these facilities. Further, the
employees of Air India are, also bound
by Customs Regulations and if any
employee is found to be misusing such
facilities, suitable action is taken.

(e) Guidelines/norms have already
been laid down and if misuse comes to
the notice af Air India, suitable action
is taken including suspension of passagc
entitlements under the Air India passage
Regulations

Import of Sehasic Acid During 1983

4705. SHRI DIGAMBAR SINGH- :
Will the minister ¢of COMMERCE be

pleased to state :

(a) the value and quantity of im-
ports of sebasic acid during 1982 and
1983 and the countries of import; and

(b) whélher the import was through
private trade channels or through any
State agency and in the former case,
their pacticulars ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) Date relating
to import of Sebasic Acid is not avail-
able as this item is not separately
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classified in the Indian Trade Classi-
fication Revision-2 om the basis of
which Foreign Trade Statistics of India
are maintained. Information pertain-
ing to party-wise import is not main-
tained.

House Building Advance to Defence
Service -Personnel at Eshanced Rate

4706 SHRI DIGAMBAR SINGH:
Will the Minister of DEFENCE be
pleased to state :

(a) thc reasons for not granting
House Building Advance at enhanced
rate of rupee 1.25 lakhs sanctioned to
the Civilian Officers of the Central
Government to the Defence Services
personnel; and

(b) the reason why they are [being
discriminated in this matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO) : (a) and (b) The
maximum ampunt of housing building
advance for the Central Government
civilian employees was raised from
Rs, 70,000 to Rs. 1,25 lakhs from
1.4.1984. The additiomal amount is,
however, to be met from Central
Government  Employees Insurance
Scheme. The Defence Service personncl
are having their own Insurance Schemes;
The Service Headquarters have there-
fore, been asked (o examine the possi-
bility of diverting the funds from this
Insurance Scheme,

Role of Nabard in Extending Credit to
Handloom Weavers and Handicraft
Ar tisans efc.

4707. SHRI AMARSINH RATH-
AWA : Will the Minister of FINANCE
be pleased to state .
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(a) the role of NABARD in exten-
ding credit to handloom wecavers, handi-
craft artisans and other artisans;

(b) whether rura) cooperative banks
also extend credit to weavers and arti-
sans;

(c) if so, the rate of interest charged
on the credit advanced for setting up
of cottage and small.scale industries by
weavers and artisans; and .

(d) the quantum of credit given by
the above during the years 1981-82,
1982-83 and 1983-84 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI!
JANARDHANA POOJARY) : (a) and
(b) NALARD extends refinance facili-
ties to all eligible banks for the loans
given by them to handloom weavers,
handicrafts and other artisans, identified

beneficiaries for industry-service-business
components under IRDP.

Reflnance facilities of NABARD for
working capital requirements of weavers
and other artisans are routed through
State Co-operative Banks, Central Co-
operative Banks, and primary weaver
societies/industrial cooperative socieities
primary agricultural credit societies/
large sized multi-purpose  societies/
farmers service societies.

(c) The rate of interest cﬁafged from
the ultimate borrowers for setting up

cottage and small scale industries is as
follows : |
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TABLE—I
Pucpose Rate of interest
% per annum
1. Procuremenf and marketing

—

of cloth.by apax/regional

weavers societies.
w

2. Production and marketing
activities of Primary

Weavers Societies,

3. Financing of weavers and

~other artisans through
village level cooperatives
PACs/LAMPs/FSS,

q. Production and marketing
activities of industriai co-
operative societies covered
under 22 broad groups of
cottage and small scale

industries.

TABLE 1l
Block Capital/Composite Loans
| Acquisition/Modernisation of
handlooms and construction
work-sheds
2. Establishment/Renovation of

handloom emporia by Apex

regional Weavers Societies.

3. Establishment/Renovation of
handloom exporia by Handloom
Development Corporations,

4, Financing of ISB component
under IRDP by commercial
banks, RRBs and Cooperative
Banks

7-172

7-1/2

Ho-172 -

"o

N1.1/2*

02-1/2%

10

*Refinance routed through State Cooperative Banks.
**Refinance routed through Scheduled commercial banks,
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(d) The credit limits sanctioned by RBI,’NABARD for production and marketing

activities of weavers societies and industrial cooperatives during the years 1981-8 to

1983-84 are as under :

(Rs. in crores)

Credit limits sanctioned

during financial year

982.83

1981-82 1983-84

1. Weavers Cooperatives
(including limits
sanctioned to Apex/
Regional Weavers
Societies for marketing
of cloth

2 Industrial Cooperatives
(including Coir)

3. Financing individual
rural artisans through
PACs/LAMPs/FSS

97,27 145 31 189.17

5.05 5.54 6.28

1.10 2.36 2.93

Imported Colonr T.V. Sets Lying With
Customs

4708. SHRI NAVIN RAVANI :
Will the Minister of FINANCE be
pleased to state :

(a) the number of colour T.V. sets
imported during the year 1983 and Jan-
vary-Jume, 1984;

(b) the rate of duty charged on the
import of colour T.V. sets;

(c) whether a  large number of
colour T.V. sets are lying with Customs;
and '

(d) if so, their nnmber, period fou
which they are lying and the manner in
which these are likely to be dispesed
of ?

THE MINISTER CF STATE IN
THE MINISTRY OF FINANCE (SHRI1
N M, (KRISHNA) @ (a) Such statisti-

-

cal information is not collected by the
Custom Houses and, therefore, is not
available.

(b) The rate of duty for articles
(including colour T.V,) imported as
baggage is 1707, for the first slab of
Rs. 2000 in excess of the free allowance
of Rs. 1250 and an 2407 in excess there
of. For T. V, sets imported as cargo
the rate of duty is 1007+ 40%.4 15%
(additional duty) for screen size upto
51 cm. and 1009, +407¢+4-307, (additio-
nal duty) for screen size in excess of
51 cm.

(c) and (d) In case any articles are
not cleared within a period of 60 days,
these are liable to be sold after issuing
a notice to the importer under Section
48 of the Customs Act, 1962. The
number of such colour T.V. sets lying
uncleared is small.

Remittance of Foreign Private Com-
panies From the Country

4709. SHRIL.A. K. ROY : Will the

Minister of FINANCE be plcased to
state
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(a) the remittance of the foreign
private companies from the country in
1982.83 and 1983-84;

(b) same from the Indian private
companies from the foreign countries to
the country giving facts in details;

(¢) whether the remittances from
the counlfy are on the increasc as com-
pared to that to the country; and

(d) if so, Government's recaction
thereto ?

THE MINISTER OF FINANCE
(SHR1 PRANAB MUKHERIJEE) : (a)
to (d) The information is being collec-

'd and will be placed on the Table of
e House to the extent available,

Delay in finalisation of cases of Motor
Vehicle Accident in Dhanbad

4710, SHRI A, K. ROY : Will the
Minister of FINANCE be pleased to
refer to the reply given to the Unstarred
Question No.4124 on 16 December,
1983 regarding Insurance of motor vehi-
cles in Dhanbad on the compensations
given by the Life Insurance Companies
to the victims of motor vehicle accidents
and state :

(a) whether there are cases of more
than eight years whose claims could not
be finalised yet, if so, the number of
such cases in Dhanbad;

(by whether his attention has been
drawn to a specific case of a truck BRW
7743 causing accident on 15 March,
1975 and still the compensation has not
been given to the victim by the Insu-
rance Company; and

(c) if so, facts in detail and the
steps taken to remove the delay in
finalising the cases for claims and
compensations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
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(c) The information is being collected
and will be laid on the Table of the
House.

Loss/Profit in Air India and Indian
Airlines

4711. SHRI VIRDA RAM PHUL.-
WARIYA : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) the details of profit earned or
loss snffered by the Indian Airlines and
Air India during 1983-84 and upto June
1984-85;

(b) the total number of passengers
who travelled by these air-lines; and

(c) the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) Air India
and Indian Airlines made a net profit
of Rs. 57.39 crores and Rs 45.85 crores
respectively during the year 1983-84.
The estimated net profit for the period
April-June, 1984 is Rs, 12.40 crores and
Rs. 10.86 crores for Aic India and
Indian Airlines respectively.

(b) and (¢) A total number of
18,25,777 and 4,55,496 passengers tra-
velled by Air India during the year
1983-84 and the quarter April-June,
1984 respectively. During the same
period, 76.69 lakhs and 21 11 lakhs
passengers travelled by Indian Airlines.

. urar-fesal w1 fAafa

4712. =t favgm gwarfar
a1 afosa w'AT AZ FAWA &I FA
w0 fa :

(F) wikdra @& fawmr grr
1983-84 WX 1984-85 (T 1984
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a%) ot gafg & g fway g
fesat &1 faata fear wa1 ?

(@) zasr faala  Fa-F14
F 2ot &) frar 9 wgr 3 A 399
SFIR & fRg@t g QA @ |

(1) sar wfasa ¥ w9z wfas
fesa faata fee @ &7 Aiwar g
7T

() alz gh, Aaeda s sara
37 g !

aifrsg w'aeg § ik qfF fqAm
" usa wet (ot fagreea @ewe) ¢
() 1 (@) =ity af@sAr
gar Iges¥ farm fa. (L) 9,
Tife gard fesat & faalg & fag
guaiisTe wfaswar @, 105.5 @@
% §'faar geg g7 dnadg &1 49
99, 1984 ® srafg & qwa 9 #ER
AT gAY fesal &1 geaArs #1g | 39
7T T 1983-84 & Fiua 15 faaia
g gur |

() |z (=) wa afEnsar
qaqr 3wy fanw fa,  meaisdim
fafaaat & wrr awe fesalanai &
faata & faq garg st <@ &1 @
gHT FSAIFAE FT 158 q1E@ T Hed
% 15 wia-fesat gar ufafwaa got
w1 geard & fag g siateagar-
AL g L @Y 806
i@ & & AFarfaa qeg 93 quary
F1 60 TH, ST, AT fesal F1 qeard
& foq oF dfaar 9 gearwr o

g1
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UAEGIT § HIATE QA qF &
ey @A ATAT

4713. it fazqn v gaarfarn:

Fq7 faw ot gg FAX FY FAT AN
fa

() wstedrd § Ararg QAT
a® &) gy ararg @er Tar § M
a1 fadia ad # fea-fra el
qT ATETC @I Y 57 G|

(@) ad 1984-85 & &0
feaqr wfr & =g fag d MT &
Fa1 3 foadl vl ¥ aq @ #1
AT

() gegaat  faaeare s
Far 2 7

faw wwwg & gawst (oA
qargd gwmdr) . (F) feEeay,
1983 & meq H UAANT F &I,
fgqigdy AT @Al fqal 7 ATEIg
T 4% &1 113 |E@IT F1TLF

df | 99 @il F A1WT HTqAT
aqrar A1 (@ g A 9T ;W@

GlAT F qred AT AW 7 d
qE AT 93 § W I gg AT
Jadsy gl AIAM ag I¥ AT 92F
q¥ @ fgar Jraar

(@)=t (7) & ¥ ga &
IqdAsq WiHS! & FIIT ATHT 5
gIer 81724 =q @idl & wanwa fag
qu gfgay #1 19.65 AT TIA FI
wFH aetar 49t faad 48607 @iay
% meta wfa’a fwal 8,25 sV
QY F) °F | HIHIT FAAT FUEAT
§ faarare saR &1 qar agl Fadr |
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gaama &1 faala

4714, (= fazarom gEaifaarn
arfosg 7’41 ag a1 FI1 T
f&

(%) Farag a9 @ f& §I&IT
ggamd #1 faala $3ar & ;

(@) afegi, a1 ad 1984-85
% faata qeg 71 §

() ST %A1 & A\ W1
faad miegy & fagta 2ar & =iz 94
g & A A § feaw ag wq
faata w3 § ; =T

(7) GIFRF gas faafg @
fFgAr gragat giar & T asga gy
STYXT FAT & 7

qiforsa wara | Wiz g fawm
# T wA (o [P IR ATEHY )
(%) fwama (Sifagg disg qur
@ifaaw gew) & faala ¥ mgnls
afagfag mwT 9T gaa €7 & &

(@) 1984-85 % VT 20 &I
%. ¥ czgamia fAafa #t g aEAar

2

(w) wafs faaial & waen
raa &1 fagiza aratat otz oiee
FY W€ FrAal & wEie qv fwar
s, et & gya faafasw fAea-
fafga § :—

1 4. fgrgeara efer a1RaR-
7iq, fgugy

2. ®. 97 greed, faagy

3. #. . 4. 929, fagagl
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4. @ . faoa g, fawge
5. . wsar geEeEdy, faugz

6. ®.8INA FHAIX 0T §+4,
faagy

>~

@, faage $qame Nafar
5., fagge

8. H.TUNE e faegz

sgamia &1 faglg q 3% AT
THAFT, K181, afeqq ww'qY, zaey,
fagq, =avds, wig, qTqT4,
T fagsl, § 337 A9, gAY, g9,
AERZ, W AF1, 9 GIF, FAC
aife &1 fwar srar ¢

() A1 Eq "2 F7 fafs
Y G FT @ R

Assistance by IDBI to Cost Over-Run
Projects

4715. SHRI K, PRADHANI : Wil
the Minister of FINANCE be pleased
to state;

(a) whether the Industrial Develo-
pment Bank of India (IDBI) has been
obliged to fund increasingly that cost
over-runs of the projects assisted by it,

(b) if so, whether any study has
been made as to how the assisted units
had suffered cost over-runs;

(c) the particulars of projects
secking over-runs finance and which of
them are located in backward areas in
Orissa;

(d) whether the cost over-runs had
beed lower in projects set up in the
above areas; and

(e) the total funds deployed for
cost over runs ?
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THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY)
(a) While granting assistance o
projects, it is the usual practice with
the Industrial Development Bank of
India (IDBI) to take an undertaking
from promoters that in casc of any
over-run in cost of project, promoters
will finance it without seeking additional
financial assistance from IDIB, How-
ever, in cases where over-runs are
considered reasonable and beyond the
control of the promoters and also taking
into consideration the need for speedier
implementation  of projects, 1DIB
extends assistance for financing overruns
on the merits of individual cascs.

(b) Studies and analysis of cost
overruns are periodically made.

(¢) and (d) IDBI has sanctioned
an aggregate amount of Rs. 1092.50
lakhs for meeting overruns in the case
of 10 projects in Orissa during the last
five years, Out of the 10 projects 8 are
located in backward areas. The percen-
tage of cost overrun in respect of the 3
projects in backward areas has varied
from 19.39, to 41.00%, while in respect
of the 2 projects in non-backward arcas
it was 21,5% and 59,7%. In accordance
with the provisions of Sec. 29 of the
Industrial Development Bank of India
Act, 1964 information relating to indi-
vidual constituents of IDBI cannot be
divulged and hence the particulars of
the projects which have sought finance
for IDBI for meeting overruns cannot
be disclosed.

(¢) As on 306.1984, IDBI has
sanctioned cumulative direct assistance
amounting to Rs. 452 crores for meeting
cost coverrun in the country.

Committee to Review Arrangements for
Financing Shipping Companies

4716. SHRI K. PRADHANI : Will

the Minister of FINANCE be pleased
to state : :

(a) whether Government have
appointed a special committee to review

AUGUST 24, 1984
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arrangements for financing shipping
companies and granting to them during
recession with special reference to the
application of banking principles to the
maximum possible extent;

(b) if so, the composition of this
committee and the names of shipping
companies which come up to them for
grant of financial assistance and the
amoun' of assistance applied for by
each one of them;

(c) the guidelines. if any, laid

down for grant of such financial assist-
ance; and

(d) whether any mechanism has
been devised for monitoring the proper
utilisation of the assistance and over
seceing the finance working of these
Shipping Companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY)

(a) The Government have set up
an inter-Ministerial Committee under
the Chairmanship of Secretary. Shipping
and Transport to consider mecasures for
relief to shipping companies in the
context of the recession.

(by & (¢) The composition of the
Commitlee is as under :—

1. Secretary (hipping

& Transport) Chairman
2 Director General of

Shipping, Bombay Member
3.  Adviser/Join—

Adviser (Transport)

Planning Commission Member
4.  Executive Director,

SDFC Member
5. Joint Secretary

(Shipping) Member
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6. Financial Adviser
(Shipping and
Transport) Member

7.  Joint Secretary,

Department of Economic
+ Affairs Member

8.,  Joint Secretary, Banking
Division, Department of

Economic Affairs Member
9. Law Member, SDFC Member
10, Solicitor, Ministry

of Law Member
I1. Member-Secretary,

SDFC Member
12, aputy Secretary,

Shipping Ministry

of Shipping Member

and Transport Secretary

The question of individual Shipping
companies coming up to the Committee
for grant of financial assistance does
not arise as it is not the function of
the Committee to go into the request
of assistance from individual shipping
companies. Hence, no guidelines, for
grant of financial assistance by the
Committee have been laid down by the
Government,

(d) Yes, Sir, For this purpose,
the Shipping DevelopmentFund Comm-
ttee (SDFC) appoints nominee Directors
on the Board of Various SDFC assisted
shipping companies. Pecriodical rep-
orts on the jerformance of these comp-
anies are also prepared by the Executive
Director, SDFC, for consideration of
the Committee.

vt afafaan, 1963 &1 IFax

A717. s TAATEJIT qIEAT ¢ F47

qgza MT AW famas §57 7z 713
F1 FI7 FLA fF ©

(%) a1 SAF FIT  AITATY
grzataa fa¥ s13 & Frage A aa
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famrat & g3a g 9v, gfoear gge-
qr5eq’’ @sar Fr fgedr ® Ay fwar
Tar 3; :

(@) afz gf, at Sa& aa1 &M
(w) #ar ag wswaT Awiafaam,
1963 &1 Iz Gl &; WIT

(m) =fz gi, at 37 AR|T &7
FedTd &I i wfawrfcat & fawg
§77 ®F1AFIET &Y 75 § 7

qgas M A fqamEa g=awg
% v AT (o gHig WA @A) ¢
(%) =T (@) gfggq ogwareg
fawim ag & g#r fagar #1 ifgat
iz egamm o fafe & gfozas aac-
AlgeR’ agw & fa@r gar g« aadig
usgAr afafy & oF gwia 9y, ag
aq frar wur f% gama fafe #
«zfogaq vazargeas ga we faar
sra f5q @i & quAr faura & gaie
gIA 2| a8 F19 94 11 & q47 zfeaq
uaTAIgd & faqra a1 7 54 fawrat
¥ ¥ 36 famrat av gg  wrEaEd 1
faar o 21

() <, 7ET
() w3 AT ]

Decline in Export of Jute and Jute
Products. :

4718 SHRI CHINTAMANI JENA :

.Will the Minister of commerce be

pleased to state :

(a) whether there .is a declining
trend.in regard to the cxport of jute
and jute products;
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(b) if so, the main reasons thereof;

(c) the steps Government propose
to take to improve the situation; and

(d) the target fixcd for the export
of jute and jute products during the
year 1984-85 and the measures being
taken to achieve the target?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) ; (a) Yes, Sir,

(b) The reasons for decline in
exports of jute products are mainly due
to the recessionary conditions in the
world market, acute competition from
synthetic substiutes and another major
producing country.

(c) A statemant is attached.

(d) The target fixed for export of
jute goods during 1984-85 is as follows:

Q - ‘OOOM. Tonnes

1. Hessian 220.0
2. Carpet Backing Cloth 55.0
3. Sacking 35.0
4. Others 40.0

Total: 350.0

Mcasures taken to achieve the tar-
get are indicated in reply to (c) above,

(¢) Some of the steps taken by the
Governmet 19 improve exports of jute
goods are ;

1, Cash  Compensatory support

scheme for exports of various types of
jute goods.

2. A consortium between STC and
the exporting mills for exports of CBC
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to USA with 50:50 loss sharing
arrangement.

3. Intensive product development
efforts through R&D to make our
exports more competitive.

4. Participation in trade fairs and
workshops on jute exports and sponso-
ring market-oriented trade delegations.

5. Setting up of 100% export-orien-
ted units in the jute industry.

Loan From Foreign Banks by Public
Sector Undertakings

4719. SHR1 CHINTAMANI JENA :
Will the Minister of FINANCE be
pleased to state :

(a) whether certain public sector
undertakings have sought loan from
foreign banks ; .

(b) if so, the names of those units,
the names of the foreign banks and the
country to which these banks belong ;
and

(c) the details of the loan sought
and the term and conditions of repay-
ment of loans ?

THE MINISTER OF FINANCE
(SRI PRANAB MUKHERILEE) (a) Yes,
Sir.

(b) and (c): A list of sanctions
for foreign currency loans in respect of
Public Sector Undertakings (including
Public Sector Shipping Companies) issued
during the recent period, from 1-4-1983
to 31.,7.1984, is attached. The foreign
currency loans arc usually arranged by a
syndicate of banks in active money
mairkets in various countries of the
World, The number of banks partici
pating in a syndication varies from loan
to loan, usually depending upon the
amounts involved.
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Promotion and other Facilities for Em-
ployees of Rural Banks

4720. SHRI SATYANARAYAN
JATIYA : Will the Minister of FINA-
NCE be pleased to state the policy re-
garding the promotion, house building
loan, key allowance and leave travci
concession ih respect of the employees
of the Rural Banks and the position of
implementation thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY):With effect
from 1-7-1984 the Government have
asked the Regional Rural Banks to pay
cash and key holding allowance to clerk-
cum-cashier who is entrusted with the
joint custody of the key at the rate of
Rs. 30/- per month. A scheme for house-
building loans for Regional Rural Bank
employees has recently been evolved in
consultation with National Bank for
Agriculture and Rural Development
(NABARD)., As regards Leave Travel
Concession (LTC) Regional Rural Barks
have been allowed to extend it to their
employees strictly in accordance with the
Scheme prevalent in the State Govern-
ment. The Regional Rural Banks are at
present giving promotion to their em-
ployees in accordance with the policies
formulated by their respective Board of
Directors,

Raising of Money by Public Sector Limi-
ted Companies By Issuing Equity Shares/
Non-Convertible Debentures

4721, SHRI SANAT KUMAR
MANDAL : Will the Minister of FINA-
NCE be pleased to state :

(a) whether some public sector
Limited Companies like DCM, Toyota,
Reliance Textiles, East India Hotels Ltd.
and some others have raised some
crores of rupees by issue of equity shares/
non-convertible debentures ;

(b) whethere any limit is fixed upto
which the promoters/Directors can hold
the eqmty capltal/debcntures out of the
total issue, if so, the llmlt thercof’

»
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(c) whether these capitalists mostly
use such issues for ploughing into them
their hidden wealth and get tax holiday
for new industrial units ; and ‘

(d) the checks that are being ex:r-
cised by Government over the invast-
ments by .these Houses in these ventures
in the form of allotting to themselves
their relations and others a good chunk
of the share and thus retain -their
majority shar:-holding and voting
power ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE) : (a)
The companies referred to have raised
capital by issue of equity shares/non
convertible debeontures, however, they
are not public sector companies.

(b) to (d) According to the ad-
ministrative guidelines governing the
listing of securities on recognised Stock
Exchanges, the share of the Indian pro-
moters in the issues of new companies
shall not be more than 40%; of the issued
capital of the company. However, if the
minimum percentage of the total cost of
the project required to be subscribed by
the promoters due to either a stipulation
by the Financial Institutions or the pro-
visions of the MRTP Act exceeds this
permissible leavel of 40%, the promoters
will be permitted to subscribe to a higher
percentage of equity shares subject to
ceiling of 70% during the initial stages
of the project to match the required level
of promoters contribution. This is subject
to the condition that the equity holding
by the promoters above the permissible
level of 40% will have to be divested by
an offer of sale to the general public
within a period of 3 years from the date
of commercial production unless the
ccmpany obtains extension from the
Government, As regards tax holiday for
new Industrial units, it is governed by
the provisions of the I.T. Act, 1961 and
is not in any way d:rectly connected with
investments by the promoters or the
public.
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Encroachment on land of staff Quarters
of Ashoka Hotel, New.Delhi

4722. SHRI R.L.P. VERMA : Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether a shop attached to
staff quarters of Ashoka Hotel, New
Delhi, was alloted to a shoe-maker to
faciiitate leather shoes reparing of the
residents ;

(b) if so, the area of that shop and
the rent and basis of assesment of rent ;

(¢) whether the said shoe-maker has
factory eencroaching upon vast land
creating unhygienic and unhealthy condi-
tions for the residents ;

(d) if so, the area of that has bcen
occupied illegally by him ;

(e) the action taken to remove un-
authorised occupation ;

(f) if no action has been taken, the
reasons therefor ; and

(g) the action being taken against
the persons responsible for allowing
encroachment ?

THE MINISTER OF STA1E OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSEED
ALAMKHAN) - (a) and (b) Yes, Sir
A shed measuring 506 sq, ft. was allotted
10 a shoc maker by Ashok Hotel Manage-
ment at a licence fee of Rs. 500/-per
annum.

(¢c) to(g) In July, 1983 it came to
the notice of the ITDC Management
that the shoe-maker had wunauthorisedly
occupied an .additional area of about
495 sq. ft. The Mapnagement has decided
to initiate eviction proceedings against
him,
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Promotion of Officers in I.T.D.C. Against
Whom C.B.1./Departmental Vigilance
Enguicies are Pending

4723. SHRI BHEEKHABHALI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether some employees of
India Tourism Development Carporation
aganist whom enquiries are in progress
have been promoted without waiting for
the decision of enquiries ;

(b) if so, the pumber of such em-
ployess  promoted in offices/different
divisions in Delhi ;

(c) the number of Scheduled Castes
employees who have been promoted
pending finalisation of departmental
vigilance/CBI enguiries ;

(d) whether some employees belon-
ging to Scheduled Castes, who are
working in Qutab Hotel, Marketing
Division, Duty Free Shops, have not
been given the sams benefits in a similar
situation ; and

(e) if so, the reasons thereof and
the detail in each case ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAMKHAN) : (a) No, Sir.

(b) and (¢) Do not arise,
(d) No, Sir.
(c) Doecs not arise,

Study About Increase in Smuggling and
Tax Evasion

4724. SHRI N K. SHEJWALKER:
Will the Minister of FINANCB be
pleased to state:

(a) whc.thcr any study has been
made by economists and social scientists
for Itentifying ‘causes’ for the increase
of smugghng and tax evasion;
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(b) if so, the findings thereof;
and

(c) if not, whether Government
propose to make such a study which
will help in curbing such activities?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) The National
Institute of Public Finance & Policy,
New Delhi has been entrusted with a
special study about the extent of evasion
of Bxcise Duty in respect of 5 excisable
commodities which are considered to be
prone to evasion of Excise Duty. The
study of Black Money has also been
assigned to this Institute including
examination of causes and conditions
that give rise to and/or facilitate the
generation of black money,

(b) and (c) The Institute has sub-
mitted its report in respect of two
¢xcisable commodities which is under
consideration of the Government. The
report of the Institute on the study of
black money has not been received so
far.

[Enquiry Against Employecs of Indian
Overseas Bank, Calcutia

4725. SHRI D.M. PUTTE
GOWDA : Will the Minister of
FINANCE be pleased to state:

(a) whether the enquiries against
eight "employees of Indian Overseas
Bank, Calcutta who had assaulted and
manhandled certain officials of a Bank’s
branch at Calcutta are being delayed;

(b) if so, the reasons for delay in
concluding the enquiries and to fix up
charges against cach of such employees
of the bank at Calcutta;

(c) whether the management of
JOB, Calcutta had suggested liniency
against the said employees; and

(d) if so, the facts thereof and

the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) Indian Overseas Bank has reported
that six of its employees working in
Calcutta were chargesheeted in Decem-
ber, 1982 for riotous conduct. The bank
has further reported that in view of
certain disturbed industrial relations
situation obtaining in that region, it
had not been possible for it to complete
the disciplinary proceedings against the
officers charge-shected.

(c) and (d) According to the Indian
Overseas Bank its Calcutta Regional
Oftice had not suggested any l:nient
treatment of the charge.sheeted
employee;_

Exemption of Drugs from Excise/Sales
Tax as Recommended by National
Development Council

4726. SHRI K.T. KOSALRAM :
Will the Minister of FINANCE be
pleased to state :

(a) whether the working eroup of
the National Development Council has
reccmmended that drugs should be
exempt from excise duty, sales tax ang
that import duty on durg intermediates
should be lower than that on bulk
drugs; and

(b) if so, the action taken thereon
so that the drug industry can lower its
prices by about a fourth ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) (a) No such recom-
mendation has been received.

(b) Question does not arise.

wifeay 3o faw & 15 gord
1984 wigy fwewta & wiA
A w g

4727. =it fagr= fag : 31 wifws
w3 4 AT ®Y FI7T FI f¥
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(%) sfaar wa fawr & 15
g€, 1984 %1 gu faemie § miw 717
%1 feaar geama gt ¢ WX 9%
was [amaE sFMa dF qfear
fegar fasita gqgraar &1 a€ @; 91K

(&) faer & faewlz & g7 F170
2 e ® af 9 w1 AT FATR !

aifasa wxtam @ wiw qfa fawm
¥ usa w51 (7 fagie 199 |ew):
(%) "X (@) Q& gaar faqr g f®
arifagz taa faa & 15 g8, 1984
%1 gu facwic § 1€ ana grfa A
g€ 1 foa 29 &y & =g @
¥ gaar fref o, 3e¥ fafscar 2a-
g waa w1 i |

uSy GAY GIEHIX A qgd Y qrad
¥ gEyg frdres grar s fod o &
gy & fag § 1 faiE @A w @At &
AT 9T FT AT §

Cancellation of 1.A. New Delhi-Srinagar
flight on 13 July, 1984

4728. SHRI VIJAY KUMAR
YADAV : Will the Minpister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether Indian Airlines flight
from New Delhi to Srinagar on 13 July,
1984 was cancelled and resumed on
14 July, 1984; and

(b) if so, the reasons for canceling

the flight ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR.-
SHEED ALAM KHAN): (a) Yes,
Sir.

(b) All flights operating to Srinagar
on 13.7.1984 were cancelled as curfew
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orders had been promulgated in Srinagar
on that day.

ATHIT I 1983-84 ¥ gt
T qEIN

4729. ot wgy W : Fa1 faw Al
3% aqrd ®Y FIT FIO F

(F) ax®1T T a9 1983-84
gYua fegral § feaar (@ a/mar)
arAl § gRE @ad g7 aSdeda &
FlzT wraArare M faae &= #F
fegral & feat (ag w@rar) "AwA
gy ; AR

(@) #a1 fafaeq Trsat oY faat
U ORI & FA A1 W IF AT €Y
ggfaal ¥ gea< g, A¥x afg gf, at
g 1982-83 A1 &Y 1983-84 & A
TR 7 F €216 § FA (Il A
d OFF 7 915 HYT @Iy SAIA
3T g ¢

faa dxeg § e wAt (1 oA
QR. FEOIT) : (F) FIETT &1 AT
as 1983-84 ¥ A 700 wrgaT AT
5,57,464 feentara  (mafraw) A%
qred g5 1 IF AT F AT T3 A
fafzsz faelY ¥ 700 TIEAT FIST HRH
fredtaa wrar # Sred g8 i —

EET qTeT §E TARIT &1
wrar  (wafeaw)
(feentma ¥)

HeT 52,842.249

WATETE 47,591.247

faarems 66,642.160
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(&) fafgsa Tieq Iq1Es  AUSAT
¥ NA-FUTH TF-F4T § | qarfa, A
g & AVT A AT ARH F &MU

1A F) Qi ¥ garfas atw &

TG AFAT 2T HRAT &, FAif@® AIA-$73
97 dYa 700 nrar ¥ garfas gafgd
fear & fagsr fauixg a€w &' gre
¥ Iz w3 wAafcan w9 ¥ fHa0 Jra
ol oEg F FIF FR@EA W
HEIA KT AIFAT &1 GoaiFHT Fa101A71
¥ ga¥ fazdem & arg fear a1 @
T FeazFrg IFFT 700 AT & AT~
a1z frar srat & 1 aarfa, E frae
fasft & 5 ag weax Sfaa dmT § )
graifs 1@y & a9 1983-84 &
fasrgw-gi®$e wAar ITAY  AE &,
fre o wagsr av 1982-83 & IUA
UATITA UST F 10 ARA & gasl
¥ @er-deg A w@A &1 g &
gatfas aya & &9 HaT 726.647
featare & |

—

Atrocities Committed by Army on Sikh
Terrorists Captured Inside the Golden
Temple

4730. SHRI INDRAJIT GUPTA :
Will the Minister of DEFENCE be
pleased to state:

(a) whether his attantion has been
drawn to the report appeared in the
London “Times’’ of 14th June, 1984
purporting to be an eye witness account
of Army atrocities committed on Sikh
terrorists captured inside the Golden
Temple Complex;

(b) whether  the eye-witness,
according to %he correspondent' in Amr-
itsar, was a Sikh Doctor working in a
Jullundur hospital; and

(c) the reasons why there has been
no official contradiction of the allega-
tion that several terrorists were tied up
and shot ?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) to (¢) Govern-
ment have seen the pews item in the
London “Times' of 14.6,1984. The
report is totally false. OQOur Missions
abroad have already been instructed to
refute (his mischievous, malicious and
false story.

Refusal by Chartcred Bank Cajcutta to

Give Charge Sleet to its Employees in

Hiudi.

4731. SHRJ T.S., NEGI : Will the
Minisier of FINANCE be pleased to
state ;

(a) whether the management of the
Chariered Bank at Calcutta refuses to
give the charge sheet to its employees
in Hindi or in a language understood
by the employees concerned though the
same is obligatory under award and
settlements governjng service condition
of Bank Employee (Para 19.16 ol Ist
Bipartite Settlements): and

(b) if so, the steps Government
contemplate against violations of such
provisions which is a standing order as
per Sastry Award (Paras 560 and 561)?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) The information is being collected
and to the extent available will be laid
on the Table of the House.

Case of Tax Evasion and Benami Curre nt
A/c in Punjab National Bank Dibrugarh

4732. SHRI SURAJ. BHAN : Will
the Minister of FINANCE be pleased
to state :

(a) whether the  Ministry have
received information in writing about
substantial tax-evasion and a bepami

‘current A/c with the punjab Natiopal .

Bank, Dibrugarh (Assam), involving
transactions worth lakhs of rupees;
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(b) whether all the cheques signed
by the account holder in a totally diffe-
rept name as compared with the spec-
imen signatures recorded by the bank
have been honoured;

(c) the follow-up action taken in
the matter; and

(d) if no action has been taken the
reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) The Income-
tax Department at Dibrugarh have not
some across any such case.

(b) to (d) The Manager of the
Dibrugarh Branch of Punjab National
Bank has reported that there are no
Benami accounts and no complaint has
been registered in this regard.

Meeting of Joint Committee on Cooper-
ation Between India and Netherlands.

4733. SHRI MADHAVRAO
SCINDIA :  Will the Minister of
COMMERCE be pleased to state :

(a) Whether the second meeting of
the Joint Committee on Economic and
Technical Cooperation between India
and the Netherlands was held in June,
1984; and

(b) if so, the outcome of the agree-
ment concluded there?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Yes, Sir.

(b) The two sides reiterated the
desire to enhance and enlarge bilaterel
‘economic and technical relations,
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Applications Recommended for Advancing
Loans to Financial Institations

4734. SHRI S. A. DORAI
SEBASTIAN : Will the Minister of
FINANCE be pleased to state :

(2) the State-Wise brak-up of 4.3
jakhs of entreprencurial applications
that have been recommended in 1983-84
to the financial institutions for advanc-

ing loans;

(b) the State-wise break-up of 2.4
lakh loan applications which had been

sanctioned rupees 401 crores; and

{c) whether any monitoring is being
done to ensure that loans are utilised
for the purpose of creating self-

employment?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(c) The Hon’ble Member is presumably
refering to the Scheme for providing
self employment to the educated une-
mployed youth formulated by the Cent-
ral Government underwhich an amount
of Rs. 401.54 crores was sanctioned to
2.42 lakhs beneficiaries upto 31 3.1984.
The Statewise break-up is set out in the
attached statement. The Reserve Bank
of India, which monitors this Scheme
with banks has issued instructions that
banks should exercise utmost care in
the matter of selection of beneficiaries,
the types of activities financed, apprai-
sal, supervision, follow-up and reco-
very of loans granted wunder the
scheme.
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The number of Applications and amount Sanctioned by the Banks

Name of the Statc

No. of applications

sanctioned by the banks

Amount
(Rs. in lakhs)

250

— et e e
N S -

-—
th

18.
19,
20,
21,
22.
23.
24.
25,
26.

28.

Andhra Pradesh
Assam

Bihar

Gujarat

Haryana

Himachal Pradesh
Jammu & Kuashmir
Karnataka

Kerala

Madhya Pradesh
Maharashtra

Manipur
Meghalaya

Nagaland

Orissa

Punjab

Rajasthan

Sikkim

Tamil Nadu

Tripura

Uttar Pradesh

West Bengal

Andaman & Nicobar Islands
Arunachal Pradesh
Chandigarh

Dadra & Nagar Haveli
Mizoram

Pondicherry

Total

14781
8021
14230
10497
6189
2465
1416
12307
13091
18786
24579
991
353
189
6823
9047
15054
15
21247
696
36857
23680
66
36
325
54
196
414

242405

2936.00
1540.44
2278.64
1538.88
998.99
449.69
287.95
1960.00
2110,08
2857.8@
4024.28
179.82
75.09
39.25
1368.62
1689.60
2365.36
3.65
3316.00
"97.33
5382.85
4481.92
15.22
6.91
355.56
10,71
42.61
40.00

D e —

40154 .00

*nsa

Source ; Ministry of Industry

(Data provisional)
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Lesser Orders Received by Textile
Maehinery Manufacturing Industry
4735. SHRI K.T. KOSALRAM
Will the minister of COMMERCE be
plcased to state :

(a) whether the textile machinery
manufacturing industry has recived
orders to the tune of rupeces 165 crores
in the last twelve months as against
the installed capacity to manufacture
machinery worth rupees 507 crores
annually;

(b) whether the National Textile *

Corporation mills have postponed the
acceptance of deliveries or cancelled
orders worth rupees 35 coroes;

(c) whether the cooperative spin-

ning mills which have received loans for
modernisation from World Bank are
prohibited from purchasing indigenous
machinery; and

(d) if so, the manner in which Govern-
ment plan to utilise better the existing
apacity of this industry ?

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE AND
IN THE DEPARTMENT OF SUPPLY
(SHRI NIHAR'RANJAN LASKAR): (a)
According to available information, the
textile machinery manufacturing industry
has received orders to the tune
of Rs. 165 crores in the last 12
months against installied capacity to
" manufacture machinery worth rupees
507 crores annually;

(b) National Textile Corporation
has been implementing its modernisa-
tion 'schemes in respect of nationalised
textile units as per schedule and availa-
bility of funds By and . large, there
has been no significant postponement/
cancellation of orders placed by NTC
with the Textilc Machinery manufac-
turers except that in a few cases there
has been some deferment, because of
delay in sanction of projects.

(¢) At present, no loans from
World Bank are available to Cooperative
Spinning Mills for modernisation.
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(d) The Government have taken
various measures to help the textile
industry, which may also enable the
textile machinery manufacturing industry
to achieve better capacity utilisation.

arzra ¥ fagra #dla avere
& saaifeal &1 fgg s amx
w#d ® afg

4736. »it |t A1 AL, AN ¢
#11 fag 747 ag a0 &7 FO FIT
fa& -

(F) #a1 @gr@ & g7 FET
aIFHIT & FAarfral &1 ggi gAd
Srq O I F FAF0{A F7 FAAT
T Fw war fea vgr &

(@) 7’z g, @ I:iF #11 &7

(m) #71 @gr@  H Heafaw  zuz
737 AT agi (a9 g%1¢ &7 drgifeaq
g & FIXW dr@ § SFraF ariA
Hg g,

(er) afz gi, at aar IquaT qual
F1 €47 ¥ 1@ go agh fad «ardy ary
AT FRTF g oA A fay @A
I AT &I gAAT ¥ afg &7 qraay;

(¥) #91 §91T Q91 @991 ¥
T GATAAT & FAAU FE gyl
¥ ag wiT F7q AT @ §;

(%) afzgi, ar T & afg a
FIA & AT FIA g; AT

(8) 7ar 947 w9 A M afg wr
13T ?
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ad ATiEa § ST A& (o Q&
) : (F) & (y) dgE A
¥2a weEdr sA=iRal #
f&d 7 fadig g% afF 97 #7121
gIFT & saarfeal 1 A Aw g
FR & WA FY gadr § Fa
&7 AIFIT 71T AIFTT I
B & 7 & &7 f&Y a &7 A1 F Jaii-
&1 7y § freg wa a2l
TRz F WET WA H ZET
g ¥ fag fafagg & af
§l €717 § TET g €I T BT H
MAr g ¢ 2V 1 ARG FIG
3 1 geAIr SAIg F
ar ;M atmifas  fegfagr  gwn
gFIT ¥ P A H FET
i FFafral 37 agr f&y a3
[ &) 30 57y el &1 sqA F @v
18 | A9AT AT FHRA AAAT
% sgarfzal grar fer a3 wvgr-
1& T 9, feafq £1_1980-81
i 1w ot otT wz- fas &
$31 § FIFTIA F AEAT (FI[ET
q) & AUT AT FT IT agr 3t
it | fragrer 27 g 7 gfg &3
fIS 9E31T A8 § |

edit Deposit Ratio of Nationalised
Banks

37. SHRIMATI JAYANTI
INAIK : Will the Minister of
ANCE be pleased to state:

the credit deposit ratio of all
nalised Banks in Orissa and how
it compare with the corresponding
a figure; and
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(b) the steps taken to improve
this figure so as to bring it to the
national aveage, if not higher ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) In Orissa, the credit neposit ratio of
public sector bank (S B.I. Group and 20
nationalised banks) stood at 78.5 per
cent as at the end of June 1983, This’
was higher than that of 67.4 per cent
achieved by these banks at all India

level.

Loan Sanctioned by Nationalised Banks
to Educated Unemployed Youths

4738. SHRIMATI JAYANTI PAT-
NAIK : Wiil the Minister of FINANCE

be pléased to state:

(a) the amount of loan sanctioned
by wvarious nationalised commercial
banks to the educated unemployed
vouths for their selfs=employment as on
31st Maich, 1984.

(by the number of unemployed
c.Jucated youths who have taken loans
from nationalised commercial banks in
different States and Union Territories

under self-employment schemes; and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (b)
The State-wise break-up for the number
of applications sanctioned by banks for
self.employment scheme for educated
unemployed youth, and the total amount
of loans sanctioned up to 3Ist March,

1984 is given in the statement attached,
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Opening of Branches of Nationallsed
Bakes

4739. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have a
proposal to open some mote branches
of various nationalised banks in the
country in financial year 1984-85;

(b) if so, the number of the new
branches proposed to be so opened; and

(c) the details of the planes where
the ncw branches are to be opened ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (¢)
Reserve Bank of India has reported
that Commercial Banks including the
Regional Rural Banks were, 4s on
31.3.1984, holding 5566 authorisations
for opening offices in the country. Banks
have been advised that efforts should be
made to utilise these authorisations
before the end of March 1985. Available
Statewise/Union Territorywise details
of pending authorisations as  on
31.3 1984 are set out in the attached
S tatement.

Statement

Statewisc/Union Territorywise number
of authorizarions pending with the  com-
mercial hanky including the Regional Rural
Banks as on 31.3.1984 for opening offices
in the country. )

——— e e — —————————— — e — ——— — —

State/Union

Territory Number of autho-
risations pending
as on 31.3.1984
1. Andhra Pradesh 352
2. Assam 263
3. Bihar 400

4, Gujarat 183
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10.
11.
12.
13.
14.
15,
16.
17.

18,

I9.

24.

25.

26.

27,
28.
29.
30.

31.

Haryana
Himachal" Pradesh

Jammu & Kashmir

. Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Nagaland

Orissa

Punjab
Rajasthan
Sikkim

Tamil Nadu

. Tripura
. Uttar Pradesh
. West Bengal

. Andaman & Nicobar

Islands

Arunachal Pradesh

Chandigarh

Dadar & Nagar
Havelt

Delhi

Goa, Daman & Diu
Lakshadweep

Mizoram

Pondicherry

Total
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51

37

105

239

81

559

453

36

30

249
40

305

1083

632

24

5566
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Disposal of Direct Tax Cases Lying in
High Courts and Supreme Court

4741. SHRI K.T. KOSALRAM :
Will the Ministet of FINANCE be
pleased to state :

(a) whether the Charirman of
Ceneral Board of Direct Taxes in his
address to the Calcutta Chamber of
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Commerce in Calcutta on 11 July, 1984
said that 20,000 tax cases lying with
different High Courts and 2,000 with
the Supreme Court cannot be disposed
of before 2000 A.D.

(b ifso, how Government propose
lo collect the tax arrcars of Rs, 1000
crores as has been acknowledged by
West Bengal Commissioner of Income-
tax; and

(c) the steps being taken to bring
into account 40 per cent of the country’s
gross national income which presently is
outside the palo of statistics accord.ng
to Chairman, Central Board of Direct
Taxes ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SM KRISHNA : (a) It is a fact that
there are oyer 20,000 1ax cases which
are pending in diffcrent High Courts
and over 2,000 pending in the Supreme
Court. Jt is also a fact that their
disposal shall take considerable time.

(b) The tax arrears of over
Rs. 1000 crores referred to by West
Bengal Commissioner of Income-tax do
not relate only to the cases covered by
part (a) above. Excepting arrears speciti-
cally stayed by the Courts, continuous
efforts are being made to reduce the d:-
mend, The Income-tax Act provides for
several steps for enforcing collection
and recovery of tax in arrears such as
Jevy of penalty, attachment of monics
due to the defaulters, distraint of
movable propcerty. sale of immovable
property, committing the defaulter to
civil imprisonment etc., Depending upon
the facts and circumstances of each
case, suitable steps are taken time to
time by the Income-tax authorities for
recovery of tax arrears. ‘

(c) About 40 per cent of the gross
domestic product is outside the purview
of income-tax as it relates to the agricu-
Itural sector. Clause (3) of Article 246
of the Constitution of India states that
subject  to clauses (1) and (2), the
Legislature of any State has exclusive
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power to make laws for such State or
any part thereof with respect to any of
the matters enumerated in List-Il of
the Seventh Schedule. The said List
includes Entry No. 46 relating to ‘Taxes
on agricultural income.’ It would accor-
dingly be for the State to legislate in
respect of matters covered by the afore-
said Entry.

Generation of Black Money By Private
Banks.

4742. SHRI K. T. KOSALRAM ;

Will the Minister of FINANCE be
Pleased to state :

(a) Whe:her a study conducted by
a professor in the Department of Econo
mics, Calicut University, Kerala, has
revealed that 12,000 private banks
known as ‘‘blade companies’® are
gencrating black money to the tune of
several hundreds of crores; and

(b) if so, whether any step is being
initiated to ban these private banks?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S M. KRISHNA) : (a) and (b) The
question appears o be based on an
article, Written by Dr. C.A. prakahs
of the Department of Economics of
Calicut University, which appeared in a
Malayalam newspaper, Mathrubhuai’
of 8th July, 1984. The Income-tax
Department is investigating the matter,

Representation by Indian Aircraft Techni
cians Association, Easiern Region.

4743 SHRI INDRAJIT GUPTA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) the reasons for progressively
shifting the workload of maintenance/
overhaul of Indian Airlines Aircraft 1o
Bombay and De¢lhi at the cost of Cal-
cutta, despite the latter’s traditionally
superior engineering maintenance base;
and
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(b) whether he has received a
reprcsentation in this respect from the
Indian Aircraft Technicians’ Association
Eastern Region?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION(SHRT KHURSHEED
ALAM KHAN : (a) The maintenance/
oveshaul workload of Indian Airlines
aircraft has not been progressively
shifted from Calcutta to Bombay and
Delhi.

(b) Yes Sir.

Target for Indo-Soviet Trade Turn-Over
by End of Seventh Plan.

4744. SHRI INDRAJIT GUPTA
SHRI CHIRANJI LAL SHARMA :

Wiil the Minister of COMMERCE be
pleased to state :

(a) the target for Indo-Soviet trade
turnover by the end of the Seventh Plan;

(b) whether the rise in total Indian
cxports in 1983-84 has been mainly due
to Soviet off-take;

(¢) the new items of import and
export which both countrics are propo-
sing 10 devclop; and

(d) the share of trade which is
I'kcly to be directly handled by Indian
private sector firms?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE "DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) In the Long-term
Programme of Economic, Trade Scien-
tific & Technical Cooperation Concluded
on 14th March, 1979, it was agreed that
the volume of mutual trade during the
period 1986-1990 should be increased by
1.5 to 2, times as compared to the total
trade turnover during the precedivLg
5-vear period 1981-1985.
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(b) Out of the total Indian exports
of Rs, 4272.53 crores during April-
September, 1983, USSR accounted for
Rs. 578,59 crores.

(c) Indian and the Soviet Union
propose to identify new items of import
and export covering a wide range of
products with a view to cxpanding and
diversifying bilateral trade. However,
new items of import and export would
be included in the import and export
baskets, when the Trade plan for 1985
and the Lo12-term Trade Plan for 1986-
1990, are concluded.

(d) No such statistics are maintained.

Rejection of Consignments of Frozen
GShrimps Exported by India to Japan
and USA.

4745. SHR1I INDRAJIT GUPTA :
Will the Minister of COMMERCE be

pleased to state :

(a) whether some consignments of
frozen shrimps exported from India to
Japan were rejected by the inporters on
the ground of their containing cholera
germs;

(by if so, the details of the same,

(c) the amount of loss incurred by
way of rejected consignment;

(d) whether similar cases have occu-
rred with shrimp exports to USA or
other countries; and

(¢) the steps taken to determinc the
source of cholera infection and to
punish those responsible?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRT NIHAR RANJAN
LASKAR) : (a) and (b) Yes, Sir.
4 & tonnes of Indian shrimp shipped
from Madras port to Japan was rejected
on the ground of contamination of

cholera germ.

AUGUST 24, 1984 .

Written Answers 264

(c) to (e) The amount of loss
cannot be worked out because the rejec-
tion is purely on a technical ground
and the issue is being taken up with the
Quarantine Authorities there by
the MPEDA. However, as a
precautionary measure, the Seafood
Exporters” Association of India and
the Export Inspection Agency have been
alerted to avoid the recurrence of such
incidents by way of following striet
hygienic standards in the processing
plants. No similar case of cholera
germs has occured in the recent past
with shrimp exports to USA or other
countries,

Imported Cement Allotted to
Tamil Nadu

4746. SHRI ERA MOHAN : Will
the Minister of Commerce be pleased to
state :

(a) the quantum of imported cement
allotted to Tamil Nadu during the past
three years and the names of countries
and the vessels that unloaded cement in
Tamil Nadu ;

(b) whether reports of scandal re-
garding sale of cement imported from
Korea by the Madras University have
come to the notice of Government ;

(c) the action taken both by the
Central and State Governments thereon ;
and

(d) whether any utilisation certi-
ficate has bcen submitted about the
total quantity cansumed out of the
allotment, if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR KANJAN
ILASKAR) : (a) to (d) Tnformation is
being collected and will be laid on the
Table of the House.
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PProposal to Sef up Joint Venlure with
Asian Paints (INDIA) Ltd.

4747 SHRI K. LAKKAPPA : Will
the Minister of COMMERCE be pleased
10 state :

(a) whether the Asian Paints (India)
Ltd., Bembay have asked for Govern-
ment’s permission to set up joint ven-
tures in a numbe- of countries for manu-
facture of paints and other products ;
and

(b) if so, the details of the proposals
received from this company and decision
taken thercon ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANIJAN
LASKAR) : {(a) Yes, Sir.

(b)y M s. Asian Paints (Indiay Ltd.
Bombay had submitted proposals for
setting up joint ventures in Fiji, Tonga,
Qatar, Dominion of Solomon Islands
and Nepal for manufacture of paints,
anamels and "varnishes.  Approvals for
setting up joint ventures in Fiji and
Tenga were issued in 1977 and 1981
respectively.  The proposal for Qatar
was not approved and these flor the
Deminton of Solomon Islands and Nepal
are undcr consideration of Government.,

Junior Accounts OHticers in Office of
Controller Genera! of Accounts

4748. SHRI M. ARUNACHALAM
Will the Minister of FINANCE be
pleased to State.

(a) whether the Junior Accounts
Officers (Civil) Examination conducted
by the Controller General of Accounts,
Ministry of Finance is the same as the
S.A.S. Examination conducted by the
Comptroller and Auditor General of
India in this organisation ;

(b) whether most of the Junior
Accounts Officers, who are now working
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in C.G.A.'s organisation, have come
from the C & AG organisation after
bifurcation ef accounts from the Audil
Department ; and

(c) il so, the reasons why the Joas
in C & AG organisation have been given
higher scale of pay and designated as
Gazetted officers while the Junior Ac-
counts Officers in CGA organisation are
non guzetted and getting less pay scale ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S M. KRISHNA) : (a) No Sir, The Jr.
Accounts Officers (Civil) Examination
conducted by Controller General of Ac-
counts, Ministry of Finance is not the
same as the SAS Examination conducted
by the Comptroller and Auditor General
of India but is largely similar, with
different syllabi.

(by Ywe¢u, Sir.

(¢) All the Junior Account Odicers
in C.A.G.'s organisation have not been
given higher pay Scale and gazetted
status. From 1-3-1984, the Indian Audit
and Accounts  Department  bhas been
restructured mmto two streams-Audit and
Accounts, Those Junior Accounts Officers
who have been permancently transferred
to the audit stream and are engaged in

statutory Audit have been given the higher

pay scale and the Gazetted status on the
ground that they arc discharging a
superior function while those transferred
to the accounts strcam and engaged in
accounts work continue in the old pay
scale. The Junmor Accounts Officers in
the departmentalised accounts set-up in
the Government of India are getting
the same pay scalec and having the same
status as their counterparts in the Audit
Department engaged in accaounts work.

Withdrawal of Application for Member-
ship of World Fedrations of Diamonds
Bourses.

4749, SHRI KRISHNA KUMAR
GOAL : Will the Minister of COM-
MERCE be pleased to state ;
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(a) whether the application of Dia-
mond Exporters Association for member-
ship of the World Fedration of Diamonds
Bourses, has been withdrawn ;

(b) if so, the reasons therefor ;

(c) the main functions of the World
Federation of Diamonds Bourses ;.

(d) whether the Diamonds Expor-
ters Association have informed Govern-
ment about the Development ; and

(e) if so, the reaction of Govern-
ment thercto ?

THE MINISTER OF STATE IN
- THE MINISTRY OF COMMERCE AND
IN THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) :
(a) Government is not aware.

(b) Does not arise.

(¢) The main objective of the World
Federation of Diamond Bourses is to
participate in the promotien of world
diamond trade and to encourage the
establishment of diamond bourses,
thereby protecting the interests of the
affiliated organisations and their indi-
vidual members, and to further the
amicable settlement by arbitration of
dferences and disputes between the
individual members of the affiliated
organisations and betwten the affiliated
organisations,

(dy No, Sir.

(¢) Does not arise.

Expansion of International Price
Reimbursement Scheme.

4750. SHRT ARJUN SETHI : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government have
announced (o expand the International
Price Reimbursement Scheme taq cover
more items of mild steel, alloy steel
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and also to liberalise the supplementary
licensing system of exporting units
recognised by thz Director General of
Technical Development ; and

(by if so. the details regarding the
scheme and decision and how far it
will help in increasing the country’s
exports ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
IN THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) Yes, Sir. Government has
recently extended the International Price
Reimbursement  Scheme to  include
Chrome Vanadium Steel IS 2062 Plates
and IS 2879 Electrodes Q'ualily Wire
Rods.

The inclusion of Chrome Vanadium
Steel under the IPRS is expected to
improve the quality of hand tools and
lead to 25°,-30° of additional -exports
of this item,

Government has no proposal under
contemplation at present for liberalisa-
tion of the supplementary importlicen-
sing system in respect of exporting units
registered wlth the Director General of
Technical Dzvelopment.

Seling up of an Apex Bank for Small
Scale Industries.

4751 ¢ SHR1I MADHAVRAOQ SCIN-
DIA : Witl the Minister of FINANCE
bz pleascd to state ;

(a) whether there is a proposal to
scl up a scparate a Apex Bank for Small
Scale Industries.

(b) if so, the reaction ol Govern-
ment in this regard 3 and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (8) (0 ()
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The question of setting up an apex finan-
cial institution to meet the credit
requirements of village and small scale
industries is being examined by a Com-
mittee set up under the Chairmanship of
Prof, A.M. Khusro on Credit facilities
for Village and Small Industry Sector.
This Committee is yet to give ils
report,

Export to and Imports from Burma

4752, SHR] MADHAVRAO SCIN-
DIA o Wil the Minister  of
COMMERCE be pleased to lay a state-
ment showing :

(a) the total amount of exporls
and imports, for Burma to Indja during
the last three ycars;

(b)Y whether the exports to Burma
have been fluctuating at a very low
lavel:

(¢) if so. the reasons therefor: and

(d) the steps being taken by Gover-
nment in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (2) The total amount
of exports to and imports from Burma
during the years 1980-81, 198]-82 &
1982-83 arc as given below :

(in Rs. lakhs)

Year Exports to Imports from
Burma Burma
1980-81 331 748
1981-82 424 501
1982-83 301 1747

(b) The volume of exports to
Burma during the years 1980-81, 1981-82
& 1982.83 has been of the order of
Rs. 3 to 4 ¢rores,
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(¢) Inadequacy of regular shipping
services between India and Burma is one
of the reasons for low level of trade

between the (wo countries.

(d) A high level trade delegation
led by Commerce Sepretary visiled
Burma in April, 1984 to identify
potential areas of economic and com-
mercial  cooperation between the two
countries and to consider measures for
removing the bottlanacks. An invitation
has be=n extendeds to the Burmese
Minister of Trade to visit India fer
further discussions to improve belateral
trade,

Non-Resident Indians Investment

4753, SHRI MADHAVRAY
SCINDIA Will the Minister of
FINANCE be pleased to state :

(a)  the total non-resident Indians
investment in each of the past three
years and the targets fixed in this

respect for cach of these years;

(b) whether the actual non-resident
Indians’ investment attracted during
these years (¢l far short of the targets;

and

(¢) 1f so, the reasens to which the

shortfall was mainly attributable ?

THE MINISTER OF FINANCE
(SHRi PRANAB MUKHERIJEE) : (a)
A statement is attached giving details of
investments in shares, debentures and
bank deposits made by non-resident
Indians under the various facilities,

No targets were fixed in this regard,

(b) and (c) : Do no! arise.



291 Writien Answers _

Statement

Investments allowed to be made by
non-residents of Indian nationality|origin
and overseas corporate bodies owned to
the extent of ar least 60 percent by such
persons, under the various schemes since
the investment facilities were liberalised
in April 1982. according to the informa-
rion available with Rescrve Bank of India

Amount (Rs. in crores)

Proposals approved (position as on
31.7.1984)

T. Direct investmenis with
repatriation rights in
shares, debentures

(i) under 40", Scheme 117,79
(ii) Under 74", Scheme 26.59
JI. Direct investments on 26.69

nom-repatriation basis

Actual Investments (position as on
30.6,1984)

(i) Portfolio investment
with repatriation
rights (as per State-
ments received from
authorised dealers) 40.48

(ii) portfolio invesiment
on non-repatriation
basis (as per stale-
ments received from
authorised dealers) 0.2566

Bank Deposits  (position as on
30.6 1944)

Outstanding balances 3041.90

Decline in Cardamom Exports to Guilf
Countries.

4754. SHRI S.A, DORAI SEBAS-
TIAN : Will the Minister of COM-
MERCE be pleased to state :

(a) the reasons for the fall in export
of cardamom to the Gulf countries from
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2500 tonnes in 1978-79 to a mere 10
tonnes in 1983-84 ;

(b)y whether a recent study con-
ducted by the Geneva-based Interna-
tional Trade Centre has found out that
the Arabs prefer Indian Cardamom
even at a higher price as compared
to the cardamom of Guatomala, Sri
l.anka and Tanzania ; and

(¢) if so, the details of massive
propaganda compaign made, if any, in
the Gulf and other Aaab countries about
the gqunality of Indian cardamom ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A- SANGMA) : (a) The reasons for
the fall were as under :

(i) Sharp decline in production due
to sever drought :

(ii) High domestic prices ;

(iii) Stifl competition in the inter-
national market.

(b) Yes, Sir.

(¢) The propaganda campaign made
throught foreign office in Bahrain were
as under :

(i) Press advertisement through
newspapers and magazines :

(ii) Advertisement through Bahrain
TV ;

(iti) Advertisement through Yemen
Radio ;

(iv) 8 pages recipe booklet ;

(v) Pocket calendar containing
message of Indian Cardamom
with detailed timings and brea-
king of fasts during Ramzan
month ;
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(vi) The International Trade
Centre, Geneva had also re-
leased an amount of US &
20,000 for advertisement pro-
motional campaign.

Development of Hill and Desert Tourism
in the Country

4755. SHRI VIRDHI CHANDER
JAIN: Will the Minister of Tourism and
Civil Aviation be pleased to state :

(a) whether empasis has been laid
by Government on the development of
hill and desert tourism in the country ;
and

(b) if so, the details thereof, State-
wise and measures proposed to be taken
to implement these schemes during the
Sixth plan perlod ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) Within
the overall constraint of resources with
the ‘Central and State Governments, the
promotion/development of hill and
desert tourism is given due importance
in the tourism promotional programmes
along with development of other tourist
attractions in the country, '

(b) A statement is enclosed.
Statement
I. HILL TOURISM
1. Jammu & Kashmir

Gulmarg Winter Sports Project and
Indian Institute of Ski and Mountainee-
ring set up in 1968 by the Department
provides facilities/organises courses for
Winter Ski, Water Ski and Trainning
programmes.

2. Himachal Pradesh

The- Indian Tostitute of Ski, &
Mountaineering Gulmarg has been assis-

-
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ting the State Government for conduc-
ting Winter Ski courses at Narkanda.
The Department also assisted the State
Government for the construction of a
Club House at Manali at a total cost
of Rs, 11.62 lakhs. An amount of Rs.
8.62 lakhs was released during the VI
Plan period. An amount of Rs. 4.95 lakhs
was released during 1980-81 for the
purchase of trekking equipment.

3. Uttar Pradesh

The Indian Institute of Ski &
Mountaineering Gulmarg has been
assisting the State Government for
conducting Winter Ski Courses at Auli/
Joshimath. An amount of Rs. 6.26 lakhs
was released to the State Government
during 1981-82 and 1983-84 for purchase

- of trekking equipment. A proposal for

the construction of 10 coftages and a
restaurant at Joshimath has also been
accepted by the Department,

4. Sikkim

The State Government of Sikkim
was supplied trekking equipment for an
amount of Rs 5.67 lakhs during 1978-79
and 1979-80, A Youth Hostel at an
estimated cost of Rs. 3149 lakhs is
under execution at Namchi.

5. Wes( Bengal

Trekking and Camping equipment
was supplied to the State Government
at a cost of Rs, 1,51 lakhs during 1982-
83, A proposal for the construction of
Trekkers Huts in Sandakphu Phalut
region at an estimated cost of Rs 8.00
lakhs is under consideration of the
Department.

Il. DESERT TOURISM
1. Rajasthan

The Department released a sum of
Rs 3.40 lakhs for development of
Gadisar Tank at Jaisalmer during 1981-
82, An amound of Rs. 4.00 lakhs out of
estimated cost of Rs. 13.00 lakhs was
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released for the construction of cottages
at Moomal Tourist Bungalow during
1982-83. An amount of Rs 50,000/- was
released for the promotidn of Fairs and
Festival during 1981-82 and Rs. 3.99
lakhs during 1983.384,

The Department has also accepted
in principle the construction of Mid-way
facilities at Pokaran at an estimated
cost of Rs. 17.20 lakhs and provision
of 8 Huts in Desert National Park near
Jaisalmer at an estimated cost of Rs.
20.00 lakhs.

Success of Self-Employment Scheme.

N. E. HORO :
FINANCE be

4756. SHRI
Will the Minister of
pleased to state :

(a) whether atiention of Govern-
ment has been drawn to the ‘Business
Standard’ of 14 Julv, 1984 stating that
officials of the Rural Planning and
Credit Department of th: Reserve Bank
feel that the muchvaunted sche me for
self -employment for uneducated/unem-
ployed youth has had little impact on
the rural economy even at the end of
the eleventh month of its opseation

despite strong support from the banks ;

(b) if so, whether the trading of
the money has superseded the creation
of real assets and gencration of perma-
nent unemployment in many of the rural
employment programmes ; and

(c) if so, the steps Government
propose to take for the
scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(c) The Reserve Bank of India has
reported that during
field level sample check of some of the
loans sanctioned
providing self employment to educated
unemployed youth, it was observed that
many applications for the same activity
were sanactioned without fully assessing

the course of

under the Scheme for
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the scope for the aclivily in the
area. As a result, the RBI issued a
circular in March, 1984 to all scheduled
commercial banks advising them to exer-
cise greater care in the matter of selec-
tion of beneficiaries, the types of
activities financed, appraisal, super-
vision, follow-up and recovery of loans
granted under the Scheme, Such ins-
tructions issued to banks from time to
time, are part and parcel of the Reserve
Banks® overall supervisory role over the
banks implementation of loan assistance
for various schemes.

Scheme for Pooling the Selling Prices
of Imported and Domistic Newsprint

4757. SHRI N.E. HORO ; Will the
Minister of COMMERCE be pleased to
stdate :

(a) whether attention of Govern-
ment has been drawn to the ‘Economic
Times” of l16th July, 1984 stating that
the scheme for pooling the selling prices
ol imported and domestic newsprint is
being seft-pedalled ; and

(b) if so, whether the scheme is
unlikely to be introduced at least in the
near future due to inter-Ministerial
differences ?

THE MINISTER OF STATE 1IN

THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN

LASKAR) : (a) Yes, Sir.

(b) A system of weighted average
pooled price for domestic and imported
newsprint would need to take into
account projectcd/actual quantity of
imports, their price supplies in pipe-line,
expected /actual indigenous production,
demand and other related factors. An
cxercise is therefore being undertaken
to work out the details and the mecha-
nism for introduction of a weighted
average pooled price.

q
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News-l1tem Captioned ‘Strengthening
the Base’.

4758, SHRI MOOL CHAND
DAGA : Will the Minister of FINANCE
be pleased to state :

(a) whether his attention has been
drawn to the news-item captioned
‘Strengthening the base’ appeared in
‘India Today® of 15th February, 1984 ;

(b) if so, the details of the amount
termed (1) doubtful debt and (ii) bad
debt during the last two ycars ;

(c) whether the trouble is common
to all the banks working abroad or in
a few banks only ;

(d) the steps taken to improve and
control the situation and how much
amount that would cost ; and

(¢) whether the customers towards
doubtful or bad debts, are nonresident
Indians and in how many cases same
person/firm is involved in such dcals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (¢)
Government have seen the news ilem
captioned ‘Strengthening the Base’ which
appeared in ‘India Toduy® of I5th
February, 1984,

According to Reserve Bank of India
the International Banking environment
in the last two years has been generally
unfavourable and diflicult and several
major international banks including
Indian banks have been experiencing
difficulties in recovery of loans given in
various countries, These include recovery
problems arising from financing exports
to certain developing countries which
arc facing external debts servicing diffl-
culty and are not able to externalise
Payment of bills even if locally paid.

Reserve Bank has taken number of
steps to ansure that overseas branches
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of Indian banks furction on - sound
lines and under close surveillance
of their respective head offices and
under its general supervision and
control. A Working Group to review
the systems in overseas operations of
Indian banks hars also been set up in
the Reserve Bank of India,

In accordance with the statutes
governing public sector banks and prac-
tices and usages customary among
bankers, the details of bad debts for
which provision is made to the satis-
factfon of statutory auditors and the
aflairs of their individual constitutents
cannot be divulged.

Import of Carpets.

4759. SHRI MOOL CHAND
DAGA : Will  the Minister of
COMMERCE be pleased to state :

(a) Whether his attention has been
drawn to news-ilem captioned “J & K
Carpet Imports touch Rs. 1 crore”
appeared in ‘Economic Times® of 27th
May. 1984;

(by if so, the circumstances undér
which the carpets were required to be
imported when carpets are manufactured
in Jammu and Kashmir and in other
parts of India and arc even exported;

(¢) whether carpets have been im-
ported during the last two years by our
country and if so, the number and valuc
thereof; and

(dy whether  Government propose
to ban import of carpets?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA) : (a) and (b) Yes,
Sir, The news item refers only to
import of carpets by Jammu and
Kashmir from other States of the coun-
try and not to import from outside
India.
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(¢) According to statistics avail-
able upto October, 1982 no carpet has
been imported.

(d) According to Import Trade
Control Policy, import of carpet, c¢lc.
is already included in the banned list
of items.

Imperfect Working of Garden Reach
Shipbuilders and Lnginecrs

4760  SHRI  MOOL CHAND
DAGA : Will  the Minister of
DEFENCE be pleesed to state:

(a) the reasons for imperfect work-
ing of Garden Reach Shipburiders and
LEnginecrs;

(b) Since whgn' the above unit 18
undergoing losses and axtent of loss
during the last five yecars, year-wise
break-up separately;

(c) whether such imperfect working
does not reflect on our supplics for
Defence Services;

(d) the steps taken to streamline its
working to make this an carning unit
and the results thereof; and

(¢) the details of Government loans
with the unit during the last five years,
year-wise break-up separately?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO) : (a) and (b) Duc
to certain historical factors like expen-
sive diversification, dispersed activities,
unremunerative contracts and industrial
unrest, GRSE'S working had been
affected resulting in losses, A contract
for the supply of three bulk carriers to
M/S. Moghul Lines Lid. has been
the single largest factor contributing to
GRSE'S losses and liquidity problems
over the last few vyears. The matter
is presently under arbitration,
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In spite of a steady increase in
value of production and Sales, GRSE
had incurred losses continuously since
1978-79. The losses during the last
five years were as follows :

(Rs. in crores)

1979-80 6,39
1980-81 7.98
198182 12,53
1982-83 18.50
1983-84 11.65

(Provisional)

_(¢) Deliveries to Defence Services were

affected to somec extent, but rebent
corrective measures have improved the
situation very substantially.

(d) Steps taken to improve the working
of the company include revamping of
the top management, ratiopalistion
of facilities and product-mix, augmen-
tation of facilities in critical areas,
induction of new products with better
marketability, financial reliefs in regard
to interest burden and ceffective moni-
toring of performance. Considerable
improvements in performance  are
already discernible and it is expected
that the company will be able to turn
the corner in the next 2,3 years, if the
present trend continues.”

(¢) Government loans outstanding
with the unit for the last five years arc
as follows :

(Rs, in crores)

1979-80 26.14
1980.81 37.57
1981-82 44 57 |
1982-83 54.07

1983-84 - 64,07
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Imperefect Working of Bharat Dynamtics

Ltd.
4761. SHRI MOOL CHAND
DAGA : Will the Minister of

DEFENCE be pléased to state :

(a) the reasons for imperfect work-
ing of Bharat Dynamics Ltd:

(b) since when the above unit is
undergoing losses and extent of loss
during the last five \ears, year-wise
break-up separately ;

(c) whether such imperfect working
does not reflect] on our supplies for
Defence Services ;

(d) the steps taken to streamline
its woring to make this an earning unit
and the results thereof; and

1981-82
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1979-80 1980-81
() (—) (=)
0.47 1.44 1.47
(c) No, Sir, The production of

first generation missiles has becen phased
out and the production of second
generation missiles is. being undertaken
at the instance of the user.

(d) With the commencement of the
production of second generation missr-
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(¢) ‘the details of Government loans
with the unit during the last five ‘years,
yearwise break-up separately?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K, P. SINGH DEO : (a) and (b) M/S.

Bharat Dynamics Ltd, (BDL) had
been established to manufacéture Guaided
Missiles Systems required by the

Defence Services. The company comple-
ted the production of first generation
missiles in June, 1982 and is now setting
up facilities for production of second
generation missiles. The Company is
expected to commence production in
January, 1985. The facilities set up at
BDL are meant for specific purposes
and cannot generally be used for other
purposed. The company has, therefore
incurred profit/losses as shown below,
on account of under-utilliation of capa-
city mainly due to the gestation period
needed for establishing new production
facilities :

(Rupees in crores)

1982-83 1983-84
(—) (—)
3.57 3.51

les and other new products there would
be definite improvement in the financial
performance of the company.

(e) The details of Government
loans given to the company during the

last five years are shown below :-

(Rupees in crores)

1979-80 1980-81

0.57 0.60

1981-82

1982-83 1983-84

———— — —

3.00 Nil.
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Recommendations of the Working Group
on the Working of Export Houses

4762, SHRI K. MALLANNA
Will the Minister of COMMERCE be
pleased to state :

(a) whether any working group on
Export houses was constituted or task
force was deputed by Government to
review the working of the Export
Houses;

-(b) if so, the dctails thereof,

(c) whether it has submitted its
report to Government;

(d) if so, the action Governmeant
have taken on eaech of its recommen-
dation; and

(¢) the names of the States in
which Government have so far recog-
nised corporations as Export Houses ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) to (c) An Eight Member
Export Houses Review Committee
headed by the Export Commissioner
was set up during September, 1982 in
order to assess as to how far the Export
House Scheme had achieved its underly-
ing objectives, This Committee sub-

mitted its raport on the 30th December,

1982.

(d) The recommendations made by
the above Committee were eonsidered
while formulating the Import and
Export Policy for 1983-84. The main
recommendations made by the Com-
mittee and the changes made in the
Policy on the basis of these recommen-
dations are listed in statements I and
II respectively.

(¢) The information is contained
in Statement II1.
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Statement I

MAIN RECOMMENDATION BY
THE EXPORT HOUSE REVIEW
COMMITTEE

(1y The limit of qualifying exports
for the grant of Export House Certi-
ficates may be raised as under :—

(a) Rs. 2 crores in the case of
large scale units;

(b) Rs. 50 lakhs in the case of
small scalé units; and

(¢) Rs. 25 lakhs in the case of
- Consortia of small scale units,

(2) Diversification of export pro-
ducts should be insisted upon.

(3) No additional licences may be
given to Export Houses. In case the
Additional licences are retained, they
should be made transferable like other
REP licences.

(4) The entitlement for Additional
licences should be reduced to 10% of
the f.o.b. value of exports of select
products manufactured by the Small
Scale Units and 5% of the f.o.b. value
of exports of selact products manu-
factured by others. This should be the
uniform rate for all Export Houses
including the small scale manufactur-
ing Export Houses.

(5) Where an Export House gives
disclaimer to the manufacturer to claim
REP benefits, the-same exports should
not qualify for the grant of Additional
licences.

(6) The distinction between manu-
facturer and merchant Export Houses
should be dispensed with.

(7) The facility of Letter of
Authority already withdrawn should not
be reintroduced.
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(8) In lieu of the withdrawal of
Additional licence benefit, more blanket
foreing exchange, more MDA facilities
and more tax concessions should be
given to Export Houses,

(9) The condition that manu-
factures must export products of others
to become an Export House should be
dispensed with. In lieu of this, a
weightage may be given to the products
manufactured by others and exported by
the Export House.

(10) The - facility of OGL imports
by Export Houses should be curtailed.

(11) 1t should be a condition that
each Export House should have telex
and telephone facilities.

(12) If an Export§ House does not
send returns regularly to CCI&E, the
Export House Certificate may be
cancelled.

Statement IT

Changes made in the Impori Policy
for 1983-84 on the basis of Recommenda-
tions made by the Export H uses Rcview
Commirtee.

(1) The number of categories of
Export Houses was reduced from 4 to 2

namely,(i) Export Houses other than SSI;

and (ii) SSI Export Houses. The limit
of qualifying Export of these two cate-
gories was laid down as under : —
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(a) Rs 2 crores in respect of
selectproducts for category (i)
above; and

(b) Rs. 50 lakhs for SSI exporters
either individually or as a consor
tium of SSI units.

(2) The percentage of f.o.b. value
of exports of select products for the
purposes of calculating the entitlement
for Additional Licences was reduced
from 15% to 107 in the case of pro-
ducts manufactured by small Scale
Units and from 7-1/2%; to 5% in the
case of products manufactured by other
units.

(3) As recommended by the Com-
mittee, the facility of imports through
Letters of Authority Holders is not .
available to Export Houses.

(4) As recommended by the Com-
mittee the condition regarding export
of products manufactured by ‘Others’
to the prescribed extent to become
eligible for grant of Export House
Certificate was dispensed with.

(5) With a view to restricting the
import of OGL items by Export Houses
as recommended by the Committee,
the facility® of import of OGL items by
Export Houses against their own REP
Licences, without debit to the value of
such licences was withdrawn during
1983-84.

Statement 111

Corporations recognised as E x port Houses and the States in which they are situared

——

Sl. No, Name of the State Corporation

Name of the state in
which sifuated

1. Andhra Pradesh State Trading Corporation Limited

Haderabad.

2. Bidar State Export Corporation Limited, Patna,

Andhra Pradesh

Patna (BIHAR)
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1 2 3
3. Haryana State Small Industries & Export Corpora- Haryana
tion Limited, Chandigarh.
4. Jammu & Kashmir Handicrafts (Sales’ & Exports) Jammu & Kashmir
Corporation, Srinagar.
S. Kerala State Industrial Enterprises Limited, Kerala
Trivendrum,
6. The Maharashtra Agro Industries Development Cor- Maharashtra
poration, Ltd., Bombay.
7. The Punjab State Supply & Marketing Federation Chandigarh (Punjab)
Ltd., Chandigarh,
8. Tamil Nadu Small Industries Corporation Ltd,, Tamil Nadu
Madras.
9. The UP Export Corporation Limited, Kanpur, Uttar Pradesh
10, Madhya Pradesh Export Corporation Limited, Madhya Pradesh
Bhopal.
Il. Central Cottage Industries Corporation of India Ltd., New Delhi
New Delhi.
12. The Handicrafts & Handlooms Export Corporation of New Delhi
India Ltd., New Delhi.
13, The National Small Industries Corporation Limited New Delhi
New Delhi '
14, National Agricultural Co-operative Markeling New Delhi
Fedcration of India Ltd., New Delhi.
15. The Delhi State Industrial Development Corpotation New Delhi
Limited New Delhi.
Openlng of Branches Under Orissa (b) if so, the names of the new
L.I.C Division branches opened during Sixth Plan

period, Division-wise;

4763. SHRI GIRIDHAR GOM.-

ANGO : Will the Minister of FINANCE
be pleased to state :

(a) whether his Ministry has taken
a decision (0 open more branches under

LIC Division in the country; and

(¢) the areas and the population to
be covered under these new branches;

(d) the names of the LIC branches
functioning under Orissa LIC Division;
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(e) keeping in view the Hhill and‘

tribal areas, the steps if any, taken by
his Ministry to expand the LIC activi-
ties by opening som: branches in
those areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Over
the years, the LIC has undertaken a
branch expansion programme in order
to provide life insurance cover and
adequate servicing facilities to a larger
number of persons throughout the
country.

(b) and {c) Information, to the ex-
tent available, is being collected and
the same will be laid on the Table of
the House, ‘

(d) The LIC has the following
branch (ffices in Orissa functioning
wnder the Divisional Office at

Cuttack :—
i. Cuttack (CBO)
2. Cuttack (CBA)
3. Jagathsinghpur
4. Cuttack District

S, Dhenkanal

6. Bhubaneswar

7. Nayagarh
8. Pun
9. Rourkela

10. Uditnagar
11. Brahmapur
12. Phulbani
13. Jeypore
14, Sambalpl.u'
15. Bargarh

16. Jharsuguda
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17, Baleshwar
| 18, Bhadrak
19. Baripada
20. Kendujhar
2l. Balaagir
22 Bhawanipatna

23. Rendrapara

‘ (¢) In formulating and implemen.
ting its branch expansion programme
the LIC has been giving special con§i:
deration to the life insurance needs of
persons in unrepresented areas, inclu-
ding hilly and tribal areas

Racket in Refund of Import Duty

4764. DR, SBRAMANIAM
SWAMY : Will the Minister ‘of
FINANCE be pleased $o state !

(a) whether many times importers
tlaim refund of import daty” on the
goods imported; '

(b) whether scmetimes these refunds
are claimed and paid after man',l'y months
after the goods are sold in i'hc
market and the import duty ‘coi'lecred
from the actual huyer or dser;

(c) whether Government are aware
that this has become a majer rackey;
and |

(d) if so, the steps taken to prewent
¥ -

THE MINISTER OF STATE IN
THE MINISTRY ‘OF FINANCE (SHRI
S.M. KRISHNA) : (a) and (b) Yes, Sir.
importers do file claims YTor refund of
duty on the goods imgorted by them if
they have paid duty in -excess Under
Section 27 of the Customs Act, @ refund
<claim is required to be filed within six
months from the date of payment @f
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duty, or within six months from the
date of finalisation of assessment where
the goods where assessed to duty provi-
sionally. Refund of duty is granted only
if the claims are filed within the statu-
tory time limit, But this takes some
time. The grant of refund has no relat-
jonship with the sale of goods in the
market, as duty is refundable wherever
it has been charged in excess of the rate
prescribed under the law. The sale
price does not reflect the duty element
separately.

(c) and (d) In view of (a) and (b)
above the question does not areise,

Spurt in Capital Market As A Resalt of
Floatation of Leasing Companies

4765. SHRI K. PRADHANI : Will
the Minister of FINANCE be pleased
to state :

(a) whether there has lately been a
spurt in the Indian Capital market by
the floatation of leasing companies;

(b) if so, the check being exercised
by Goverament or the Reserve Barnk of
India over the leasing and financial
aclivities of these Companies, their
proper atilisation of the deposits
réceived by them particularly in case of
such companies floated by MRTP Com-
panies; a:id_

(¢) if not, the reasons therefor ?

THE MINISTER OF FINANACE
(SHRI PRANAB MUKHERIJEE) : (a)
During the period Ist April, 1984 to 3Ist
July, 1984 twenty six companies having
object, INTER ALIA, Ieasing were given
approvals under the Capital Issues
(Control) Act, for issue of share capital
and debentures amounting to Rs. 44.22
crores as against Rs. 60.56 c-ores of
‘thirty five companies during the finan-
cial year 1983-84

_(b) and (c) The Reserve Bank of
India has ‘laid down rules regarding
public deposits to be taken by leasing
companies Reserve Bank of India in also
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proposing to issue guidelines to commer-
cial banks under the Banking Regulat-

~ton Act in regard’ 1o bank finance to
leasing companies.

T g7 §t qfg Av & sura

4766. Tt ¥ B gEvg AR ;3]
faq 9= az a7 F1 T F@ 5

(%) #1 GTHIT 2T H F17 97
#7 afg 3% & goraY ¥ gaww @l
g; ;T

(@) %3t g 99T & fqQ d41d
graET faswrr o geg faswrr & grad
F AT IFKE TY FIT g7 7 gafaq
TEITAST &1 HSTHIT &I FIX § AT
arz ¥ #1979 gq fagian ¥ qisnis
HI® ATHA F AT QA & 7

faq vt & wsw o\ (S0
qa. QA. FoOIT) : (F) WIT (@) ST,
qg

Construction of New Defence Colony at
Cod, Chhecoki, AHahabad

4767. SHRI DAYA RAM
SHAKYA : Will the Minister of
DEFENCE be pleased to refer to the
reply given to Unstarred Question No.
9059 datcd 27 April, 1984 rcgarding
construction of new Defence Colony at
C. 0. D.  Chheocli. Allahabad and
state:

(a) whether Government  have
committed that an estimated cost of
Rs, 57.99 lakhs has been approved in
February, 1984 for conStruction of
married accommodation for Defence
Civilians at Allahabad on “§tation basis;
and
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(b) whether the construction has
not been started, if so, the reason and
the details therefor? '

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHR.:
K. P. SINGH DEO) : (a) A proposal

for pravision of married accommodation .

for Defence Civilians at Allahabed (on
station basis) at an estimated cost of
Rs. 57.99 lakhs has been sanctioned in
_ February 1984.

(b) The project has not yet bze-
renicased owing 10 paucity of funds.

Use of Aircraft by P. M./ Leaders of
Political Parties For Electioneering

Purpose.

4768. SHRI SATISH AGARWAL :

SHRI RAM JETHMALANI : Will
the :‘Minister of DEFENCF be pleased
to refer to the reply given' to Unstarred
Question No. 4046 on 16 'December,
1983 regarding use of aircraft by P.M./
Leaders of political parties for election-
eering purpose and state:

(a) the basis on which the sum of
Rs'38,41 lakhs payable by prime Mini-
ster's party for ‘unofficial Visits bet-
ween 21. December, 1982 and 3June,
1983 has been Calculated giving the
hourly rate for airlift recovery used in
(hjs case;

(b) whether time spent for trial
flight/landing in respect of each of 263
flights has also been charged; if so,
rates thereof, if not, the reasons- there-
for; and '

(c) whether flight time used in
dcployment of aircraft from  the bases
to place of P. Ms. flight and return to
base at the end of flight, has also been
charged, if so rates thereof, if not, the

reason therefor?
' ‘4 ‘I.l\; SFAR]

THE MINISTER OF DEFENCE
(SHRI S."B:'CHAVAN) : (a) The basis
on which amounts recoverable from the
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prime Minister’s party .for the 263 fli-
ghts provided during the period 21.10.82
to 3.6 83 for her upofficial visits to

‘Karnataka, Andhra pradesh, Jammu

and Kashmir and Eastern States is
given below :- :

(i) 1f the two stations are connec-
ted by commercial air service,
recuvery for the journey by
aircraft other than helicopters
is at Indian Airl.nes rates.
Where two stations are not
connected by commercial ser-
vice, such recovery is effected
at the rate of Rs. 049 paise
per kilometer per passenger
plus 25°% fuel surcharge.

(ii) For journeys performed by
helicopters, the recovery is
effected at the rate of Rs. 635
per kilometer per passenger for
occupants other than the prime
Minister and the Central
Ministers. For PM and the
Central M-nisters, the recovery
is at th2 rate of Rs. 0.49 paise
-per kilometer per passenger
plus 259, fuel surcharge.

(iit) In addition to the above, de-
tention charges are’ recovered
for ‘the halts at 'the outstations
ih excess of the first-48 hours
at the following rates :-

(a) Mi-8 helicopter-at the rate of
‘ Rs. 1090/-per hour

(b) Booing 767 aircraft-at ‘he rate
of Rs. 5000/-per hour,

(i¥) 1n addition to.the above boar-
ding and lodging charges for
the erew are charged at the
rate of Rs. 48/-per crew per
day for halt in excess of 3
“ours at out-sta.jons other
than Bombay and Calcutta.
For similar halts at Bombay
and Calcutta, the rate for
boarding and lodging charges
is Rs. 60/- per day per _crew.
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(b) Time spent for trial fhight/
landing in respect of the 263 flights
have been charged as single fare at the
rates indicated in paragraph (a)(i) above
for aircraft and at the rate of Rs. 6.5
per kilometer for helicopters,

(c) Yes, Sir. Recovery for such
flights have been effected at the rates
given in part (b) of the Question
above.

Growth Rate of Employment in Public
Sector

4769. SHRI R. PRABHU : Will
the Minister of FINANCE be pleased
to state :

(a) the total number of employeces
employed by public sector enterprises
during each of the last five years.

(b) the annual growth rate of such
employment in public sector; and

(c) whether Government have any
plans to increase the rate of growth in
the Seventh Five Year Plan ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA : (a) and (b) The
total number of employees employed by
the Central public sector enterprises
during each of the last 5 years and the

annual growth rate of such employment
arc as follows :

Year No. of

percentage
employces increas:«

i# lakhs frem the

previous year
1978-79 17,03 3.96
1979-80 17.75 4,23
1980-81 18,39 3.61
1981-82 19.39 5.44

1982-88 20.09 3.61

———
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(c) The Seventh Five year plan has
not yet not been finalised. However,
with increase in investment during the
Seventh .plan, the cmployment is also
likely to increase,

Seizure of Gold Biscuits From a Passen-
ger at Palam Airport Delhi

4770. SHRI SATISH AGARWAL :
SHRI RAM VILAS PASWAN :

SHRI M. RAMGOPAL REDDY :
Will the Minister of FINANCE be
pleased to state :

(a) whether attention of Govern-
ment has been drawn to the news item
appeared in the ‘Hindustan Times’ on
25 July 1984 wherein it bas been stated
that gold biscuit worth rupces 8 lakh
have been seized at palam Airport
which were being smuggled by one
passenger into the couniry;

(b) if so, the details thereof and the
action taken thereupon; and

(c) the number of similar cases
detected during the last three ycars in
the whole country where the value of
gold seized was more than rupees one
lakh?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) ; (a) Government’s
attention has been drawn to the news
item which appeared in the ‘“Hindustan
Times’’ of 25th July, 1984,

(b) On 24,7.1984, one Shri Mohan
Lal, resident of Kanpur arrived at
Delhi airport by flight No. AIJ-860 and
after collecting his baggage he opted to
walk through the green channel. His
baggage was, however, diverted fer a
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detailed check. As a result, 38 gold
‘biscuits’ of foreign origin weighing 380
tolas, valued at Rs. 7.6 lakhs concealed
within two steam iron presses were
recovered. Besides, miscellaneous goods
valued. at Rs. 3,768/ -were also recovered
The gold biscuits and the miscellaneous
goods were seized and Shri Moban Lal
was arrested under the provisions of
the Customs Act.

In another case, 30 gold ‘bis-cuits’
with foreign markings weighing 300
tolas valued at Rs, 6 lakhs and other
miscellanecous goods worth Rs. 2, 597/-
were recovered on 24.7.84 from mis-
handled baggage and seized under the
Customs Act.

(c) The number of gold seizure cases
detected in the whole country where the
value of seizure in dach case was more
than Rs. 1 lakh, dusing the years 1981,
1982, 1983 and 1984 (upto Juné) are
furnished below :

Year Number of cases™ s
1981 38
1982 39
1983 53
1984 (upto June) 56

*Figures are provisional.
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Foreign Trips of Executives of the ITDC

4771. SHRI  RAM VILAS

PASWAN : Will the Minister of
TOURISM AND CIVIL AVIATION be

plcased to state :

(a) whether a number of exicutives
of the I1TDC make foreigen trips
frequently;

(b) if so, particulars and number of

officers/executives who went abroad
during the last two years;

(c) object of their visits;

y(d) foreign exchange involved in

each case; and

(¢) the eutcome thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN)
(a) No, Sir.

(b) to (e) Information is given in
the attached statement.
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Buffer Stock of News Priﬁt With S.T.C.
4772. SHRT RAM VILAS PASWAN :

SHRI M. RAMGOPAL
REDDY :

Will the Minister of COMMERCE
be pleased to state :

(a) Whether = Government’s atten-
tion has been drawn to the news item
appeared in the ‘Indian Express’ of 2nd
August, 1984 where in it has been stated
that buffer stock of news-print with
S.T.C. has touched zero level following
the Finance Ministry’s refusal to release
additional foreign exchange resulting in
acute shortage of newsprint in the
country : and

(b) if so, the action Government
propose to take to meet the situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) Yes, Sir.
S.T.C.’s buffer stock of newsprint which
touched a level of 4000 MT approxi-
matlely in the beginning of the year 1984-
85 has again gone upto over 10,000 MT
in the month af July, 1984, S.T C.’s
buffer stock never tuched zero level.

Release of Smugglers

4773. SHRI- B.V. DESAI : Will
the Minister of FINANCE be pleased to
stlate :

(a) whether various smugglers have
been realased from the prison in the last
weck of July, 1984 ;

(b) if so, the main reasons for their
release :

(c) whether these persons were known
for smuggling activities ;
>

(d). 1f:s0,.the steps taken to frame
charges against them ; and

BHADRA 2, 1906 (SAKA)
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(¢) the reasons’ why 'th‘ej' were re-
leased *without the permission of
Courts ?7-

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) ‘Information
regarding the release of persons detained
under the provisions. of the COFEPOSA
Act in the last week of July, 1984:is not
readily available. However, 26 persons
who were detained under the provisions
of the COFEPOSA Act were released
from detention in the month of July
1984.

(b) The break-up and reasons for

their release are as under :

(i) On completion of the

term of detention. 14
(ii) On orders by the various 3
Courts.
.
(tii) On recommendation of the 7

Advisory Boards,
(¢) These 26 persons were detamned
for their involvement in smuggling acti-
vilies.

(d) Stringent action is takeén against
persons involved in smuggling activities
both departmentally as well a8 “through
prosecution in a Court of Law as the
facts and merits of the case warrant.

(¢) Does not arise in view of (b)
above. '

Rate of In[lation

4774. SHRI B.V. DESAI “Will the
Minister of FINANCE be ‘pleased to
state :

5

(a)  whether the rate of _inflation is

not showing any signs of decling ;

(b) whether the ' annual: rate of in-
flation at 746 per wcent in:the ciarrent
year is only slightly less than 8 per ceat
in June last year ;
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(c) whether the Ministry has been
perturbed for the last two months over
the rate of increase in the wholesale
price index which has been much more
than in the same period last year indi-
cating that the rate of inflation by the
end of the year might be more than what
it was last year :

(d) whether any enquiry in regard
to the reasons for inflation has been
made ;

(e) if so, the details of the same;
and

(fy the steps being taken to reduce
the inflation and also the prices?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE : (a)
to (f) The annual rate of inflation in
term of wholesale price index was 8.0

percent as on 30th Junel984 compared with

7.11 per cent in the corresponding week
of 1983, In the two-month period ended
July 28, 1984, the general index of
wholesale prices increased by 4.2 per
cent (end-month basis) compared to the
increase of 2.7 per cent in the corres-
ponding period of 1983-84. The increase
in prices in the months of June and
July is not unusual because of seasownal
pressures as may be secn from the fact
that the wholesale price index increased
in the correspondings period by 7.4 per
cent in 1979-80, 8.0 per cent in 1980-81,
3.1 per cent in 1981-82 and 4.5 per cent
in 1982-83. There is no definite crote
lation between the extent of price rise
during this period and the behaviour of
prices for the year as a whole. '

From time to time, Government
have taken steps, both on the demand
and supply side, to contain inflation.
These include, inter alia, incentives for
higher production, strengthe ving of the
public distribution system, larger releases
of foodgrains, sugar and edible oils,
thcongh fair price shops, import of
essential items as and when necessary,
enforcement of fiscal discipline and
mopping up of excess liquidity in the
system,
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Financial Assistance Given by Nabard
to Landless and Marginal Farmers
for Growing _Trees

4775. DR. VASANT ‘KUMAR
PANDIT : Will the Minister Qf FINA.-
NCE be pleased to state :]

(a) whether the National Bank for
Agricultural and Rural Development gives
financial assistance to the landless and
mareinal farmers for growing trees for
private purposes on Government land ;

(b) if so, the details of funds which
have bzen sanctioned and distributed in
Madhya Pradesh during the years 1982-83
and 1933-84 by the said Bank under the
said scheme ;

(c) whether the NABARD has
obtained reports from Madhya Pradesh
on the number of beneficiaries under
this scheme ;

(d) if so, details of Madhya Pradesh
District-wise ; and

(e) if not, the reasons therefore ?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (e)
The refinance facility from. Natlonal
Bank for Agriculture and Rural Develop-
ment (NABARD) is available to eligible
financial institutions against loans
advanced to farmers (including small
and marginal farmers) for growing trees
on privatc agricultural land subject to
certain conditions such refinance is also
available against loans advanced for
tree farming on degaraded Government
land obtained on long term lease by
landless people, farmers or their organi-
sations such as Co-operative Societies.
Information about yearwise sanaction
of funds in Madhya Pradesh, number of
beneficiaries and their district-wise
breakup in the manner asked for is not
available. However according to latest
abailable data, total refinance grovided
by NABARD for forestry during 1982-83
in Madhya Pradesh was Rs. 90 lakhs.
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Number of Regional Rural Banks and
Operating in Backward Districts of
Madhya Pradesh

4776. DR, VASANT KUMAR
PANDIT : Will the Minister of FINA-
NCE be pleassd to state :

(a) the number of Regional Rural
Banks operating in the backward dis-
tricts of Rajgarh, Guna and Vidisha in
Madhya Pradesh, with names and loca-
tions of each ;

(b) ths number of p:rsons who ob-
tained credit facility and the total
amount of such loans during 1982-83
and 1983-84 for each of the above
districts ;

(c) the data regarding deposits and
advances of each of the Regional Rural
Banks upto 3Ist March, 1984 in the

above Districts of Madhya Paadesh ;
and

(d) the number of applications
pendiog in each Regional Rural Bank as
on 30th June, 1984 . in each district and
the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Two
Regional Rural Banks namely Shivpuri-
Guna Kshetriva Gramin Bank with
headquarters at Shivpuri and Rajgarh
Kshetr.ya Gramin Bank with head-
quarters at Baora cover districts
Shivpuri and Guna ; and Rajgarh in
Madhya Pradesh respectively. District
Vidisha is not yet served by any Regional
Rural Bank.

(b) and (c) Available data in respect

of the above Gramin Banks is set out
in the table below :

(Rs. in lakhs)

Shivpuri

Guna Kshetriya Rajgarh Kshetriya

Gramin Bank Gramin Bank

e —— e ————— —— —— ———— = c——— ————

As at the end of

Dec. 82 Dec. 83 Dec. 82 Dec. 83
No. of branches ' 26 45 o -- 10
Deposits 48.77 190,55 — 15-27
Outstanding advances 13.11 64.00 — 0.78 .
No, of borrowal accounts 847

The information system does not
yield data in respect of panding appli-
cation in regional rural banks specific
complaints of unusual delays in specific
branches are looked into by the banks
for remedial action.
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Threat of Eviction of Civilian Employecs
oi Defence Departmenti, Danapur
Cantonment

4778. SHRI NIRMAL SINHA :
Will the Minister of DEFANCE be
pleased to state :

(a) whether any memorendum has
been received from Bihar State Defence
Employees Union, Danapur Cantonment,
ragarding the alleged threats ot eviction
of civilian employees of Defence Depart-
ment from their houses ; and

(b) if so, the steps taken by Govern-
ment to stay these evictions till alter-
nate arrangements are made to allot
these employces residential quarters ?

_ THE MINISTER OF STATE IN
THE MINISTRY OF DEFANCE (SHRI
K. P. SING DEO) : (a) Yes, Sir.

(by Alotment _of Defence pool
accommodation in Danapur was made
in favour of Defence civilian employees
when surplus service accommodation
. was available, with the specific stipula-

tion that this accommodation may be
required to be vacated at one month’s
notice if it is required for accomn odation
‘entitled service personnel With the
raising of a new regiment at Danapur, the
requirement of accomocation for entit'ed
personnel  increased, and hence
_notices were issued to Defence civilian
employees {o vacate the premises. A writ
petition filed by the Bihar State Defence
Employees Union on behalf of the
aflected employees was also dismissed
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by the High Court of Judicature at
Patna in November, 1983. However,
on humanitarian grounds, the Station
authorities allowed the Defence civilian
employees to continue to occupy the
accommodation till 10th January, 1984.
The individuals are being evicted under
due process of law. The concerned

I_ oA s
civilian Defence employees are not

entitled to allotment of Defence pool
accomodation as a part of the terms and
conditions of their service.

Implementation of Report of Anomaly
' Committee

4779. SHRI H. N, NANJE
GOWDA : Will the Minister of DEFE-
NCE be pleased to state :

(a) whether the report of Anomaly
Committee which was discussed and
adopted in the Departmental Council
Meceeting (JCM) on 6 June, 1984, has
since been accepted and implemented
by Government;

‘b) if not, the reasons for delay and
the time by which Government are
likely to implement the Committee’s
recommendations;

(c) whether a recognised Defence
Federation has kept its strike zall in
abeyance for the same issue; and

(d) if co0, the facts thereof ?7

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE

(SHRI K P. SINGH DEO): (a) to

(d)y The report of the Anomalies
Committee was adopled in the mecting
of the Departmental Council (JCM) cf
the Ministry of Defence on 6th June,
1984 and the case is being piocessed
with expedition, The proposed, strike
was held in abeyance as a consequence
of discussions held with the Federation.

Recruitment m Army on the Basis of
Community
4780, SHRI MANOHAR _LAL
SAINT? Will the Minister of DEFENCE
be pleascd to state :
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"

a) whether attention of Govern-
t has been drawn to the news item
uritment in army on basis of comm-
ity’ appcared in the <Indian Express’
24 July, 1984;

-1

(b) if so, whether there is any pro-
al to stop such recruitment and to
'd an enquiry as to how and by whom
s recruitment was held; and

taken

(c) the details of action

in__sl the guily ?

r,

' THE MINISTER OF STATE IN

IE MINISTRY OF DEFENCE (SHRI
SINGH DEO) : (a) Ycs, Sir.

- (b) and (c) Post-independence policy
he Government has been to broad-
se recruitmeat.  All new Units are
g raised on all class basis.

VIPs Exempted from Customs Dnty

4781. SHRI A. K. BALAN ; Will
Minister of FINANCE be pleased
gte

.:: a) whether VIPs are exempted from
ng Customs duty;

(b) if so, upto what amount; and
" c) the particulars of such VIPs?

HE MINISTER OF STATE IN
SE MINISTRY OF FINANCE (SHRI
. M, (KRISHNA) : (a) to (¢) The
owing goods when imported by the

ar or consumption or for members:
heir families;

e
(b) food, drink and tobacco for the
sumption o f their house-hold or by
guests whether officials or not;

() articles for the furnishing ef

official residences;
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(d) motor-cars provided for their :
g ol

use.

Articles of gifts of any value ‘recei-
ved from any foreign Government by a
person specified in the Schedule below
and imported as a part of the baggage
are also exempt from whole of Customs
Du'y, This exemption is subject to the
.condition that a dcclaration is made by
the concernred person regarding it$
descrjption to the Customs Authorities.

il Sptaediy

'SCHEDULE"

1. Minister of the Union or of a
State or of a Union Territory.

2. Persons hoiding any appoint-
ment in any public service or
post ir connection with the
affairs of the Union or of any
State, but not being persons
appointed in' any corporation
established by or under any
faw or any corporation owned
or controled. by Government.

Relief for Organised Textile Sectors
in Gujarat

4782. SHRI CHHITTUBHAI GA-
MIT: Will the Ministry of COMMERCE
be pleased to state :

(a) whether attention of Government
has been drawn to the *Economic Times'
of 11 July, 1984 stating that Gujarat
approached Centre 10 evolve a compre-

_nensive package of relief for the organised

textile sectors in order to save thousands
of ancillary unkits from sure pestruction;

(b) whether it has also been stated
that unless. stepsiwere taken on:warfoot-
ting to review .the closed ard sick
textile mills, the numbcr of small scaie
units . dependent on 1extile mills would
also become sick or would have to be
closed down; and

(c) . if so, the reaction of Govern-
ment in this regard ?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
IN THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) :
(a) Yes, Sir,

(b)  Yes, Sir,

(c) Government have taken various
fiscal -and administrative measures to
“help the textile industry.

Allotment of powerlooms to app]iéants
after following certain procedures

4783. SHRI BHEEKABHAI : Will
the Minister of COMMERCE be pleased
to state :

(a) whether no powerlooms are
provided to applicants after following
certain procedures ;

(b) if.so, whether the procedures
are cumbersome;

(c) whether poor sections of SC/ST
candidates have been granted licences;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR : (a)to(d) . There is at
present a general ban on- expansion of
Powerloom Sector. However, expansion
of capacity during VI Plaa Period in
this Sector is permitted in respect of
Handloom Cooperative Societies only,
Licences are not granted to individuals.

Transfer of Civilian Officers in
D.G. 1.

4784, SHRI C. CHINNASWAMY:
SHRI AJOY BISWAS:

Will the Minister oo DEFENCE be
pleased to state :
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(a) whether there is a policy fo
rotational ‘transfers in DGI Organisation
particularly for officers in sensitive
appointments;

(b) whether seniormost Brigadi
only can be posted as Technical Direc-
tor in DGI headquarters; and 4

(c) the action ‘Government are
taking to ¢nsure implementation of thi:
transfer policy?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHR
K.P. SINGH DEO):(a) to (e) In D.G.I.
Organisation, officers irrespective of
appointment, are genenally transferred
out after completion of five years in a
particular station. The posts of Tech-
nical Directors in the DGI Headquarte
are, as a gencral practice, filled by
seniormost  officers belonging to
concerned discipline, Exceptions a
sometimes made in public interest d
to exigencies of service. ]

Six Familes Behind Smuggling
Activities in Punjab

4785. SHRI ATAL BIHAR
VAJPAYEE : Will the Minister 0
FINANCE be pleased to state :— .

(a) whether his attention
been drawn to a news-item publishe
in ““Times of India’’ of June, 20, 198
stating that the B.S.F. Director Gene!
has said that he could identify the s
families who were behind all the smug
ling activity in Punjab, that they live
in Chandigarh/Delhi and that one «
them owned a cinema and others r
transport companies owning Large fle
of vehicles and also that unless th:
smuggling syndicates were smash
illegal trade would continue;

(b) the particulars of these-
families and whether their membx
have now been prosecuted; and !

(c) the details of the eﬂ‘ectiv; §.t
taken and the results thereof ?
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THE MINISTER OF STATE IN
MINISTRY OF FINANCE (SHRI
M. KRISHNA) : (a) and (b) Govern-
gnt have seen the news-item but no
pecific mention was made by Director
eneral, B S'F, about involvement of
ix families in smuggling activities on
njab border and their assets and
operties. What Director General
3.F. had stated was  that the entire
nuggling operations were organised by
bandful of persons.

(c) The Customs field formations
the Indo-Pak bord:r remain vigilant,
gpreventive and Intelligence machinery
‘the Custums Department in the
on has been reinforced in terms
‘manpower and equipment. In ad-
on,appropriate antismuggling measures
¢ taken in close co.ordination with
econcerned Central and State Govern-
ent authortties. The matter is kept
der constant review for appropriate
dction.

ds for Development of Tribal Areas

86, SHRI GIRIDHAR GOMANGO:
ill the Minister of FINANCE
pleased to state:

‘(@) Whethar the Eighth Finance
mmission has recommended funds
‘the development of tribal areas
socio-economic upliftment of the
als under the first proviso to Article
of the Constitution;

[ ') if so, the total fun:ls suggested
tribal areas and distributed to the
icerned States;

'(c) whather this fund will flow
m consolidated fun1 of India ot fron
ernment’s Budget Funds; and

if not, the reasons thereof?

E MINISTER OF FINANCE(SHRI
INAB  MUKHERIJEE) : (a) and (b)
er the terms of reference for the 8th

e Commission, the Commission
| required to make recommendations
) the principle which should govern
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the grants-in-aid of = revenues of the
States out of the consolidated fund of
India and the sums to be paid to the
States which are in need of assistance
by way of grant-in-aid of their revenue
under article 275 of the Constitution for
purposes other than those spgcified in
the provisos to clause (I). of that"
article, The Ministry of Home Affairs’
have made the following provisions
under Demand No. 55 in their Budget
for 1984-85 for the purposes mentioned
in the provisos to the Article 275.

D.2(1\—Grants under provisos to
article 275(1) of the Constitution.

D.2(1) (I) —Schemes under provisos to
Article 275(1) of the Constitution (Charged
Rs. 20 crores.

D.1(1)(1) Grants to Assam Government
Under clause (a) of the second proviso to
article 275(1) of the Constitution (Charged)
Rs. 13.33 lakhs.

The Finance Commission provided
grants for upgradation of Tribal admini-
stration and Article 275 (2) of the
Constitution, The Commission had
recommended a total grant of Rs, 27.19
crores for the five years period 1984-85
to 1988-89 for upgradation of standards
of tribal administration in the States.
The Government have accepted the
recommendations of the Commission
for four years commencing from 1Ist day
of April, 1985. The relatable grant for
this period would be Rs, 81 318 crores.

o

(c) The funds mesntions above will
be charged on the Consolidated Fund of
India.

(d) Does not arise.

ured faw o & fawifen
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¢.25
26.25
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'16.75
10.25
8.7
0.75
32.50

23 75

Lt 4 240.75
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Gold declared by temples of Tamil Nadu
under gold coatrol act

4788. SHRI ERA MOHAN : Will
the Minister of FINANCE be pleased 1o
state: '

(a) the quantum and value of gold
and gold ornaments’ which have been
declared under the Gold Control Act
by thc temples in Tamil Nadu;

(b) whether there is any machiaery
to check regularly the guantum of
gold in different temples in Tamil Nadu;
and

(c) if so, whether any thefts and
pilferage have come to the notice of
Government and the action taken tbere-
on?

THE MINISTER OF SATAE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) Uader section 16
of the Gold (Control) Act, 1968, a
religious institution has to declare only
the quantity of goid, gold articles ' and
ornamenlts in its possession to the
jurisdiclional Gold Control Officer.
A quantity’ of 3144 " Kgs. of
gold in all forms was declared as en
31.12.1983 by religious imstitutions in
Tamil Nadu iocluding Union Territory
of Poadichecry, ' :

(b) aad (c) The gold declaredis
the property of the temples. The tem-
ples of Tamil Nadu are under the control
of the Hindu Religious and Chacitable
Endowmrnts Board of the State Govern-
ment of Tamil Nidu, “The verification
ctc. of rthe property (including gold)
belonging to the templesis ' being done
periodically by the officers ¢ € “the State
Goverament. {t is the responsibility
of the State Goverament to take appro-
priate action against the thefis, ‘pilferage,
etc. '

et feaw nasdif v faw
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Code of conduct for Air India
personnel posted abroad debarring
employment of their sons
and daughters in local
offices of Air India abroad

4790. SHRI DIGAMBER SINGH :
Will the Ministry of TOURISM AND
CIVIL AVIATION : be pleased to
state : (a) whether following the
practice obtaining on the side of Ministry
of External Affairs barring the Officers
posted in Indian Missions abroad from
gétting their sons/daughters who travel
on State expense along-with them, from
getting them locally employed in the
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Misgsion, his Ministry or Air-India has
laid down any code of conduct for lhelr
officers in this behalf; and .

(b) if so, details thereof and if not,
the reasous therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) (a) and (b)
Information is being collected and will
be laid on the Table on the Table of
the Sabha.

aAadifag Q@< fafza amay
93 ITT F® F! AGEL

4791. it gfg == @7 : 77 faw
A ag 2qrT F FI HA &

(F) 3 F%Fr-fwr ﬁ:ré’f ¥ grgd
Wiz fafzer & g salr wrAg-wifaq
Q& fafan qaal &1 Iqa00 FT W@
&5

(@) 3agaq aw fafen @Ay

q¢ fegar 3wz ek age fwar
AT R ;

() sugaa fafer =zA
9T ag T 7Y IaTRT PRk ¥ FwET
aeerT A faarar fraar  used
SieT gAT §;

(o) #ar geq18 Ped AT 1Y
F w1 Qa7 fafzq gziial sr gqaiq
FIAAT AT Y Tar g "I

(=) afz gi, @ #aF FT IaM
F1 SleaIga 2 F fau Fedly gIEI
997 ad wrAgarfaa fafeq wsial 9
¥ ITIT FF gera &t Fue g ?

frer siEa § ST 5= (st ga. @A,
wourt) : (F) s fE gz § q@r A
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3 ¥ § faa #Y gEAr S oA H
@y gu faen-q1T Wik gFT FA A

gqa1a #) gfez ¥ wfas qug 0T 57

AT afy grada geer feat @
faarg fora® faqa & srasrd safera
B, &1 Ierm FT a1 Iy uFA FI&
wega fear ST awar d

(@) Qax fafer wey  FDa
IeATEA o ZfIF FY 7T 68 F WA
wgegy wiafafasz gea gl wra”’ &
&9 § affsm avg § aqr 09, W
I H geAqT §

() TroreT & wise fawmm quan

F+0'T ITAIIT FIFH THIGITAIAIL AT
TAM-A1X W@ dd g 9 f& uwea
faarr-ar | Eftw 77 68 & wawa A
JIAT GAT-AAT FEIHAT § UITT &I
AT F TIFT W g W@ 1T g |

(7)) fAwrm F1 Q&Y $1E J1aFQ
gt &

(z) 39g & (&) & IAT & afc.
g &g § T w5 g AgY I Al

World Bank Credit for Schemes and
Project in Orissa.

4792. SHRI GIRTIDHAR
GOMANGO : Will the Mianister of
FINANCE pleased to state :

(a) whether World Bank had agreed
to provide credit for schemes and proje-
cts in Orissa during the Sixth plan
period;

(b) if 30, the scheme and project-
wise details theieof along with the
agreed assistance;

BHADRA 2, 196 (SAKA)
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(c) whether the assistance has been
relcased to Government of Orissa,
project-wise;

(d) if not, how the funds have been
provided by that State to the projects
and the priority given while allocating
funds, if any; and

(¢) whether the Badanalla Medium
Irrig.ation Project which comes under
World Bank credit 1397-In (1983-87)
was given low priority though assistance
was given by his Ministry since 1983-84
and 1984-85 but the funds provided were

very low by that state, if so, the reasons
thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB  MUKHERJEE) :
{a) and (b) A statement indicating the
details of projects located in Orissa for
which World Bank assistance has been
sanctioned during the Sixth plan period
is attached.

(c) and (d) World Bank assistance
is claimed by the Goveroment India
only as reimbursement. The State
Government concerned has to first
provide the funds for the project in its
Plan. This allocation Is made by the
State Government based on ils own

priorities.

(e) Badanalla Medium Irrigation
Project is one of the 18 medium irriga~
tion projects under the Orissa Irrigation
II Project (1397-IN), Since the Badan-
alla project would not get complcted
under the above World Bank. cr-édit.
Government df Orissa have decided fto

give a low priority to this projett.
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Detail's.of Projects located in Orissa for which World Bank asgistance: has besn
receivedduring the Sixth Plan period.

(In reply to parts (a) and  (b) of Lok Sabha Unsterred Question Nod79 2
2 Jor 24.8. 4)
Us $ Million .
Sl. Name of the Project Amount of Datc of
No. assistance agreement
IBRD IDA
1. Cashewnut Project* 220 10.6.1980
‘ (Credit No. 1012-IN)
2. ° Mahanadi Barrages .- 830 5,12.1980
Project (Credit No.
1078-IN)
3-  Subernareckha Irrigation
(Bibar & Orissa) 127.0 9.11.1982
(Credit No, 1289-IN:
4 Orissa Irrigation I 105.0 16.9.1983
(Credit No, 1397-IN)
5. Upper Indravati Hydroelectric
Project (Credit No, 1356-IN
Loan No. 2278-IN 156.4 170,0 §.6.1983-

« This is a multi- State project in which Orissa Andhra Pradesh, kerala and

Karnataka are participating states.

total project,

Opening ofBranches of Banks in
Usbanked Block Headquaretrs.

4793. SHRI BASUDEB ACHARYA:
Wwill Q!)e Minister of FINANCE be
pleased to 'stal:e‘:

(a) whether the branches of banks
have been opened only in 292 out of
675 identified unbanked block bead-
guarters; and ==

The amount-of assistance indicated is for the

(b) the steps Government have taken

to cover all
quarters?

unbanked block head-

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE
JANARDHANA POOJARY) :

(b) of the

(SHRI
(a) and

total 675 unbanked block

headquartets identified during 1978, 616
have been covered by bank offices (of

either Comercial

of Regional
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Rural Banks) openéd’it'the block head-
quarters or nearby places. The main
difficulties exp®rienced ‘by banks in
opening offices at the remaining 59
unbanked block  headquarfers are non
availability of suitable accommodation
for locating the offices and non availa-
bility of basic infrastructural facilities
such as all weather approach roads etc.
The matter relating to ‘the provision of
banking facilities to these block head-
quarters is also being actively pursued
both by the Reserve Bank of India and
the Government with the banks and
concepned state Governments.

Projection of Prominent Tourist Spots in
Madhyappradesh

4794. DR. VASANT KUMAR
PANDIT Will - the - Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) the efforts made by the Centre
and State Government of ;Madhya
pradesh for the proper projection: of
prominent tourist spots in Madhya
pradesh;

"(b) the details, of thz master plan
during the Sixth Five Year Plan,. the
achievements till date and the  projec-

tions for the Seventh Five Year Plan;
1

(c); the. .work domé by the" Town -

and Country planning Organisation for

1981-82

=0

Rs. 20.20 lakhs

1982-83
(i) Rs. 16,01 lakhs
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tourist Projection in 'Madhya pradesh
State; and

(d) the total amount released by
the Cenire to"Madhya pradesh and the
amount spent by the State. .Government
during each of the Sixth Five Year
plan on tourism projection . in Madhya
Pradesh?

THE MINISTER OF STATE _OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN) : (a)The
projection of prominent tourist spots in
Madhya Pradesh or.any other part of
India is a continuous process by .brings
ing cut suitable publicity literrature,
documentary films, audiovisuals, pro-
motion of fairs and festivals. . Some of
these centres are also projected abroad
by inviting travel agents and media
sepresentatives to visit these centres
on familiarisation tours who on' their
return give publicity t0 them through
publication of their articles, photograhs
and production of documentary films.

(b) and (c¢) In the Sixth Five Year
Plan the Department identified 26

" centres in 3 travel circuits in consufation -

with the State Government for phased
development through the combined
resources of the Centre, State and the
private sectors.

(d) In'the Sixth Plan period, the
Department released funds on project
as per the following details :

for construction of Forest Lodge at Kanha.

" for construction of Forest Lodge at kanha.

(A total amount of Rs. 49.00 lakhs was spent on

this secheme. The Lodge was commissioned in
" November 1982)

(iiy Rs: .3.60-lakhs

- kanha.

(iii) Rs. ,3.51 lakhs

for provision of a mini "bus ‘and Elephants at

for provision ol boats in Bhopal Lake.
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. (iv) Rs. .0.50 lakhs
(v) Rs, .0.50 lakhs
(vi) Rs. 10.00 lakhs
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for promotion of fairs & festivals
for provisionvof a mini bus at Shivpyri.

for construction of Tourist Village at Shivpuri.

1983-84

Rs. 10.00 lakhs for construction of Tourist Village at Shivpuri

(The total estimated cost of this project is Rs, 34.04
lakhs. '

1984-85

A proposal for the construction of § cottages and a dormitory at Bandhavgarh
National Park has been accepted. A proposal for flood-lighting of Gwalior Fort is

under considration of the Department.

Incentive Commission to London Based
General sales agent by Air (ndia

4795. SHRI SURAJ BHAN : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the

replies given to Unstarred Question No.

4034 on 16th December, 1983 and 5763
on 30 March, 1984 and state ;

(a) whether Air India paid Rs. 85
lakhs to its London.based General Sales
Agent as additional incentive commission
of 10 per cent over and above 12 per
cent normal commission simply to
redeem an earlier promise of the local
manager there, without any written per-
mission of higher concerned authority ;

(by whether the Commercial Depart-
ment (six months thereaftery called
meetings in Bombay and London to
regularise the huge payment with retros-
pective effect ;

(c) facts and the punishment
- awarded other than the guilty manager
being recalled ;

(d) particulars of said beneficiary
GSA and his earlier background related
to Air India and other airlines ; and

(e) particulars of the head of Com-
mercial Department- who regularised the
huge payment and names of persons
present in the said meetings ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a), (b) and (c) These
are under examination. ‘

(c) The Manager was called back to
India and deprived of a promotion due
to him.

(d) M/S. Hindustan Travel Service
hove functioned as Air India’s General
Sales Agent in London since June, 1973,
The name of the owner is Mr. Joginder
Sanger. Prior to his appointment as
GSA, he was an Agent in London and
gave Air Ind-a appr.ciable traffic on the
ethnic charters operated between UK
and India.

Plan for Development of Ooty as a
Tourist Spot

4796. SHRI R PRABHU : Will the
Minister of TOURISM & CIVIL AVIA-
TION be pleased to state : ,

(a) whether his Ministry has ap-

‘proved any comprehensive plan for the

development ef Ooty as a tourist spot ;

(b) if so, the total cost of the plan
and the details of the scheme each
costing more than rupees 5 lakhs ; and
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(c) when the ' proposed compre-
hensive scheme is likely to be imple-
mented ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND

CIVIL AVIATION (SHRI KHUR--

SHEED ALAM KHAN) : (a) There is
no such comprehensive proposal before
the Central Government,

(b) and (c) Does not arise.

Collection of Corporate Tax and Share
of Government Companies.

4797 : SHRI R. PRABHU : Will
the Minister of FINANCE be pleased to
state :

(a) the total revenues collected as
corporate tax during the last three years
and the share of Government companies
and undertakings in this regard ;

(b) whether the percentage of share
of Government companies in the cor-
porate revenues is increasing year by
year ; and

(c) the steps Government propose
to take to 1ncrease the revenues from
the private corporate sector ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) and (b)

Financia! Collection of

Collection From % Age of -
Year Corporate Government Com- ~ ~  Colimn (3)
Tax panies and - To (2)
Undertakings
aPa - .- (2) 3y - “’ ON
- o (In crores of rupees)
1981-82 1969.96 921.21 46.86
1982-83 2184.51 947.59 4337

1983-84 2489 09

Information not

available.

(c) Apart from the legislative m:a-
sures that may be taken in this behalf
in the light of the recomzndations made
by the Economic Administration Re-

forms Commission, Parliamentary Com-

mittees, etc. all possible measures to
increase the revenue from the private
corporate sector, including administrative
and institutional are being taken from
time to time after a constant review.

Profits Made by Government Companies
4798. SHRT -R. PRABHU : Will

the Minister of FINANCE be pleased to
state : i

(a) the profits made by Government
| conlpan‘ies:dufipg tl_le last five years ;

(b) the number of companies making
profit during each of these years ; and

(c) the names of companies , which
have earned profits exceeding Rs. five
crores and the Profit earned by each one
of them ?

THE MINISTER OF STATE IN
'THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) and (b) The
overall net profit or loss after interest
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and tax made by the Central public during each -of these years are as
undertakings during the last 5.years and follows :
number of companies making . profits

Overall net profit/loss after -No. of  enter-
Year ~adjusting loss made by loss -prise  making
making enterpsises (Rs. crores profits
1978-79 (—) 40.09 90
1979-80 (—) 74.29 101
1980-81 (—) 202.97 ' ' 9:4 ‘
1981-82 445,92 ‘ 104
11982-83 617.85 109
(c) A statement showing the names profit earned by each one of them
of companies which have earmed net during the year 1982.83 is attached.

profit exceeding Rs.5 crores and the

"Statement

Companies which have earned profits (after interest and taxt) of Rs §
crores and abvove in 1982-83

- ——

(Rs, in crores)

1982-83
}. National Mineral Dev. Corpn. Ltd. o 1452
2. Neyveli Lignite Corpn. Ltd. - 47.44
3. Central Coalficlds Ltd. | _ : : 40,52
4, Western Coalfields L.td. 14,16
" 5. MNationu! Hydro Electric Power Corpn. Ltd;, . | 7.68
6. Bongaigaon Refinery & Petrochemisals Lid. . 6.38 -
7. Bharat petroleum Corpn. Lid. 13.95
‘8. Cochin Refineries Ltd. A 7.01
9. li;'n:dman,!';trélenmr“ Corpn. Ltd. : 18.30
10, Indian ©il Corperation Ltd. P : 1116.83
11. 0l & Natatal Gas Commission . 692,97

* 2. ©il'India Ltd. | . 60.41
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13. Natiopal Fertilizers Ltd, 34.29
14. Cement Corpn, of India Ldd. 24 87
15. Tadisn petro-chemicdls Corpn. Ltd. L
16. Madl’t_s Fertilizers Ltd. | 7.5

17. Rashtriya Chemicals & Fertilizers Ltd. | 2.4
IS. Bharat Heéavy Electricals Ltd. . 30
19. Bharat Electronics Ltd [IIO."H
20. Hindustan Cables Ltd. | _ 508
21. H.M.T. Limited ) oz | :27.n
22, I[ndian Telephonc Industries Ltd. ‘LISeG?B
23, Bhatat Earth Movers Ltd. | o .  uem
24. Hin&ustaﬁ Aecronautries Lid. 1,233_47
25. Maragon Dock Ltd. | L 999
26. NTC (West Bengal, Bihar, Assam & Orissa Ltd, 638
27. Central Warehousing Corpn. : ‘ﬂQE%' :
28. The Jute Corpn. of India Ltd. | | 1 .28
29. The Minerals & Metals Trading Corpn. of India L i WL
30. The State Trading Corpn. of l_ndia Lid. 24.5

31. Air India - 138.04

3*, Indian Airlinex . 47.92

33. International Airports Authority of India. uz.@
34- Indian Railwav Constn. Co, Ltd. | 8 16
35. Engineers [ndia Ltd. 600
36. Housing & Urban Dev. Corpn. Ltd. ‘o ' : U7 88

37. Rural Electrification Corpn. 1.td. : 11.60

38, Indian Dairy Corporation : i2.78
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Cancelilation of Orders due to Draw-
back Rates

4799. SHRI B.V. DESAI : Will the

Minister 0_}" COMMERCE be pleased to
state : ”

(a) whether export order

worth nearly Rs. 100 crores including .‘

orders worth Rs. 70 crores from the
Soviet Union alone were cancelled due
to Government’s policy regarding draw-
back rates ;

(b) if so, whether the Wool and
Woollen Bxport Promotion Council has
urged Government to revise the order
to save the industry ;

(©) if so, whether five lakh workers

will be out of job due to this decision ;
and

(d) if so0, action Union Government
propose to take in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) While Wool
and Woollen Export Promotion Council
bas represented against the reduction of
duty drawback rates on has certain
woollen products, there is no infor-
mation available that export orders have
been cancelled on account of reduction
in draw backrates.
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(c) No such information is available
with the Government.

(d) Wool & Woollen Export Pro-
motion Council has submitted supporting
data in substantiation of its claim for
higher rates on consideration of which
revised rates of drawback on wollen
knitwear are being announced.

Opening of Branches of I\‘atio.nal_ised
Banks In Guna And Rajgarh Districts
In Madhya Pradesh.

4800. DR. VASANT KUMAR
PANDIT : Will the Minister of
FINANCE be pleased to state:

(a) the number of new branches
opened by various nationalised banks
in Guna and Rajgarh Districts of
Madhya pradesh during the current Five
year plan with details thereof; and

(by whether all the new branches
have been opened for which licences
were granted by Reserve Bank of India
upto 3lst March, 1984?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY)
(a) Reserve Bank of 1India has
reported that ¢¢ 20-Nationulised Banks’
had during the period 1, 4. 1980 to 31,
3. 1984 opened 12 branches in the dis-
tricts of Guna and Rajgarh in Madhya
Pradesh as per details given below:—

District Name of Centre
Gupa 1, Tumen

2. Guna

3. Piprai

4. Ashoknagar
5.  Painchi
6 Schrai

{ ,- 7. Malhargarh

Name of Bank

Punjab National Bank
Central Bank of India
Union Bank of India

-dOo-
-do-
United “Cor'n"mcrcial Bank

-do- -
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Rajgarh 8. Karanwas

9. Bhojpuria

10. Karedi
11, Kosir

12. Malawar
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v

Bank of India
-do-
-do-

Canara Bank

Punjab National Bank

(b) While no . licence was pending
with any of the ¢20-Nationalised
Banks’’ for opening & branch in Guna
District, Bank of India as on 31. 3.
1984 was holding a licence for opening
an office at Suladia in Rajgarh District.

Forgery and Misappropriation in
Banks

4801. SHR1 SURAJ BHAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether a criminal case of
forgery and misappropriation of nego-
tiable instruments viz.divident warrants
drawn on various banks (supported by
photo copies of the forged instruments)
was repistered at Dibrugarh P. S.
(Assam) on 30 June, 1984 as directed
by the Additional S. P. of Dibrugarh ;
and

(b) the follow-up action taken so
far, if not, the reasons thercof ?

THE DEPUTY MINISTER 1IN

THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY)
(a) The Res=rve Bank of India has
reported that as per the information
received from the Add, S. P. Dibrugarh
through the State Bank of India, no
fraud/criminal case was registered at
Dibrugarh Police Station on 30th June,
1984,

(b) Dces not arise.

Loans Sanctioned by Banks Under
Self-Employmeat Schemes in Ujjain

4802. SHRI SATYANARAYAN
JATIYA : Will the Minister FINNACE
be pleased to state :

(a) the particulars of . the' persons
in Ujjain District in Madhya Pradesh
who have been sanctioned loan under
the Self-employment scheme;

(b) the amount of loan sanctioned
and the names of the banks which sanc-
tioned the loan to each of these. persons,:
and e

(c) the names of the industries or
business for which this loan has been
sanctioned to them ?

THE DEPUTY MINISTER IN"
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY):(a) and (b)
The Office of the Development Commi-
ssioner, Small Scale [ndustrieé have
reported that in Ujjain Distgict . in.
Madhya Pradesh loans amounting
Rs. 129.83  lakhs "'werc sanction=d by
banks for 880 cases upto 3Ist March,
1984 under the Self Employment Scheme
for Educated Unemployed Youth, '

t¢) The Scheme for providing Self-
Employment to the Educated Unemployed
Youth envisages creation of varions .
productive ventures in industry, services
and business for the educited unemp-

loyed.

Punishment for Grounding of" 707 -

4803. SHRI BHEEKHABHAI -
Will the Minister of TOURISM AND
CJVIL AVIATION b: pleased to siate :
(a) whether the officers responsjble - for
grounding of two Boeing 707 an 28
February, 1982 have not been, adequatcly
punished;

(b) ‘whc't-hcr itis a fact .t'hnt ‘the
gronndmg involved an cXper.dﬂurc to
the tune o" five lakhs, and
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(c) whctho; Government  will
propose to award q:uuor penalty in view
of seriousness of matter?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) = Necessary puni-
tive actions has been taken against the
erring officials of Air India and Indian
Qil Corporation under the provisions of
relevant service rogulations.

(a) The expenditure incurred was
approximately Rs. 4,92,293/-.

(b) The punishement already awar-
ded to the concerned erring officials is
considered adeguate.

Enqguiry imto the Working Bank of
Cochin

4804, SHRI E. BALANANDAN :
Will the Minister of FINANCE be
pleased to state :-—

(a) whether the Reserve Bank of
India has conducted an inquiry into the
working of the Bank of Cochm and
found out serious irregularities;

(B) whether the Bank is not in a
position to pay their present and future
depositors in full as their claims accrue.

(c) whether the sticky advances
considered by the Reserve Bank of India
as irrecoverable amount .to Rs. 23.51
crores:

(d) whether the erosion in the
values of the assets is to the tune of
Rs. 81.6 crores; and

(e) .if so, the steps taken by the
Reserve Bank of India to protect the
interests of the depositors and. clients
of the Bank of Cochin?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (¢)
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The Bank of Cochin Ltd. is a private
sector scheduled commercial bank and
its activities in banking matters are
overseer by the Reserve Bank of India,
under the statutory powers conferred
on it by the Banking Regulation Act,
1949 and the Reserve Bank of India
Act, 1934. In accordance with the
provisions of the above Acts, Reserve
Bank of India has carried out an ingpec-
tion of the said Bank.

Reserve Bank of India is closely
monitoring the affairs of the Bank of
Cochin Ltd, To streng‘hzn.the mainage-
ment of the bank, an experienced retired
banker and an official from the Reserve
Bank of India have been appointed as
additional directors on the Board of the
Bank of Cochin Lid, Further more, a
retired senior officer from Reserve Bank
of India has bzen entrusted with the
responsibility of looking after the
duties of the Chairman and Chief
Executive Officer till the appointment
of a full time Chairman and Chief
Executive Officer.

Robbery in State Bank of Bikaner and
Jaipur, New Rohtak Road Delhi

4805. SHRI B.V. DESAI : will
the Minister of FINANCE be pleased to
state :

(a) whether State Bank of Bikaner
and Jaipur’s Branch at New Rohtak
Road Delhi was robbed by bandits on
June 4, 1984;

(b) if so, whether Rs. 5 lakhs cash
were robbed by these bandits from the
Bank;

(c) if so, whether sufficient security
measures were not provided at the
Bank; “

(d) if so, whether he had paid a
visit to the Bank on 5 June, 1984 and
had suggested certain measures to check
such types of incidents in the Bank; and
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(c). .if s? the kind of measures
that have been suggestcd and thken by

his ‘Mtnistry ? - ¥

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY):(a) and (b)
On 4th June, 1984 five gersons drmed
with pistols and revolvers robbed the
branch of cash & four parcels. However,
on th&police reaching thé Scens of the
incident, they fled leaving bchind the
cash 'bag and one parcel.

(c) At the time of the incident,
there was a watchman in the branch.
THe alarm System in the premises was
however; lying disconnevted asthe old
counters in the bank were being
replaced by new ones. The system has
since becoms operational.

(d) The deputy Minister (Finance)
paid a visit to the branch on S5th June.
1984,

(¢) Al banks, including the State
Bank of Bikaner & Jaipur, had already
been advised from time to time  to
tighten secaurity mecasur:s. They had

also becn advised to review the security .

arrangements in branchzs to ensure that
they ars adequate, op:rationally effective
and dependable,

Foreign Tours of the Chairman of STC

4806. SHRI
KASHYAP:

'SHRI JAGPAL SINGH:

Will the Ministry of COMMERCE
be pleased to state :

(a) the number of foreign tours
undertaken by the Chairman of STC
since his joining STC in September,
1983;

~

(b) the total expenditure incurred
on his Toreign tours with details of his
duration of stay in different countries
alongwith purpose and achicvements;
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"c)"' the total amount of TA/DA
etc paid to the Chairman for his fo-
rclgn visits: and

(&) whether the Chairman has besn
getting ~  his - TA/DA etc. without
vouchers ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Five tours on behalf
of STC and two on account of ‘Govern-

ment delegation were undertaken by
Chairmant STC,

(b) An expenditure Of Rs, 2.52,1488.00
has been incurred by th: H:ad OJice
apart from approximatzly Rs. 62071

_in foreign 'exchange ‘incurrzd by ths

foreing brance offices of SFC  Details
of the tours are given balow :

(i) 8 days in London, Puaris and
Frankfurt in conn:ction with
‘review of STCs foreign offices,
discussions with trading Mouses
aad Indian Embassies and
export promotion elc.

(ii) 5 days in Singapore and Makay-
sia in connsction. with reviewof
STC’s foreign office’in Singapore,
discussions with High Commis-
sioner, Government Agencies,
Trading houses and export pro-
motion etc,

(iii) 9 days in Kuwait, Saudi Arabia
and Dubai in connection with
'review of STC's forcign officcs, -
discussions with Embassies,
Government Agencies, trading
houses and expert prdmduon
etc. . '

tiv) 8 days in Fraokfurt, Paris and
London in connection with
review ‘'of performance of branch
offices and discussion with
Trading Houses.
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(v) 13 days in Austria, Switzerland,
London and Brussels in con-
nection with meeting with Aus-
trian Government and Chambers
of Commerce, Indian Ambassa-
dors, review of branch offices,
addressing seminars in Brusscls,
meeting with Trading Houses
etc. '

(vi) 8 days in West Germany,
France, U.K., and Switzerland
to attend Conference of the
Commercial Representatives in
Geneva and visit to STC
‘Branches,

(vii) 3 dapy in Dhaka as a member
of Government delegation for
. trade review talks.

The purposes -for which the tours
were conducted have been accomplished.

(c) Rs. 88,248.00 have been paid
to him in forcign exchange as TA/DA
during these tours.

(d) The Chairman was paid TA/DA
as per R.B.T. Ruiles:

ATy GIEAl garaEn &

wnr gy fowew faaifgal g

gl W ol wify w6
g1 aAr |

4806%. st Q@ ¥ qATX aHi :
F07 @Y AV g AA@ F FIT FEY
f&

(%) #a T Fraal, ga]aa

¥ wrir fovm tamfeal 3 wed §

gFA) gaye arl T feEEl )
waa ge foar M gl W1 2w W)
GHTT WA ¥ A

() WA WD qdar 6T
gndaw  ® 3y ) swihal mi
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ZieNZQ ¥ dqr fm g oAy ¥
g 61 gar § WA § §F we .
faca ggraar #1 §YT I % §TeE
AY, AT

(w) afx gt, @ w1 19 ATAH €
AT ®Y ATQIT ?

T ARt ® Tyg WA (s
9. fag &) : (%) & () 7 TEATH
1 AT $I7 & forg 79 gaTea afsa
F@ & 73y feo g & o wiw
FIT 99 TG § | O & wrqaray atw
garad & fasesl & gia g &)
Sl

12.00 hoaurs.

SHRI RAM VILAS PASWAN
(Hajipur) : Sir, we have given a notice
on Mandal Commission’s Report, We
want to know about the modality of
public opinion.

(saEara)

FIHRIL A FI1 91 fF qoga suraa
¥ ke acga afsas mNfaaa
®aq T g § o231z g &) avefad
qis afsas maifaga--- (saaam) -
79 gr3q ¥ 39 9T &% F1v feewyq
I8 ST gFT 8, AFT AWy aF wE
frara agf gar

(eaaar)
sit gfewa LA (rn‘rtvag'{) R 1

dts  gur #1 ufay g3 2, FAfeq
GIHIT T HHT 3% I 9T FIS BYAT
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F&l faar § - (vaawm) 3@ R qT
€ waT ag) gur §

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : For the last
four years this Mandal Commission’s
Report has been kept in cold storage.

(Interruptions)

SHRI CHANDRAIJIT YADAYV
(Azamgarh) : Mr. Speaker, Sir, some
of us have written a joint letter to you,
drawing your attention and requesting
you about this .Mandal Commission’s
Rs\port.

(Interruptions)

Please give me just two minutes.

More than three and a half years
passed, since the Report was submitted
to the Government of India. Three
times, you were kind enough to allow
discussion on this subject, in the House
and two Ministers gave specific assu-
rances on the floor of the House that
very soon decisions will bc taken Now,
this Seventh Lok Sabha is coming to an
end. The Government in an answer
to a question and a- few days before
that in a meeting of the  Consultative
Committee of the Ministry of Home
Affairs, where Shri Atal Bihariji, Shri
Chitta Basu and some other member. ..

Mr. Speaker : §3% ®Id fa@ ¥3
¥ A, ord fasw s ¢ fzaaf,
Y wqa A9 frard, o€ & way&
wa---wlefadt # arg &, ag AY FA
¥w faar 21 "

We have already done it,

SHRI CHANDRAIJIT YADAV:

Now, we want to know the modality of

public opinion, as the Government said
that. they are - going to elicit public
epinion. '

. Y

MR, SPEAKER : I have already
sent the communication to the Govern-
meat. -1 got 1t from you and 1 bave
forwarded it to the Home Mmlstcr

’

SHRI CHANDRAJI;T XADAY :
He must give the modality of that Let
him come out and say what they have
worked out. : 1

ot g0m gare watare (-
T ) : /Igay, IFIT A qgq g gogq
Fataa w1 g . & aray ¥ Wi
faga & 3% aga asr mweqrg fsar

aa..

(vawsr= )

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : Thz.people died
duc to yestesday’s rain in Delhi. Mini-
ster should make a ‘statement. 'What
is the position ?

(Intérruptions)

weaa WEIT : I FF1, A3 ft{
a3 & g& | |

(swasta)

it Trover gare fag (fwdwmang)
w9 TRIgad 093 sresifea fafqeey
a1zd & TSy awr ¥ ag e (swwamm)
¥ 118 qar edefiz 3 A SR

MR. SPEAKER : You cannot refer
to Rajya Sabha.

Wl wew ﬁtgrt’i radt (TE-
7Y - g9 iﬁ@

i mw i‘ag & aewrTaT
Y 1 AT A O g A
A gz ¥ gg Siwwr w7 g fs ogEart
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ggi B Jee gy gyfaal 9z fed
aTg W1 ETT ANy A 3, AT mewaw
. f, s & fearedew
grafrag o #2zw T1gT A1 @ 9,
IAGY I F

(zawsmA)

weay \AYT : Y9 g faas 3
fifsg:--

( suaww)
W1 gam g AnAe IR
IAFY UES & ¥ a3z fgmy wan, @Y
agr ara sfge @garg -

(3aa|w)

st 1AW wAie fag : = @A &,
AT & $YZT AT F 2w H 9T
I% a-...
(camwT)

Mr. Speaker : 99 g [a@®T
2 Afra---

There is nothing. I cannot
believe hearsay. T will have to
ascertain the facts. I will have to
find out. 98T FFIAT § **

sit Tw faaie qreaw . qY, deq
FHtaa w1 kNS &1 wrman a;a g%
¥ afEn §, mg g Fdd 3

(wagurm)
weltm wpag c 9EF A ¥ Q)
4% wgr @ g faa, wis g% fag 51
¢ ffoe, FIT-ark o9 IHN 1 F5¥
e - WTRA Q"'(m)"--i‘m

foegm R

(Fwma)
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PAPERS LAID ON THE TABLE

Indian Airllnes (Employees other tham

flying crew and those in the Aircrnﬂ

Engineering Department) * ‘Service
(Amendment) Regulations, 1984

THE MINISTER OF STATE OF
THE MINISTRY OF TCURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) ; 1 beg to lay
on the Tgble a copy of the Indian Air-
lines (Employees other than Flying
Crew and those in the Aircraft Engmcer-
ing Deparlmem) Service (Amendm:nl)
Regulations, 1984 (Hmdn and Engllsh
versions) published in Notificaticn No.
Av 18012/2/82-AC in Gazette of India
dated the 25 Fcbruary, 1984, under
sub-section (4) of'scctioh 45 of the Air
Corporations Act, 1953 together with
an explanatory Note, [Placed in
Library. See No. LT-8663/84].

! i ——

Coffee (Amendment) Rules, 1984 and

Reviews on the; working of and Ansual

Report of Minerals and Metals Trading

Corporation. of India Ltd" for 1982-83

and Statement for pot Ilaylhg the
papers in time. ‘

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : I beg to lay on the Table :

(1) A copy of the Coffee (Amend-
ment) Rules, 1984 (Hindi and
English versiaps published ip
Gazette of India dated the 8th
June, 1984, under section 48 of
the Coffee Act, 1942. [ Placed
in library See No. LT-86(,4/84]

(2) A copyeach of .the followmg
papers (Hindi and English ver-
sions) under sub-section {1) of
section 619A of the Companies
Act, 1956 ;. |

(i) Review by the Governmenl
on the workmg of thq
Miherals and Metals' Tra-
ding Corporation of ‘Indis
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Limited for the year
1982-83,

(i)) Annual Report of the Mi-
nerals and Metals Trading
Corporation of India Limi-
ted for the year 1982-83
along with Audited Ac-
counts and the comments
of the Comptroller and
Auditor General thereon,

(3) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (2) above [Palced
in Library, S€€ No. LT-8665/84]

Review on the working of and Annual
Report of National Aluminium Co. Ltd.
for 1983-84.

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N K .P, SALVE) : I beg
to lay on the Table a copy of the
following papers (Hindi and English

versions) under sub section (1) of szction

619A of the Companies Act, 1956 :

(1) Roview by the Government on
the working of the National
Aluminium Company Limited,

«  for the year, 1983-84.

(2) Annual Report of the National
. Aluminium Company Limited,
for the year 1983-84 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No.
LT-8666/84].

Annual Report, Annual Accounts of and
Review on the working of Central Coun-
cil for Research in yoga and Naturo-

pathy, New Delhi for 1982-83.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : I beg to lay
on the Table

BHADRA 2, 1906 (SAKA)
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(1) A copy of the Annual Report
(Hindi and English versions) of
the Central Council for Re-
search in Yoga and Naturo-
patby, New Delhi, for the year
1982-83.

(2) A copy of the Annual Accounts
(Hindi and English versions)
of the Centeral Council for
Research in Yoga and Na'uro-
pathy, New Delhi, for the
year 1982.83 along with Audit
Report thereon.

(3) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Central Council for Re-
search in Yoga and Naturo-
pathy, New Nelhi, for the year
1982-83. [Placed in Library.
See No. LT-8667/84). :

(Interruplibns)

SHRI INDRAJIT GUPTA
(Basirhat) : Mr. Speaker, I am trying
to catch yous eye and you are not even
looking at this side You have got some
notices pending with you. One of the
biggest and most prestigious public sector
under takings, the Heavy Engineering
Corporation at Ranchi is closed during
the last two wceks, due to strike by
17,000 employees. Governmeént should
say something about it. What steps are
they taking (o bring about a settle-
ment ?

Public Debt (National Deposit Receipt)
Rules 1984 Reserve Bank of India Emn-
ployees. Provident, Fund (Amendment)
Regnlations 1984, Reviews on the work-
ing of and Annual Reports of United
India Insurance Co. Ltd. Madras for
1983 and General Insurance Corporation
of Indis, Bombay for 1983 etc. etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : 1 teg to
lay on the Table
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(1)

(2)

(3

9

A copy of the Public Debt
(National Deposit Receipt)
Rules, 1984 (Hindi and Engilsh
versions) published in Notifica-
tion No. G.S.R. 849 in Gazette
of India dated the 24th July,
1984, under section 28 of the
Public Debt Act, 1944. [Placed
in Library, See No, LT-
8668/84].

A copy of the Reserve Bank
of India Employees’ Provident
Fund (Amendment) Regula-

_tions, 1984 (Hindi and English

versions) under sub-section(4) of
section 58 of the Reserve Bank
of India, Act, 1984. [Placed in
Library. See No. LT-8669/84]

A copy of the Consolidated
Report (Hindt and English
versions) on the working of the
Public Sector Banks for thc
year ended the 31st December,
1982.  [Placed in Library, See
No. LT-8670/84].

A copy each of the following
papers (Hindi and English
versions) under sub-section (1)
of section 619A of the Com-
panies Act, 1956 :

(i) (a) Statenrent regarding
‘Review by thc Govern-
ment on the working of
the United India Insu-
rance Company Limited,
Madras, for the year
1983,

(b) Annual Report of the
United India Insurance
Company Limited,
Madras, for the year
1983 along with Audited
Accounts and the Com-
ments of the Comp-
troller and Auditor
General thereon [Placed
in Library. See No,
LT-8671/84].
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(ii) (a) Statement regarding
Review by the Govern-
ment on the working of
General Insurance Cor-
poration of India, Bom-
bay, for the year 1983.

(b) Annual Report of the
General Insurance Cor-
poration  of India,
Bombay, for the year,
1983 along with Audited
Accounts and the Com-

ments of the Comp-
troller and Auditor
General thereon.

[Palced in Library. See
No. LT-8672/84].

(ii1) (a) Statement regarding
Review by the Govern-
ment on the working of

the National Insurance
Company, Limited,
Calcutta, for the year
1983.

(b) Annual Report of the
National Insurance
Company Limited, Cal-
cutta, for the year 1983
along with Audited
Accounts and the Com-

ments of the Compltroller

and Auditor General
theron. [Pleaced in
Library. Se¢¢ No. LT-
8673/84].

A copy each of the following
Reports (Hindi and Ebglish
versions)

(i) Report of the Subansiri
Gaonlia Bank, North
Lakhimpur (Assam) for the
year ended the 31st Decem-
ber, 1982 together with the
Accounts and Auditor’s
Report thereon.

(ii) Report of the Hardoi
Unnao Gramin Bank, Has-
doi. -(U.P.) for the year
ended the 31st December,
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(ii)

(iv)

(vi)

(vii)

(viii)

(ix)

* Accounts

1982 together with the Ac-
counts and Auditor’s Report
thereon.

Report of the Gorakhpur
Kshetriya Gramin Bank,
Gorakhpur (U.P.) for the
year ended the 31st Decem-
ber, 1983 together with the
Accounts and the Additor’s
Report thereon.

Report of the Haryana
Kshetriya Gramin Bank,
Bhiwani (Haryana) for the
year ended the 31st Dccem-
ber, 1984 together with the
Accounts and the Auditor’s
Report thereon.

Report of the Gaur Gramin
Bank. Malda (West Bengal)
for the year ended the 31st
December, 1983, together
with the Accounts and
Auditor’s Report thereon.

Report  of the Bhojpur
Rohtas Gramin Bank, Arrah
(Bihar) for the year ended
the 31st December, 1983
together with the Accounts
and Audito:r’s Report
thereon,

Report of the Samyut
Kshetriya Gramin Bank.
Azamgarh (U.P.) for the
year ended the 31st Decem-
ber, 1983 together with the
Accounts and Auditor’s
Report thereon.

Report of the Jammu Rural
Bank, Jammu (J&K)for the
year ended the 3Ist Decem-
ber, 1983 toge'her with the
and Auditor’s
Report thereon.

Report of the Gurgaon
Gramin  Bank Gurgoan
(Haryana) for the year
ended the 3Ist Deccmber,
1983 together with the Ac-
counts and Auditor’s Report
thereon,
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(x) Report of the Rae Bareli

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

Ksbhetriyas Gramin Bank,
Rae Bareli, (U.P.) for the
year ended the 31st Decem-
ber, 1983 together with the
Accounts and Auditor’s
Report thereon. '

Report of the Farukhabad
Gramin Bank, Farrukha-
bad (U.P.) for the yecar
ended the 3Ist December,
1983 together with the
Accounts and Auditor’s
Rcport thereon.

Report of the Mallabum
Gramin Bank,JHowever(West
Bengal) for the year ended
the 3Ist December 1983
together with the Accounts

and Auditor’s  Report
thereon.
Report of the Nagarjuna

Grameena Bank Khama
(Andhra Pradesh) for the
year eaded the 3iIst Dem-
ber, 1983 togetlier with the
Accounts and Auditor’s
Report thereon,

Report-of the Rayalascema
Grameena Bank, Cuddapah
(Andhra Pradesh) for the
year ended the 3lst Decm-
ber, 1983 togehicr with the
Accounts and Auditor’s
Report thereon,

Report of the Sri Visakha

Grameena Bank_ Srikakulam)
(Andhra Pradesh, for the

year ended the 3lst Decem-

ber, 1983 togehter with the

Accounts and Auditor’s

Report thereon,

Report of the Shekhawati
Gramin Bank, Sikzr,(Rajas-
than) for the ycar cnded
the 3#st’ December, 1983
together - with the
A _counts and Auditor’s
Repart  thereon,
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(xvii)

(xviii) Report of

(xix) Report of

(xx)

(xxi)

Report of the Bilaspur Rai-
pur Kshetriya Gramin Bank
Bilaspur (Madhya Pradesh)
for the year ended the 31st
December 1983 together
with the Accounts and
Auditor’s Reporr thereon,

the Magadh
Gramin Bank, Gaya (Bihar)
for the year ended the 31st
December, 1983 together
with the Accounts and

“Auditor’s Report thereon,

the Koraput
Panchabati Gramya Bank,
Jeypore (Orissa for the
year ended the 31st Decem-
ber, 1983 together with the
Accounts and Auditor’s
Report thereon,

Report of the North Mala-
bar Gramin Bank, Mala-
puram (Kerala), for the
year ended the 3lst Dece-
mber, 1983 together with
the Accounts and Auditor’s
Report thereon-

Report of the Rewa Sidhi
Gramin Bank, Rewa
(Madhya Pradesh), for the
year ended the 31st Dece-
mber, 1983 together with
the Accounts and Auditor’s
Report thereon.

(xxii) Report of the Kosi Kshe-

(xxiii)

triya Gramin Bank, Purnea
(Bihar) for the year ended
the 31st December, 1983
together with the Accounts

and Auditor’s Report
thercon.

Report of the Vaishali
Kshetriya Gramin Bank,

Muzaffarpur, (Bihar) for
the year ended the 3lst
Decembcer, 1983 together
with the Accounts and
Auditor’s Report thereon,
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(xxiv)

(xxv) Report of the
Parganas

(xxvi)

(xxvii)

(xxviii)

(xxix)

(xxx)

Papers Laid 376

Report of the Bundelkhand

Kshetriya Gramin  Bank,
Tikamagarh (Madhya
Pradesh) for the year

ended the 3Ist Dszcember,
1983 together  with  the
Accounts and  Auditor’s
Report thereon.

Santhal
Gramin Bank,
Dumka (Bihar) for the
year ended the 31st Dece-
mber, 1983 together  with
Auditor’s Report thereon.

Report of the Kutch Gra-
min Bank, Bhuj (Gujarat)

for the year ended the 3lst
December, 1983 together
with the Accounts and

Auditor’s Report thereon.

Report of the <‘Jamnagar
Gramin Bank, Jamnagar
(Gujarat) for the year

ended the 3Ist December,
1983 together with the
Accounts and  Auditor’s
Report thereon.

Report of the Marudhar
Kshetriya Gramin  Bank,
Churu (Rajasthan) for the
year ended the 31st Decem-
bers, 1983 together with
the Accounts and Auditor’s
Report thereon.

Report of the Nalanda
Gramin Bank, Biharashariff
(Bihar) for the year ended
the 31st December, 1983
together with the Accounts

and Auditor’s Report
thereon.
Report of the Madubani

Kshetriya Gramin Bank,
Madhubani (Bihar) for the
year ended the 31st Decem-
ber, 1983 together with
the Accounts and Auditor’s
Report thereon.
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(xxxi)

(xxxii)

(xxxiit) Report of the

(xxxiv)

(xxxVv)

Report of the Madhubani
Kshetriya Gramin (Madhya
Pradesh) for the year ended
the 3lst December, 1983
together with the Accounts
and Auditor’s Report
thereon.

Report of the Ellaquai
Dehati  Bank, Srinagar
Jammu and Kashmir) for
the year ended the 3lst
December, 1983 together
with the Accounts and
Auditor’s Report thereon.

Kanpur
Kshetriya Gramin Bank,
Kanpur (Uttar Pradesh)
for the year ended the 3lst
December, 1983 together
with the  Accounts and
Auditor’s Report thereon.

Report of the Sravasthi
Gramin Bank. Baharich
(Uttar Pradesh) foa the
year ended the 3]st De-
cember, ]983, togcther
with the Accounts and
Auditors Report thereon,

Report of the Mithila

- Kshetriya Gramin Bank,

(xxxvi)

(xxxvii)

Darbhanga (Bihar) for the
year ended the 3]st Decem-
ber, 1983, together with
the Accounts ard Auditors
Report thereon.

Report of Palamau Ksha-
triya Gramin Bank, D\l-
tongani (Bihar) for the
year ended the 3Ist De-
cember, 1983 for together
with the Accounts and
Auditor’s Report thereon,

Report of the Jhabua-Dhar
Kshetriva Gramin Bank,
Jhabua (Madhya Pradesh)
for the year ended the 3]st
December, 1983 together
with the Accounts and
Auditors Report thereon,
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(xxxviii) Ryport of th: Ranchi

Kshetriya Gramin Bank,
Ranchi (Bihar) for the
year ended the 3]st De-
cember, 1983 together
with the Accounts and
Auditors Report thereon.

(xxxix) Report of the Baitarani

Gramya Bank, Baripada
(Orissa) for the year ended
the 3]st December, 1983
together with the Accounts
and Auditor}s Report there-
on

(xl) Report of the Balasore

Gramya Banx, Balasore
(Orissa) for the yzar ended
the 3lst December 1983
together with the Accounts
and Auditors Report
thereon.

(xli) Report of the Tulsi Gra-~

min Bank, Banda (U. P,)
for the year ended the 3 [st
December, |983 together
with the Accounts and
Auditors Report thereon.

(xlii) Report of the Shivpuri

Guna Kshetriva Gramin
Bank, Shivpuri (M. P.) for
the year ended the 3]st
December, 1983  together
with the Accounts and
Auditors Report thereon.

(xliii) Report of the Saran Kshe.

triya Gramin Bank, Ch:p-
tra (Bihar) for the year
cnded 31st the December.
1983 together with the
Accounts and Auditors Re-
por( thercoa.

{xliv) Report of the Manipur

Rural Bank, Imphal
{Manipur State) for the
year ended the 3Ist De-
cember, 1983 togcther
with the Accounts and
Auditors Report thereon,
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(xlv) Report

of - the Kamraz
Rural Bank, Sopore (J &
K). for the year ended the

3 |st December, 1983 to-
gether with the Accounts

and Auditors Report (here-
oD.

(xlvi) Report of the Chitradurga

Gramin Bank, Chitradnrga,
(Karnataka) for the year
ended the 31st December,
1983 together with the
Accounts and Auditers Re-
port thezeon.

(xlvii) Report of the Dhenkanal

Gramya Bank, Dehnkanal
(Orissa) for the year ended
the 31st December, 1983

- together with the Accounts

{xlviii)

(xlix)

(1)

iy

and Auditer’s Report

thereon,

of the Aravali
Kshetriya Gramin Bank.
Sawaimadhopur (Rajas-
than) for the year ended
“the 31st December, ]983
together with the Accounts
and Auditor’s Repors
thercom.

Report

Report of the Langp?
Dechagi Rural Bank, Dis-
tract Karbw, Anglong
(Assan) for the year endcd
the 3Ist December, ]983
together with the Accounts

and Auditor’s Report
thereon.
Report of the Sri Sray-

asthi Gramin Bank, Adtla-
bad (A P.), for the year
ended the 3Ist December,
1983, together with the
Accounnts and the Auditors
Report thercon.

Report of the Panchamahal
Gramin  Bank, Godhra
(Gujarat), for the year en-
ded the 3Flst December,
1983, together with the
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{lv)

(Ivi)
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Acéounts and Auditors Re-

port thereon.
Report of the Subansiri
Gaonlia Bank, North

Lakhimpur (Assam)  for the
ycar ended the 3lst Decem-
ber, 1983, together with the
Accounts and Auditors Re-
port thereon.

Report of the Sangame-
shwara Grameena Bank,
Mahbobnagar (A. P.), for
the year ended the 3lst
December, 1983, together
with the Accounts and
Auditors Report thereon.

Report of the Rani Lakshmi
Bai Kshetriya Gramin Bank,
Jhansi (U. P.), for the year
ended the 31st December,
1983, together with the
Accounts and Auditors Re-
port thereon,

Report of the Manjira Gra-
meena Bank, Sangareddy
(A, P)), for the year ended
the 3Ist December, 1983,
together with the Accounts
and Auditors Report there-
on.

Report of the Pinakini Gra-
meena Bank, Nellore (A -P)),
for the year cnded the
31st December, 1983, to-
gether with the Accounts
and Auditors Report there-
on.

“(lvii) Report of the Howrah Gra-

(Iviii)

min Bank, Howrah (W. B,),
for the year ended the 3lst
December, 1983, together
with the Accounts: and
Auditers Report thereon.

Report of  the Nimar
Kshetriya Gramin Bank,
Khargone (M. P.), for the
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(lix)

(Ix)

(Ixi)

(Ixii)

(Ixiii) Report of the

(Ixiv) Report of the Shri

(Ixv

Papers Laid

year ended the 31st Deczm-
ber, 1983, together with the
Accounts and Auditors Re.
port thereen.

Report of the Hadpti Kshe-
triva Gramin Bank, Kota
(Rajasthan) for the year en-
ded the 3Ist December,
1983, together  with th:

Accounts and Auditors Re—‘

port thereon.

Report of the Mandla Bala-
ghat  Kshetriya  Gramin
Bank, Mandla (Madhya Pra-
desh) for the year ended the
31st  December, 1983, to-
gether with the Accounts
and Auditors Report there-
on. ‘

Report of the Mewar Aan-
chalik Gramin Bank, Udai-
pur (Rajasthan) for the year
ended "the 3Ist December,
1983, together with the
Accounts and Auditors Re-
port thercon,

Report of the Thar Aancha-
lik Giamya Bank, Jodhpur
(Rajasthan) for the year en-
ded the 3Ist December,
1983, together with the

Accounts and Auditors Re-

port thereon.

Chaitanya
Grameena Bank, Tumkar,
for the year ended the 31st
December, 1983, together
with the Accounts and
Auditors Report thereon.

Satava-
Grameena Bank,
(Andhra Pra-

hana
Karimnagar

desh) for the year ended the .

31st December, 1983, toget.-
her with the Accounts and
Auditors Report thercon.

) Report
Amritsar

of the .Gurdaspur
Kshotriya Vikas
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Gramin Bank, ’'Gucdaspur
(Punjab) for the year ended
the 3ist December, 1983,
togeiher with the Accounts
and Auditors Report there-
on.

(ixvi) Report of the Shivalik Gra-

(1xvii)

(Ixviii)

(luix)

(Ixx)

- (Ixxi)

(Ixxii)

min Bank, Hoshirpur (Pun-
jab) for the year ended the
3]st December, 1983, toget-
her with the Accounts and
Auditors Report thereom.

Report of the Bijapur Gra-

meena Bank, Bijapur
(Karnataka) for the year
ended the 3Ist December,
1983, together with the

Accounts and Audito-rs Re-
port thereon.

Report of the Ratlam-Man-

dsor Kshetriva  Gramin
Bank, Mandsore for the year
ended the 3ist December,
1983 together with the

Accounts and Auditors Re-
port thereon.

Report of the Sahdol Kshe-
triya Gramin Bank, Shahdol
(Madhya Pradesh) for the
year ended the 31st Decem-
ber, 1983, together with the
Accounts and Auditors Re-
port thereon. '

Report of the Jamuna Gra-

min Bank, Agra (Uttar Pra-

desh) for the year ended the
3ist December, 1983, toget-
her with the Accounts and
Auditors Report thereon.

Report of the Nadia Gramin
Bank, Krishnagar {(West
Bengal) for the year ended
the 31st Degember, 1983, to-
gether with  the = Accounts
and Auditors Report there-
on. .

Report of the Shri Vanka-
teshwara Graméena Bank,
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Chittoor (Andhra Pradesh)

for the year ended the 3lst
December, 19 -3, 1together
with the Accounts and
Auditors Report thereon.
[Pleced in Library See no,
LT.8674/84].

CARDAMOM (AMEND-
MENT) RULS, 1984 )

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : I beg to lay on the
Table a copy of the Cardamom Ameud-
ment) Rules, 1984 (Hindi and English
varsions) Published in Notification No-
S. O. 2155 in Gazette of India datcd
the 7th July, 1984, under section 33 of
the Cardamom Act, ]956. [Pleased in
Library. S¢¢ No, LT- 8675/84].

it AR WA AT (FII) -
Reqey AT, IAIE § il faaidis
gfaafadt & 36 waiw  aaT 154
AI7FAT & T &Y § BITAZT G FIGI
dz @ W 31 ag & ATIE  F@AT
9gd T8TT FI W §

weqst WEAY : Ig 42X & FAIT
gz FaNa g ?

s UrSATY WYTET ;oEA : afaq-
fgdt wew wdEwa &1 wIwAT )
ZIW 9T A13Y F1 gV G 2 !

(suame)

PROF. K. K. Tewary (Buxar) : Sir,
you will kindly remember my notice
about a very serious thing, British
Columbia is a State in Canada, There,
Khalisthan has been given official re-
cognition. In the meantime, now a
planc has been hijacked.

(Interruptions)
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MR. SPEAKER : 1 have already
sent it to the External Aﬂ'airs Ministry.

PROF. P. J. KURIEN (Mavelikara):
Sir, I have given a Calling Attention on
the cement scandal in Kerata...

(Interruptions)

MR. SPEAKER : No. cross-talking
please. .

PROF. P. J, KURIEN : I have
given a Calling Attention on the cement
scandal. There is much gossip.

MR. SPEAKER ; I have already
written. They have already taken
steps regarding that. Some arrests have
also been made. 1 have written to the
Home Ministry also.

PROF, K. K. TEWARY : ros¢**

SHRI CHANDRAIJIT YADAV -
rose** ’

MR. SPEAKER ;I have not allow-
ed Mr. Yadav.

(Interruptions)**

st URex AATT FraA (WY ) ¢

- wEgey HRIRY, I9AY fagrT wiva qIEr

# faarg & Safera Igr 8 1 Saw! I«
Gl § 91 #AF 9T W 94T T @
g | WHENII & /AT g% o1 WF
JITAF  FFAAT 1 19 L& I aq7
ql, IqF! 757 FT fear 7ar1 §  zafady
38 9 eqia faar sy )

(zaaam)

SHRI K, MAYATHEVAR (Dindi-
gul) : What has happened to thc dis-
cussion on the situation in Sri Lanka ?
It has again been postponed...

**Not recorded.
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MR. SPEAKER : You have already
taken enough of time.

(Interruptions)**

MR . SPEAKER : The boot is on
the other leg. 1t is on your leg. I
have been postponing it, according to
your wishes, ’

SHRI A. NEELALOHITHADASAN
NADAR : rose**

MR. SPEAKER : I have not
allowcd him,

(Interruprions)™**

7t g HRIT AMEX (AATAG) ¢
geasy  wgled, ® gz Taqfe X
qarfesTs T AISAT ATIH JIAA 1GAT
91gar g | "AFT & A4 F gafay,

qedel WEIRA ;. HY AT OATH
ar &¢ fzar g

(auama)_

WeAA AFPIT : HIAAIG w7,
Y grod A5 fA3z7 twar g fw
"urg®) gATS: ®T f3gr aar "3, qIq I
qT e difey

(s@agTA)

e

a3 gar fear mas), wT gF
fsegt &ar arfaxr o

ol GdI& AT ; WiT §¥ 377 &
3 % afs zaqq7 @1 9T A9 @@q A
@ ], 39H Fg T

WeqH WEIIA : IH AT §g gFI
A
(s@awra)

**Not recorded.

SHRI A. K. BALAN' (Ottapalam) :

" Prof. Kurien has given a calling atten-

tion notice regarding cement sc ndal
in Kerala. When will you allow this ?
What is your observation on this T Why
are you deliberately dragging this issue?

(Interruptions)

wsgw A : AN w2 Rz )
fag fzar & f¥ ag owaq ¥ 4

SHRI A, K. BALAN : What is your
observation of this ? Why " are you de-
liberately dragging this issue ¥ When
will you allow this ?

WEFLT AFIT : T AIIH)  qarar
g I & 2z naddez 7 fog fear 2
WIT 3 9T CFAT TE & 741 F 38
9T g% A AT AL g W} A @
Tadfiz £ gauT § 1 g JT 74
TIEH A4 &

(zaaeT)

oft aca areran wfzar (gsda):
neTd WA, aqz &1 grfasr qfafzy
AT gy & g F V9 w973
%1 fawrfza oF era 7gX & 97y
wfeT oY 7 39 fawifew 9T g«
AgY forar war § . IR JET YE F
24T 91 T |

weqm AZTq : A17 fa®  FI
SfqT

_:(Ilntl)
Wt wqra  fegrdr qreded oAt

faeelt) : grESToT & Ty TN AP
feax ay awaeq aw ?
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qAR WNIT C JT ITF q0F
SATH W ATTY | 13T & ¢1d 213 A
agw g wede I
o) wae fagrd aergt - W 6
I FT §OT a7 FT fFQ )|

WEqH AFIT : 6 IF FI 3 | 1T
W 9 gHI BEAA g | FAT A AR
flg dFEr g !

it waw fagre areday : 3 9 FaT
fife | td @ax ga &3 f9g
gaT $15 Ffza1€ @, TV 6 I FU
grfso

wea WEIIT : 6 T 3F 2 |

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : It is good
that the Minister is coming out with a
statement. But high-jacking is taking
place in our country. We want a
discussion tomorrow on this subject
You travel by plane. One day you
may also be high-jacked, which we don’t
want.

weas AEIA Y19 AT 19 1T
®T S | & ITH FHIN, aFT FIA |

SHRI SATYASADHAN CHAKRA-
BORTY : O.K. Tomorrow, there will

be a discussion. You call the meeting
of the BAC.

eqAT AT : AT AR 19 AT
FTA

(zaasrT)

weaw WEEE : FA gAA o<
gEatsia faw qug fear 2, foay
arg g5 Tefeee ¥ | gaF @z A%

HU &7 &I | 2rzw fasraar gar
g AIGE) JT FIAT & gH KIS

waus  agt & @€ faw fa azfes
9139

SHRI SATYASADHAN CHAKRA -
BORTY : Very good. You have ass-
ured us that this will be discussed. We

are very happy that you have given us
an assurance.

MR. SPEAKER : I always do what-

CVEr you say.

SHR1 PRATAP BHANU SHARMA
(Vidisha) ; 1 have made a statement
under rule 377 regarding the service
conditions of the scientists...

WeqLr Al © Y193 BAAT FIAT
& 1 ST FA19FT ASAT §, IF FL ATQAT |

SHRI PRATAP BHANU SHARMA:
I have made a statement under rule 377
regarding the service conditions of the
scientists and technologists of the
Indian Tastitute of Technology. I want
that a chance should be given to dis-

cuss it in the House.

MR. SPEAKER ; That is not the
allowed practice. If you do it like this,
I am not going to allow you; never. If
you want to raise this question of 377
again here, then 1 am not going to give
you any more chance. [ tell you and

I warn you,
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12.10 brs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

Minutes of the Seventy-Seventh to Eighty -
first sittings '

SHRI G. LAKSHMANAN
(Madras North): I beg to lay
on the Table Minutes (Hindi and Eng-
lish versions) of the seventy seventh to
Eighty-first sittings of the commulttee
on private Members’ Bills and Resolu-
tions held during the current session.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, |
have to report the following messages

received from the Secretary-General of

Rajya Sabha :-

(1) “‘In accordance with the provi-
sions of rule 127 of the Rules
of psocedure and Conduct of
Business in the Raojya Sabha,
I am directed to infiom the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 22nd August, 1984, agreed
without any amendment (o the
National Sccurity  (Second
Amcndment) Bill, 1984 which
was passed by the Lok Sabha
ot 11s sitting heid on the 13th
August, 1984.”°

(ii) “In accordanee with the provi-
sions of rule 127 of the Rules
of procedure and Conduct of
Business in the Rajya Sabha,
I am directed to infrom the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 22ud August, 1984, agreed
without any amendment to the
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Terrorist Affected Areas (Spe-
cial Courts) Bill, 1984, which
was passed by the Lok Sabha
at its sitting held on the 16th
August, 1984.”

(iii) ‘“1 am directed to inform the
Lok Sabha that the Rajya Sa-
bha at its sitting beld on Mon-
day, the ]3th August, 1984,
adopted the following motion
in regard to the Committee on
Public Uadertakings :- '

“That this House toncurs
in the recommendation of
the Lok Sabha that the
Rajya Sabha do agree to
mominate one member
from Rajya Sabha to
associate with the
Committee on Public Un-
dertakings of the Lok Sa-
bha, for the wunexpired
portion of the term of the
Conrmittee in the vacancy
caused by the resighation
of Miss Saroj Khaparde,
from the Committee, and
10 proceed 1o elect in
such manner as the: Chair-
man  may direct, one
member fiem -smong the
members of the House teo
serve on the said Commi-
tlee.*’

22.1§ hours

ELECTION OF SHRI K. LN,
PRASAD, MEMBER, RAJYA
SABHA, TO THE COMMITTEE
ON PUBLIC UNDERTAKING

SECRETARY GENERAL: 1 am fur=
ther to inform the Lok Sabha that in
pursuance of the above motion, Shri K,
L N, Prasad, Member, Rajya Sabbha,
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has been duly eclected to the said

Est. Comm. Rep. & Mes.

392

Reports (Hindi and English versions) of

Committee. the Public Accounts Commiltee:—
_——— (1) Two Hundred and Twenty-fifth
Report on Action Taken by
Governrent on the recommen-
dations contained in their
Hundred and Fifty-eighth

LEAVE OF ABSENCE FROM Report on Union Excise Duties

SITTINGS OF THE HOUSE Related Person.

MR. SPEAKER : The Committee (2) Two Hundred and Twenty-
on Absence of Members from the seventh Rer_)ort on Sales Tax-
Sittings of the House in their Sixteenth Surv_ey, Registration and Dec-
Report have recommended that leave of laration forms.
absence be granted to the following
Members for the periods mentioned (3) Two Hundred and Thirty-first
against rach:— Report on Financial Review-

cum-Commercial Accouts of

1. Shri S. Murugain—23rd July the Cantecn Stores Depart-

to 24th August, 1984. ment.
(Fifthenth Session)
2, Shri C, Chinnaswamy—23rd —_—
July to 10th August, 1984.
(Fifteenth Session)
Is it the pleasure of the House that 12.13 hrs.

leave a8 .recommended by Committee
may be granted?

SEVERAL HON. MEMBERS
Yes,

MR. SPBAKER. The leave is
granted, The Members will be informed

Eighty seventh and Eighty
Reports and Minutes of Sittings

ESTIMATES COMMITTEE

ninth

SHRI BANSI LAL (Bhiwani): I beg

the following Reports and

Minutes (Hindi and English versions) of
the Estimates Committee:—

accordingly. to present
(i)
12.12 hrs
PUBLIC ACCOUNTS COMMITTEE
Two hundred twenty fifth, two hundred (ii)

twenty seventh and two hundred thirty flist
Report.

SHRI SUNIL MAITRA (Calcutta
North East):I beg to present the following

Eighty-seventh Report on the
Ministry of Works and Hous-
ing—Delhi Development Auth-
ority—Part 1I, and Minures of
the sittings of the Sittings of
the Committee relating thereto.

Eighty-ninth Report on the
Ministry of Finance (Department

of Revenue)—Central Board
of Excise and Customs, and
Minutes of the Committce

relating thereto.
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COMMITTEE ON SUBORDINTE
LEGISLATION

Twenty-éev enth Report

SHRI R.S. SPARROW (Jullundur):
I beg to present the Twenty-seventh
Report (Hindi and English versions) of
the Committee on Subordinate Legisla
tion.

12,14 hrs

COMMITTEE ON PAPERS LAID
ON THE TABLE

Twenty-second Report

SHRI DEEN BANDHU VERMA
(udanipur I beg to present the Twenty-
second Report (Hindi and English
versions) of the Committee on Papers
laid on the Table.

COMMITTEE ON PAPERS LAID
ON THE TABLE

Minutes of the Twenty-second Report

SHRI DEEN BANDHU VERMA
(Udaipur) : I be-g to lay on the Table
Minutes (Hindi and English versions) of
the sittings of th: Committee on Papers

laid on the Table relating to their Twenty-

second Report.

12.15 hrs.
MATTERS UNDER RULE 377

(i) Development of Vldarbha _region of
Maharashtra
&t dwa T AR (") ¢
vege wgigd, § fagm 377 % o
faeafafes faga wega swar g -

fagd & 39T A1 FT G a2T T
Tk 1R faaf & wiq § 1| gux fag
TETUST FYFIT A A1 AT &7 § AR
fagifra Y & 1T 93 a4 wdl o
ATNYR A1C &, at F% 5 afafy  qesw
A1 fad  wgrerss § faed  wyenfias
ger @ fager g &1 19 @ FdA
faza & 31 wifzar sg9ge
glar argT & gGsY a5 A
TRafIT FTA AT T G gFT T
1980 § I3 AINW § I gAY &
AT Y ¥ gz I@F A15T FEAT
FIX & JIed Fgr W g1 18 F A
TE  AIZA & FAITAF FIA B JEQ
ArEAiEd fag qg | 0w SHF W
T/ faar a1 | ag |1z FreAT FW@
g zifgz § 1 AT F1 JHFATT T A
q5: AT § Fg qT IAT F AT AITA
frag gu s feard) efx ¥ T 24
FAIT F1 Tr@NT gHY AT J v
& | WA |UE Jid F @I FE
AqTEA 97 § A91 F75qT AEAT IIAL
gt 15T AITAT g1 qA & IF AR@A
Wi 2@y WG & fag Armg &
TATAT FAL FA1ZT &1 F19 AT g1ar g
oX g AT &7 giar & gafeao gq
AT &1 FIFAT JTT FIAT T § 1
HISTI VI F FAYHT (SAIGT AT,
qO% @3 ATIT TS ) TH AT 9T
TEIT A FAIN IIRT HTRT a9 ¥
wiT g wZTAIdr g fE g uE ax
q3g gagr § 1 AfeT g & Ay H
ggT Wl STIFN AT 92T & ;T IFIT
Sar guwd) & 9ad) a§ @) 987 g
&1 woETU AT ¥ ®ATAT TF THIT
a4 9914 ¥ few g & 3t ¥ F170 F@

arer FRArfeal 1 qar Arw A e
gz a7 @ 9gar § agi a1y & faw
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Ayt aga gfaar geit o g@wC Iy
AIZT 9T GG & A 9WE  Fig 1 I
qYg WYIUST Tagy @ HIT rax uFy-
gg N fF Amged g ag Mfsar §
TE FIA AT agi ¥ @ QN 1) F1H
fea) & min @ 1 g@F MFQ9ge W H
NFETNFET &1 98 AW &1 AL
q{ &1 S0 ) |

g1 8 AU fadea § f5 99T
FIHI 9T I AATEF I g fAga
F(& U@ gu i a & &9 &1 Ugd
fgarg sna

12.18 hrs.

_ [MR. DEPUTY
in the Cpair]

SPEAKER

¢ii) Need for more post-matric
Scholarships for SC&ST students
in Orissa.

SHRI K. PRADHANI (Nowrangpur):
Orissa has thc second largest tribal
population numbering about 53 lakhs
living in five districts and some pockets
of other districts. The percentage of
literacy among the Scheduled Tribes
and Castes in Orissa is very low and 1t
is the worst in case of the tribals. In
most of the tribes the literacy percen-
tage is as low as 10 per cent and even
less than that. The drop-outs of the
tribes inOrissa at the primary level as
per the latest information is 94.5 per
cent. Few boys who manage to go to
colleges or post matric classes cannot
afford, due to poverty, to prosecute
their studies as many of them cannot
get lodging and boarding facilities. I,
therefore, draw the attention of the
Education Ministry to sanction more
post-matric scholarships and more post-
matric hostel buildings urgently to
enable these tribal boys to avoid drop-
outs and prosecute their studies in the
few colleges started recently in these
tribal areas in Orissa especially in
Koraput district. -

AUGUST 24, .984
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(ill) Need for Central Government’s
finance to Subarnarekha multi-
purpose project. ‘

SHR]I CHINTAMANI JENA (Bala-
sore) Subarnarekha multipurpose project
is a very long pending demard of the
people of the State of Bih:rt, West
Bengal and Orissa, in the absence of
which, millions of people suffer every
year due to flood,lack of irrigationfacili-
ties, lack of cnergy, ¢tc. After several
ycars of efforts, rupees eight hundred
crores Subarnarcka multipurpose project
IS in execution, with agreement between
thcse three States on the initiative and
mediation of the Union Government,
The World Bank has agreed to pay 49
per ccnt of the total expenditure as loan
and the rest 51 per cent will be borne
by the three States in equal share. But
all these thrce States are very much
handicapped in financing the projcct
due to constraint of resources. 1f this
project is not executed and complcted
soon, it will hit hard many millions
of people of these three States. So,
the only soluticn to overcome this
problem is that the Govrenment of
India come to their rescue.

I would, therefore, request the
Union Government very earnestly to
kindly agrce to finance the project, so
that the progress in execution of the
preject may not be hampered, as after
cempletion of this project, the woes of
the millions of people will be redresscd.

(iv) Impoundirg passports of Indian
Artisis/Sportsman who visit South
Africa Claudeistinely.

~ SHRI EDUARDO FALEIRO
(Mormugao) ; Several Indian musicians,
artists, sportsmen ard others have, from
time to t'me, been visiting clandestinely
the Republic of South Africa The
visit to South Africa by two Indian
artists was reported just a few days
ago...

(Interruptions)
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MR. DEPUTY SPEAKER : You

read out whatever has been approved,
please ...

(Interruptions)**

SHRI EDUARDO FALEIRO : This
is happening notwithstanding India’s
economic, diplomatic, cultural, trade
and sports boycott o' the racist regims
and the fact that Indian Passports are
not endorsed for travel to South Africa.
It is, therefore, necessary that the
Government of India should impound
the passports of all such persons. This
Parliament must also unequivocally
reassert our anti-apartheid policies and
firmly reject the approaches of those
who would like us to take a soft line

towards the racist regime of South
Africa,

(v) Setting up of proposed electronic
digital Switching factory at
Bangalore.

SHRIT. R. SHAMANNA (Banga-
lore South) : Indian Telephone Industry
at Bangalore is one of the most success-
ful public sector industries. The ITL
has started its activities with the full
cooperation of Government of Kar-
nataka and has now spread to other
parts of India. The main item of
manufacture at Bangalore Unit of ITI
is the Telephone Exchanges and cross
bar telephone exchanges. Due to
changes in technology, the conventional
telephone exchanges are giving way to
digital electronic switching equipment,

About 5,000 persons engaged in the

manufacture of conventional exchanges
at Bangalore Complex would be ren-
dered joblcss within two years or will
be retrenched due to this change in
technology.

To overcome the problems of
retrenchment of skilled workers, the
management of ITI proposes setting up
of electronic digital switching factory
at a location close to Banglore so that
the staff being rendered surplus at

**Not recorded.
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Bangilore Complex could be redeployed
in thz new fastory. The management
of ITI requzsted the State Government
for a suitable piace of land and assu-
rances for supply of water and power.
A suitable piece of land was allocatdd
and ficm assurinces regarding supply of
water and power wzre also given. The
French cotlaborators of th: project saw
th: land and approved the location.
The Ministry of Communications - re-
commendsd the location near Bangalors
and this proposal wis alsd approved
by th: Govcrnment of India. How.
ever, actual investment  has yet to
commence.

I appeal to Governmant to take
carly steps to szt up electronic digital
switching factory at Bangalore.

{vi) Need to take early decision to dec-
lare Tuticorin Port as the pricing
point for fixing cost of petroleum
products in southern districts of
Tamil Nadu.

SHRI N. SOUNDARARAJAN
(Sivakasi) : It is reported that the
Central Government has been approa-
ched for declaring the Tuticorin Port
as the pricing point for fixing the cost
of petsoleum products in the Southern
districts of Tamil Nadu, so as to enable
the consumers to get them at slightly
lower rates, At present, Cochin is the
pricing point for the petroleum pro-
ducts being sold in Madurai, Rama-
nathapuram, Tirunelveli and Kanya-
kumari districts and the consumers in
those districts have to bear the trans-
port cost. Coastal movement would
enable a larger quantity of pztroleum
products and bulk movement would
also reduce the cost of products. It
would also help the port to utilise more
the oil jetty, which is not being used
now to the full capacity. I request
that tha Central Government may take
an early decision in the matter so that
the eonsumers in the districts mentioned
might be benefited. ‘
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{vil) Steps needed to improve customer
services in Banks removal of
stagnations among bank Officers.

** SHRI D. S. A. SIVA-
PRAKASAM (Tirunelveli) @ Pre
sently, the number of banks bran-
ches exceeds 60,000, which, compared
to the year 1969, has shown the pheno-
menal growth achieved by the banking
industry. IRD and 20 point Programmes
have added additional clientele to the
banking industry, Because of this
spurt in the number of customers,
already declining customer service has
shown further signs of deterioration,
To obviate the situation, 1 give the
fnllowing suggestions :

(1) In certain offices, banks have
posted comparatively large number of
staff, especcially in the administration
side, in metropolitan and urban centres,
In the rural and semi-urban centres,
where customers mostly comprising of
village artisans and farmers, need to be
taken care of, banks have acute shor-

tage of manpower, Such dearth in statf

leads to poor customer service, There-
fore, a thorough workload vis-a-vis
profitability analysis should be carried
out to fix norms for proper staffing in
the banks.

(2) Further, at the middle Ilevel,
banks select officers for All India Ser-
vice and post them at different centres
in the country. As they advance to
scale II, 1II and 1V, they beeome
stagnant. All the efficient and experi-
enced officers cannot get promotion for

want of vacancies within the same bank,

Thus, such officers are bound to get
frustrated and become in=fficient. The
customer service suffers, To obviate
the situation, a new service may be
create@ as Inter Bank Service, with
additional monetary incentives for
making them liable to be posted to any
bank in any part of the country. Thus,
the stagnation of the said scal’s may
be cased to some extent.

**The original speech was delivered in
Tamil,
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(viii) Need to introduce new stops for
recently introduced Swoperfast ex-
press trains between Cannanore and

Ernakulam.

SHRI K. P. UNNIKRISHNAN
(Badagare) ; The Railway Administ-
ation has introdudsed super-fast Express
trains with limited stops between
Cannanors and Ernakulam since 15th
July 1984 While the introduction of
these trains has been appreciated and
meets a long-felt need, a great injustice
has been done to the people of Bada-
gara and quality taluks and the pilgrim
passengers to the famous temple town
of Guruvayur, by eliminating stops at
Badagara, Quilandy and XKuttipuram.
This train serves the people of Canna-
note, Calicut and Malappuram districts
for reaching Ernakulam in time for
attending to High Court work, and also
cnables a large number of pilgrims to
Guruvayur from these districts.  But, -
unfortunately, the Southern Railway, in
the name of maintaining speed, has
eliminated Badagara and Quilandy
stops, Badagara is a municipality of
great importance and taluk headquarter,
and Quilandy is also a taluk head-
quarter. These two stations are im-
portant stations. which cater to the
movement of passengers from the hin-
terland to Ernakulam and Trivandrum.
Similarly, Kuttipuram is an alighting
point for Guruvayur Temple in Malap-
puram district.

While a super-fast train is welcome,
it must also neccessarily mcet the de-
mands of the travelling public, and it
is obviously not run just for main-
1aining spced.

Therefore, | wish to invite the
attention of the hon. Railway Minister
to this pressing problem of the area and
rcquest him to direct the Railway Ad-
ministration to introduce these  new
stops for the super-fast Express trains
recently introduced in Kerala.
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(ix) Need for Compensation to the
Cloud-burst affected people in
) Kargil.

SHRI P. NAMGYAL (Ladakh) :
The unprecedented cloud burst that
occurred recently in the Kargil and Leh
districts of Ladakh resulted in the death
of fourleen persans, including two
children and has rendered many people
homeless and hundreds of acres af culti-
vable and fodder lands, including stand-
ing crops buried under debris. Property
worth lakhs of rupeesis reported to
have bzen lost in the cloud burst.

I urge upon the Government of
India to assist the affected people by
providing relief and compensation enab-
ling them to make alternate arrange-
ments before the onset of winter,

12.31 hrs.

TAXATION LAWS (AMENDMENT)
BILL

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI]
S. M. KRISHNA) : on behalf of SHRI
PRANAB MUKHERIEE : I move

“That the Bill further to amend

the Income-Tax Act, 1961 the

Wealth-Tax  Act, 1957; the

Gifl-Tax Act, 1958 the

Companies (Profits) Surtax Act,

1964, the Compulsory Deposit

Scheme (Income-tax Payers) Act,

1974 and the Interest-tax Act,

1974 be taken into consideration.’’

.Sir, the proposals in this Bill are

intendcd mainly to streamling procedures

in the interest of better work manage-

ment, avoid inconvenience to tax-payers

reduce litigation remove certain amounts

in, andrationalise some of the provisions

of, these anactments,and counteract tax
avoidance and tax evasion.

The Bill contains about seventy
proposals. A more comprehensive Bill
would have taken more time to prepare,
and in case jt was referred for detailed

consideration to a Select Committee of
this hon. House, 1t would have involved

further delay.

I have, therefore, struck a compro-
mise and adopted a practical approach.
I have sponsored certain important, and
yet simple and non-controversial measu-
res, so that the Bill may be considered
and passkd during the current session.
Hence, proposals which neened more
detailed discussion and consideration
by Parliament have bzen left over for
consideration at the appropriate tims.

Sir, the Bill does not contain any
proposal for the amendment of the
Estate Duty Act, although there s
urgent need ty simplyfy and rationalise
its provisions However, a Bill to amend
the Bstate Duty Act can be introduced
in this House only: ofter necessary
resolutions under Article 25 (1) of the
Constitution have been passed by State
Legislatures adopting the proposals rels-
ting to these amendments. As this proce-

dure takes considerable time, it would not

have been feasible to include any propo-
sals relating to the amendment of the

Estate Duty Act in this Bill

The Parliament, has, however,
recently passed the Estate Duty (Amen.
dment) Bill, 1984 for excluding agricul-
tural land from the levy of estate duty
under the Central enactment. After the
various States have adopted the amen-
dments in that Bill, it would be
possible to sponsor amendments
to the [Estate Duty Act without
following the procedure laid down in
Article 252 (1) of the Constitution*
comprehensive reform of the law relating
to estate duty has, therefore, to be
necessarily deferred.

I shall, with the indulgence of the
House, now briefly tefer to some of the
more important proposals in the Bill.

Payment of small sums by way of
advance tax, not only causes inconveni-
ence to tax-payers, but also adds to the
workload in the Income-tax offices. 1,
therefore, propose to provide that, from
the financial year 1985-86, payment of
advance tax will be optional in the cass
of individuals, Hindu undivided famlics,
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association of persons, etc  if the am-
ount payable by them does not exceed
Rs. 1,500/'.

Salaried taxpayers drawing cash
remuneration upto Rs.18000 per annum
are not required to furuish a voluntary
return of income if certain conditions
laid down in the Income Tax Act in this
behalf are fulfilled. I propose to ex-
tend this concession to persons drawing
cash remuneration upto Rs ,24,000/-
per annum

The procedure empowering the In-
come-tax Officer to cancel an ex parte
assessment and make a fresh assessment
leads to unnecessary duplication of
proceedings, delays and inconvenience
to taxpayers. I, therefore, propose to
discontinue the provisions for re-opening
ex parte assessments made after 30th
September, 1984,

The Income-tax Officer is required
to send a draft of the assessment order
to the taxpayer in casee where the
agregate amount of the proposed
variation to the returened income
exceeds Rs. 1 lakh. The objections
raised by the taxpayer are referred to
the Inspecting Assistant Commissioner
for appropriate directions to the Income
-tax Officer.

This provision has resulted in dupli-
cation of proceedings, delay in compl-
ction of assessments and division of
responsibility, I, therefore, propose
to discontinue this provision in relation
to cases where any variation to the
returned income is proposed to be made
by Income-tax Officers after 30th
September, 1984.

Under the existing provisions, no
action far recovery can be commenced
after the expiration of one year from
the end of the financial year in which
the demand was raised. I propose to
extend the time limit for commence-

ment of recovery proceedings from one

year to three years. I expect that, in
most of the cases, the final demand
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would get crysralised within the exten-
ded time after the disposal of the first
and second appeals, claims for rectifi-
cation and adjustment of prepaid taxes.
In the result recovery certificates would

be substantially fewer in number and they
would reflect, more correctly than at
preset, the demand which is, in fact,
due from the assessees.

The Settlement Commission is
debarred from admitting an application
for settlement in cases where conceal-
ment of income or tax fraud has been
established or is likely to be established
by the income-tax authorities. Tax-
payers whose undisclosed assets, incri.
minating books of account and docu-
ments are seized in the course of search
operations conducted by the Income-tax
Department, try to circumvent this
provision by going to the Settlement
Commission before the tax authorities
have completed scrutiny of the seized
material. I, therefore, propose to
provide that in cases where any assets
or books of account or documents have
been seized in the course of a search,
the taxpayer will be debarred from
making an application for settlement to
the Settlement Commission before the
expiry of 120 days from the date of
such seizure,

I also propose to make it obligatory
for a person to make a full and true
disclosure of his undisclosed income in
the application for secttlemenf. The
applicant will also be required to pay
the additional amount of income-tax
payable on the income disclosed by him.

The Central Government is required
to pay interest at the rate of 12 per
cent per annum in certain cases such as
cases of delay in granting refunds and
cxcess payment of advance tax by tax-
payers. Interest is similarly chargsd
from taxpayers when the payment of
tax is delayed or there is a shortfall in
payment of advance tax. I propose to
raise the rate of interest payable by the
Government and chargeabie from tax-
payers, from 12 per cent per annum to
15 percent per annum, with effect from
Ist Og¢tober, 1984.
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While the interert chargeable from
taxpayers under the various provisions
of the Income-tax Act can be reduced
or waived in certain circumstances,
interest chargeable for delay in payment
of tax cannot be reduced or waived in
any circumstances. As reduction or
waiver of such interest may become
necessary to mitigate hardship, I pro-
pose to empower the Central Board of
Direct Taxes to reduce or waive such
interest on the recommendation made
by the Commissioner,

The Bill also contains a number of
preposals for reducing litigation.

When there is a difference between
the Income-tax Officer and a taxpayer
on any question of law arising in the
case of the taxpayer for several years,
the taxpayer has to contest the question
of law for each of these years. This
leads to unpecessary proliferation of
appeals before the appellate authorities
and reference applications before the
High courts on identical questions of
law in the case of the same taxpayer.

With a view to avoiding such repe-
titive appeals and reference applications
I propose to provide a procedure which
would secure that a taxpayer’s assess-
ments for later years are modified in
conformity with the final decision of
High court or the Supreme Court on
the question of law in his case for an
carlier year, without any need for him
to agitate the matter in the proceedings
for the later years.

I think that litigation in tax cases
would be reduced substantially if
appropriate amenbments clarifying the
legislative intention are sponosored at
the earliest if the interpretation placed
by the High Ceurt, or even the Appel-
late Tribupal, on any provision is not
in conformity with the underlying inten-
tion. I have, therefore, proposed
certain amendments to some of the
provisions tn clarify the legislative
intention so that further controversy
and litigation regarding the true intent
‘and ' purport of these provisions is
avoided.

I will now briefly refer to somé of
the provisions in the Bill which seeks
to rationalise the provissons of the
law.

Section 54E of the Income-tax Act
provides for exemption of capital gains
in cases where the net consideration
arising from the transfer of a long-term
capital asset if re-invested within six
months in specified financial assets.
The time limit of six months may,
however, not be adequate in some cases
of compulsory acquisition where the
whole or a part of the compensation
is not received by the owner imme-
diately. With a view to avoiding hard-
ship in such cases, I propose to provide
that, in relation to the amount of com-
pensation  which is not paid by the
Government at the time of compulsory
acquisition, the period of six mornths
for re-investment in specified financial
assets shall be reconed from the date on
which the compensation is receiyed by
the taxpayer.

PROF. AJIT KUMAR MEHTA
(Samastipur) : There is no quorum ’‘in
the House. The Members had been Pre-
sent in the House yesterday, why
should they not be Present to—day.

"There is no quorum. They should
come to the House. At least call them
once. We are going to consider a very
important Bill.

SHRI HARIKESH BAHADUR
(Gorakhpur) : Let the Minister clarify
whether Shri Ram-Lal has resigned?

SHRI S. M, KRISHNA : Shri Ram
Lal has no concern with quorum.

SHRI HARIKESH BAHADUR :
Quorum is in question, It has been rai-
sed now. This has gone on record.

MR. DEBPUTY-SPEAKER : Arc
you Pressing, Mr, Mehta?

PROF. AJIT KUMAR MEHTA :
Yes. i
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MR, DEPUTY SPEAKER : I
think, he wants his Members to come.
Let the quorum bell be rung.

Now, there is quorum. The Minister
will continue his speech.

(Interruptions)

MR. DEPUTY SPEAKER :
pleases.

Order

SHRI S. M. KRISHNA : "At times,
& person may be constrained to sell
even his residential house on account of
pressing personal or family obligations.
As taxation of capital gains from the
sale of a residential house in such cases
may result in hardship, I propose to
provide that capital gains from the sale
of a residential house will be exempt
from tax if the individual does not own
any other residential house and the sale
proceeds do not exceed Rs. 2 lakhs. In
cases where the sale proceeds exceed
Rs. 2 lakhs, the capital gains would be
exempted proportionately.

Under an existing provision in the
Wealth tax Act, persons of Indian
origin returning to India with the in-
tention of permanently settling here are
exempt from wealth-tax for seven years
in respect of their savings abroad re-
patriated to India. I propose to amend
the relevant provision so that Indian
citizens are also entitled to this exem-
ption.

And finally, I would briefly indicate
some of the proposals in the Bill for
counteracting tax evasion and tax
avoidance.

When unaccounted assets are seized
in the course of a search, tax-payers
sometimes make an attempt to avoid
penal consequences by taking the plea
that such assets have been acquired by
them out of their current income, With
a view to thwarting such attempts, I
propose to provide that such a plea
will not be entertained unless the in-
c¢ome or the tramsaction resulting in
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such income is recorded in the books of
account maintained by the tax-payer or
such income has been disclosed to the
Commissioner before the date of the
search.

While tightening the provisions of
law in the case of those who do not
cooperate, I think those who promptly
make a full and true disclosure of their
concealed income after a search deserve
some consideration, I, therefore, pro-
pose to provide that a tax-payer who
makes a full and true disclosure of his
concealed income before the Commisi-
sioner within fifteen days of the search
would be regarded as baving made,
voluntarily and in good faith, a dis-
closure of his concealed income prior
to its detection by the Income-tax
officer. Such a disclosure before the
Commissioner would enable him to
move the Commissioner for reduction or
waiver of penalty under the existing
provisions of the Income-tax Act,

[ also propose to make eertain
modifications in the provisions relating
to taxation of capital gains with a view
to plugging certain existing deficiencies
in the law which are being exploited for
purposes of tax avoidance.

Sir, I have briefly indicated the
salient features of some of the more
important proposals in the Bill, The
proposals have also been explainted in
the notes on, clauses appended to the
Bill, It will be observed that the
various measures proposed in the Bill
are simple and non-controversial
and seek to effect a significant improve-
ment is selected areas of the direct tax
laws and their administration, I there-
fore, trust that the Bill will receive the
unanimous support of this House.

MR. DEPUTY SPEAKER : Motion
moved :

““That the Bill further to amend
the Income-tax Act, 1961 the
Wealth-tax Act, 1957, the Gift-
tax Act, 1958, the Companies
(Profits) Surtax Act, 1964, the
Compulsory Deposit Scheme
(Income-tax Payers) Act, 1974
and the Interest-tax Act, 1974,
be taken consideration’’,

Shri Amal Datta.
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SHRI AMAL DATTA (Diamond
Harbour) : Mr. Deputy-Speaker, Sir,
this is a Bill which contains a large
number of Clauses and to explain such
a Bill to ordinary members of the
House who are not so well-versed with
the taxation law like our hon. Minister,
the Notes on the Clauses should have
explained what are the evils which are
sought to be mitigated by the various
provisions. Unfortunately, neither the
Objects and Reasons which are set out
in the Bill on p. 31 nor the Notes on
Clauses which are set out on pp. 32 to
66 really make clear exactly what are
the significances of the various pro-
visions, what are the evils which are
sought to be mitigated and what are
the concessions which are sought to be
given to the assessees or the people
who are otherwise affected or even what
are the procedural improvements needed
and why these are needed. Nothing
has been explained properly.

In the Statement of Objects and
Reasons, a strange statement, what we
call a rolled up statement, has been
made, I quote ;

““A number of proposals relating
to the amendments to these en-
actments have been formulated
on the basis of the recommen-
dations made by the Economic
Administration reforms Commis-
sion, the Direct Tax Laws Com-
mitee the Public Accounts Com-
mittee and the Committee on
Subodinate Legislation,”’

Four bodies are mentioned here. All
these bodies are of high importance and
eminence. But it is not clarified any-
where which are the recommendations
coming from which bodies and in which
Clauses these have been incorporated.

T know, my hon. friend, Mr. Satish
Agarwal, was the Chairman of the
Public Accounts Committee for two
years and, during his tenure, some very
valuable suggestions had been made

regarding the reforms in taxation laws.
Some recommendations on other matters
have also come from the present Public
Accounts Committee. The Finance
Minister also in his Budget Speech
acknowleged the contribution made by
the Public Accounts Committee in mak-
ing suggestions for reform in the tax-
ation law and in the matter of proce-
dures. But it is strange that nowwhcre
it is stated as to which are the recom-
mendations made by the Economic
Administration Reforms Commission,
which are the recommendations made
by the Public Accounts Committee and
which are the recommendations made
by the Department itself for their own
benefit or smooth working. This should
have been made clear.

If you go into the Notes on Clau-
ses, you will find that notes are not a
all helpful. They are only saying what
was the previous provision and what is
to be done now, how it is sought to be
changed. But exactly as to what was
the evil, what was the loophole in the
previous provision and who were the
people taking undue advantage of the
previous provisions because of which
certain wordings in those provisions
need to be changed has not been stated
anywhere in the Bill.

My humble submission is that in
future when such complex Jlaws are
placed before the Parliament, these
things should be made clear. Other-
wise, if I had consulted the taxation
expert, even he would not be able to
say; so many Clauses are involved here
of so many Acts. For, four or five
different Acts are sought to be amended
here by means of one Bill and so many
Sections are sought to be amended.
Unless it is stated what difficulty was
felt, how can we make constructive
suggestions or say whether it is a good
or useful amendment, or whether it is
unnecessary and redundant amendment?
We cannot say that even. So, we are
reduced to talking in terms of generali-
ties and we cannot go into the specifics
of the situation which has compelled
the Government to come forward ‘with
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this particular amepndment at this
particular time.

You all know that this Parliament
is probably going to be wound up after
this session. At least, that idea has
been given to us.

The hon. Ministes himself has said
in his opening address that there are
amendments which have been suggested
and which have to go the Direct Tax-
ation Enquiry Committee and, there-
fore, those amendments - have not been
brought here by means of this Bill,
which we are discussing today.

What is the urgency of getting
these amendments through ? ’

The hon.Minister says that the
amendments he brought forward are
non-controversial. They may be non-
controversial. I am not donying that,
some of them are non-controversial.
The rest of them are controversial,
those concerning the Cinematograph,
shoding etc,

But, on seeing some of the Provi-
sions which have been given retrespec-
tive effect for two, three, four and fiive
years even it appears to me that some
benefit is to be conferred on some in-
dustrial or othere specific group or in-
dividual.

Otherwise, what is the hurry of
bringing such a Provision? If the idea
is to give retrospective effect for three
years today, if this Bill was brought six
months hence, then retrospective effect
from four years should have been given.

But somebody has to be satisfied
immediately. You want to win elections
and therefore, this Bill is brought in a
hurry.

But one can only bring those
Clanses by which psople would be satis-
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fied by getting some concessions. So,
some other Clauses have been added to
this to make it look innocuous,

The real reason of bringing this Bill
forward now is to get over some of the
assessments already made which will be
now unmade by virtue of the retrospec-
tive effect being given by this Act.

I cap refer to Clause 5 also Clause
4 (¢) which says that it will effective
from 1st April 1976. Clause 4 (b) says
that it wiil be effective from 1st April,
1978. These are concerned with income
from shooting cinema pictures in this
country for non-residents. I donot know
which particultr non-residenets, indi-
vidual or group or firm is being bene-
fited from this Section, Obviouslv, the
intention is very clear.

It is not possible with so little time
and so little exPlanation given to exa-
mine the evils sought to be remedied by
these Amendments.

I will not go very much into the
specific provisions. But there are lot of
things which have to be said when
any income-tax or any taxation law
Amendmcnt Bill comes before Parlia-
ment.

We have to look at income-tax in
to day’s economic perspective,
-

We see that income-tax on indi-
viduals or rather income-tax as distin-
guished from corporation tax today,
accounts for a very very small sum.

13.00 hours,

Even all direct taxes together ac-
count for only Rs. 4,000 crores of taxa-
tion as opposed to about Rs. 16,000
crores from excise duty, as opposed to
the total revenue of the Government
which amounts to about Rgs. 30,000
crores. Out of this amount of Rs. 4 000
crores of direct taxes—I am giving the
figures in a very rounded fashion ; Iam
not giving the detailed figures-income-tax
amounts to, rather amounted to im the
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year 1982-83, only about Rs. 1500 crores
and corporation tax to Rs. 2,200 crores.

This amount of Rs. 1500 crores, of income-
tax is nothing compared to the income which

is accruing to the people who are really
taxable. The estimate of taxation which
should be obtained by way of direct
taxes by the Government amounts to at
least double of what they are getting
loday. If they are getting Rs,4,000 crores
by way of direct taxes, another Rs.5,000
corores are being evaded, and the
Government has been deliberately not
taking the necessary steps to stop this
cvasion because they have vested in-
terests in not stopping the evasion, I
would come to that later.

The purpose of income-tax has been
traditionally acknowledged to be two-
fold. One is to get revenue for the
Government. Now we see that the
revenue has become very little, It is
only about Rs. 1500 crores out of a
total revenue and capital budget of the
Central Government of about Rs. 30,000
crores, So, it is about five per cent.
Bven corporation tax has not kept up
with the increase in GNP. Neither
income-tax nor corporation tax has kept
up with the increase in G.N.P. This is
all because of evasion which the Govern-
ment has allowed deliberately, and there
has been accumulation of arrears of tax,
ctc. Nothing is being done in spite of
the repeated recommendations of various
Committees, including the Public Ac-
counts Committee, in this respect.

The other object of income-tax,
apart from collection of revenue for the
purpose of defraying Government expen-
diture, is to bring about some kind of
equality. We cannot bring socialism
through income-tax, but by taking away
the money from the rich and distributing
that money to the poorer sections,
we can try to bring
about some distributive justice to the
poorer  sections, this  machinery
of income-tax. That has been one of
the philosophies behind income-tax
traditionally. Now how much is being
transferred through income-tax'? Not
¢ven one per cent of the' G N.P, is being

re-distributed through income-tax. This
is the position.

Although the amoumt collected
through income-tax has become abso-
lutely nominal, still there are pcople
who are shouting that the income-tax
rates ase very high and seminars are
being held regularly, of course at the
expense of some companies and others
there by reducing their tax burden also;
articles appear with monotonous regu-
larity in journals of a certain kind and
in newspapers devoted to economic
issues, and so on, that the tax-rate is
very high and that it should be reduced,
It has been seen that Government has
reduced the income-tax rate. It had gone
up to the highest rate of 78 per cent and
it was reduced, I think, to 67.5 per cent,
But those who advocate reduction of
income-tax rates say that, with lesser
tax-rate, people will be less inclined to
go in for evasion, more people will
furnish returns of their income and pay
tax and the effective collection will go

up.

But these people have been proved
false prophets and with the reduction-of
income-tax rate, the revenue also went
down. So there is no co-relation or at
least it has not becn established in
India that by reduction of the tax rate
you can increase your revenue Or you
can motivate people to pay taxes. There
can be a certain range of income in
which people are hit, certain fixed in-
come groups, certain professional people
who have ro work hard but really, the
farge income-earners are people who do
not have to work to earn their income.
That is what is called un.earned income.
There is another aspect where distri-
butive justice has failed in India so far
as the incidence of income-tax is con-
cerned. That is, that there is 8 premium
on unearned income. A person is exempt
from paying income-tax upto a limit of
of Rs. 15,000. If a worker works hard
and gets some extra income either by
working in his spear time or by working
over time, then the extra income he
carns makes him taxable as soon as his
income goes above Rs, 15,000, But sup-
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posing a rich pcrson is earning Rs,
15,000 and he has got investment in
bank deposits, in company shares and in
Unit Trusts, now all this means that he
can save and invest and he can make
another Rs. 10,000 tax-free. So, the
limit goes up from Rs, 15,000 to Rs.
25,000 and if he is Jucky enough to have
black money invested in bearer bonds
or black money bonds, as they should
be called, for him there is no limit to
the income-tax exemption, He can get
income-tax exemption upto any limit,
So, there is a premium on unearned
income. As opposed to this, in those
countries whose economic this country
system follows like UK and USA and
those western countries where capitalism
is in full force, even there they respect
the working person by giving him an
allowance in respect of the income
earned. There is an earned income
allowance in those countries which, when
I inquired last, was 2/9th of the total
income. Whatever he is getting by way
of remuneration or by salary or by
workiag, for such a wages-earner or
salary-earner, 2/9th of his income is
allowed as a deduction, This is called
earned income deduction. Here the
deduction is given in respect of un-
carned income. As I said, if one is lucky
enough to have this black money bond,
then he can get unlimited income-tax
exemption. That is the position in India
to-day, This is the position of distri-
butive justice so far as income-tax is
concerned.

Another thing which is brought here
is that we have a large income-tax
apparatus in this country, Pcople say
that the idea is being given that it is
because of the large income-tax ap-
paratus which is there that people are
paying the tax or that the Government
are able to collect the sncome-tax.

Sir, from the Statistics of the Year
1981-82, it appears and Government is
aware that fortyfive lakhs assessments of
income had been made. This was
achieved only after the increase in stafl
very considerably. Income-tax assess-
ments had been going down from the
year 1976-77 onwards. A very consider-
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able increase in staff was made only
for the purpose of increasing the number
of income-tax assessments made. Even
after the increase in staff, the assess-
ments are below the peak figure. In
1981.82 only 45 lakhs of assessments
were made. This was achieved by making
76 per cent of the assessments .by sum-
mary methods. For the remaining 24%
of the assessments of income-tax, In-
come-tax officers and everybody above
them had to go tnto depth. Even after
making these assessments of incometax,
how much we could get ? Only 97 of
the total tax collection. The other 91%
flows into the Government Exchequer,
by way of deduction of tax at source
and by way of advance tax and tax
paid on the basis of self-assessment.
The entire taxation machinery have been
able to collect only 9% of the tax from
the 24% of the assessments. This is the
position to-day in India, If machinery
is there, they are not able to collect
the tax. In spite of the recommendations
of the P.A C. they have not been able
to increase the stafl in the Survey Wing
of the Income-tax Department so as to
bring new assessees into the income-tax
net. There are large number of people-
much greater number who are earning
taxable incomes bui are well above the
cxemption limit and they are not brought
within the taxation net work. This is be-
cause the Income-tax Department has
never worked up to the responsibility
in this regard. In spite of the Parlia-
mentary Committee’s asking them to do
so and in spite of the faet that the
Government have accepted the recom-
mendations of the Parliamentary Com-
mittee, a lot of people who should
otherwise pay the tax are not payihg
the tax at all, This is a very curious
thing. Two P.A.C, reports are concerped
with the escape from tax net by the
very high income groups such as the
cinema artistes and cinema film pro-
ducers, You will be astonished to
know that of the big names in the
cinema world, none of them is being
taxed. They only show loss in their
returns. This is already known to the
Minister as also to the Department.
The P.A.C. has brought this out in their
report and had asked them to setupa
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a Committec consisting of Chartered
Accountants, tax experts, auditors,
eminent non-official people, Even
after three years of the submission of
the PAC Report, nothing has been done
by the Government in regard to the
setting up of such a Committee. Even
today the position is this, None of the
big artistes of Bombay, Madras or any-
where else is paying income-tax. They
are all showing lesses in the returns. 1T
do not know why this particular amend-
ment has been brought in for giving
concessions to those who are shooting
pictures in India and who are non-
residents.

That conc ession is now sought to
be given to the people who, in the me-
antime, became non-residents, Once
they are non-residents, they will get
this concession now. So, Sir, the fact
remains that inspite of the PAC’s re-
commendations they have done nothing
at all to institute an inquiry into the
Position of taxation of these big artists
and others.

Thirdly, the people who are not
paying tax today include big companies.
Government knows that out of 101 top
companies only 23 companies paid tax
in the year 1979-80. This is mentioned
in 143rd Report of PAC. To give one
example, Sir, TELCO’s profit for the
years 1979.80 and 1980-81 was Rs. 16
crores and Rs. 26 crores respectively,
In both these years they paid a dividend
of Rs. 6.05 crores whereas in none of
these years they paid a single naya Paise
as tax. This is also the position with
J& K Synthetics, Reliance Textiles,
Calco, etc. In an answer to a question
in parliament it was stated that in 1981-
82 oui of 76 highly profitable companies
42 did not pay any tax at all.

Now, Sir, some Provision has ' been
introduced in this year’s budget that the
companies cannot totally avoid the tax.
But the fact remains that these compa-
nies have been avoiding tax and the
government knew about and did not do
anything, Now, they have put 75 per
cent ceiling on deduction.

Sir, Government had been giving
one concession after another. Whenever
a Chamber of Commerce invites any
Minister, Particularly Finance Minister,
they always Put forward some demands
in the shape of tax holiday, etc. As this
Government is very much dependant on
the people who are member of these
Chambers naturally they have to placate
them. They cannot afford to- alienate
them. So, they give them assurance
which are ultimately translated in the
shape of various concessions. Since a
plethora of concessions have been given
the PAC has recommended that the sum
total of these concessions should be
gone into. You take up each concession
and see what is its effect. Now, Sir,
although tax holidy is given as an incen-
tive for setting up a new industry yet it
has to be seen whether they are all new
genuine industries or the same people
doing business in another name, name-
ly, first closing down a company and
then starting another company. If that
is going on then this requirod to be
looked into.

Sir, Covernment has to monitor ab-
out the effect of various concessions,
This is very important. But the govern-
ment has not taken any steps so far
with regard to these matters which have
been repeatedly hammered by the PAC.
There is another very curious thing that
all these big companies are not them-
selves Paying tax. All these big com-
panics are themselves not Paying tax.
Again they are controlled by a few in-
dividuals, For example, I may just
quote from the PAC Report. It is men-
tioned in the Report that Sarabhai
Group has a very large asset, more than
Rs. 200 crores or so, Now, this is con-
trolled by 25 individuals. These indivi-
duals, for their own benefit, have crea-
ted 1600 Trusts. So, these 25 individuals
are benefited by 1600 Trusts and they
are not paying the taxes. The Govern-
ment 1s to go in a big way to see how,
by these devices, by the tax avoidance
Provision in the Act, these big compan-
ies do not pay any tax. The people who
are in control of the big companies do
not Pay tax. But who will pay the tax?
Only the small income earners will Pay
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the tax. The clerical staff w-- by their
hard work earn their income, who can
barely keep their head above the water
during the inflationary conditions, are
Paying the tax today in India and not
the big business people. '

Sir, the number of high iucome
earners is drastically going down. With
inflation rempant in this country, one
would expect that the number of people
in the high income. group will go up.
But the inflation benefits the people
who are in business. So, the income of
the big business people goes up and it
is the fixed income group who suffers.
During inflation the benefit is transfer-
red from the fixed income group to the
big business people. The General Econo-
mic Theory states that during infla-
tion the income of the big business pe-
ople should go up. But what has
happened here? It is just the reverse so
far as the income-tax is concerned. The
figure of 900 persons filing the return
income of Rs. 5 lakhs and above has
come down to 600. I khink in one year
this change has taken place. This is also
stated in the P.A.C. Report. The hon,
Minister knows about this, Now, what
has happened to the 300 pepole who
were Previously filing the return of in-
come of more then Rs. 5 lakhs? Where
have these people gone who were Previ-
ously just under the income limit of Rs,
§ lakhs? This is something which
requires to be enquired into. Why have
they not enquired into this in spite of
the P.A.C. recommendations? In that
case the main purpose of the Income-
tax Department appears to harass the
people having small income. The people
who have residential hous. and even
not letting out their houses are harassed
in the matter of valuation by various
cuthorities of Income-tax Department.
For the purpose of income-tax, there is
a set of valuation rules and methods,
for Wealth tax, there is another set of
valuation rules, when the property is
transferred then it goes to another
Wing of the Income-tax Department for
the purpose of valuation. The some
property is evaluated dtfferently by the
Central Government ana he various
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other taxation authorities applying di-
fferent methods of evaluation. This is
one way of harassing the assossee,
particularly the small assessee, who
cannot fight the department. Big asse~
ssees can engage lawyers and fight and
as long as the fight continues, they do
not have to pay, and they escape the
payment of full amount of taxation.

What is the suggestion given by the
Publlec Accounts Committee in this res-
pect? It is that the Gentral Govern-
ment should set up an evaluation
authority after consulting the State
Governments and that evaluation
authority would do the valuation of
immoveable properity which would be
binding for purposes of any kind of
taxation by the Centre or the States. It
is a simple device, but I am sure, no-
body in the Government is interested to
have such a simple device, because if it
is more complicated, it is better for the
Government or the departmental
officials. Incometax Department has
justifiably earned the name of a hotbed
of corruption.

For big cases, the Public Accounts
Committee had recommended setting up
of a data base in the Central Board of
Direct Taxes. If a data base cell is set
up there, it would collect information
and intelligence from all departments
of the Government in respect of big

assessees. And it is not difTicult to get
all sort of information from all depart-
ments in respact of one thousand asse-
ssees. They are avoiding excise and
other taxes, and as a chain reaction.
they are avoiding, in fact, all kinds of
taxes. People who are getting even
Government finances, getting loans
from the nationalised banks are not
showing them in their accounts, or if
they are showing in their accounts, they
are taking it out in some form or the
other, They are not showing that they
have produced something which has

‘earned some income. Unless this in-

formation is exchanged between the
taxation and other departments of the
Government, banking and financial in-
stitutions, and unless there is a pool of
information in respect of big assessees,
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their tax evasion can naver be curbed.
1 would like the Minister to clarify
whether they have done anything with
respect to this recommendation of the
Public Accounts Committee. It is there
in the 143rd Report of the Public
Accounts Committee, This should be
done as soon as possible, but I doubt
if our suggestions have got any value
since the PAC recommendations have
fallen on deaf ears.

Then, some settlement procedure
has been introduced for people, who
are guilty specially of seigure etc,” The
settlement procedure is a very novel
procedure introduced a few years ago, |
do not know, why this procedure is at
all there, and what benefit the Govern-
ment is getting from this procedure,
Settlement procedure contemplates that
people will have high integrity, exper-
tence and competence and they will se-
ttle matters out of the court, or out of
the litigational procedure, and, thereby
the Government will gain from this. I
will give you a few figures regarding
what has been happezning in this proce-
dure, In 1981-82, cascs pending disposal
were 1492 and the number of cases se-
ttled in that year was only 245, that is
one-fifth, Out of these 245 cases settled,
108 were rejected, not settled but rejec-
ted. So the number of the scttled cases
was only 137.

MR. DEPUTY SPEAKER : Was
this settled by the Government or the
Court?

SHRI AMAL DATTIA : 1t is settled
by the Settlement Commissioner. Thesc
137 cases include both income tax and
wealth tax cases, and out of these only
89 were income tax cases. What was the
total collection? The total taxes collec-
ted amount to Rs. 256 lakhs in income
tax cases and penalty is about Rs. 4 la-
khs, So the total is Rs. 260 lakhs, i. c.
Rs, 2.6, crores. By having this extra
provision for the department. I think
much more money could have been
collected,

MR. DEPUTY SPEAKER : What
is the expenditure iavolved in collecting

this Rs. 2. 56 crores? Have you got it
with you? I think the expenditure will
be more then this amount,

SHRI AMAL DATTA : People en-
gaged in this kind of work are not get-
ting full salaries, They are retired
officials. A retired Commissioner is
given the job of Settlement commissio-
ner and he gets his salary minus his
pension. So the expenditure may not be
much, but this provision is also subject
to a lot of abuse. So, why have this
procedure at all, when the tax collec-
tion is only Rs. 2. 5 crores and the nu-
mber of cases is only 137 in which only
89 cases were of income tax and the
rest, wealth tax? So, this is the posi-
tion,

So, far as Government is concerned,
they have not made any systematic stu-
dy whatsoever, for any of these taxes,
to find out as to at what level people
will be willing to pay tax and at which
level, they would go in for evasion of
taxes. The only systematic study that
was ever made (although it was only in
respect of direct taxes) on the subject
was by Mr. Kaldor in the middle fifties.
After that no such study was made. I
would urge the Government to make a
systematic study, They have been talk-
ing about the Sclect Committee. The
Minister gave an indication that when a
comprehensive Bill comes for amending
the tax laws, 1t will be only after the
Select Committe goes into it, I welcome
it, but the Select Committee has to be
first preceded by a proper and scientific
study of the various taxes which are
levied by the Government. May be, you
can reduce the excise duty and increase
income tax collection and that will be
better because excise duty falls equally
on all levels of people. It treats inequ-
als as equals. So, the incidence of in-
direct taxation is more heavy on the
poorer section of the people than the
richer section. If Governnment would
take up such a step and requce indirect
taxes and increase the direct tax collec-
tion, we welcome it because some dis-
tributive justice is attained and Govern-
ment revenue does not suffer,
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SHRI G. L. DOGRA (Jammu) : I
am very grateful to you for giving me
an opportunity to express my views on
this Bill. Sir, this Bill was made on the
demands of the people, with a view
that the law will be simplified. Simpli-
fication means, there are two implica-
tions. One is that the law is written in
language which is not very technical so
that a common man, the assessee who
does self-assessment could go through
the Act and be able to find out how
much he pays and how much concession
he is entitled to. But as far as that
aspect is concerned, it is totally igno-
red. The Bill that has come before us
has made very substantial changes, so
far as assersments are concerned, and
also regarding the concepts of property,
income, salary and many other things,
They have been clarifled. Certain other
points which were not very clear previ-
ously, have been made clear now. They
have consulted many thiongs, and a lot
of work has been done. Nobody can
deny this.

But this is a technical study by
certain experts, keeping certain things
in view. My predecessor had pointed
out certain implications. He said that
certain things should have been done
in a different way, But 1 would say
that it has unfortunately come at a
point of time when the House was very
busy. Expert opinion may be one thing,
but  parliamentary democracy pre-
supposes the rule of the lay man, be-
cause the MP is not supposed to be an
expert, in anything, He represents the
common man, the lay man, the common
business man and the industrialist; and
things should be judged from that point
of view, It would have been much
batter if this measure could have been
discussed in a Sclect Committee or any
other committec of MPs.

It has come during a session when
we have been busy from morning till
evening; and we have not had sufficient
time to go through it, and read this
Bill along with the previous Act and
the amendments made earlier, also, The
Finance Ministry has not taken the
trouble of reproducing the previsions of
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the Act containing these amendments,
and brought it in the shape of consoli-
dated Acts. Then we could have under-
stood this better. I would like to say
that at least what they should
do is this : I do not say that
they have made it rigorous, Cer-
tain concessions have been given to the
assessees, Certain difficulties have
been removed by certain amendments,
They are there.

I would particularly point out that
they have made certain points clear, in
respect of definition of terms ‘salary’,
‘prequisities’, ‘profit in licu of salary,
etc. i e, how they should be dealt with.
They have provided that if interest is
paid in certain cases, it will not be
deducted from profit.

The provision with respect to capital
gains particularly, has been made very
clear, and certain concessions have been
given to the assessees. A more national
way of determining the Capital Gains
Tax has becn evolved.

The jurisdiction of the Commission-
ers has been clarifiecd, We have parti-
cularly said that when a case is pending
in a court, whether it is High Court or
the Supreme Court, and it is certified by
the income-tax authorities that the
same point of law is involved in a
pending case, then the decision on the
case pending in the court will be appli-
cable to the case pending before the
income-tax authorities.

These are some of the things that
have been done. But I cannot say that
as an MP, I have been able to do as
much justice as I should have done.
This is because of the circumstances
prevailing and what was expected. We
thought that it will be pul in a very
clear lapnguage. I again request the
Minister incharge that they cannot have
the two Acts, but they can at least issue
some instructions for the benefit of
assessees so that it can be written
in a simple language, what thesé various
taxes are and what benefits they have
given. Then certain pamphlets should
be issued for the benefit of assessces.
Otherwise, the ideca of self-assessment
will not be materialised.  Concessions



435 Tax. Laws (Amdt.y Bill BHADRA 2, 1906 (SAKA) 7Tax. Laws (Amdt.) Bill 42h

you have given. The labour you have
put in. Cases left for the income tax
assessing authorities to be determined
have been reduced, Everything will be
set at naught unless you are able to ask
somebody to produce the whole thing in
a very simple language; that is very
important; that has been the need; that
has been the grievance discussed several
times in the Consultative Committee
nreetings, in Parliament itself and in
certain other forums also.

You have given concessions to high
income gioups and the low income
groups. The people having income
slabs between Rs, 3000 and Rs. 5000
have been hit hard; they were hit hard
when the first concession was given by
Shri Venkataraman, when he was the
Finance Minister; and since then this
slab continues to hit hard; and the
government employees like Secretaries
and other people are being hit hard by
this, Therefore, this is not the proper
time to do it but I want to bring it to
your ndtice that whenever they get a
chance, they should look at the slab
and those cmployees should also be
given some concessions which the higher
income people are getting, and the low
income people,. The salary class people
are hit hard because of high prices in
these days and to ignore them is doing
injustice to the important section of
those society,

I support this because a lot of work
has been done, lot of concessions have
been given, but how it will affect our
economy will be seen when it will start
working. Unless the whole thing is
clarified officially, it will mean a lot of
loon to the legal profession because
they will go and argue before the
various authories and ultimately all
these points will go to the Supreme
Court. If an official explanation is
available, probably most of the assessees
will go by that and they will not feel
the need of going to the lawyers.

SHRI SATISH AGARWAL(Jaipur):
Mr. Deputy Speaker, Sir, the House is
currently debating the Taxation Laws
(Amendment) Bill 1984, This parti-
cular Bill contains 84 clauses. This

Bill seeks to amend the Income Tax
Act 1961, the Wealth Tax Act 1957, the
Gift Tax Act 1958, the Compulsory

Deposit Scheme of Tax-payers and the
Compuslory Deposit Scheme of Tax-
payees and the Interest Tax Act 1974
and some provisiohs of the Estate Duty

Law also. I was expecting a compre-

hensive Bill as was promised by the

Government some time back with regard

to the simplification and rationalisation

of the tax structure in this country.

Instead of that particular Bill having

been brought before the House, this

Bill has been brought before the House

and in that connection the hon, Minister
has given certain reasons as to why this

has been brought.

On a number of occasions I have
drawn the attention of the House and
the Government that our tax structure
and taxation policy is not very equi-
table. We have to have a fresh look at

_our taxation policy and tax structure.

It is true that the tax system has been
able to milch much more money to our
public exchequer over the years. But
it has failed to achieve the desired
objectives which were laid down in
various tax laws. At the cost of re-
petition I will say once more that if you
go to the Statement of Objects and
Reasons as embodied in the various
Bills concerning the direct taxes you
will find that it was emphasised that
the objective of these taxation measures
is the establishment of an egalitarian
society, the reduction in economic
disparities, the prevention of concen-
tration of wealth in fewer hands and
social justice. Unfortunately, during
the last three decades, so far as these
taxes as a source of revenue, are
concerned, they have served their pur-
pose well. But so far as the other
laudable social and economic objec~
tives are concerned, 1 am sorry to say
that they have not achieved the desired
objectives. In a developing economy
as India is. our proportion of the direct
taxation to the indirect taxation as on
date is round about 20 : 80. For the
year 1984-85 the total collection under
the direct taxation is estimated to be
Rs. 4630 crores out of a total gross tax
revenue of Rs. 23186 crares i.e. the
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component of direct tax collection will
be 20 per cent in the total tax revenue
of the Government of India. This
percentage was 27 per cent in 1970-71.
The total tax revenue of the
Government of India in 1970-71
was Rs. 3207 crores out of which direct
taxation contributed Rs. 869 crores i.e,
27 per cent of the total, Now this pro.
portion has come down to 20 per cent.
If you look at the all India figures, the
component of direct taxes in 1960-61
was 29.8 per cent. In 1970-71 it came
down to 21.2 per cent, And in 1983-84
it further came down to 15 per cent. On
an all India basis the contribution of
the indirect taxation 1is 85 per cent.
while at the Central level
it is 80 per cent. So,
in a progressive society, in a civilised
and cultural society or in a developing
country, one particular indix of develop-
ment is that the State resorts to the
system of direct taxation much more
than the indirect taxation. India is a
developing country no doubt, But we
claim to have come out of that parti-
cular stage in which we were 20 years
back,

The more and more we become a
developed country, it is essential that
we have to reverse this trend. Collection
from direct taxes should be more. It
should have a major representation so

far as our tax collection is eoncerned.

In industrially very advanced countries,
the percentage of collection from direct
taxes is much more. An argument is
being given now and then that India is
poor country, India is a developing
country, we want more resources for
our development and, so, naturally
Government has to resort to some sofl
of indirect taxation. But progressively
the collection from the direct taxes does
not bear a relationship with the indirect
taxes. Thisis true that we require more
resources and more resources are being
mobilished by this Government through
this instrument of indirect taxation be-
cause a large number of population, or

rather the majority or the bulk of the popu

lation,bears that particular tax burden of
Excise duties but more equitable, more
just and more socially-oriented systcm
would be to have a progression in the
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direct taxes thanv in the indirect taxes.
This particular theme and philosophy
the hon. Minister cannot refute, So,
something has to be done in that parti-
cular direction ,

So far these measure are concerned, I
would only say that some of the measu-
res that are being introduced through
this Bill are welcome me:zasures. I am
happy to note that some of the re-
commendations made by the public
Accounts Committee of parliament, to
which I hed the privilegz (o h:ad that
lhis particular committee from 1981 to
1983, are being implemented through

this particular measure. This is also a

good augury that some of the reco-
mmendations made by the Economic
Administration Reform Commission are
also being implemented through this
particular measura. Firstly, it should
have been clearly specified in the notes
on clauses as to what particular amend-
ments are bzing brought on the basis of
PAC recommendations and what parti-
cular amendments are being brought on
the basis of the recommendations of the
Economic Administration Reforms Com-
mission. That would have facilitated
the evaluation of the approach of the
Government in this particular behalf,
but that is particulary missing in these
notes. Anyway, that is a minor point,
But now, so far as certain reliefs or
certain procedural modifications that
have been done in this particular mea-
sures are concerned, they are welcome,
no about it, I am happy over it and I
welcome the measure to that extent, but
I would have been much more happy if
a comprehensive Bill, dealing with total
tax structure, should have been brought
before the House,

The hon.  Minister has clarified the
position with regard to Estate Duty.
My hon. friend Mr. Datta made a point
regarding valuation, I have made that
point several times, I have raised that
point in the Consultative Commitiee
also, I had a talk with the Minister for
Finance also. He agreed with me  on
many poiots put I am sorry to say that
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no notics has been taken so far of those
vital points, what is the surtification
for having a different standard of
valuation of properties under different
Acts ? I am paying wealth-tax. If
the standard of valuation of property
is different then what is there so far as
the Estate Duty law is concerned., The
public Account Committee suggested
that there should be a standard orga-
nisation on an all-India level which sho-
uld be known as the All-India Evalua-
tion Authoricy, which should have the
sanction of the Central Government as
well as the State Governments. The
certificates of properties issued by that
Authority, which should have branches
all over the country, should be accep-
table by the Central Government, by
the State Governments, by the Munici-
pal authorities, by each and every autho-
rity in this country which is concerned
with property tax. The Government
has not so far implemented that parti-
cular recommenndation. As a result,
what is happening ? The norm for
valuation of properties under the Muni-
cipal laws is different, under the wealth
tax law it is different, under the Estate
Duty laws it is different,

This is causing harassment thus and
leading to corruption, rampant corru-
ption on account of different criteria for
evaluation of property under the various
laws, and this was such a laudable recom-
mendation of the Public Accounts Co-
mmitree, made after due deliberation,
because at that time I was the Chair-
man of the Public Accounts Committee
and I know how much labour we had
put in. Government have not rejected
the recommendation, but they are not
implementing the recommendation.
That is the whole problem, so, I once
again demand of this Government, let
there be an all India valuation autho-
rity, whose valuation of property
should be acceptable under ull Central
laws, State laws and even municipal
laws. A person should not be asked
to go to the various valuation authori-
ties, so far as valuation of the property
is concerned, This will bring unifor-
mity in the standards of valuation of
psoperties..,...(interruptions) That

problem will be solved if Members of
parliment are income-tax payees, I
have been of the view that the
Members of Parliament should
be made income-tax payees, asse-
ssees; then they will understand where
the shoe pinches. Now they are not
concerned with how the assessees are
being harassed they are not very much
concerned with how the tax structure or
tax policy is leading to distortion,

MR. DEPUTY SPEAKER : You
could have made that recommendation
in the Public Accounts Committee.

SHRI SATISH AGARWAL : There
was no audit paragraph. So, I could
not deal with it, My personal feeling
is that a Member of Parliament should
be paid as much as to make him an
income-tax assessee so that he also
rcalises the difficulties in the whole tax
structure. Now he is not concerned
with that. Now he gets much more in
the form of daily allowances and other
allowances, which are outside the net
of taxation. [ am of the opinion that
his salary should be such as to make
every Member of Parliament an income-
tax assessee, and then alone he will be
able to understand what are the rigous
of the income-tax administration. If
you have to go to the income-tax office
and face various queries and questions,
then you will uaderstand what are the
problems with the income-tax law.

13.58 hrs.

[SHRI CHINTAMANI PANIGRAHI
in the Chair.]

Now I come to estate duty. Our
total gross collection at the Central
level is round about Rs. 23,000 crores,
out of which the component of direct
tax collection is Rs. 4,630 crores. In
the total collection of more than
Rs. 23,000 crores, the collections under
wealth-tax, estate duty and gift tax is
hardly Rs. 130 crores. The wealth tax
is less than Rs, 100 crores, estate duty
is less than Rs, 20 crores and gift tax
less than Rs. 10 crores, making a total
of Rs. 130 crores. All these three laws
were designed and enacted by this
Parliament as a part of the package
ecommendation made by Prof. Kaldor
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that this country should have an inte-
grated tax-structure. He suggested that
whoever earns must pay income-tax,
whoever spends must pay expenditure
tax, whoever saves must pay wealth tax,
whoever gives a gift must pay gift*ax
and if a person dies without paying all
these things, his children must pay
estate duty. That integrated circuit is
broken.

14.00 hrs.

Expenditure tax was done away
with by the Government long ago.
Later on Wc¢alth Tax on Public Limited
Companies was imposed in 1957 and
then it was suspended in 1960, So,
there is no wealth tax on companies,
It was also partially diluted. So far
as Gift Tax collections are concerned,
they arc less than Rs. 10 crores over the
last 30 years, So far as Estate Duty is
concerned, it is less than Rs. 20 crores
over the last 30 years and the Wealth
Tax collections are Rs. 100 crorss over
the last 30 years,

Sir, you will be surpriscd to note
that so far as the Wealth Tax assessees
are concerned, 95 per cent of the Wealth
Tax assessees are those whose wealth
is less than Rs. 10 lakhs and those
whose wealth is more than Rs. 10 lakhs
they are only 5 per cent, Now, what
is wealth ? It is a house, it is a land,
other propertics jewellery, gold, silver,
cars utensils etc.  And imagine those
whose total wealth is more than Rs. 10
lakhs their total number as wealth tax
assessees is only five per cent. In other
words 15,000 are the total number of
people in this country whose we:alth is
more than Rs. 10 lakhs, Can anybody
believe it ? With all these properties
and wealth which is more than Rs. 10
lakhs, the total number of wealth tax
assessees in the country is just 15 to 16
thousand. Sir, there is no single house
in South Delhi, in Bombay, in Calcutta
or in Madras which is less than Rs. 10
lakh Practically all houses in South
Delhi will bz costing more than Rs. 10
lakhs. This is only with regard to one
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house. Then there are other properties
like gold, this and that. So, how is it
that in the whole of the country total
number is 16,000 of such people. Sixteen
thousand you can find out only in one
metripolitan city. This is the stage of
the whole administration. What is our
Evaluaticn Cell doing ? What is our
Special Cell doing ? I am very much
disappointed on this score,

Now, you were talking with regard
to evasion. Sir, bctween tax evasion
and avoidance there is a difference,
Avoidance is lawful. Nobody is re-
quired to pay taxes which he can avoid.
Avoid means legally avoid. That is a
Supreme Court judgment. You are not
under conmpulsion to pay tax whare
you can avoid taxes by availing your-
selves of concessions available under the
tax laws. But evasion is different. And
evasion, according to me, is practically
one hundred per cent. Now, this is the
rcason that there is generation of black
money and this is the reason why prices
are rising There are otherfaclors also,
but black money is the biggest contri-
butor to inflation and Taxi evaision is
the bigget contribution to black-money
An irrational tax structure and corrupt
tax administration leads to the gener-
ation of the black-money.

Sir, this House will be surprised to
know that somewhere in 1970-71, say
ten years back, the quantum of black-
money to the total Gross National
Product of this country was 16 per cent
and according to the latest estimates in
1982-83, this has become 52 per cent of
the total GNP Practically whatever
the quantum of the white money in this
country, there is the same quantum of
the parallel economy of black-money.
There is no curb on black-money; there
is no check on conspicuous and luxuri-
ous consumption. All of us are talking
of socialism, I would like to pose one
question here. This House enacted a
law whereby hotel-tax was levied, Now
there are hotel suites for Rs. 5,000 per
day. There are persons who are staying
in hotels for threc months a year paying
Rs. 2,000 a day and the expenditure on
extra food and enturtainment 1s apart,
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I would like to know has the Govern-
ment carried ‘out ‘any survey with re-
gard to the persons who are occassion-
aly staying in hotels, who ' have got
suites permanently booked in hotels ?
How much money they are spending on
that and what is their source of income?
Has the Government carried out a
survey on that score ? The Government
did away with the hotel tax. That was
a luxury tax. But the Goverment came
before the House and said we are not
going to tax this conspicuous consum-
ption, luxurious consumption. But
this hotel tax was done away with. It
has been suspended. Now there :is no
hote! tax. Whatever is the total per
capita income of one single individual
in this country which is round about
g 150—that comes to  round about
Rs. 1500—what an average man earns
in a year these so-called elities spend in
one day in a hotel and even more than
that. And we have no tax on them !
[s this the type of socialism ? Is this
the type of an egalitarian socicty that
we are going to establish in this country?
Everybody swears by socialism day in
and day out. This is not going to usher
in an era of socialism in this country.
What about the economic disparities ?
Sir, I do not want 10 name persons,
but the large industrial houses who are
at thc top today when Britishers left
this country, their wealth was Rs. 25
crores and today their wealth 1s
Rs. 2500 crores, and there are many of
them who are neither paying any in-
come-tax, who are neither paying any
wealth-Tax, and whose children will
not be paying any estate- duty if they
die because they were not paying any
wealth-tax, there is no question of
estate duty‘lhar arises, and no question
of income-ltax that arises. are these
laws  cquitable? Have you ev.r
carried out any study on these
aspects ? Your own study of the special
cell has brought out glaring facts that
the wealth of individual mzmbers
belonging to large industrial houses has
gone down over the ycars. Is it believ-
able ? But that is a report of your
Department which was produced be-
fore the Public Accounts Committee
when I was the Chairman and that was
also‘queted by us in our Reports and

that is why the Government took son:

~steps. But why don't  you 80 -dee

into these matters ? And unless we. go
deep into these matteas I . think the
remedy will not be possible. so. the
problem of evasion of taxes is very
great, Now,the Government comes
forward with a suggestion that* we.are
carrying out searches and seizure.* so
far as searches and seiznres are concer-
ned, I do not went to take much timc
of th's hon. House,but I will duote

certain figures from the Government
records:

The number of searches in the year
1981-82 was 4,282 and the unaccounted
assets seized were of the vavue of Rs.
30.66 crores. In 1982-83 the number of
searches conducted was 4,291 and the
uncocounted assets seized were of the
value of Rs. 27.96 crores. In the year
1983-84 the number of searches conduc-
ted was 4,332 and unaccountcd assets

seized were of the valuc of Rs_ 27.99 crores.

(Interruptions), These are the unacco-
unted assets seized, but you are not in
a position to tell us as to much more
has been added to our kitty, how much
tax has been realised out of these sear-
ches and seizures,

AU HON. MEMBER : Cases are
pending.

SHRI SATISH AGARWAL : Cases
are pending for vyears. There are all
these 4000 cases every year. During the
last three years it was more than 13,000
to 14,000 searches that were conducted
and more than Rs, 100 crores are invol-
ved in that and the Government ‘is not
in a position to inform the House 'for
any particular year. Let the hon. Minis-
ter hoose any particular year. You have
1974.75, 1975-76 and 1976-77, Tell us
the number of searches and seizures
during the Emergency, what was the to-
tal mumber of searches and seizZures,
what was the amount involved, and how
much additionai tax was realised out of
these searches and seizures. If that posi-
tion is not availabie ‘to ‘us, then the
very idea behind these ‘searches and sei-
zures is onlv to make quick money to
harass people, ‘to harass the public, to
have <cheap publicity and to make
money. Otharwise, I'am not ‘interested

-
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in searches and seizures unless and
otherwise they bring more money to the
public exchequer and they act as deter-
rent so far as these matters are concer-
ned.

I would like to know from the hon,
Minister what is the position with re-
gard to the tax arrears. Now, the tax
collections and tax arrears is also a
very acute problem and I do not know
how they are going to deal with it.

I will give only some figures - in-
formation relating to tax in arrears and
demand created but not fallen due at
the end of the year,

Year Tax in arrears at the end of
the year

1980-81 Rs. 635.54 crores
1981-82 Rs. 700.75 ™
1982-83 Rs. 844.93

1983 84 May be different.

This is the Position, How do we de-
al with all these Problems? So much tax
arrears ! So many cases pending in co-
urts ! We are going some times to
IMF. We are having borrowings in the
international markets. We are floating
market loans here in this country also.
What about taxes which are due to the
States? Some effective mechanism has
to be devised whereby these taxes do
not remain in arrears so that this parti-
cular amount is concerned.

I would earnestly request the hon.
Minister that so far as searches and
seizures are concerned, I agree that
they act as a deterent to some axtent.
But unless they are made more effective
and unless stringent action is taken
against those erring officers who had
made the searches and seizures comple-

tely a flop the harassment will not be che-
cked.There should not unnecessarily be any
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harassment to the assessees just for put-
ting up a certain flgure. But if certain
thing has been found out, 100% inform-
ation is definite, then those assessments
should be finalised as early as possible,

Unfortunately, the Government in-
troduced the scheme of summary assess-
ment. summary  assessment  means
where there will not be much scrutiny.
Even more than 509, cases are pending
in summary assessment scheme. What is
the sense of having summary assess-
ment? If the pendency of assessment is
so much that you are not able to dis-
pose of cases, then what is the sense in
having all that?

Arrears under the Wealth Tax was
Rs. 165/, crores you have realised only
Rs. 27 crores. Estate Duty arrears were
Rs. 30 crores. and you have realised
only Rs. 8 crores. Under the Gift Tax
Act the arrears were Rs. 20 crores and
you have realised only Rs. 2. § crores.
Under the Income Tax Act it was Rs.
1255 crores and you have rcalised only
Rs. 350 crores. It is a very bad state of
recovery of claims, very bad state so
far as finalisation of assessments con-
cerned.

I.have got figures relating to the
scurtiny of company assessment to show
that there seems to be so much laxity -
in the Department as if it has become

- paralysed. You have to activate the

whole Department, See to it that the
action plan is finalised and the re-
commendations at the Commissioners
Conference are implementcd swiftly and
somebody is taken to task if that is not
completed.

We have got Five year Plan in this
country. We are going to spcnd Rs,
1,80,000 crores within five years. We
know the resource position also - that
this much resource will be required for
financing this Plan - so much raised by
the Central Goveroment and so much
shall bc raised by the State Govern-
ment, so much will be the deficiency
and deficit, so much will be the borro.
wing from the International market, so
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much we shall have from the internal
market and this will be the position of
the whole Plan. We know our Plan ex-
penditure for five years. We know our
resource position for another five years
and so in that context can’t we have a
stable tax structure for five years? Do
not tinker with the rates for five years.

SHRI  BHERAVADAN K.
GADHAYVYI (Banaskautha) : Do you
know escalation for five years?

SHRI SATISH AGARWAL : You
have the system of indexation. I have
ready made answers for all the queries
that you raise.

You have the system of indexation
so that every year the speculation that
takes place can be known. Here is the
coming budget. 1 do not know on what
items there will be increase- so much
speculation, prices go up and down and
speculative activity will come to an
end. And there will be some sort of
clement of stability in our whole %ax
structure. So, we can have a Plan for 5
years. We know our expenditure for 5
years; We know our resources for 5§
years: we know how much we. are to
mobilise during the next 5 years, Why
can't we have a stable tax structure in
the country whereby the taxes levied in
the first year of the Plan shall continue
to be operative for another 5 years ex-
cepting slight variation every year
which we have in our Plan expenditure
also? The Government should give a
serious thought to this suggestion and
also get this suggestion examined whe-
ther it is possible and feasible to intro-
duce a S-year tax sysiem in this coun-

try.

With these words, 1 partly welcome
the measure, But '] am very unbhappy
and very much disappointed that no
comprehensive  Bill  with regard to
simplification, of taxation, of the total
tax structure in this country has bcen
brought forward So, with these partial
comments, compliments and weleome to
this particular Bill, I wish that the hon.
Ministe r who is there in this office for
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at least 3 or 4 months will do his best
to streamline the whole tax administra-
tion and will take some positive policy
decision with regard to removing the jn-
equities, distortions and dilutions which
are there in our tax structure so that
we are able to make an eguitable tax
structure for the entire population of
this country.

With these words, I conclude. my
specech,

slf qewsy yET (qret) @Rl
@, T 3 oA N aqr fs e ofif-
fraa fas argmr | o fgrgeam
ZITTY g J4 9 931 a1 gWH
famr a1 f& o ¢ vfafaga-fea-fas-
S-2HF-99, FFT A1 A gy fe
ZFITA o q7 fa=wr fear  swoar
7f7 g% g 7gw ar f& Oy ¢q 97
frarz fear 1o @1 & goAr qrd
FISTT AFT FIJ7

awrafa wglag . z@F1 waAq

qIT FATT GFT AZY A7 § |

st g@asg xoar o wwafa o, &
za® fao qar g A1 13 70 FH
1 fam wazs & dAF-gardly goF §
qIF 21 SIQar | I9T FHA  gfgera
Farar ¢ 5 g7 3@ a0 & wF 3T gama
% wegv sgicg Wifa®s fagnardl &1
FY FT | TAT 7oA ST A1 A §, <AV
9z T, F4T TeHT ¥, FAFT 971 Aifeq
g7 f& 2o & wifyw faggawy & &q
FIAT g1 | afea qar gar g, g4
farg dar gug wr a%ar g 99 facpEs
feqfg 2 & w1 GFdT § | GEHIA &
$7T SgT SATT IA-IA g STTAT, &)
ag-3s gid). ¥ 9% &g A | t_::'
Fg @ af o) fr A & QT AT
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FIQTT WYX 9TT A FI4 AL AT
¥30 gAT &, ITF AT AAT ZIAI
afes gar g5 7, oz a0a giar wr
YT FHIT MIT TAFIA 1T TAT | AT
FAA F IO F) g 9T AT AT
@ € fgrgeard & 70 0z AT FEA
¥ fs 2o ¥ wrar =7 g g8 41 e
g aar g%y § & W H fwaan
AT 97 2 | WIS SIAG-STE T AN
ag Y § & ga-gFrgte wdT A
w€ 2 Rarwal 2 7 AT 7T TEAT
w19 &t gz ®3 f% fygqd a8 &g
EqreiT AIfEES 2 I9F 990 &1 g9
s7d | & ag Agt Fgar f& awme
e &g wifpas $A1F31T A8 g,
I7 8 o) gfegaez g1 @53 g, SaH
xza & gy A g, AfFT ag a1 99
2 fe orar g1y zewm 23 wifees
feg-ardez wifwas,  fzaamde
fagdada T #7cz Qrarfefanss &1
nATOFE 21 0F FEIT F12 H ufaHv
g¥AT §, 9gF TS WadAE FIaT g,
Afea feadr =% 747 Far g feaar
TAFY ZqG AT & 7 FAr &9 ;T T
wAFY FiF F@E & & oF goirg w12
%1 AR fwaar smar g g fEaa
Tehy Z3g qar &1 (&35 =igeq g9
fraar sa1g € 91 fwaar ordw 39
¥ & ? &1 % ¥z uFHIfaF Far §
IA®! W) 1T FIA13T | AU TWIT §
o TIT R wfa Ay & fad 55
319 FIW I3137-g7 WA faaF qrm
grafe @ waaY geafy &1 feaddaq
a9z ¥ ¥ 9YT Ak arz  ofias &)
qY#r far—ag %25 &1 5 398 919

festrmd geafa § sarar gwqfg & 1
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AT waA grofg #) feaarge &,
STF F17 WAL I8 TAT qU5 A1) g a1
ar Ig&r gar Afgy, ey § ag
Frfey -

AIATG wOATA A (FAFTAT)
FYTIE 9T AIT FfAT |

s} HEdeg SIAT: GZA  TAAT @Y
i@ | F7 g &7 wigA drgr fs
fead mradr feamiza 33 &1 =is
WSTTATT S1AT &1 0T &7 FF § |
Sraq & T AT H 92 g aar | g
¥ qF 19 JIA 37 A, A T
fawr % a5 waqaes &, afeas oFrzza
FHET 1 (912 &1 garar  fzar, aga

| fETe 3REE F1IZ A0 & ) g

FEAT EAT § — 3741 gaa1 2§ AfFa
FdISr 47 (AFAT 7 39% *AT T4
;jf?r’? AT FIFTET FT 13T JAT
frar 3ax ga f&adr s197ts @17 9
A1 | A1 1. gagroaw qigg s faq
a7 g f& ot gr9df =T JryMy, qa%
TH acg H a9 AL Q1 ACHIT IR
AN G AT W1 aF  fHaqy
oAl 917Ef @IFIX A AT F1 7 HIT
g3 17 @Al &1 feva qaar gifqy
Ti9if gt | 71 g fw fawr fzard

JTET 8 40 g7 TIT AT | K HIFT
AFATIT—0d [ fHadr argaf sTsa &1

Tz ?

1T 7 ZAFT 239 Arfwas & fag
ugr & F47 fzar § f& s @ <0a-
gz fegeder @ ¥ Al & ag aY geww
239 FAEAT 9IS gug & §4 a1 §
afsqa st 23 g1l ¥ zeww 2aqg
AIfEgT & ®7 § |47 a1 @r @, ag
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T+hF 239 AifwRaT g aar gam fg
5qY uITH FEIY A ag7 fegsedea-
yee her TAT § WIT IEA gaw faar
& fiF 9q GIHIT gAr 4G gAdr & &
ga&r fag fqeqare &1 Neg g 39 9%
IAFT SATer qaedrg fAadr aifgy, at
§ A g7 a3 § W g S @A
IHY 3 & | WIS srAdqr foRz A
Fgl § #21 aga a9 § Afwa A aga
grel § 39 qg I KA FLIE & 4
%gl oY AZY 9FH V1T § | AZ  qAAHE
§ ®eq a1 f2g WL 99F 417 gaid
F1E T AT AR 7 fag (& «v o

Direct receiaintment # qiFT FIT §
IE 50 9T @Fz XA HIT IH A%

Frz¥az fRgzde &1 961 A1F1 370 9
FIXW 37 gfa8s § 731 fzgsdeays
&) &9 A1 "A1€taT afggana §
U 9a g1, a1 93 &1 (% 39 &7 &1
T2 W1 A ATAT (T2 § ug arq
Fgl g WY 39 q17 &1 wgwa  fFar 3
fe g7 &t o fewwezzdz 2 &
VAT 3 Fq3 7 oftag giar ar
A Jq GF M7 147 471 5 g
YHIT OF G167 F1 27aHz Ziar 2
T 8 71X 37 AT ATAT A7
& | IFAT 2T KT IAKT  WIAT 7347
8 I fwaar 3a d arzw awar 2 @i
faa®t gag qa1 wrfz, 92 239 Zar
JE1 & 1 WIT 0F ;I gL ZI2d =
AIAT g AT AT A19T 24T FHIET
JlfFETag 3@ ¥ @ w1 E afwa
ARY ®IT 1 &1 T49 24T AT
& 1 zafee zziq aww faar s
NFT & 78 a1 gurd fedr & 97 §,
M aqHT Fgar F@Er 1 @7 A
auw faar g fx geearg ar gwidy feut
w1 g, WIR_a<sl § 987 FATAT | T9-
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fag & ag wgar wigar § f o5 aga
qIT TFHATT AL | AIS TET_HIQH,
qrEg AT g wrenr FqifE A
UF TUd ug IEar g (w gk qr

G TEN g M UF-CF el H 10 v

®99T @ g1 IG[ &, ATTA qwcr?ﬁt
BRI IATT I WE, TA T WR
M Fgi 4g-38 Far A Iqfeqa §
WY ZEA qE UF A90T AW A8
fgeal & ®@aA 97 UF 1 F qgr
FHT &1 TET & 1 AT 79/ F17 § gx
TF 3 IR IAF 918 T | ¥ § 9l
T@AFEZ | TTIT F zeIT AW
giaa &, Al ITEEHSAIT HITAT | HIq
Tad) &1 @ F ¥ fad o g
AIT T 1 94T A0 q g7 I9 A}
gFd |1z qfFmEe & @ g @
gHL AN ZI | 29 "IN gg AIET xﬁ(_
arqid gfagr €1 993 7 98 1@ qo
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HIT F1 9417 TAT 23 &3 A G A
afeqd w1 ag 339 &, 37§
mg aid 97 fAargfs ITarIam
FH AT 981§ | (cwaNIA) AT
HEl AT | UF TFHATT TG H/IT
€F H1T U AZN % | 42 AL A
q AT AW, a8 AI9 FA(T AIQAT |

WAl ST A Az wgr d [H AW
Freqigiaa faq aig # Frod M ag
far stedr & &g € arfs san &1
WEd faw 1o wi @ fag & gru
AT 1 VT AT WIgH § AfwT wiT
1 W FA F A wANAG §, w@_r
qg UFIT AV &I 247 | g9 W19 "
AUA FT 1 MT VA AT WIgW
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(ol garasz ziar)
g afsa wga w9 2ar) wiw gaar
Aehe oFGTAAT L W g WM F
grar @fea o9 ¥ nraqdlwT 2a9 TE)
‘gl | UF grzE M Q@ 5997
ordt ¥ @« &Iqr § @Y erIAA 2@
g, 98 9T F1€ 2ag Agf § 1 Ay ag ;N
249 &1 597 2, THF) "I g AF
91 & | W1 FAWI(T § W AT H=Y
fyara-frars A w3 33 § w S
®:qdft qra §, ¥ W9 &) Z%@ w
aXg A ALY 2 § 1 w7 Far &Y Ay &
oY YF-JIZ AT QA E T qFT T
€ awg 917 9T HI9 IAF) FiT 2T
S| waaT # g1 wiar 2 fFozad
a9y T 7T, IAT q91 F17 fEaAv)
NG Qi I a7 919 F IqTT fRasz
g straT g f& fraar avar g1 fwaar
9T TgAdz &1 fqo a7 a1 9gr F@qr
8 55y ad

Staq, oF weirdfes faq g @
®T TG | AT IAFY [T ATT A OF
qriga ¥ &7 § gasr AT AT |
& orst agt #wgar =rzar g fs A
JWT & 37 1A EY, WP U F F29
IIeT EY, IA%! UF FUS) F FSAT FIT-
TUA & T # gearadr g 9w
uAT-HAT feqTHzr & Fro9 F@ F
ail&, IgF qIATLIAT F qQ{ i+
%) AC FT AR IAEA T GATT A
CESIE

aaF z@ fam 3 fan § orow
w:3arg 3471 § (% 599 g5 sarfas Gy
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q®al § | MI97 o §ud wyaHz £y
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2 ? gudl wYQAT FIT F qIg A7 A
9 Zaq wIfRax goar fgqre aga &7
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agt (maar g
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AT FXA 1 g a0T FqT A@AT
T AR AT ;AT | g7 gg g
girr fF uF miadEl g7 8 97 @1 §
A1 0F ATZAT ZATE @7 FT A @

A

g TATHIFY UAT 17 2 % 9a
= AT & ANl &% ATAT & ) 3q4%FH
R FT H15 TIAIE AT ZT GFAT 347
fo feer &1 adt wiga f& 59 %1 79-
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ud WIET UFIFTT T FJ g ! 3
a fean faazmiz § 7 9AF "9
AIT-AIT AT TIAT 2 T A H&HIFHE
3% ®TAT AV | gAHT 2739 wifea &
¥ H T AAT

gafag «haT, & sgar Fgar g
f& mra S A1 ®rqF F91%8, ITHT
TFAINAEAA HIAT SE AZE T A1 ag
%19 fHaral d g W@ar F137 750
1 @ ¢ fqad g0 waar g A
YA G AT § | QT ania agr
AT FGTE A TEA I H FE
feaar zar § 1 391 g€t wfagsr @i
& awrafa agtzm, ma @ InyAr @
garsarer & sz fagd & @ gqra-
FiEt &, orq gaw Afgo |\ geEw IEg
gafaq sargr qar 91 e F1ag9 q4g)
a3 T | &fwa gz agar & v w@gr g
A1) agar o1 @Y 2 1 wifeqd zaa
qar few §, &v g A &) wWrd
qfee S 3y w1y § aqrar war g
Ig) fA531 § QAT &UT | TR FqIE
gz 97 97 g, &1 AT WA I
487 W g AT FAFAT ST A IOF @
qIaq grAar 91fgg SIS-H FITAT &7
qrET Agl gl TG g1 ) WiaHIEq
AT a0 F, F gH J1°F 48] T 97 1@
&

ot AT qmer (fgare) : gar-
ql@ wgag, sar =N uU§AIT I B0
TAIRI €d1H1T & fqar agr 31 w16
AT 9T IE

st gQT GRIT AT (FraAaa)

IgHT 97 W g |

st uafama graaa ; 10 uay
& TVGE § | GIEIT EGH WY

it RATTN AT : ARG AT
&1 91U W &% FIA AT @I EA

A &) AFI | 4§ FI§ WIFHAT €T
qgr g |

PROF, MADHU DANDAVYATE
(Rajapur) : Though my resolution was

rejected by the House, Mr. Ram Lal has
aecepted it, .

o1 FAIHT @ (FATEAGR) ¢
afgssiar Agizg, 39 faq F 3@ 6
T agd =wizad gat f5 gad 9 faq
TIAIAAT -9 FIIET § 159N

facefi fm&ar grr ar F1Igat &1 AT AT

gA1ar Troar | yifgy SF¥gT gHeRe
fasr &1 gew Iz 77 341 & | 3EF] &4
37 77 g1 arfge qfsas grgde @
1 AN E39 § %3 § M faqst g
I F1 JAI, 3@ 3T %7 vefafqez @7,
59 I &1 gfag eqr FI@r &, faas
TfRAIT AT a1 G F, 7 AIAT T
% faq feaar g gfsad QagAFT
93T FA & 1 7 Qguar ag) |rgar |
ST w7 faeare | aar fzar g
fag ad% @ ma g Jgia grE-a+
g W@ & T3 fzT 0gd sfAqT & g,
arst 957g & gWl, @war § agdRe
YUATZST & | 34T aqF @ T S F
IHIAHT &1 AIFIT NIARE F JeAIT-
qA Y A aOF § gri-dw £ faq0
& \SEFT AT A&T A1 Frfga  ar
(F)f6a q2g & =% w41 #1 &7 {67
T AT ZHA@T § 5 &1ar g7
#1393 a1 wAug g faaq qun
q3g #1 =T &7 qfq gradt g gH
ag g19aT [1fge {5 g7 gF-gF g1a
¥ 50-50 1@ ®IAT @ FLJ g, g
Fgf & WIAT § | AT AT ggi 7iA)-
qlef! T HHIGT AT 9T,
(:amwa )
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vt frequat @ sare (aqr)
uI9E qr9 &g ¥ "war g ..

Y gATEl A (AT Al
&, 97 95FT GHIL 9719 HIAT 2 | §H
&I A9 IF I q3T K ¥, AIX AT

IF T LI T 934 Ag0 gur«r,

¥ gzf w17 @ qrdf &7 FAE FHRSA
qT NI fFET A 95 5 AR EIT§
sAral FAT 981 faar | 71967 aF &1
ard FIAT g, g4 fwar o o1 %1 oF
qar aF Agl faar | afeq 97 8 a3
safawar g§ 3, a3 & wewl A%
w&d ¢ | fqa O w1 qeaer qaAr
% grg §, SA&1 g FmfaT 1 71a-
ZTHAT AT 21

AT, GAIT F97d  FIZT 4 FHl
f& agi ®rza €217 FEITF | AITHT
sga1 & f& gard gals s+ Fa 1200
T F FUT 3 AT OF AIZHT ZIAT
qgr @4 FIAT g | “fFT & ;Wqy
agad Ag1 g | A1 wiq fIeAT 9 fFdr
gleda § 99 &30, UF WA TG
ATT-q(T A TIAT FF  FY 34T @ |
faas feedt & qrafqar & e
gI3us §, ud q S1fa a1 3 zezafwes
w1 gifesm a3 gfesa g 10 939z 2
WX IFT A1 IAT UF I HT Wl
7gY &, 99 A7 ¢ FFqifze FIT G
SgF FIWW ATT  sAGHAT &7 fFea(x
grar st xgr @ 1 sfifae wrzdfean &
I §FHFATA giar g 1 qfeqs gazx
H AT 3] A U &G0 A0

goT & W warfydr #1 g1 afz
WiT 3G T UF JIT A IaF 4100

FAO¥ &I &1 09 grar g1 wafs
IFF! A1 & Ay qwr a3 A1 %
afsa® d%zT & afec ¥ gmd g%
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TTAT FAYE g1, IqN fATaT azaw)
gl | I8F a3 AT gH @A & &
g & g1 iRl H faed g9l 9x-
qia ZHN FIAT AFTE A% | ST 1980
¥ agt qAar vaqde oY, 39 g9g A1
FIA2EMT A 2T & FUqT Y,
afed g1 gig gHI ®IT @A § |
TG AIg &1 4119 F (297 797 IaH
17 AT F1 GATH FAH § {70 25
AYHZ HIMAT § FAIGI & {gar 471
ST FHIXW 7120 aq1 FHT @I F7-
faat #1 farewiar faa war

WIS SHFRAT H8 A3z gar g,
S 799 g9 H 89 9% Si9 HIN
a1 Fifaa &1 T F mgE  qa9dtE
IHT 93T H G fE4AraT &1 I19
Fqar g, wigi @ozary sfa g v
2T IldZ ¥ uF T § 0F gA1T ®94T
q97 AT 8, THT qIg IqF AT @loe-

A1 HIGIET T 500 &TA7T §97T goAT
e | afzwg FgA Gng Q) oE
grozAldl # feedt #fagaT 1 o aa
% w+3), af7 agi 100 gfveq i go
AT =T FFHH ATHT UF 1@ 27
TAl | FY ZATLIT | 75 g F FI
q4 g, A(FA FuT FHT A7 G J1AA
1 Fifas £7 fF g9 A H & F7AT
FT 97 1A & | SAFT FITA § AT
TPHA 249 WE AN (=gawi) gAR
ggi faad sxam § ..
st faRedt ave s
 (amaa)

st gARE qrw ;. § qAar g,
ggi sfegr ot AgY @3 & - - mras
FHRII & AN g srag g

(wmuwiA)
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ag af@ g3+ ;) A9 (suFwra)
& saar g, ag arfqardz F1 w@zg
gura AAT oY F TA I F ¢
frasr 1% --

(saawtA)
# gray fadas Fear =garg
fx gg zg Mt &1 fefalma & -ag
g dIA ATy

st fatardiars sarg ¢ gwrafg
wzlga, g ¢ I @ § 1 fasga
z{eAlae arg T XZ & L F0T ATETF §
za&T a7 faq J 7

M FATTHT IH : g 1T F STHT
Z1w! Fg1 IfFT & ? F qTET TF =
fFar |1z agt 21971 219 &Y W@ § |

awafs agira ;@19 QAT g4
g, Fagr @iT gy m

N ARG I F ag 2 I
ar f& za fagw #1 ger =g giAr
a1fg7 a1 f& fra avz vagas &7
TERA g, TATAAT € WIT 19 g19
AN TF YT = qF WAT FT FAEWA
FRE | sdAF AT F1¢ exfam 43T g
arst 1% £glezafasz, £15 sqqudr
ar w18 sgfeg =18 fawst faam §
1T, 91g ATFHY TICT FIA F {70
STd ST qAY ATATT A €F g1 A1AM
oY a7 faqanr g7, [WIG a1 wzm
TWIT gzq & Jraar ar sg13z gl
SAAT ) A gH @iwAr =rfegy fw
TAFATTT F1 w8 UFr 51w, fpfge
FIRATAT F1 fFE g & AR qra

- *Expunged as ordered by the Chair.
** Expunged as ordered by the Chair.

oIS SIEIT 39 aid #1 ¢ fo o
FHrTT g fFar smr s Fre@Er
¥ 37 1T FY 3@ fF A19 A geqe
d, u-Arfiaa § ggwr @dz & @weEw
feaar fes 4% § o1 fwfaze qea ®
fraar s=dtadz § | AIT TEFT TiF
FT @1 20 9§ zeAeer § wiw 2
avgz fwfage qza & meay, =@
g1eqz g2 g1 ar feds  g92T g,
FIAT 9 AT 31 HIT GIHIX TF
FHIAT GHIT FT A1 a7 grarET @
qFT AMA F F1g 20 TWE= Fraa) #y
9 fFar qr gFar 2

ais faedr ¥ IHYT 1 AT
5,000, 10,000 & ¥'d THIFLT [l
g | fgarg amar srg A faed &
eI 1 T #FA] H TFAE 34
STHIAT &1 447 &9 § HIT IF AF)T
g fFadr zvFq 21 9F91 2 1 WA g9
q1d ®1 HIFITqTAT o, AIfe fgedr
SE A F 1 A AT AAHAT §,
UF JIFE Al gET OMEIAT THI &
AT g9 AXE ATGATT & 17 & Y
AT EIF AT FT FIA AEN AATAT
ST %A1 & & s fRET & 919 300
TS & SATAT Fgl It ! ;I =g
fafazzz g1 a1 gsfezaifaes g1 @a
BT WFIFI & HeIT ET 71957 F
qq 0 Qi @y . H 9Eq1g j&Er Aar
FATGIATT FZE A1 AN gfa waq
21T Y FIT uFEF § @, fufaeax
1T /A § IF | WY gEAlT, 99
A9 HITT UF 1921 Sr1a 41, 8
g1z § fae war ) gr-Ar-farg a1 &89%
FAFFT A @Y A1 AT aq {Far
w1 fEaq gefezafacza & dez graq
fevg gr faa & 7 =97 w9 grag
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(a1 &ATTAE! T6)
feeslt # 2@, & AT § UF-UF

gsitafa & f&a & wFA & weax
OF-OF FUI & @F (Fa7 § |

gl ®97 T & 7 agr-agr &rafqni
etfeen weqfAat §, S+17 &@1F X @i
dFA T 1Fg AT H W FT W@
¥ YT 3% ZaQ Feafaar @ & ar
W&\ guU a7 gg IEFH 91 I
arg FHIIT FATAT AGT 40 HIT
qEST & &JT AT A% Y WIT &ar
g ? MT fgad g srafaal #1 srafagi
& ag ¥ fegaa wddsn FTXTWT AR
wrgAfrrad g edtsgass ¥ g5y FarT
9T ®qAT AATE 1 ®MIF ZT FAE
wrafant @ feege feorfaz &1 aga
41 uEr ®rafagt § 0 ada Qi w5
woar feqifsz wwdr & a7 aWIT &)
zezdes AZY fgaar &1 ami &7 gar
arfeq 39 9 399 @7 syt faar-
FI IAFT 7747 "1 fFa1 AT @12 |

g faaza F= a1 fF oF Iswedady
sAlga fagsa fsar sy w1 foad
g efegaa gIS&9 g g 9T F7 AW
#l @l f& 30 miat § zaxr fry
g d Tagid WM fFg aw §
SgA uEEz TG AT Jeq 299 &
97 #1 &tfasr £y 21 qry F7 z9
qrg &1 @ graqr 9ifzga fw s ady
AN TEAA F1 ATE ¥ AT gy
3Fq ¥ AT §, TAF! IAY gFT FAT
=arfgd

OIS g9 a1 41 WagFr ¢ {5
a1 @ fgare 3 Aew g g E
wrfgz & FF 3asT zaF7 sq1ar §, 7l
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¥Z ZAFT IART  ai® wAl g g
IHF! 3G o719 fzar 7 | S@ AW
FHITT F21 97T T IGA TAF 7AT WY
GIFT TFATHT FT 1T Har o, IgH
Frg U F W HYIT T3) 9 I IqH
AIE QAT FH\GT q57 ) FHAT q39
afda gaxr fraret #1 Fleg @I §
& faar strar g

¥ fagza &1 fF g7 faw faeg-
dHedsa & faa agf & dga<c grm
fr ga ta7 & fagare &€ Neeqta frar
g o fgedre F 919 29 9T 99
gt @ fa=re-famy & &z fec ow
ad ar Jy A fE gar g8 mifas
ziw d mgew  afvaga &1 8%, fx-
£739T FT qF |

oY @t waAEd & gwE fear
¢ f& siar 91 mierar aswe g, 9g -
argA g1 a7 § 1 eifqT sHEA gy
F1 ST 9 FAg IARI FATIIG HI7T
& | Tl PA BIGAT FHIGA &1 12
7Ig, 39 & 0F I1d FT €2 F F) 947
AzaEr w15 Mimg g g1 &%
wzg F zad Ay ® oarifa & g
HITIH TZTFATH I 1T & 9 w1A-
gaar g f& s ®gud FH177 §,
faasy glagrd & ggaix arFg & nd
¢ gagr feqrel #1937 aOF & wral-
faeq f@ar st 1 @1 ag oF @A &1
gagT g w2z &1 fagr @rar =ifey,
FizA+g FAmT F1 xwF=aqT 4 |19
¥ fad =g, qrv 5 @1 & @3 gn

zafay § faaza sw®ar f& o
gr€ &HIma gFIT fegr sy 1 4g
2@ fF fFq qg & wraes €2 §,
Ty g T frad sz g MArarfaes
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3y § WX fEq qRg § WIS HIgE 5
9T FLH Y A gfsas T« F)
FAIA & I F AIH 9T HI7 TH;-
I M QAT a4 & 797 G99 F
@ &, avt gasr amifaar it |

81 R feg aga (A«aT)
qradig gAgfa &1, g qraqg fao
nel ST &1 3@ fagas «1 g A
gegd HA F (@7 wFgarg wrarg |
g% § g4 WAAg S gdg gy
nqq Wigw & fafzeq ate @ ag &
wg! fr afsqa® uFrgrza a8 7 [UT-
1T faq aeaarag &1 H/IT AW a3
FIT FY g4 17 F 9% grarg fFar @
f& gay Zagma @IS &1 AT
FI g1 | S9%T arcqqd ag § fw fag
3T § T8WA a9 agaw §Am
FI §, 99 3T F gAT! wifeg
Al

a7 ST ag 3§ fw f99% g
arqfg §, qe@za & =S d9q &
gz ¥ "y &, g7 N & I F gHIT
fag oA, fag Axra7 od $T-fAgf-
A FIX ATAT gEqr &1, gfasrdva
FI ag Q&Y WA g 9% o q1eq9 § 39
WA AT I@ T & o degdag A
qIT & 1 39 J1q &1 AT 3% syFeqr
A8 ¥ fe w7 AT g JeF @ WY
uF fafz=a Arads & ggqiz @

g FT-IWIAT F1 g F ag
g1y ag § fF fa sufsagd & a3 &
O1q "rgEy |t Saar g fF aawr g
TAAT & {6 AT 257 Fwrar A7 gHar
g, 39% FIT N & fAuifea s q1a7
AT §T AFA, HIA q190 FEAT K179
g & | 9% wAET gAR 3w A v

Tgr-agt wafqat §, N7 93 doq dag
AN YT STfET | 9aT §AT 98%q
7% frgd qiw af & o¥gdT W
AMIHT 3, aF 95 ATgA G f Qe
seafa safaat oF qar e ot A
gqr 8, gifs waAla g area
i ff ¥ £ sy F¥@ A 4T
gIT | g HeqAT AT A& FT AT gEHAT
5 Tt safaar £1¢ s 7Y Iar

afg Qe waeqr g o oy Wy
Tqr faw #¥@q YT FI %, A
TAF1 99 g § % a1 at $197 § #d
FANG & a1 s-fagig &@ qret
qeqr &1 wiq et ¥ #1 2.fz 3
£ 1T & 7AIdr § fagre w33 7
araaFar g f& @ a1 ¥ fEdy qig
U fHgr 71 gHar g

gatafy Agiay, arad fays s
gl ff Arw 91 3357 d39 aga Q)
T &, IAFT TET AT INAIT *HIq
IR FAAT(AT § g7 gYar & Al
q€ AIA W19 IGA giar @, INfE A
% T¥z F g9 TAFY 239 &1 AW
A AT @A A TY AN AgA

43§ fAQ zadt @€l oI vl gd

& | ga&7 235 qifea s, gfaczz gasg
=+ Arfwas, 3 ez, fifasra mig
gater qifz  oezr sayiz & @9 g1
TAFRT 239 F1 QAAT AFIN F 18
g7 agr WAL AN & ) TG GIgr-AT
w791 g9 Y & fa9qQ zaar »wfas
grar @ fHar ar wgr g

agwiA fagal & "IFIT 15000

U TX FATH. I (@& TA1 @
afea. sy, wizdy, feesll aF wago#®

QUYII Stgq sTAId HAT § W
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(sft <rw fag mizd)

farad afzarr  qiw gzeg & g9«
Wt 2y 'é'sm &qq gfa-arg ¥ F9 Ag
& a®ar I GIFEIT FY A 279 B
faateg #3¥ gu shaq & areafasar
w1 d@ar Aifge 1 star & wradg
gaer ¥ wt F31 3 , AW AT gAwA
S3q wEqed Qo) @i 23 &, foad
TAFw 3@ 1 sy gar 2 afx
gusIy Figar g f&8 v ggr fred
FIET T AIT 249 FT §IAT A ), al
IR § faedw qQF & @=ar wifge
oM AF FY 15,000 ®IQC ¥ FFTAI
wifge | wlaa qftar 9T i &=l gar
&, SAF! €A1 ¥ @Y gT YI&HIT 54
AT A fagga &3

15.00 hrs.

3 QT HIT FAFF ¥ KT &A 7
T FIA | 5G9 Ar9-G19 FAFH 239
& 913 ¥ v9X & ageT & fag fagar
gug w19 & AIfFgT g § Ig o9 &
aiffgd o 3aF1 AU FE I I
TS & I A qra7 § fqaswy ga5q
Uh ATd T9Y I T 9 0¥
RYEIT & FIL A9 SGIGT 5017 3 T2
g, sarar mifead 1 qwmar gur
W1 SAIET Ay AT 7§ § | o Fga

¥ HAES § 9aF 3% W9 F g

Ifew & =9 A7 & 1 ITFHT AgHATA
EXAT IgAT § | ag wrw & gréaiE o
giw 12 qF 990 WA § | zafac
a7 Y JgAr ag 3 5 agi mro A
25 I & 56 AT &IA &Y wyrAE
a%-F gndr wagiz feg go § 747 )
TAEH! 50 FATTLF 1 A& &Y 4F F1
A1 IF ¥ AW § WY IAEr quy
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wagdz 7l aft W g ? fag awe
g 919 d agi’ q@r § f& 25 gaeq
50 FATT qF & SAFH T AJTAT
ggr A1 IFT &, AT &Y 3AFH T 9§
A g wiE @, ager ¥ Ay agy
Ors 3 T qIg F U9 ;g A waq
#¥& fgy, 50 g A | A1€@ AT
FT mEeAT &7 &) gggdc g ITH
ga{t sagiz ¥ HIT T A3Q )

# gg o fA3gT s& f& qfeda
UFTI TE FH 7 AT-AX T/ 1T £
Fgr g fr cag e 7 faaar qE@

gl gaAT g SuFT wiaF § ufas v
qrq F1 A | 919 7 A g TIEH
faar g f& gasT g & | F13
F1E N graend w9 F fHar g 9
oTT F) A1gd ag §r W g | g 9@
¥ TITHT oFIATE AIFILH AFA G777
% fag &9t Far g 71 GXFIT F IO
Sq( AT § g W7 1T 9T aF F T
g &9 glal §, GYFTT A7 TEIATES 1
OF HHT AT §, TET IIG G AL A}
FIAGIING 47 FTTAIT & TEIATET §
SAF! #WY FFIA) g7 FTQEA fi3geEs
Iz 9T F1 3T & Al W9 IF W@ B
UIZq FIF IAF FIL TG AN &
g S ey g #IT EeArg &'
qmaAT ¥, & A% TS AT 5 &7
g1ar § SEl T § FAFAZ FIF, I
¢ 79 gg wafed s grEaATAT *1 §
TqY QEIAIE F1 VAT & 9 AFT
g7 & fag &9 7 #1, ag g'qfza
STFY AT fawr #YT gEgards W)
UFF gAY & fqg %9 sarer 9T FAT
adf faer g¥ar1 g@ A A JEAFQ
W9 FI FF § {6 QFIATAT A Iq Sy
&qa7 fear ag & a0 ¥ &1 ag) fzar,
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#1§ w1 @ AT fwar, IfFa AT Ig
FIATRIEE! qUF § FIWRIA 4T
FEGAT A TEAATAT &) AFIT T4TA
& fau sggqr 2GT 2 @ IGFT W HIS
g A 6 9IET § HIT WIS AT I
g% I 19 9IS &, Al _WIT 13 9@z
A1 I qEIAIAT ¥ IGFT qragAr §
S1g FT AT 91T &, 39y IFFT 7
sqfiza gl wg a1 zafwg ag s
AT A AT § 9% a1 A oft
HI9HT AIFAT T&T 9T 37\ 2 &
73 S gI4F I ATIIAFAT g WX
ST gHILT 9T3T A watTa faar § f5 Q&
93T AT THIT FIW FIEAT F1 g9
AT 13T § f9a% geastq ag grasraz
793 grqATE F1 AT F foAg F0
ZAT AIGAT § AV 43 Ta 0T 71
9T AT AT 2, IF% [T o f97 &
WIEAW ¥ UEIATIR F AT HIT TgT
ST A1 g K1F wifaca ga)q A
gar g & wmran wwar g fv owig
3T 9T ga-fasre $1@

Iea Fa3@ F a3 A grANg Ao
AL Y A Wi § S ase Ta fwar g1
g Zeeq & ST ¥ AT gg qeg
gearmt & 41T & 4% s oy aix
¥ Z3g F) 9047 ATAT 9T, ITH @13
U agd usEt axg ¥ @=r ar ) Afwa
U193 §OH T 91 e Fiza & tag
FIA FIA AT ATT-ISIST gfeaeg w1
IgT AT CATE FIF IR A FE 3R
w1 #19 fFar § 798 a7 areqd § ox
TN A AT HISH! Y 39T §rgar
gl wrg ? feew) & #1949 F@ 91

feen siggad a1 feen Yazd ag)

qIZHT 1 § N svaEl FAI F aig
T § 1 47 wiafaq) &) gragr 33

% gawar g wra wiefaal w9
a agt frwar §1 wfag Wl
g% gz N weare frar § fo @
srafagr o1 gagi 9x foeew § faa®
aifas fa3a & ga &, ggf & fafeqa
7gY & ar fafeqa & at agh aff @
g, ATR-ehgew § gax) uima & fao
1T ST ITFRT A1V T W@ & AN WA
qITHT &Y F1% UgT =g faaq)

9% ATg @ W9 &1 gede ggEr
99 3@ W & wIx way  Afus
qIATAT G QA 37 I qrET
2AIT Fa® WHIIAT &1 AN FIX A
O GIT 9T WSITATT &1 AT FgIar
fagar § 1 gafae gad a1 & @ 719
F1E aqdrs g9 | qF HigAt oifaq
gl, |19 IAFT q9ET FT FeAIFT &7
fifag foaad fs 3ad 7 & aiz ag
Atzg g 7 "rg & wodf w1 fawwd 3
agy gaTAr gIA & fH FF AT @
a8t fgar fau 8 a1 #1€ gAY asguaa
gazd a1 g fgar fag ag &) By
gwra g fF qede 3gdt 2aw § Aafua
Y UFT T I QT HIT AEHIE F
qrer ig9T FT ) 97 T T 7 AY H9Ar
igerfear & #31 3 f6 3@ gedE gga
Zgg § orAgAl agqa &9 g WIT WA
gigAY &1 S qgTHN ZEEF  FIRW
ISTAT qg4T &, a8 qgd 11 glar g1
AN &-fagivg §9@ aEr ooge §
ag tg smgfaal 1 4 Afeq 3 gFal -
2, oifr gg& AT 7 Agl 71q, M3
q3g § IAFI A¥g Y gUA FT gFal-

% zafqe 3T gwia & gafua

safch ®1 ATEE 2139 ¥ gr I@HT W
®T gdede @) Je gr fwT w1g 50 ar

55 grer &Y 1% 9w fweq #T JfSg
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(=Y Trafag atax)

fe 94% @iz wed w1 AwEw e
X fHar wm elr 9Ed
1T AT F1E TF T AT & a¥ IaF)
Wt gad e fear s weaar A
WAT—FE 9HIT % HE a¥TAC
gear ot & e gifge | & gewat
g 3¥ad ueged § 7 Y@@
agr war faq oAy X ot gna-gaAa
qT 3§ afT %1 fa% fear § s Qo
A #1 A gfys facied $3 &
dragasar g | afs gedz g3d 3
graeq ¥ g9 9 qIg FT AARAT
AN g1 aarsT F1 xA® aq Afs
@y gwifag @ gr @, guFr €@ma
FJT |

g ¥ qIX ¥ 9gi w1d wT 2 @
8, 9% grg-grg qrafzat 4Y §, §9
fraea grfasss WY @ aT @
ag WY g1 wsrar ¥ fa sAw-mAY T
@r & s sq-aar F a¥ § graF)
@Eqr § 5 sq&-uAr F1 udq Ay
gIaT & WYX Iua) £ As1 o1 AT
8| ST JF SAF-WAT & TFH A FT
A9 A AAF 9T AgY ALY g aF
HIA FAFT IAFT AFT1 L IHA 1T |
rafae st gardt gafug odFdra &,
faasY & Q&3 &1 Ig<arfra g¥ar
AT § AT IGIA T qALG BT qTEAT

%1 8 foud fr sa&-ufr F goa a1

QAFT A7 & ? gaR qIq9 fagq qeA
A AT AT T A7 A7 A Forad
grav A 3@ guag fadet gzeqt 3
qga ° AH1d gk *r o FlwA qrz
Aag fma fag g€ gard s
T sq&-uAt a1 g1, Nfs R
THRYATHY AT TFT 41, AT A T EANT
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av & fag o1 farderT gr, IR
F:21 HTA ¥ I TH19 ¥ 9 AT
faeft 97 | FTIT AVE THIW FAF 4T
2w ¥ AgY =+, srgface £+ FEAw
4 +ff @ ewrw & T1g fHar war 911
qq: SAF-AA XV Feg@ A HIT
JAATIF A & faQ gwEaATATr FIH
ISIA BT WFAFAT &, TT IFTCH]
Iy THTg AT, FET-IHT 9T
fimeg a1 & @iG-G19 SAF-AAT F)
(VYA FAA A AIHT Fgrd HLAl
girr L & gEAlg 3@ g A9 SHE
FIX & qeddiean qdF 9T AT FE

- gigfas sga I31TT

g7 wagl & grg ¥ g fadas &7
gugq F3q1 g aifs gza & qu f&ar
Tar g wiX faw aw=t S 71 g9 fag
9731 AT § |

it gt AT ATy (A )
miadty  gwiafa Y, Za@ma @S
gigie fag & qia-fagg & ggav
¥ Faq 3@ gq2 ¥ g 797 F1 difAq
T, N FIH uA F Ara faeaa g

sitasy, 1, &3 fag g Srafaat,
eqad X gEl @wl & Ar8 fag
a1 & fx gg Fr1a1 97 G271 FIF aTeq
20T & | F1 g9 F gurArrax mifgs
SNAEA] TH AW A F@d H AR 9T
gra & 1 q3eg AT wEAT ag ¢ % aga
431 19 AT gAT JA1T SWIEAT 67
g wIA gq 1 I A | 98 YA
2 fF 1969 & 9gd AT gW AW A
Wrag, Afsa sgd arg 9F &1 A
¥ATT § q AAT 1 9GS UF TA.CATC.
£ Sq HAY A Faar w3 41, afsa
aist 10-20 99 AFT TA.TH.Q AT
¥ fawwar &1 @AY =T oIER
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ATq-aT9 q¥ T WG gaAwr fFar
wiar § 1 wifgardz & gara & 9
F1¥ fady =afer gy Y ow &Ag T
W owq FT fgar sar g 1 qar Ag
AT ¥ YFET AT T WIA TAQ G

guT BNIT, Fgi ¥ WAT—AF AT

Farg § | gafae & sgar g &
1969 ¥ NHTT AAT S & HIA & q1E
¥ s fear frage af ) wa
gaia wfassr & adf Nar @, 99 3
sivar s §, foawy asg ¥ sqa-wAl
FUET qgdT o1 G § A I§ 9T gA
HSET TN §T gragasar § | A q8-
gz afassta gast qar W §, guE
g efaw 1@ T 2, IS YA F A
agr fat Sy ¥, I WHIT  IAS
qiagAY Y ag Jrar a0 § sraq, afg
SHFY WYX Sq1E1 @I AT Al Ay Fl
5z QA AT, A AT H AR FTqA
a® gr qifaq x@arg | - (saaw)

g% Q¥ gAen & g oAy gt 3
W g US F Qi3 §c(s@AqR)
& wigar g & gara &1 qru st
9713 FAIAT q4 F, GgT FL 51T
34 @9 FUC | qrfaaidz ¥ z@
SHITFT ®137 A1 Gifge fo fwmar
®1 OF T4 ATIA FT TEIT AGH § AL
|7 @97 GHIT g H]T 1 gaFqq
FHITA & F.3Q § ITF) @F &I
aq g Tg TeIIT gl ARA1 1 qeAAT
g TR A FEAI94 JZar
LT, AR ®IF AF A a1 8 |

1514 brs.

- [MR. DEPUTY SPEAKER

in the chair
SaTenw wgiey, gl aw A ag
®EAT wgAT g FH @I g1 &

.99 9T a1 97 & foe gragrr fear

fear war & | ot =afew & g7 &)
gIAT AT, IGHT AT faar qIgan o

i afawa gasr ge A fadm sk
arw! gig-arq wfqwa ag § fadar,
AT AT W9 ¥ {Fq7 ¢ 1 4 W
& Wi 2@ a3z #1 g@.7eq SeT fRar
a1 91igy @ifs Afws @ wfys qm
gafa? $T AT ag qar IAIT g aF
M FIA-9T F AT 9T IAT AT §
Affq afg A1T IAFT IWIgayga gy
FIA, IAF! T g W, 9%
9 g 1g FIA A¥ 3 garafga @
AN, FIAT ALY TN AGF F U4,
Ra & gfa st aga suaifaea fawr
g &, FUS AT H/I@ 9T & (A
g9 &7 9497 dq7 T 2 W@ &, W9 &
TR qIg d s4qgIT ¥ Iawr faw gz
SATT WY F it qar Agr A |

qread A Fur g @I g !
oq. d9US WX UAALHT T1dA
g a5 famT F JF agT ag gafaw
#, 9@ M 7798 ¥ aHe) Fq T
asgaTy § Af®a 37g A9 ¥ AR F7
qai 7Y taqr MT A 14 "AEq, 1948
¥ arE #A9 9T YAFEAE@ 93 a8 g4
2 ) IAFY AT Fq1 & 7

sl g AW (WWAIFT) W9 A
ST&T WEHTAT I |

st gOM HATT AAATC: ATHI A
T ) A AT 1 AT AR A ATHIA
aY saTar AeGr g |

TRIN § § FEHIF FT W THALT
xx7sq fear & e gasr avel w@y
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(st glrer garT AaiT)

w1 geERy fasaqr § O z@ fad
gw) adf fagr o g &, &A@ g
wrasT F ez wiamwd ¥ Ary g7y
TgY 2% qar SaF) g agy &,
e IAH FIT FICTH FT HET RIS
FT fear § 1 w197 A9z gFT T AN
safes 13-8-1984 & wfafewa Fiea
qEESATT 9T qI FAT 9T T3 § |
SAFT gg W #5891 § fd ST F mas
fasrrr &1 fxdl Fa 1 ggar 37 § Q¥
A% faarm &1 avw § '€ Wz ag)
& FIaT &1 I FRATA F MIIT 9K
S 3AF g A w4 g IgY iy a7l
w3ar ferar sar @ sifsa 9@ gaar &
far sy &1 M€ g FF @ &
ST 0 I gIAT F WG 9T FIGOT
I & arg gAr9  (sgsl fzar S,
SuF X F afgF1d g FId §
gl ¥MIY gFdd W Fgl g—

araFT famm arr g=ar mfeg
FT FI WHIT AE) 0§, 3T THIT AT
JTHT QEHRIT G safaqg F1 T IF%
w97 fHEr IgA 1 | FT A @I
dad g qrael ) AT T " drar
g, gafad &) qraal &1 sotq 1709
gt gar, siFAq, 1 fqgivg qus
fagr srar g faasr |15 fafzaa gafy
Agf giar 1 @ 9FIC &% wime) §
AT & AHA AT A JrE] &
#iad g & wiwe iy §

28-5-1984 *1 g, qF. Wi, gIar,

g faura &7 M ¥ 58 gArarc
fear ar f5 gafa<i #1 qg&r 1 wify
U #1 agal .aw (fagd agf an
S § )y BT AT AG FIAT 99 77
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gEad # F1E sfaaa grEmT g
qIX Y ¥ gea arz ¥ teay oA
M3 qIFt ] ga sfawd grEes
qa3 fadms fags g a1 ag @ 2
HAT & | IZ GRIMT |1 Y194 fag
o1, afew gafadl #) FaHY qam
¥ fay ag awraiT f2a7 7471 91 )

IqI5qE AT, FIF 9T &V q1gT
fagraa F &\ §F It @ G T
HqAT I19 SIgH ¥ T[A FI g FIF
FIA 1 IARY FAAT FATA FT GEAT
1 TT IGAT ¢ | QE! §37 & IA% d19
a1y giar arfgd | IAF1 Fgar g fw
Q27 #39 § fqa¥ wgdadz &1 avw
¥ gREF1T A fear war § 1 Ay gy
qIAd Ag%A 91 TF T {IHAD T
TH-TE HT 231 A0 1 fEar diag
UFT GIRT GREFIT geq &< faar agr
ql IEFT AT AT AT | AT T JIHS
VERT a1 T8, a1 gefar qv g
182 & meaqad &1 FEIg 41 A8
# WE gIERIT g@lau gga faar
F1IT & FIfF gIAT 1 qrEA} FY 79

g &1 7% 1 7 fageq § fe ag wig
ARSI

AEq w1 S F3d § 1 e e
=49 df9g, a1 g wiw w1 &)
A gy SfnE T Far g
W IFF 1T AT FI W g )
IT FAS § AT FIT FU T |

1. Shri Lachmandas Lakshmi
Chand, Bombay, given on
30.11.67, by INL/165/N. -

2- Mescrs. Bhojraj - Hassan Pvt.

Ltd. Bombay, dated 30.11.67 _
(G.A./INF/49/N)
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3. Shri Vensimal Kala Chand,
Bombay, Dt. 30.11.67.

4. B. H. Laungani (Seven Partners),
Bombay 67 dated 29.5.69 and
29.11.69 to A.D.L (INF/ZI}E
C.5)

‘A

Tikamdas & CO. (Scth Kishan-
das Vadhumal) dt. 17.2.66
(INF/276/N) 70.

6. Kanaya Lal Vashumal Bros. dt,
17.2.66 (INF/277/K).

7. Jayandmal (Prop. Deepak Hotel,
Dadar) dated 14.7.66 (INF/
160),

8. G. R. Monani (Peacock Palace),
very important case, dated 2.1.
1966 (EVP/22/M) (Central).

9. Choksi Kirtilal Jaisingh Lal,
Jewellers Dt. 2.1.66.

10, M/s. Hemchand Mohanlal & CO
Dt 2.1.66

11, M/s. Chandra Kumar Umichand,
Jewellers Dt. 2.1.66,

12. M/s, Choksi Kirrtilal Jaisingnh
Lal, Jewellers, dt,2.1.66-

13. M/s. Hemchand Bhatia, Diamond
Merchant, dt. 23.12.66 (INF/
269/N).

MR. DEPUTY-SPEAKER : What
is it that you are reading? Instead of
rcading it you can write a letter to the
Minister, or give this statement to the
Minister. :

SHRI HARISH KUMAR GAN.
GWAR : The officers have already ta-
ken this statement. But they have not
done anything. That is why I am men-
tioning it.

MR DEPUTY-SPEAKER You
caa write to the Minister.
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SHRI HARISH KUMAR GAN-
GWAR : I will send it to him. There
are 27 cases here. :

99 qIAA GrEAeq  FTCTRAA
(¥.9)9=Tq 93 TH. AAUT T gHAT
9T 22-2-82 F FA7 WL FT 10.5
qTE &qAT, 23 JM@ ®IA & §%
|IY qaT 35 AT® w9X ¥ M9
Frafaat £V qagr 47 | TGN W IAFC
Sfaa wfa g7m 1 adt & af | za
ai& ¥ wgmg § d9d waarT 9.
UAIFE FATA (GIFATGL) 9T 1T,
AEFT JTAT 60-70 TG TAT F
FTI 9T &) gker qar 97 AfFq gy
@ F1E g gEfae w1 adl faar
TAT | W AT F agT M AGA E 0
IAFT F7Ar § & gurdr A1 0 guart
w1 a4t & gyare faay aAy faged
STogE g, 9% qrewIdl F 1 AAITT
gt faar smo, gd gewrd &1 aq
@I & @a gAgH fqgargant
waaa fear @iz, qafadi #1 asiga
{Fa1 JIIT AT IAHT LT FJ WATTW
a1 afean g7 S (5% J1F i faq
afysrfeal a a@fa?d g1 wez v
&1 AT AT AT ¢ IFFT JToa
FfT T AT I 9T U J1A 9T
JET g1 A A1

FEHIAT T qUFT 377 grar § ?
az 3@ @igr ¥ dar fF oweal &
gFRATA 2 aral FT AT & 1 TRA)
®Y SeRATA AX AT FY HAT GIEAT A
Y q1T AV TR T I WA A AT
g1 @ NN w1 odGT FWOE,
faad qrg dar &, ¥ @@ 3 FT a5
¥y 3A% qrg FEATw AT T § 1 AT
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(it g0 FA A

N-TIATN &IF FIAT,  FIAT 99T
w3 gre & FIX § FHEATA A A
®! gl AgF gEn q1 Iad A A
grgplaa 2 & fau £15 WY Wi gy
QAT | T FTAL 99T HEA q1d 347
FWE? UHF FAUT T &1 7w
fggrar @ I €19 A€ T TG AIE
%1 g fg@rarn

afag au gwa s f& o Q@
T AT F g @ ¥ qqr @w
AN §8 I & | FATdT ¥ AT
sfazat & IR & qar@d U@ |
gEY M Fraga &1 sy & fag
TRATT A 1A, gaEafar i § A
gIEAT &T 989 FIfqq 1 ITFT AT A
W AT E, F W aga wEaerd
EART "9 939 T |

DR. KARAN SINGH : (Udham-
pur) : When the Minister for Aviation
make a statement on hijackipg,

MR, DEPUTY-SPEAKER : Why are
you in hurry. May be you arc sitting
here till 6,30,

DR.KARAN SINGH : But is there
any time for the announcement ?

MR. DEPUTY-SPEAKER : At 6
P.M he is making the statement,

SHRI HARIKESH BAHADUR :
Sir, We have'not got any information
whether Shri Ram Lal has resigned or
not. - '

(Imterrupiions)
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MR. DEPUTY-SPEAKER : Please
don’t bring in unnecessary and extrane-
ous things. I am not eoncerned with
these.

{Interruptions)

MR. DEPUTY-SPEAKER : Pleasc
do not record whatever the say.

(Interruptions) **

MR. DEPUTY-SPEAKER :1 am
sorry, I am not permitting anybody.

(Interruptions) **

PROF. MADHU DANDAVATE : 1
want to enquire about the decision of
the Speaker, which has gone on record
in the moning at 11 *O Clock when the
question of hijacking was raised. The
Minister had made an informal state-
ment. He said he will give the deiails
in the evening. Bul he also said in the
mean time if some developments take
place, he will inform the house about it.

MR. DEPUTY-SPEAKER : No, I
am not concerped about it. He is
going to make a statement at 6 ‘* O
Clock.

(Interruptions) **

|MR. DEPUTY-SPEAKER : It is not
going on record. Don’ t rechrd whah-
ever they say. This is not the way we
should function in this House.

(Interruptions)

MR. DEPUTY-SPEAKER : Mr.
Krishna.

**Not Re'cordcd,
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15.30 hrs.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND RE-
’ SOLUTIONS

Eighty - first Report

SHRI S. A. DORAI SEBASTION
(Karur) : Sir, I beg to move:

““That this House do agree with
the Eighty-first Report of the
Committee on Private Members’
Bill. and Resolutions presented to
the House on the 22nd August,
1984.”

MR. DEPUTY-SPEAKER : The
question is :

“That this House do agree with
the Lkighty-first Report of the
~ Committee on Private Members’
Bills and Resolutions presented
to the House on the 22nd August,
1984.””

The motion was adopted.

MARRIAGE LAWS (AMEND-
MENT) BILL *

SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central) : Sir, I
beg to move for leave to intioduce a
Bill further to amend the Code of Cri-
minal Procedure, 1973, and the Hindu
Marriage Act, 1955,

MR. DEPUTY-SPEAKER : The
question is :

"¢“That leave be granted to iniro-
duce a Bill further to amend the
Code of Criminal procedure, 1973

% published in pgazette to India
Extradinary Part II, Section 2 dt 24.&,
1984
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and the Hindu Marriage Act,
1955.”

The motion was adopted.

SHRIMATI PRAMILA DANDA-
VATE : Sir, I introduce the Bill.

——— ey

CODE OF CRIMINAL PROCE.-
DURE (AMENDMENT) BILL*

(Amendment of Section 129, etc)

PROF. MADHU DANDAVATE
(Rajapur) : Sir, I beg to move for leave
to introduce a Bill further to amend the
Code of Criminal Procedure, 1973.

MR. DEPUTY-SPEAKER : The
question is :

““That leave bc granted to. intro-
duce a Bill further to amend the
Code of Ccriminal Procedure,
1973.”

The motion was adopted.

PROF. MADHU DANDAVATE :
Sir, I introduce the Bill.

JUNIOR ARTISTES (REGUL-
ATION OF EMPLOYMENT)
BILL*

PROF. MADHU DANDAVATE
(Rajapur) : Sir, 1 beg to move for leave
to introduce a Bill 10 tegulate the em-
ployment of junior artisies in the film
ndustry.

MR. DEPUTY-SPEAKER : The
question is :

*  Ppyblished in Gazette of India Extra-
ordinary, Part-1I, Section 2 dated

24.8.84.
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‘“That leave be granted to intro-
duce a Bill to regulate the em-
ployment of junior artistes in the
film industry.””

The motion was adopted.

PROF. MADHU DA\AND\VATE :
Sir, I introduce the Bill.

[

. e

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new article 15A)

SHRI GEORGE FERNANDES
(Muzaffarpur) : Sir, I beg to move for

leave to introduce a Bill further to.

amend the Constitution of India.

MR. DEPUTY SPEAKER : The
question is :

*That leave be granted to intro-
duce a Bill futher to amend the
Constitution of India.’’

The motion was adopted.

SHRI GEROGE FERNANDES :
Sir, I introduce the Bill,

CONSTITUTION (AMENDMENT)

BILL
(Insertion of new Part XIA)

SHRI CHITTA BASU (Barasat) :
Sir, I beg to move for leave to intro-
duce a Bill further to amend the Con-
stitution of India.

MR. DEPUTY-SPEAKER : The -

question fis ;

* Published in Gazette of India Extra-
ordinary ?art II, Section 2 dated
" 24.8.1984, ‘
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““That leave be grantéd to intro-
duce a Bill further to amznd the
Constitution of India.”

The morion- was adopled.

SHRI CHITTA BASU: Sir, I in-
troduce the Bill.

15.34 hours

HIGH COURT AT AL1.AHA-
BAD(ESTABILSHMENT OF A
PERMANENT BENCH AT
BAREILLY) BILL - Contd

MR. DEPUTY- SPEAKER : The
House will now take up furiher consi-
deration of the following motion moved
by Shri Harish Rawat on 10th August,
1984, namely:—

““That the Bill to provide for the
establishment of a Permanent
Bench of the High Court at
Allahabad at Bareilly, be t(aken
into consideration.’’

Mr. Harish Rawat may continue his
speech,

it gom Ea (weAlsT) ¢ IqI-
saer oft, & fagelt are ag fadaT &<
gt a1 s 39 9w A faarar w1
@Y g TAIFIAIG G AGAS &
a9 AT ®Y T G AIIITHAT
1 70 HIF W1 arafasw A g9
¥ gguy § 1 39 FIQT I ®T ST,
fagry T 3T 93 & qfzaar qgatg
g% & agi & ;A w1 gy feawa
FT GIHAT AT qSAT T | IT AWM
% fau sarg 7 FFa@ wgar g afew
g9 qT IAF! g A faqar. @
FIWW IT A A H WA qo0 a9 &
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wq ¥ aga I AEAT ST @
I A Fadq {4z saraq gaF faq
fagsa fear § 1 s@ wdtma & g
aF a7 §g MNewfisqg & o #1
& ot QUT GFT F oF NAfESH-
o & sifvw €8 Wi T FEE T
aqr fear g 9T guarafay v agr &
2 zEd SATMRT F FIW S qia
T @ ¥ fF 3= w2 & Frat dadia
w7 ¥ TAIZIAIT GIEFIE &1 a9 &1
TIqAT AT FIfge, IW d8r wedqa
21 3u aftfeafs &1 g wsdtfas
gd @TH I3A &1 Fifggw Q@ §
oIT FY Q¥ afaq o I MW F
faqrsa & 419 9T ¢@ 939 &1 IaF
qrq g §T F AUFANT A ISN
FY ASIT FT IF § | AIFIT 7 A7fZC
fs zaq agor fF agi od) qfefegfaar
qar g, @' meEA w1 UEAr
geaary &3, afcfeafagi fang, feafy
@UT g, I9¥ 9gA g wwae7 fag
qraT FY Fg qAr Jrfge v oag

oAt fai aw 1 FT TF IgFT

frid g A& gt @, gefiw frare &
qIEIT 9 g1 & T35 I8
gfafesa & f agi & avn ) saim
a1y & 97 feasa o= =1 @) §, I
§ gargiare grEFId I OF I TqI-
fag &1 wrq 1 fqq¥ IaAT gIT X
faarter qreg & AT M & AI4F
qrg faq &% AT IA%Fr Faifaw
qrazgEIIW &1 qi7 g aF |

A9 IqTeAy  wgiRa, # agr
sz T &AT wigal g f& g faw &1
T & g AU Seer faw adr
g § e Faw gaT Ry H § At

TIqF TqIT q¥ IEFIE F QF AW
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eqrfya 1 q1g, afew & i #q gl
g fF fags gat ag-a¢ wew §, wgt
AW &1 17 qId $I & FqQ ST
qluifagt afx sfsrgal &r qwar
FIAT 92T &, 3T g UGt ¥ W
wagea fag g #1 g awg wqan
us wranT afsa fear Ire X @i &
qAN &Y AIAE qramearE) &1
gegisd $1& aq47T fLald gega w3
Fgife & saar § fe oF A eqr-
93 T & g ®r9 AG 9 AFAT |
afz ¥ wrAT F }AE qraEt g9-
FEtT Aar & qrefens w19 & A
A1t @ t fAgag @ agi & s«
AN qiF GIAT aF FAAr A gy
qIT & WA ITHY q;f%qrszn gtz
REQUECHE e 1 i L " £y
gAY FUHT AR g a9 &Y ag
Atfg #7 & f5 aQx Saar ¥ gear
W AR 17 gIAA g gardr Hi1q-
weat gfeazr it St &1 WY agr @
8, 9% AIET & GIAT FIAT 'Irgar
g f® a0 win w1 w@we §@, gy,
FIFI 39 fas &1 qr@ s otz g'fw
ag UF 97532 faq §, araq g, ~gud
9gT |1 7 faai gf, 3asr gwiw fafg
qATAY G F

JfF gaRk fafy =i =am g9
St 3@ A3 § W1 g §, IAY 9N ¥
agi gl ¥, & 9% vF MI f&Y &
g fesnar srgan g'.. |

" fafw, sgra Wit WAl wrF Ay
s T S . WITRT ﬁ% |qra

eI 9% &7 & B
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5t gQW TAw : § IEEIE F@T
g fe s w9 g9 faq =) froers
ST @t WM TG GFOAF I
qTeq T qifd IqT 9T &1 SAAqT
# AF gua § 9 AT G wiT B
931 fwgr s a%, At g=gr F1 9fa
g Mgt wedl & @ra ¥ 39 97T F
aue fawi qar aifed s & fao
w971 fa8a® gega Fwar g |

MR. DEPUTY SPEAKER : Mr,

Daga, are you moving your amend-
ment ?

SHRI MOOL CHAND DAGA :
Yes,

I beg to move :

““That the Bill be circulated for
the purpose of eliciting opinion
thercon by 1st November, 1984.'’

1 want to speak also on this,

MR. DEPUTY SPEAKER: I will
call you later.

Now Shri Harikesh Bahadur.

st gfedm agige  (miREgR) ¢
qraArg garsasr Sy, sy gAaw vaa s
¥ ot faw 3@ g3 ¥ gafeag fwar 2,
& Iu®r aHGT FIATE | ITFT &1
ag & f& a4 A fax § M7 39 faw
% @Adgd &I F Y% qGeAar gar
g 97y ¥ o a9a sig qea E, &
YIFT g ATT FT AT AL &I
gFar | Teiv AN fadgw Aq frar g,
 qg ®IE! wgeaqWw § wANfE wieg &
- greEY fAEY F qrE, 9t aF qaa
¥ @AY g A & & g ag
awegt Iafeag Qrat @aY & i gaF
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gargrA & fau qra aF F1E 319 737
AT FIWIT FIA A} ISMT T | gAY
Nq4 7 H A fqrfags sggedr eNF1T
# 2, g0 3G & FF Nl &) sar7 qra
% fag agg wfas 97 aqq A 93T
81 I9F agq d FIIW G | TF FIA
ar ag § 5 g faa & sqraqifasray
a® A gAR MM F1 9g 94 § FeA1
Sefead idT § 1 gEU FIRW A 3
f& —aatsa smaraa 2 & ga fzedl
¥ H1ey g8 qv fega g, A fGT g s
VST § I=F-FIATAT UY TqIAT 9T
feqq &, 1 f& ot & aga gL 93
& @ FIIW gEIT aWI¥ AT @
SAAI gL a% AT 9g T 913 M 9
F1W =419 914 § afag g 9@ & |
YT AT GF FA-FHT o AFGH
%33 gQ fx 3¢ Fara Agl fAa w@rd
Ig FATq ATA FIA F fa¥ gig A1
ar gard &1 K1 IATAT A3 GTTIT
i 31 zg fadgs =1 § g747 8-
Yl &¥Aar Irgar g fd I w_wW,
2 HT FAY T II+F § AT ATAEN
11 Qg &, Fg7 &7 g5 FIE TAIRIT'X
¥ 2 @@ ¥ ofsgdr AT gD
faat & a1 &SI qaf ITL 98
F AN HY GGG HIA H FIGI
qT AT IS gAY @ I FTIRT 99T
gd FIAT 92AT 21 HAATT &I
gfaad  agr &1 qgrEr A
ZATEIEIE @F ag 9 & 3,3 faq @
ATd g ) AT AL AAT § FA o fF
fasaa & faerr gor wria § Y uw faq
a3 gad ar "HIg T AT FT G191
qgar &, feT ag & Arar ggar § A1
gq Fal AT IgFT ¢ 7 faqady § 6
g3 q FAIAT g A fAAQT 1
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£q I agrEr faxr F &Y )
ZATA1E 98’97 & fay dYa faq amd
qgd &1 IET FFT qfEaw) IaT w=* W
F A FY I A FIRT g QA
8| AT IAT WIT FAAT aEr gaT

M 59 9F1T 9% UF 99 a@aF ¥

g I°! SFIT qizady (gdi &, I8 AT,
I v Wiy, gl W g9 Ifaa
Gu% 1€ FIE FT QF 49 F1AA FT
gFA § arfe qgrgy miT afgsar g%
g2 F AW HT FIW Y TEH | G
Y19 g gy g4t I 9239 & vy &
faa sargrae grd 12 & oF 99
M@ §F A1 s1gw gAYy Fifgy arfs
AT ®T FHEAT T o

MR. DEPUTY SPEAKER : Why
don’t you ask another bei ch of Supre-
me Court instead of High Court?

SHRI HARIKESH BAHADUR :
We should have several Benches of
- Supreme Court in various States,

ITT gRE gré #E & A9
FHY F4 & WTg 9T A
AATE AT+ TF MI@YT ¥ gaf I
gz & qray & fay #wiv afzsdt sax
sdw qur agEr faAi ¥ fod A3,
axar ar maa § @9 gwd §ra
#aY gq gaga wf7 v@y § fe adat
1 g&ar #arq fay @1 I+g ag gldur
2X Y syacar FAT Tifgy fw ag
g1 #1 A AAAF F7 g A AT GF |

zad wfafaa g & aR A
¥ W1 a1d FEAT A1gATg | A€l
g frard & fa st oY.3ar wew
I5T gFd & 5q qT A7 Jad 1 G911
FAT AT | oAy N gF AT AAT
o7 IAT G2T IS qATHAT HT 49

BHADRA 2, | 0, (SAKA)

of P-rm. Bench at q78
Bareilly) Bill.

F FIZ-ATg FIA F fAd @k 9y
g% #adl fROE gIETT & amd Ay
qgY &1 1 {99 avg oz @ gar @
3t gag fagm fgar srar arfzy o
fv wfaxs & Afgs | 7dR F g2z
g "93) fRqlZ. gegy #IT1 AiwA
FIRT AET AT Arq a9 F W A F
IgiA madar feard agf & &1 AR
BT A FA Y W 6 WAA tqg qq
AL

SHRI MOOL CHAND DAGA (Pali) :
Wh:n the equiry by the official body is
going on, why have come here ? Afler
all, they are telling that there is a
Commission which has b.en set up.
Now, they are coming here again, Let
the work of the Commission be over.

SHRI HARIKESH BAHADUR : In
fact, I would submit that there is no
need of any Commission. [t should be
decided by the Government. On the
basis of adninistrative dccidsion this
should be done,

PROF. MADHU DANDAVATE (Raja-
pur) : After he has given his considered
opinion the Commission is not nece-
ssary at all. )

it gfeda agrge: & £g gr ar
fF sara £ HI AIF qEqT A913 F
fad qi®IL § §g Faw IA =0fz7
oYT gak (=4 %0 & fa geae Qe
A w1 0T g9 ®Q F fag ugar
3% & FF sgacdr & | qF AT
qrg Ay +I1arag W qrar g, 99 gh
§ agi ITFT W@ A1 §, T FuwaAr
g fF Iq Fgx FY H1 wraaFaAr g
2 Fmifs mradig G4 A §) €ag OF
aftss aater oY 1@ g% § W M-
qr At 1§ IF &, W I+ QAT THL
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(= gfidw agige)

Jman § f& feg gug & ada 1
Mew agi grar ¥ | wfag axE A
T ¥ =gaear A Fifgay Tifs
aqE F1 gear fag faq g% )

Sgi g% s &Y ;Aargarfasr &1
[aTd §, qIE-IE & 1§ IGH o7 AT
g1 1 ag wagw s fea g A
ar sarg sey fas grar g, 7 @
fag qigr @ T arg & FW-wH
ag it wggw fxar srarg fa area-
fas g At agY faa qrar g 9
g1 &1 feafa sg g sararem)
FY gad)y 91 W & @) 3 oF H9F
U & AETFIT ¢ "I IFq& A1
§ GXFIT F gazm  fawiv w€A
arfga « qamw_ ag & gagifas afc-
Fqq &1 @@ &1 oSmdr @, ggi W
gfagrd ¥ qg-aig & duygq fxg
TIa'E afsa W amas Fad ggifag
fdg 13 & 7% gArdy gar 9 J4r @,
adar #1 $Ef 9V gA &§ F3 I 1 g9
arg 9T agd % faxiT f&37 9rar §
f& afaara & Q@ i g@ga fog o
foa® grq SaaT F ATH g1 3EE
T # ¢ s adl g

MR. “BDEPUTY-SPEAKER : All
Amendments @ onlv for that purpose ?

*SHRE HBARIKESH BAHADUR :
Most of the Amendment are only for
selainging the power. 1 want that
there should 'be an Amendment in order
to provide certain gelief 10 the common
man in which the Government is neot
very much intergsied.

" MR. DEPUTY-SPEAKAR : How
the Parliament have voted also.

AUGUST 24 1984
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SHRI HARIKESH BAHADUR :
We did not vote for all the Amendments.
what can we do when there is a bull-
dozer type of majority with the Govern-
ment ?

gafaa w1t g fedt gaaz a2
F1€ grazgsar guaw fs qfqum &
gMET & A TG ) ET WX
agl =gy feomr a3 § a1 Ia% gracy
# W argwr FIw o IITAr =ifgy
9 ¥ &9 3@ 19 9 a1 ArANG A
Y &) fuR @ o gfas aug A1
gt adt erfgd = oY g9 fadaw §
gIEFIT & F7 I FT IIT FL T
8, Ja®! gewra CEraifga w1 AT
arfgd 1 3% g3 Sl § fF ota A
AT 4T FT1T A T AG TG WA
GIFIT F IIF & 9% araqg § F1g
oY faqaws arar A, afex ag
g0 fx o fadas «1 ga ewiy
FY g A gfg Mg gg fa¥gs )
a1 FY Fgifeaq FIq )

z:g’f q5ET & 19 A = g aq
& faa® F1 guaT a1 § |

s q@asg yoav (qrer) ;o 39T
Tq& AEIRd, WINHA WY gwgar
a1 g f& qua &Y mrg ¥ ama fwar
A G6Ar & WX uF F7 mE §F wu
fear a1 awar @ A aQE) & am
9T gAT(q ATH IST GFA ¢ |

FE A9 10T qrawy # §47
g1 12§ w17 7 gwIT v § ?
T g W ¥ afya w3t Srar g,
agl q ag-ag Al &t a@d ga)
2 zaTEEIE EIT AT A WgH) Gig

" % fear fe agi $ f 9 amar
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ST, TF 5 & 7T KT [ § AW

FHY MIEYT § AT KL W F 1 -

Cadq A gTa f1E wrx fafaw
®1Z JF g JrAr g 1 g |E Ay
F AR § 3@AT§ gL Ard &' AFKT
grs w12 § agf sy ATar 1 FAr gl
AT gTE ®IT @A %% q

mar gl q |

qrq a1 wHImA &1 el &
9z ¥ ar Argw g & 3T w U}
f& gg gwv1T & i F}E A @qaT
Fifgd" 1 waAT Ay FI @er T7 Al
=17 @Y TEFE F AAT 0 AITHY 5T
9T FITAT ATET o

“Itis said that in the India of
today, justice should be taken
to the door of the litigant and,
therefore, the litigant should not
be compelled togo long dista-
nces to the High Courts.’

““The presence of the litigant is
not really necessary at the hearing
of the appeal. He is not called
upon either to give evidence or to
help the court in any way by his
presence.’’
qiAdYa gaeg gif F1& & 49 &7
WIT FIF O aqaT FT A 2@ A
g 7 3 QAIAHT IFNIT FT AR 7 AG
Ax § ? aRra QAT Argd § W 9E-
g gzen agt g 3ux fao &g @
¥ gA aFren A qradia gEedl &t
agr fear &1
AT KA A 57 G ¥ FJ1 ¢ :-

*It is our opinion that the quest-

ion whether the High Court should

git as a whole at one place orin
Benches at different places has to
be considered solely from the
‘point of view .of administration of

BHADRA 2, 196 (S4KA)

of Perm. Bench at 482
Bareilly) Bill.

justice —all political and sentim-
ental considerations have as for
as possible to be excluded, We
"are firmly of opinion that in or-
der to maintain the highest
standards of administration of
Jjustice and to preserve the chara-
cter and quality of the work at
present being done by jhe High
Courts, it is essential that the
High Court should function as a
whole and only at one place in
the State.”

gaq gadt w2z A aar § s Ae-
g T FAIT F GF HAT-AAT
A AT &1 (emawrA) €8 gweq
F1 W9 $I3 AI¥ WEAATG §IET Q)
FIFT AT TC §, 7005 IET @
@fiagda wgag afi =1, IfFT 2
7O AFIT G g AT & |

qaT grE #12 & Jfag g
Tz 9T giM, @t s gfead,
g awid, gT Jag Agt fadad ¥
Ay anel & a0d F g
FfaqT ®Ya gar 2 7 a A aday ;v
faar @1 g &, arfe ar fafaeeT 1
ag a1q A & f& qdE ®oer
% fag gaa-gan gfas & air
A1 G &V AN F fqu & g g
fx quT FY T1HAT 9 g AT FT
7§ & 1 91AFIT g€ g7 wdeq W
w3 fF #12 G& TG $ & A1q | Tg
OF €T gavIT | WAT €kr  qaAAE
AT FAAT, a1 ST GI&HIT /A1 AG
AU | T FIE G A°d q0g, av
1T YN WG GET @) AW | FTA
naddz ¥ 5§ @i F@ & f® g2q
£ F1F §1g A8 47 Tifgw ) AfFA
qaT FIE, Brg 7@ g, a‘t F‘é’za w7
q A A AT
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ot ghwm agige (MrEgR)
W ¥ FEA@z  FT AIfFEQ )
T59 g8 wEade & faafdy &
9T INAT

= THEA BT

“Two contradictory statments are
made one statement is mede that
court fees should be exempted.
The other is that it should be
compensated by the Cential
Govwt.”

HrAAIT gIET HIAT EAT AT
128 & aY 97 UST gIETA § FAT
|ifge 1 g1 F13 FT UF TG TEA HT
UF 93T 930 9GF "g g 5wy
wafz fasd ANaa sgfaada, 0
93-qF qAIA § 4§ UF oG @,
gy @ At gurar ® oA fruaz
aroAt | 19 A fF goa K F)
UAT-GAT FAT & QAlF0,
(saE|TA)  Ag gAT I@IX , 4gi
®ZA FT AT FYT H AT ?,,,(saasna)

gq &fgg, S0 & #fegg,. a¥7 war
£WqI g 1| ®fgu f$ ox Fawar A
gae F1E @At 91fge, aF a1d #,
OF 4139 ¥ UF 52 H HIT TF e
¥ gAY =ifga, awr msar 2, Ffao
M EF &1 ME 9T HfgT )1 H1957
Afas1t & %33 #11 AfFT gy Q)
723 & & g'w %12 o g wifgg
AT gF ¥ F gEFE s @H
wifga | sad ?r?nar arw T g A
ar weftaw &t fee st qrasy qan
g M BT R & or ang A
XZA ¥ wIaET QAT |

“If the .Hi'gh Court works in
Benches, it will be difficult, if not

AUGUST 24, 1984
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impossible, for the Chief Justice
to have proper administrative
control over the working of the
Benches or the doings of his coll-
eagues who will constitute the
Benches *’

““The High Court Bar acquires a
justifiable reputation by appearing
before judges of the High Court,
by arguing important cases and
by helping the court to finally
scttle the law at the highest
level.”’

f3 sg¥ guegdz 11 fear  ?
%3 ag gAede fggr § f& SAar Y
g s Afqg . FAar § wig ag
qfgu | ag Fga @sar =A1gr 4AW §
g, qr. %1 oF fgemr Awe 7 g,
o® I § 10 gF WX KE AT
ar za¥ 715 arq g grr grg #12
®) 39 AMg-ATg Agr g Arfgg
qg wSFT A1 § |

Favwgar g f& zrd #2F
fsaa & Iad ST &1 €Y1 aqF!
fHIfFT ) 3w smigr- @ =Jfgg 1 7
ANT BT ez ez #ifqg, IFEY
gaearg # afg s1f9c arfe agi anr
SIedY FATa 91 AF | AZ FIW AT
@ifge | IfFF sag F7g 1€ FIE FT
AT @iaaT gy § a1 g qr. A9
Ja7 & "R IWH  gFae Ff9g,
qfsas mifefaag fqo. &1 =19
At F1 A9 I @ §, T4E Frowig
¥ fgFrr@T @E, A S7 7S §
qg dferg ) 7 A 391 § fF maq
Yar dg gAIzg f5 dFcd & Fa
HFAT grEF1e F fadaga 4 sg A
M - qral & fag gf 712 F
3 A WA WrEC 1 JuT FRE A
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&l IaF1 GFAT 31 AT AP Baw
AT CA152T TG &9 gIE 1T § ATAT
wifge 1 ag ad T F 0

ot udw gae fag (fEawmarm):

IIETET HEIZT, AT W ST FT
fasr ---faa T Tiaige @iz fg ned-
femgdz o1% v qeqIAz 39 #A1E fz2
gI¥ #12 Uz UATZIATE, UT FIAT--
AT & qAGT FIATE | ST ST AN
AAFIL G179 FIA H q793 FF Te-
agr gt 1€ | WOFr MT FIT W
SrAFIT § a9 & A0 aqEr Frgar
fs 2537 § faveaz g @i gaw
g3 # g @ 3 fF g Ry &
afggdl 941 & =9 =qrq1977 & OF
qUT 15 AT TLIGAT T | HIAATT
grqmiAeT 1 AYFIT 7 GEATT T0W
fRar YT Fex GYFIT & qHA  JAT |
afsa &7z gwwrr fAoig 29 ¥ =9
aug WY WA TET | TN ALY, AAAIT
A g9 faardy st Ars I 93T
& geq A7A1 § IART GIFIT A W
vw fawifea 1 fF ag soraifaa 2
YT g9 §g9 W & XTI HT OFIE
faora &ar =ifgm aig wa ada
q1zg &7 GFIT # 17 AT W A
ST ZAIX deHhrarT arfufaee 9 &4
§ ot mfeaqeam S, IFEA TS
QYFIT T T A%as § WA AT |
T AT GLHEITF T WUT AT HIE |
S FATTAT 1T ST GEAA g Al
3:21d oz grarg § FeE1T IFIN
F fagrfee wsr oY o7 fazaag
warq fag s geraedl 9 SI—S0r
ST ST A A f7ET gaqr q
UFAT ZIHT TEAT qIF HI& ASAT 4T

fF qleadt 3ot sdg & @eds F1

EFIGT &1 AT |

BHADRA 2, 1906 (S4KA)

of Perm. Bench at 486
Bareijly) Bill.
TAFT TATQAT F4Y A g 9T @
& WIT #41 graT Irfgo—gq graeg ¥
¥ g ax svfeaq wwar Sgar g o
uF arFarag g fF zaT & W 20-
21 faor & zasr mrardy W aga §
71T gfz g4 & fgma & 3@ @ &Y
q WY gATZIAIZ % &1 g<r 500 fpai-
dlz & ®7 AL g wa g
Aifsa w1 safeq g7 & F9% 600
fasTdlz #1 g3 a7 FI&F  FATGIFIE
qg9dr g a1 gt 9T g ¥ Arafaaq)
F g1 H qzar & fqasr I #15 1a-
FILU AL &, a8 & a1 g IaH
ga1d & f& agi& ag as a%1q § |
UF ATF dl AT qe§ AT gAY 707
T AT FIT E 1 98T qIrgal F g
g7 § wE a7 ¢ fav «@rar &@
C :

TF AT AT N § 1 gW &
QAT THAT &1 gra gay @¥ & 1
IAF eHT 499 & NP H@ vF fagg
HTAT GIAT § | ITFI TEqT AT gaw
7T Agt fAadr g 1 T $18 I8 A1gHT
2lE AT & | AU A9IT. F WAT q%
=T gl 4T a1 fHAT &€ @iy q
gasl f&dar 9 § war fzar @
TMZIATT q% GFT WAT ITF (A
geqq 981 @At g aaifd &g, g
EFIT a8 @H #¢ 40 a5q § zafag
Ty AT AMEFHT ISIFHI WL FT G100
qifgd £ F & | GEFIT A1E@1 HAG
w741 @9 FIAr g afed qaa@r fag
MT gasaig T8 AT & G g
zd &1 afz 917 &9 @1 g7 § qgA
F15 @1 AT qF 41, FTHA qrAT &
WAIET 7 g1 gAS1 arr gar fagar ga
qT 12 aF A A GHG § «@iHq
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(Y T3 FATT fHE)

ei§F)E aF Agr @r 9w, sEifaq ¥
e wig faofa #T AT &

& w57 ag A g fF earm &
fadergwTa fear strar =arfeg | 9%
NAW & g WIT HWIATET &1 I@d
gy &Y agf ax farg &1 fadedlaw
YT A AIFAF § | ST g &Y |
FQE &1 grargr § o1/ gfqar ¥
grad geF & ATIT O NI FFATE |
1T IUSAEATA F1 a9 FI Fd 2, dgi
Y ST F g€ § W sAgT H
T9 § ST ST A geer wg fzar 41
gUYT g2y H @udiz a@«s H g |
(eqmara) gAIl Agh zATEIAE AUE-
e A 3 Ar®@ 33 g ¥ WiuF
gFHIN 99 ¢ § AL AT &1 FIAH
Yoy wa WAEA FT WA GATT
A grar § | UF st & qr gfaq
1300 gHEN WIF & IAT TG &1 13-
w12 ¥, afga g w2@l # 2 A1
650 & ufas N == AA@T
fedY o sararensr & qig AE 1G9
¥1g@ WFIT ¥ IGT 93 § A
gEEN OF FAIATHN F O A E
AdYsr ag §1ar & e avat gk Sd
d fedY &g ®1 fagir Agt g arar 21
A AT ¥ T THT TATZIEIT @re-
FI1T ¥ 62 gATT GFIA A AIEA
& g qfaw qg g0 1 "X, wAg,
Qzr, A9 wq #gA FF ag ar =a.
UM EAE AW A AT A wousH] F
qgegr Fgdy wrar g, v agh sATAOTAA
gara &1 gfawr @17 =ifgga afes
e YW & AT gIEa a7
et aT @ g & S@AAr g

AUGUST 24, 1984
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o &1 [eafg § carg qdgaAE w51
JIASY AEI HUAT ATTAT | 5qF g
geziez feg MY &1 T gaar
fazte #at f&ar 1 2@ &, ag & A+
AT ¥ SHAAT AIGAT

& gerrgrarg gig #12 & @ag A
TG 91T A FIAT A1gAT § | ATRI-
q1g ¥ geasd qF1q ) 997 &, "G
FEIT § TFY §, 4 ag7 wG A1
g, # 9% g5oq a1 § A@fwd ag
FEAT AT TH1 IqAq Tl i, agh
gfewa g1 stror, ag a1 sfaa agy
g1 gt wra@}’ fagsr Fa Ua-
Atfa 9T guyrg gar &, SA®T &I
A & fao &g asgqe g drar g |
agi fagrT aar & gy AT FW@ §
qfegdr 99T wIT H @O &1
Tqraar #1 o, Ffeq gad fasg
cg17’ § oF geqid qig fear sar
g | sffezg grgn@T 7 w9a fAg@y &
ggua &t § f5 gagae § 3
RATATA &0 E419AT Al =ifga
grqq &gr fx fafa mramw & am
wgeasd gr gy, afsa vET qra agy
g &g dir ¥ gqfegdr IFT gA@
# g g qT IGA I AT, gl FIUT
saIal g1 g, wgl gfawd & geamA
TE QAT 2, I @51 ¥ gy &9 9%
gur |

Iy, @UeYIS &1 TGIGAT FIAT
F1E AL @ Ag &1 mar ¥ Fead
gIEHIT ®1 @UEAIS § | HEY WA H
grfaay, gFaIX FIX FTAGT FT I59
FITATAT FT @USAIS g1 THT IFIT
UFEQIT § qUT | AIMYL I&F
AT &1 @vETie B bew few
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qT fgaras w3a F AGH IS A1G1-
a7 ¥ 1 3R FgY &7 Aqwad ag g fw
q@AFH H FT Jed AGrAd 9l I
gag & «mt &1 g faaar gr,
afsa qa gg 359 ~q1q199 F g

qra1 a1 GUSTS FT EGTIAT I AL |

¥ qias] @ugqrs &7 €4I9AT &
gI} ® gwa a1 AIZAT | @A,
guziag fegiga § gar @ Sgd
9z gIQ gfaaa sqasa g1 AT I8
garA AT gfee & grrw g, s@fam
I ¥ @oIAI3 F1 ENIAT &1 JATAT
Fifge | ag ara 3rw § & @iy "gra
#) famrfiat v faare &3, @fFq
A wigdy graar § % agara, guar-
a1g fedis & ag vqr9 gF 9T 99
gfaard g, @iy @i &1 agfaag
qicq g, T §7%g 97 @og 915 &l
TITqAT gAY Fifgy | & W19 9% 3379
qgY graar g fF g 7k § |,
FqifE & gra & qrar g "I A
qiq & a9 2, #ifes g0 a1 F q97
¥ o7 agl gea fgm@TAg 4qr) afg
HIIRT § g AT Q4 ag F15 A5 /G
78t g1, gafagy fr g geogfe
q IIgET AWIT JET €419

a7 ¥ $g ws7 WA F qIXE
FZAT AE A0 Tgasd fag ararT &1
JATE, 1983 T& K41 RO AT 47 |
ag ATANT gAY e AT &®T QIAT FIH
ATAT T FIT qFFATU § wgr =gl o
mE qf f& gg =wyAT fRad 23 +6
qarz &, afeT gasr gafy 6 9y &
faa agr v & 1 Qar #371 fear qar ?
@ Y ww uIHifas ger ar.—
T q GIF1T Frgar o7 qArat &

BHADRA 3, 1906 (SAKA)
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Fadte qEr AT g fF afwdt
I 9T F fa¥y g7 @7 T @ &
siraar gffgr Wit 1 aOEIT ag
Frgal g f& 3 awg gw qar SAmear-
g g f& gw afesdr 3IqT 9’7 &
GU3TE HI TGITAT FIA AT Te |
afFa a1 @ @ F qAA § f®
AT g ATA F 1% HUAAr I
JEAT 1 1977 ®IT 1980 F AR
ITTT AT 9AT &1 8 SAfAy o ¥
AT gaAdeg o1 e § FF M fw ag
IT gATT WAWT gA K 9§ ITR
59 q1q &1 Joq g 6 qfgwH)y gqa
q3T H GUEITS &I TAITAT FI FIFT |
#ga: IR @wezl H gF AT
TEAT AGAT—HIT QF  agd gl
wiarer g, 21 fqAr & Ot w1 qig-
ATAT A AR F) SIfqTFTE § | 7H
fag & g & =wregA @ WAL ST 4
WA F® AT (K ;T T AT AL
Y A A904 | 9§ WIT &7 AT AT §
agd QUAT /OT & WIT A I & qT9-
aas gfgara-gargq (7 g, g1 a%ar
g 99 33T g9 &1 wwiq A fg@rg a1
21, AfET AT 39 &1 A%¥LT 3 % agi
UGS HI T(TAT FT F719 |

# gg Al gWT AT AT § I
g3y # uF & awrq afg A guedlasi
®1 TAGAT T A7 O 95 A= A4
g | #Afe i wrT &1 gfeesi g,
A HIT FT FAET g 9Ig 48 & 6 99
AL &) AT & (gH19 & FEl Ha-
L qY, g gH9 9T, g7 F AFNF
g 39Wey gl A sater wFAl
gatzfral § agf Srar ) Feef qga
wrA & qfsa § = ¥ gargrang grf
FIE H 9 AT A7 &K WEAH |
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HqOAT T X F1 IegF g1 F{ qrAar
g g faw sex fur, &fFa & wa-
asy ¥ g fad &1 M@ q==0 ﬁ
guda &0 gu Fgar fE @ A
TEIEIE 215 &I &I @UIAE FI
EYTIAT FI ST |

w ¥SHRI A. G. SUBRBURAMAN
(Madurai) : Mr. Deputy Sp:aker, Sir,
1 extend mp wholehearted support to the
bill of my hon.friend Shri Harish Rawat
seeking the establishment of a bench of
Allahabad High Court at Bareilly.

The Madras High Court is located
at Madras which is in one corner of the
State. The people from Kanyakumari
will have to travel about 500" miles if
they want to get justice. Besides, they
have to incur heavy expenditure also.
The objective of our Government is to
give justice cheaply to the poor people
at their door-step, If this is to be
achieved, then it is very neccessary to
establish a hon or Madras High Court
at Madurai. Many eminent jurists from
southern districts practise at Madras.
Recently Jaswant Commission visiteb
Madurai, Tirunelvely, Kanyakumari,
Kodaikanal, Tiruchirappalli and Coimb-
atore. In all these places they took
evidence from the local pzopie. Out of
5 crores of people of Tamil Nadu,
nearly 2.5 ciores of people live in the
four southern districts. Their represen-
tatives, the local M.L, As and the M.Ps
tendered their evidence before the
Jaswant Singh Commission. I had the
opportunity to appear before the Comm-
ission. 1 hope that the Commission
would have assessed the imperative nece-
ssity of having a bench of Madras High
Court at Madurai. The Government
should ensure that Jaswant Commission
submits its report, soon. Even then,
without waiting for this Report,
the Law  Minister should order
the establishment of a bench of
Madras High Court at Madurai,
Within one month this bench of
Madras High Court should start funct-
ioning at Madurai. Justice delayed is
justice denied. We are talking about

% X The original speech was delivered
in Tamil,
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free legal aid to the  common people.
This require¢s a lot of money, It will
take a long time before the entire nation
is covered by the free lega laid schemes,
But, the Government can ensure expedi-
tious disposal of cases in the f—ligh
Court. The piling up to arrears of
cases in the Courts should also be gat
reduced, All this can be achieved
only when decentralisation of administ-
ration of justice takes place. The High
Courts should have benches in other
parts of the States. I would reiterate
the necessity of setting up immediately
a bench of Madras High Court at
Madurai. .

Sir, I need not tell you that Ilegal
practitioners and jurists from southern
States are ocoupying a pre-eminent
place in Supreme Court in New Delhi.
I need not dilate on the distance to be
traversed be the people from southern
States. They have to spend a lot of
time and a lot of money. They have to
face extremes of climate. They have
also to face the language problem here
in Delhi. Againl have to say that
justice is costly and justice is getting
dclayed for the common people of the
country by having the Supreme Court in
Delhi. 71 take this opportunity to
demand that a2 bench of Supreme Court
should be s¢t up at Madras, which will
ensure quick dispensatian of justice for
the people of southern States. As our
hon. Prime Minister personifies in hers-
elf the hopes and aspirations of the
common people of the country and as
our Government is committed to the
common weal. I demand the early
setting up of a bench of Madras High
Court at Madurai and also a bench of
Supreme Court at Madras. With these
words I conclude my speech.

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : Mr. Deputy-Speaker, Sir,
the Bill relates to setting up of a Bench
in Bareilly in the State of Uttar Pra-
desh. But I must thank my young friend
because it gives an opportunity to dis-
cuss the principle behind the setting up
of Benches.

Sir, in a vast country like ours un-
doubtedly and unfortunately the majori=
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ty of the people are below the poverty
line, It is not a question of mere
chauvanism or regional consideration
when a demand for Benches of Supreme
Court or High Court is made. Sir, what
brought to be the principle of deciding
the seat of a High Court as also whe-
ther there should be more than one seat
of High Court? There ought to be some
principle. It cannot be just historical,
it cannot be just geographical and it
cannot be ad hoc. After 37 years of in-
dependence, although there are not so
many laws which have been enacted
during these nearly 4 decades of our in-
dependence to enlarge the rights of the
common people, but even in regamits what-
ever rights are there which have not yet
been taken away, the question of enfor-
cement is important. When we call
cheap justice it does not mz=an thd just-
ice.is cheap. It means, to get justice
one does not have to spend money
which he cannot afford. Now, what are
the criteria that you can, at a modest
expenditure, get the relief which you
need? But the greatest difficulty is that
you have to reach the pkce. .

Sir, I have been as a Member of the
Consultative Committee attached to the
Ministry over which the right honour-
able friend from Chandigarh presides,
raising this question as a matter of
commitment, [ believe in this, sincerely.
It is very good 1o say that we have
provided a nice building which is now
proving inadequate, in Delhi for
accommodating the Supreme Court,
with nice -gardens, lawns, stalues and
what not. There are lawers® chambers,
viry nicely air-conditioned rooms, etc.
But think of a person coming from
Madras or from my State or from Kerala
or even from Maharashira, Madhya
Pradesh, Assam, Nagaland, Tripura, etc.

. —

That is not just a question of rais-
ing a discussion and trying to get credit,
Can anybody doubt the difficulties they
have to face ? The Rt, Hon. Member
from Chandigarh may think of his richi
clients when he was at the bar, but ali
[itigants are nyt rich. Kindly think os
a -constituent of yours from Madra/
coming to Delhi, Where will he stay
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Apart from the railway expenditure, you
cannot provide him ualimited accommo-
dation in your place,

MR DEPUTY-SPEAKER : I will
ask them to stay at my residence.
SHRI SOMNATH CHATTERIJEE :

But you cannot provide them unlimited

space. The question is: where will they
stay when they come to Delhi apart
from the expenses of engaging lawyers,
speading money for making the papers
ready etc.? Does il require any speech,
Prof. Ranga, to realise and appreciate
the immense difficulties they are facing?

1 have the privilege—and I consider
it a privilege—to appear for workers,
dismissed people, and persons belonging
to the weaker sections of the society.
They come to us; 1 am not trying to
take credit, but on many occasions we
have to arrange even for their railway
fare, place for their stay etc. There are
pcople amongst us, who share in all
these things, But is this the way they
havo to get justice, because accidentally
they happen to know a particular lawyer
or somebody who will give them a little
assistance when they come to Delhi?
Do not always think that they comg to
Delhi on their own to initiate litigation.
On many occasions, they have to defend
cases against them: they are dragged here.
I do not know if the hon. Law Mini-
ster has got any statistics about how
many awards of. tribunals or decisions
of labour courts involving employees have
been challenged and are pending in the
Supreme Court. They are dragged have;
if they won there, thcy are dragged to
the Supreme Conrt. Article 136 is theie;
so many other procedures are there. It
is not a question of stay or expenditure
alone, it is a question of trying to do
justice to those who need justice the

~ most.

¢

When we became independent, the
States were created. What is the special
chars in the boundaries of out States, I
do not know, for the purpose of ‘at

least distribution of judicial work why ‘can«

n’t we have workable boundaries of the’
High Coutrs? There is no question of
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any problem or other considerations; I
do not wish to bring them, We need
not bring in the approach of the States
Reorganisation Commission here? There
is a State called Kerala, it has 14 distri-
cts. As against this, Uttar Pradesh
has got as many as 58 districts. Whereas,
Uttar Pradesh -has got one seat of High
Court and one Bench, Kerala has also
got one seat of High Court. What is
the basis? Is it on the population basis?
Is it on area basis? How are you going
to decide?

I request everybody concerned that
a serious consideration has to be given
to this, When we ask for a Circuit
Bench of the Supreme Court, it is not
our intention to dilute the i1mportance
of the Supreme Court; it is wrong. Law
commission's recommendations are
there. Kindly see, whenever such a
propesal comes, who opposes it first.

The lawyers practising in the court,
oppose it, and unfortunately  judges
oppose it. Wny? I am very sorry to
say, for a very simple reason—lawyers
have vested interest. Naturally, if
another court comes, there will be divis-
ion of work and another set of lawyers
will come up in that Bznch. Therefore,
no lawyer will ask for diminution of
the work in his High Court, where he is
practising, This is nothing but vested inte-
rest and on the basis of vested interest,
they always oppose it, You may remember
Sir, there was a proposal, just a very
tentative proposal by the Chief Justice
of India. I kmow I will be very
unpopular, howerer nothing is reported
outside.

PROF. MADHU DANDAVATE :
This is not only vested imcrcst. Itis
compound interest.,

SHR1 SOMNATH CHATTIERIJEE :
When there was a proposal by the Chief
Justice of India that some of the very sim-
ple matters neednot be argued in the open
court and they may be decided in ihe
Judges® Chambers, there was a tremend-
ous hue and cry and there was a tremend.
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ous objection. The Bar was going to pass a
resolution condemning the decision that
it amounts to taking away the rights of
the litigants and of the lawyers,. Well,
to put it in a crude way, it is a qustion
of pound, shiling and pence, because it
will reshlt in lesser number of Jawyery,
appearance fees and so on and so
forth, But Sir, I do not understand
whe hon. judges oppose the shifting of
courts, Wherever they go, they
have to do their duty in as sincere
manner and as honest manner, as possi-
ble. If a judge of Supreme Court goes
to Calcutta or Bangalore and sits there,
does he think that his position has been
diluted, I do not know. He daesnot
cease to be a Supreme Court judge.

Sir, you are giving beautiful bunga-
lows here., Nobody wishes to go to
Agartala and Tripura as Prof, Ranga
said, there is no beautiful accommoda-
tion. [t is only a three room bungalow
in Agartala. I am sorry. I am not
imputing motives, It is said that the
Chief Justice will lose control over the
judges. Are the judges wunruly horses
that the Chief Justice has to keep a
tight rein ?

[ have not found a single reason,
which has appealed to me or which can
override the considerations of the people,
who are to go to the court for justice.
Sit, a choice has to be made.

Are the courts for the litigants or
arc the litigants for the courts? This
choice has to be made. A decision has
to be made one day or the other. If
the courts are for serving the litigants,
then facilities are to he given to the
litigants, you have to make the courts
more easily accessible, atleast location-
wise. There are many many inadequacies
in our judicial system, There are
no adequate laws and procedure is
prone to cause delays, and lawyers are
contributing substantially in delaying
the disposal of cases. Efficient judges
are not always there. There are
laws which are beneficial but there are
also many laws wnich curtail the rights.
There is a greater and greater social
tension, A handful of people in this
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country who are enjoying economic
benefits can always go to court. That is
why the Finance Minister of India has
estimated tha five thousand crores of
hig taxes are held up for reasons of
court injunctions. The Finance Mini-
ster of my State is also crying that
nearly 50 crores of rupees are held by
injunctions, Now, you are unable to
stop this litigation,

Unfortunately, thc inadequacy of the
system s exploited by rich people, and
the affluent sections of the society. A
rich man goes there to stop or delay the
payment of his taxes, and a poor man
to save his job or to get a morsel of
food. This is the difference in approach.
So, for whom is the court? A Birla
can engage 20 lawyers to appear in the
Supreme Court, who can be brought
from Calcutta or Bombay by plane.
But a poor Person cannot bring a lawyer
here.

1 have chosen a profession; I am
still in it. 1 have spent nearly three
decades in this profession, This is a
profession. Unfortunately, we are more
professionals than lawyers. This is our
difficulty. This is the great defect in the
system, the defect which has cropped up.
If a professional approach is always
made, these matters will not be solved,

I request the Law Minister to consi-
der the importance, seriousness and the
justness of this demand. 1 know one
obvious answer is: ““Go to the Financo
Minister, and get at Jeast some money
for me. Otherwise how can I do it? 1
have to increase the number of Judges,
buidings cte.”” You are spending Rs.68
crores for your TV coverage, in onec

year, to project yourselves and your

leader, Every day it is done. To-day is
the 10Ist or 102nd station. Ministers
are going. Many nice TV pictures are
coming. I do not know whether Prof,

Ranga was invited to one of these events,

Thercfore, you have to decide
your priorities: that is what we are
saying. You cannot provide drinikng
water. But you give subsidies to the
rich people.
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off ¥TT Yuwr  (USTY) : T@ER
AAIXTT AT @t FHISTIET F1I¥9 §,
SHFT ATTHI GHAT FIAT AT |

SHRI SOMNATH CHATTERJEE :
Your idea of manoranjan is a little diff-
erent from mine. Your idea of it is to
look at her Picture. Mine is not so.

"W). AY qEAT : TATH AAIAA &
fag af=ai 1 #fgo fx agh o awg
%3, calfasd &1 aq1 9% ¢ |

SHRI SOMNATH CHATTERIJEE :
Therefore, I support the Bill. Let Some
Poor people of that area, where the
court is required to be set up, i. e.
where the Bench is. required (o be set
up, get the benefit, In West Bengal we
have been saying this: in North Bengal
there is a demand for a Bench. We
want that at least for the eastern India,
there should be a Bench of the Supreme
Court. It should be sector-wise: eastern,
southern, central and western. It will
not disintegrate the judicial system. On
the other hand, people’s faith in the
udicial system will be greater, because
they know that many people who can-
not come th Delhi to seek justice or go
to the place of the present High Court,
will be able to go to such places. It will
generate greater faith in the judiciaj
system. It will involve the poor people,
and make them realize their rights
more, bzcause they will be able 1o
assert and exercise their rights. So, on
principle this Bill has to bg supported.
I support this bill. I do hope that the
hon. Member from Chandigarh, con-
tinues to represent Chandigarh, and if
he can represent Chandigarh in the
cabinet if he is there, I would expzct
him to give very sarious and sincere
thought to his matter, so that this im-
portant public demand can be met.

st afg =ex oA (@18AT) ¢ 9UI-
767 AEIgg, s1 AW VAT T
faygs ga ge7 & Safeaa faar
§ gofr @9 A ®aT £ 1 9EW gRIR
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useqra # sy # oz 1 A,
afeT a1z § SagT &1 qAaT AT T3
& gfafafa & gru g 3@ 9y, Fgi
uF 99 eqriaq §T A af | AT A
AT WIT X A4 A 3T 479 S 991
farar i g€ sEonage & & vgan sifeg
YT IFFT g7 FAIT H T Tarfrq #1
sre | aveg afefeafaai-am gd wwar
93T FIT FTYT A g9 F1AA T TF |

qI FgA &7 areng 3g 2 fF 3T
g3 al 93 g1 I F7 gI9 #wfaw
FAGEAT FWT ATFA g, ST ATAT
11-12 &g qAge7 v241 8, &9 fF
EAIY UTEFIT T+7 T TATEAT FA
qiz A3 F#Ug gr 3, afz garr gt
49T # g1€ #12 &1 uF g9 eqifaq
gy gFar g 91 g a1 S fama grea
wazg 141 A1fza i @led § a1 g
g f& mrazawar w1 2=q guafz
ar 17 a9 warfaq &7 47 wrFegTar
gy, ar 7z o enfax 1 At =ifzo

ol gAIT T AIRT AE W A
f& ga fad & faws & qaar 1 wa
R ST GHIX AAATGT § 0T 987
qAIT T T AT AL AT ;T IAY
q1g F JATIIT 97 T IATT T AT FT
W€ | g TAIT 9T JAAT A TZT ATZAT
g fw sa®r glagr & 9w ag a9dis
9g T &T AT AT FT GH | 39
EIH H I H3T F 1982 H FHTeq
g st &1 gegggar § ox ;i
eqrfaa fwar w10 8 o1 g9® T & Faa
A IET F 0 7 q02797 3 5 57 w1
a7 &1 LT sed) ¥ sea( gEJA gl
R | AR AT F A T qeg
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fereq gor a1, fra® &1X0 GIFIR
FI T19YY, FAT, AATT AT IITYT
&1 FAar & a9 &1 GIRAT HAT
qgT 911 oAl feafy & 39q & fag
§ srgar g fF g &7 RO sed
g w&31 gEga gl AT G WAL FT
HAT e fEar S

§ag A1 gwwar g f& 97 gwa
fagia &1 § @17 fAa1 § & gv w99
97 218 #12 %1 9 wqifgq &T g
a1 feT g grain &1 fewgesRas ®
SI9 #T TETT AT & | THT FT ILg0-
g ZATY AT g, WgILreg ¥ qeas
W g1 A1 § AIT I9% AT AL §
EQOAT &1 1T HIA AT AL 2 | WG
g1V g7ze TaqHz 4 za fagia &1
qrd (@ar § {F gri #1329 &1 99 w1-
fea &1 srg’ a1 fwe gaTe |1RT 934
FAd a1 TZ A1AT ¢ % ITHT TATIAT
fFg Tg1a 9T 21 a1, IS, WA,
Tre@gT wifz g sag 99 a9, fag
q¢0 |T F1 419 § ) 99% fqu gary
HIWT 4 FiozH W IgAT A1 5 Fgr
sarar gfaar faa axdar g #ie afas
S0 fFw wqra 9T g9 FT wqioAar
Frzdr & 1 zafa & =wgar § fFea
qrarg # siedl 4 wedr 715 fAwy @
ferar siar =ifge | @t g1 saged
fa; a#@ma &1 AT GIFICHT G &
TAaa wAT 9ifge f& ag waar
I QFEE A HIA, oAl § Fedl uaAr
feqid segq &3 arfF qaar @gez g
q% |

0 gI9 9g I3ar 8 & qadr &1
qeql 414 9 (A% ? 9z 919 gew &
& a0a =affm g1 &1 & A @y
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ghar | ®E A fearT 99 wfgsd
) wIr & fag g€ #1 & g A
Agl @1 gHar | ag feafq gAX W A
gEy IF A A& &1 A g€ FIEA
a% Faw qegw A @ &1 safaq
95 9 §FII§ HAAT ST ILH g, T
9§ aFal g | fear ada @igdl F
gIE HIT T gNA FIE H qg=q &I
geq g 480 IFaT | gAA Fi€ YA
¥ grfefas 39 (g) & ada FrgAt &
fad ®r ofnd g &1 WiEgrE Al
fear g | Ay WE add A@GHED  w)
ofhrer we & fau wifgw @1 wTan
sas! faadr gy g 1| @ifeda 39()
1977 & TIgT AT AT ;

““The State shall secure that the
operation of the legal system pro-
motes justice, on a basis of equal
opportunity, and shall, in parti-
cular, provide free legal aid, by
suitable legislation or schemes or
in any other way, to ensure that
opportunities for securing justice
are not denied to any citizen by
reason of economic or other dis-
abilities™

Arer T F AR F gHA gAIA FIE
T F HeAHAT F FIA FIEAT L®

fwar &, aveg safa aga AT &1 owr

TUT AIZHAT FT K AT O T ATH
g IgAT 4FT § | 09 mwigAT  fee

QAJA  FIAT ATZAT g AT gg& fAC
F1E W TR @ AT uE & fag
qarT Ag  gar § =T 5,000
ar 2,000 To HUAT HE /AT
g | ga@@y gg wwU g f& @
"I Q¥ &1 A TG AISHT  HY
& 397 9T | T, TR 9§ A=
%3 ¥ 5 78 1§ o ow F1 gy
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FIXT § F6 a8t | afs axerR gge.
a1 f& gz a3 swgHY § 1 Sw
T4 gredT & fafaa vgza w1 @r
F & faF g F12 ¥ qwa F@ &
faa awse #1 A3z AT wfgg
Prfraeg & fad @1 39 wige &3 &
fad smaeia g, a7+ fafas usega &
fad agf 81 sa®r sgFeqr AT
arfgar |

¥ aaar g fs g€ 12 &1 a9
qr7d # Sg-sg €qrfaq g1 [fgdy |
Ffea gota 12 71 99 30 & fafa=
fgeat & carfaq &37 & g #§ agy
g #gifs feedt & giwm %12 @ &
USETT THAT FIAF A § Ig g0
g1 g9 AU gAIA FIT AT 7T &
few3z stsiteg g 717 a1 ag wrgaa
FadE T HIX IFY  FAfGAIT AT
g1 raqr | gEfay goiw #12 &) 939
ifeg s Fqr A agi g 1 g )
qgiia &1 d 931 a1 wa g faaw
qrg 9897 & WIT ¥ GIFIT AT
NI+A1q GYHIT I9 9338 3 AfgHIQ
& qIT A agr wizAT goa #12 § a1
aFar g | afe f561 & gaga afasd
9% AT GIAT § AT IaFr W1 gy
arfgd WX qWl & wFar g 9 gw
37 safaqal Y, ag feaar w1 ada
11 7 g, ITFT A FL | q TFR
HeqTg &1 YFIIAT FI GHA | I¥ A
arg girr f& gar wfasre &r g
fear tar §, g% 9T mwewra gaT §
g+ AT VST FIHIT HIT gad
GIHIT 7 7T FT ¢ |

Frgfarz wdror § @ THIX &7
fegfy § e mrer agt ad7 AEAL®
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wfewre 7% afs Mg gaq fwar strar
2 &Y 7g €29 IY ®IET FIAT §, IAF
fafgsr Uzzg #) w15z FGT § | AT
7z feafa g9 ga earfad agl &3
gFd § al F9-Y-§F IIF1 AT 3
A& qrAY wifgd

afe @z ngdAdz &1 9 g a1
¥ TaAHT WIT A TATHE FT FT
gl a) gz waadz gA% gfgwd F
far qge 2 o1T g9 qg & 9AF QA
axg ggaim A1 Sifgy |

a9A 9HIYF F T@T 9T FGIT FT
ssary frar g 1 agt gfas s12a 3
gEIay A7 GJEAT § gy WY

=qrgwe e fad & 1 gaT miw areaa

¥ ada & grr fzamEr gt +ag-
s1e waifeq &y oy =ifga 1 =a
THIT FT FTYT Feza TqAHZ § qA19
w fe @k & & AnT gl Wi AT
q9rad 1 GiRTT g W qg A
%3 g4 | {6 SHFAT § oqqr F
sfafafaat ox fazgw swar =ifga
HYX gargal 93 fagzarg s3ar =ifgy |
AT garaq § farg ;g Agr fzar
wIGT g Al ag A1 9T gHRIT AL {57
AT gFY §, ITHT FAJT IGIT a7 ¢ |
augg AT g & g #17 & Fuw
tgifae fed sy wifea oY sa% fa3
%&% ¥ weg fama &ar =[ifgy

- ¥ gfezwig @ o7 fadgw  weqa
fear qar §, & gg&r guda &var
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oY URIAAT meest  (9AT) -
Iqreq8T "E1ET, §fFz 91 &7 gEqr,’
gT q13) ) qeqr 9315 a1 Fqifg?,
& za fa=re 71 sfaa wraar g, A
=@ geERIy & o UAd 7 O faqgw
@ g faasd wgEix ag gHATgIAIg
4T FOIATAT FY OF & N5 IXAT 7
eqrfeg AT Igq §, § IgFT 9-
4R FIETE |

gz 3% g FFr TG g ATIIF-
AFEIE FE qOF A F JATH AN Y,
1 g7 q1 gwIH § w47 2y S § a
Y GTIH W RF A1T §, IR A{A-
s1a ® ggfaag gl afds gasn
7 g Agr grar rfgy fF gz faar &
@eTqis a9 F1T | IF-d19 § g7
¥ gzdiz gadr arfgr & g Aw H
ufasiz 1w adra §, IaF7 fagar ot
gfagr saaesa U o1 9% FUE
sttt arfgd | AU o gfagr @g-9is
FTEJITAT FIAT NI g | ITT ¥«
12 08 &7 A1&1E FIa1 UST 2 |
sageat &f gfez @ ggzr usgy fage
2, A%y Saqear § Uz g1 fag
4 uF gt @e-q1z = § g1 9gi ax
gz @%-913 41 &3 IfFa g fwar
ngr g, Fgife 9@ q@F W Sgrera]
arfgaifaat &1 arardy g wfeq
9aT fagre ¥ 15 &3-915 g’ §
qaT I3 fagix & 7T waqt ggfaag
# fag ge-9tz &1 #ivT FWE, av
1% gyfaa agdt g1 I "@e-Ns
garehigl a1 feat zal fox d gy
qFAT 8 |

S weaRd fag (wO) 0 ogodr
"
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ot TATAAIT A : FIU H
g3-T13 937 HAT-IAT 98 SATTAT |

agt adf g awar ey &=y

g gar srfga i

3 fagre 1 arardr aga #fus
& T grs #12 92971 ¥ gqr -4
AT ¥ § | ge-013 & AAENE AT
gfse & & 3@ fagrx &1 gudga & ar

g

i@l &1 fgrr famd H O agd
faseq glar g1 3 ZAA QrET-HI
A8 @13 5 ¥ w=y axra FT aF |
g6en & fawfas § #12 w'@ 7K
FwId &1 Gig AT SAS1 ulEg &
qrgT grar g | %1 wmifas fegfa oAy
gt g1dt fF ¥ waF g7 av gr 17
§ YFIAT AT 9% | IHAT IAFT AT
% faq 1 F1AT g1 gyaET
Arfge | &gr star g 5 adar &1
geqr =1y few@d F tAg Fag-ag
FHicat a+t g€ & | Afaa 39 719 @0
qraswr @41 gifge f& 3 Fufear
a1 &1 fFadr AT & qrar
IEgg § & AT JF SAIIAT HIOA
qI 1 & | §9 <% 999 SAra7 eTiA
X 1 o g, arfs adat 71 Srw
¥ wrq faa g% w1 99% faq @ 7g
At 4 1 [® 0T [0 a®14 TE)
fear wsa &1 4g 179 @91 =Ji1fzg
th ag 3% 9g aFIT & HIT gFa
A @q gl arer aqrd afa ) adr
AT FT 4T &1 AT 5T ¢ |

aAY Wyl fagix # #sgr avg
afefag § *aifs ag S gy & wea-
WA &1 & 9aFr sarq f{aAr

BHADRA 2, 1906 ($4KA)

of Perm. Bench at 508
Bareilly) Bill.

qrgar g f& =i Wt w

A

fafw, sara \YT weqat w1@ "
o (@eArg wtae) @ A grf #1E
q F1§ &) 5 & |

I TAEATT MR : F JaAE
AT F W& |

ot quEATy WA ¢ H WA
gaeq F Far @1 § fF qeard sl
F1 qrarg gEHFaT g1 g g |

Y YTATAJIT qrest © 2] HALd,
1984 &1 X UF 937 & I § G-
w1 A aqiar g & 3T ¥ I=9 =qta1-
qat @ 1977 & 351 S« A, A1 fF
1984 7 423 g g g1 AfFT &
gAF! qaied A AT | IT&) Q&4
a #1T afg g arfgy : war g gz
399 FIAIFT ¥ &1 g @Al 7
7 21, afea g% o1 &1 afg av 1
ST EFAT 21 AF] K GEAT FGIAT
Fifge, arfs gwas «@lraq 7 I |

IFIX & FIATL 94T I
ST WOOF 1T A FH AT gE-
i T g&4T 18,885, UF A & T
qIT qF & gHaA 9,647, I aTA §
g1 v aF F gFew 5,941, @
T § AT FIA % § gFaw 5,713,
HIX I § 979 X qF 19 GHIA
3,922, 99 19 X & 19 19 gHIN
3,052, @: 919 § 917 T G F-
g¥ 1,801, &1F 19 & IS 1T 1
gFAN 1400, 15 GIT § A1 I A1A
gHEY 685, A1 @A ¥ W A AW
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(st TrHIAAIT e )

gFIN 537 A1 9 1A J SATIT A1
gHIA 1,999 14T &Y gHIT &F  FIAAT
& at ag feafa zdifaq & fs s #7
FA § 1| waT 95 uwfas w7 qgha
geqr ¥ g @1 wrfge ara g f& ag
gFay afeaa @ | Fgraq @ g
wfezq fewz g7 wiczq feargg a1
wY AT § fe gasr gegr Sgran
St |rfgn | sTgh W F9Y ), a1 J@I
9T AT GIAT q€Y g IaF1 A4l A
%1 AT |@rfgm |

wIEr ard & FgAT ATAT §
ff aw &8 g7 =ifze 7 & at g
AgY g @mArT |2l &1 ag A1 "9
AT H & ggal &1 avg wfed oF
us 47 &t gfgaa § Fzar g =
st F1 Ffezwiq  gafasta  guar
w1fzq 741w gv au@ § =iga qfk.
qdT AT AT2d §, WHAIGIIE, =H-
fAxderar #IT SI9q7 F1 ATT HA
FY G17 FId ¢ al o1 7 AR
Hogredqr @A arar drr § gAY A
WS FATYT ATAT AI1f20 1 Y AT F1
afafafaal &1 1% & avs gF Wik
qaIsT &) fHaT g’ F A1 § Iaw?
9% 9% 39 a1z & fF9r3 17 9w
¥ 9 ITIIMA 98 9T fagxg fwar
strar =wifgo arfs aag &1 gg=m
97 @ | AT, AT At aga g zfF-
it faare arer W AT 9L},
qAT sggearal ¥ {99F @A A
SIS § 1| SAFT uar agl grar wifgo
gra-grg Ias1 fadts ar @ar €
=1fgy, qaara-ga =1 Qar =rfgg
HIAFT 54 (g4 g 1@ AT ®HY
gt o @ § 1 grEad A% Hawmd

AUGUST 24, 1984

of Perm. Bench at 508
Bareilly) Bill.

H weaTHIT A 9AT &1 @ & 1 FEH!
7 QFgra gAY arfgg | 9@ qv
FAXT G W &1 TUW F AT 9%
G 7 YT T F MIAIT 9T g
W& g TR gE AgAa § 1 al
az q1d A gAar arfgq 1 qq  H7
agr fasaer gar arfge « gnfama al
giar & wifge afsa faoqe seT gar
wIfgq | AIFTT T qEIHT A AT
Frfge, IAFT ATH AT &1, aAQat w71
TagT AT Arfgm |

sY. wegdy fag : GIEIT g WA
AT &t g A ?

s (ATAATT ATEAT ;. FIHIT F19
I &1 § ar gy gg ar faarg &1
fagg g1 wifegx g a7 &1 arq
AT feq1 ¥ #9-939 fag qg fwg &
ag ATT AAT g |

dag ¥g Wr 41 f& g8 i@ 7
saaeqr g1t |@ifge arfs sarm agw
ad | wafsal as g w@ ggwr
agl ¢ | gH wiafeal as Fatg AT F
ST §, TET W A AT & AT g%
3g & glaarg o & AT §

TSN & 19 ¥ WaT AT K
fayas &1 g999 FIIT § |

ot faegrd @18 sqTE ;. IqrSUY
aglad, e #12  uagrag Qe -
fegde ®w% @ qIwEE Fw AT
FeeY) fam, 1984 &1 & gudq FaT
g 1 gg S g w1 w99 & graw
¥ vaq s A faw wr g ag fafzas

AT ¥ v avig wew & ¥nife ww

ke argraw gF & wha§
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afcar Y gr§ $17 F3T A FT GF ql
91T gt & Tl & Farg faaa 7 A0
gidT & | 59 SF & ggfagrd syat
AT

AQT FAY GIET T 9T wFT TAT,
qaAeqTT F A g7 GIg KT WHAST 9T |
qgd TG ¥ UF gI§ 1 471 Iq
F A ¥ g F AT 7 gt fFvar
fe gt gagige W ws d= gial
wifgm |

17.00 hirs.

aty 7g ufwdma &7 ¥ &7
T qIa % °9q, Ig® qIg AT
a&Ix A fagy faar f& qat &2 5
fag 7= wqifag &t s faa@ 5 agi
& W F1 qear SR gaw gy /g
g% | g UF gsgl Argang  faon
q1 | Ueqq & Awmfas feafs 33
faea g1 &1 g 1 22 ¥2ZH F1 fAqr-
T USNEIIT 47 g | 937 22 &eq
UHT-gAT gE FiE g rfgq &Y
JALYTT UF  «rA-agT 93T g
wrarEr giife g. 91, & &9 & Afswq
AART § .o F AT AT 1 WA
YT § qF FIEFIT AT OF IaFT
Fw ¥ | wEifag AiT 35 @ € i®
g ¥GIAl 9T Agi 93A g e
egifga oY, Fg7 9T AW F1 FE4T AT
gaw warg fad St § 9y A@d gu
zay A § A FT F wTAT A
Q| AN g2 fHET FY A ar drage
ATAT qSAT § a7 FTAGI JATAT 74T g |
FT A% 9T F fAC AT Y w6y
= qg SIAY 98T § | WA @Al Al
aga gar & WX fAarg WY §9T 6
Y fgmar @ 1 wAr mEew ST
agrar § fn qenr g wEe & feaq

AUGUST 24, 1984

of Perm. Bench at 501
Bareilly) Bill.

wAor Tfew § 1 76 gHIC § UIRATA
F T 1z & Y g1 & AT F
AT ¥feT g 1q@-q@ @ ¥ HFAF
% ®ud gt g a1 W § Fa\fH srore

FI FHL § | A19F FAATE fF Aow

w1 qfq o1aq &< &1 § afea useqm@
ot qfc agt gr ard g w qfa
g % arg WY &t gt qv qoNT @

q&q7 § ag agT ®9 g1 zwfag #ic

SAIET SIS FIT AN T HAGHAT
g aifs agf § 9few Fgq & Fa¥w
gl % HI AN #1717 qred g

GE

A% g9 g9 7 g3 A1 fqagA
FATAGAT g & Szage § aga
g9 § UF 49 F1 1 @ g fogd
grasq ¥ A°T aF w15 fAga 7 gar
g1 au faaza g f& szage ¥ #H*
UF a9 AT TGITAT F JMT | IT A
T AT AR FTT AEgT F Tfeq
78 go § (9% waw gl g1 a1 @
g1 afg agi qu s w19 9 ewrfaa
T 29 § a1 agi & armi &1 =1 faq
FFIT |

3°T & grg-qrq AU ag @ fA9-
ga d fm gg W & 70 FUT JM &
taq Faa oF g 1 faeent d
Fgi A QR AT qE) @I § 1 Igh 9
# aare agt @ qar 98 fead ¥9 &
gfem 92 gu § f9a% daw & grar
WwRE zafag =g g FE &
grges § A1 F1§ UHT swgeqr ®ifg

faaa fe 9 fen FIs F1 I3 ¥ FedT
faqerar & 9% | AU gwrg 4 fw

HILgas & gL A9 H—Iav, fe,
qa oz afesw F—gAasrd 2¥ gF

C g &9 eqrfaw T J 1
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MR. DEPUTY SPEAKER:
One of the Benches of the Supreme
Court is in Rajasthan.

sy freerd &w savA - uSedra
& fau oY 43 grEFE A a9 F A4
£1 3 1 gNT K1 F 97 {aares
wAT-9AT 93T, afzgE, I oiw
sfar & warfaa £ st wifeo arfs
SR FY g T BT qwHT 8T &Y
& feedl 7 a1 98 WX Ary foay
#AAANAG I AT AT § owgraq g
fo fear fediea wifezq 1 gafayr 3w
fA337 § =17 39 9@ &7 snqear F%
Wi S A sarar dear # fagfea
1 afe wa dsAargs gias
F IIT FIAH KT § a1 IAGT F7 F77
SIF SFI T IqAH g1 qFHAT |

adt At afgwz st 3 diw s
& a9 g7 g fed a7 9 :f GF
AT 9EAT & | T &I &1 fqrm Ag)
faaar @, av & &vr Jrus 1T § £
AR SFET F Sear qrx fHeer
qifge 1 ;g 9l fasar @ Amaa
sferma & feaY 17 &1 aEr ag)
HITAT | OF q1F 98 "1 &gl a1 fF
gorH F1E &1 qAT-AAT g9 &qrfqq
W A gaT-gan sfewfFzg aade
F1E FT I, WY gAiw F1E &
AET 9% ®F qgar g, difs IaF
I &Y w17 fqma @ oF AT F1aq
g arar g1 g@F fwo afz o9 ag
- SATEAT FIA 5 OF THC F FIST H1
fAda o &1 & %341 ¢ a1 fafz=q
aqF & IT I A1 ®F A 9397 |
wirwfafseT Sqdz &1 w37 W qar
BT | ¥afqy gad fae was) fifkaq
aq& & syFear v FIfgq |

AUGUST 24,1984

of Perm. Benchat 813
Bareilly) Bill,

fagfeal & arara A Fret oY

BiF w1 & | AEAAF A0 7AY A1 H

HIGFT AT FAGAT g {6 5 qaar
qT#} &1 TS ATAT A IEN gAIR F&T
gy TAEGTT F IR AT, UH. 0. &
AT &1 qF qqr fgar @ AFITH
1T HAT A F9 AT § ar-e

. GG @ ;377 A AV § ?

ot fTqrt & cgra ;. wAT )
) W@ ET 99 g7 W g a1
fafgga aOF § #weg avg § =a17
78t faw aFwar g

Y. WY 4¥AF : SATF ST AL U,
. &1 #add g—ad fasgifzay
aiad |

st faTardiara sar| @ A, THFI
Aqd g—IT6ET ¥99 §AF q9 | Q@A
AN ST qF 9 ST 8, a1 IAFI
gfezwim uF & avg &1 a1 AT
I | S IHIHAT F1AT HIA I 1T
2, 9g gt AF g1 wioar) gafao
Iqrensd RElgy Uy 99w & fagfad
i =ifgr st wedir gfezwia &
faoia & =iz 91w fag  fa=arw <4
AT &7 @ I UF WG SAIEYI
F1AT gl T |

#47 &7 "7 Z’r faw g fAga
fo =% wfeeq 1 ¢®F sz § @A
sg gadia frar sigan, a8 fAaa
AN ARG § | A FFA ®T AJAS §
fe uF wigw) g9 qia afs oF 19
qT TZAT @1 IAFT JE€LT TFILEE HIAA
gt sirar @ 1 gafae waF gw faga
FT W @G FW § | AfFT FAD
19 9% TreY qfeaa gy =fgy f=
JIAT F1 W OF g F FEA AT
gigwe fwar srar wifgg ) afs &
a9 W QF T 9C I A AT
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FIH FXAT A1 IJAFT FEET FFalea
AT Z1 AT | TF A1 417 G
T 914 | gafan 7z sagedr el
arfge f& a9 1 gras fFHar J1g
Ta¥d fAC FA1g AT IART TARAI AT
JT qiF gA1T 2 &, &Y gS1T AT TgT
fifwe, saxr safazt difgg, 79
IART QF TAIT ¥ gL €419 9T q4-
e faar srar =1fzo

geg Fam7 & IR § H faga
FIAT I12aT £ 1 38 3% & fF wrd
gfaar warm &1 &, afFa o &1 7307
F2Y fas ar @1 & | AITHT AIF § A
widTe o 1 gfagr @, I 22-
q faat a#ta & %1 FF-ArE ®I4AT
#I gIHIR g glaga g faaar g, an
&9 F1 97 4.9 fAFr7 avar g | g
93 FH J &7 TAT sqTEI] HIGFHT HIAT
Trfzu f& m=gr wra & g, ar 4z
qTaT e FIAT MT A F AT
fast g¥war 1 afs g9 adig wrgHET &7
TQT FIAT T2 £ a1 HITHT IAF]
qz7T @ qar =ifgo ) g sgFedr
fagrea mragg® &1 @ 9FIT AT
sgaeql &34 ¥ fAfzaq adF & g7
ST §3 SATYIAT |

IgT I AINA GAF H1E AT
gi€ #1¢ & 7y &, @i g WiW
geg Y0 g gwiAer givgfeaad &
AY & | gga ¥ QF v gy § Ay met
etz ¥ gfrafesma & a3 § wizaga
qAF AT g A oarg A gfe ¥ AT
greaqrg Ay gfez § 9 Ot g@d W18
gyar 981 8, afwT afs qrdtaa fexz
, Nfadtea Jede 2w & gol-
A1 A1 gAY T & WX IF 9%

AUGUST 24 1984

of Perm. Bench at 514
Bareilly) Bill.

fraddioa =1 axg & fa=re #%, [7g
Sfagadf g1 z@tad gy &k ¥
F15 sqaeqr grat Aifgd fe fra ae
F FAT &1 gEIANIET T FEITE AN
TH ¥ § HIGH! F1§ Goo - TR
g1 =1fgy, fed ga oM & qig
Qar wfgsre 7 g f& fag & %<
FIAT ATg IAFT THIFAT &1 TFIE
FLA AIT g aF 918 fHaar &
g1 Tgr ard g1, SAY gAATE A Y

ey qs3l & 419 # gg fasw &7

gAY FIATE HIX G IFAIZ ¢

o7 fafaceT arga T @Fag H FH A
Fg ATEAT HITT FIA |

MR. DEPUTY SPEAKAR : Hon,
Members, two hours were allotted for
this Bill. Now, there are about 6 more
Members who want to speak. I it the
sense of the House to extend the time
by one hour ?

PROF, N.G. RANGA (Guntur) : 1p
that case, the other Bill would not have
a chance. Why do you want many
more arguments. ? The other Bj]] is
also more less on the same subject, 1In
the next Bill also, same sort of speech
can be made.

PROF. MADHU DANDAVATE :
Sir, Mr. Rathor Billis related to the
backward area, Therefore, let us be
brief so that be will get a chance to
take up his Bill, otherwise, it will go
to the Eighthen Lok Sabha,

MR, DEPUTY SPEAKAR : Sn, I
am extanding the time to htif-an -hour
up to 5.45 p.m. Actually, the mover
is not here. 1Iwill give S minutes to
each speaker.

Shri Ram Vilas Paswan.
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o} afasrE aragr (grergR):
SaTsasy WEIIT, g IgT & T A1
faw & aifieT aga & sfaea faa ¢
¥ graqg ¥ & Q-dr9 Jral #7 m9
FIFIT FT o719 faqEr qigarg |
sfeza #1 gfaare g, g@ifs ggia
ay 3T wam & faa #gr 8, «few
9 fw sarg &1 wiwar g, s@fay ag
gaeqT g 3T Y & | ¥ faw gy N
"I qIAAIT 9Eq 19 g, gEN "y
qqA qI+q &1 419 99 @Y g, AfFq
AT FT S gAY WA ger g, g
gg & f& a1 @y qua aarw T, afe ag
gTHT 9 g1 Al GEqT #4717 3 | ST 71T
fad ag seaarst & fas. ..

1. WY I0IAX : TeRAAT AET,
seeT fasr |

st vAfasitg qiaaa o Jear fqa,
sifezs feor ag) g1m =ifga, feor @A
g swfezw feqize @ st &1 gaTa
¥ WIIT g1 UF U9T AT &, AT I I
JAA IS FI LIT § FI 5T 8§,
afen ITF warar K1 U TFACE
2w AgY fadwar s gwa w17 a1 Agy,
AT gEar FA1g W SR QA T
faerar g1 1 AfFT ggi 9 QA9 ST
gl & |

22-2-1984 & 559 WIT 21-3-]1984
¥ 939 & S(qrd W, ST UTH ST WY
qIdT I ¥, 7AT WIRT A FFr 97 [
gAR o & €19 qR &7 fay § ..,

fafy =t (=t smFAre wlara) o
&3 q2ar & arX ¥ g 91 W gy
FIE & I A Fg1 91, W7y qAg &
fad €Y wgr ar |

BHADRA 2, 1906 (SAKA) of Perm. Beneh at 516

Bareilly) Bill.

ot unfawrg qrgara ;- FfsT oo
g3 & YaIfad @ 75 G947 F €919
fera 8 1

fafy sa1@ AT ®wFqAT ®1F &=
(st JATATY WYMA ) © AT FEHEIHAA
ag & fF 999 & &iel w9 41 3@
Ty g

ut R fasE gag@ ;o gaat
UEAT FIA F 1992 AT F1qd TIET
H AT 1T HIFAET [T B qTAGE
o WY 4] STTE @Iy §

st S wymd o AR fgErg @
SATRT AN 8 | 18 TS F1E § WIT Y
uF grE wlE T @ a M AT da
&g WY @IAT IE, AT 40, 42 §)
&Y ST &

sit T fasrg qraam : 3 g%
¥ar 4] wager q9s g1A «9rfgg
oIS grE F1f ¥ fwaqd Fas Ifcem §
W g GIFCFT Fara g | 21.2.84
as FATZIAIE g5 &1 ¥ 1,73,586 9
gfrgw & mreer e 7 60,9018fFem &
Q9 JFeT 9, argE ¥ 83,331 HFF
FARAT ¥ 1,03,427 &aw dfezq &,
faselt § 46,709 Fas Afrsm ¥ ;T
qZAT § 49 347 Fq5 ofeem o AT gq
W 9 FIT 9,76,781 afrgm ¥
T qZAT § Y ¥ AT Afe=w ¥ F
A FAT § | (s@awer) @ K qg
g W@ F um s o & &4rq
FrAT § HWIT g@U qIE g @
#os frer &1 AAIST ag &) Wi g
fr aifezg & feor g1 @t g =i feo
Wy gaAt @Y W & us gw &
38,38 §1@ % A1 I 6.9l § | I
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%1 HgH) gFEAT IF & f@ars g,
g gfexar & gig @ra & qS7 QT
“ffs ag 9 § FI97 ¥ FI197 AT
qT & 197 us gwhaqy feafa g
TIFTaHaT T atd &1 g f& foar
wed) faay wfas grd H1ef &) s
urT @t @5, gam TE T oFreder
@i aF,

gard & qEUAA I GiAG g
e & F& zadafwey w1 fedg
Tife@y &1 wrEar Agt wiar g 2 9§
sftzg &1 qraar § 1 2w # gfg oFr-
AT gAY &, ar gEiEe fad &
I WL | 2§ gfg gEar @MW, at
ST ) a9y & fag FiedegaT §
wfcza gear fas, waro gear fadr, =9
& fora @1 =1 § grE F12 Al gw
FIZ & FFAT @ifqg ) g9 gI3IWH
geA &1 F1§ @A A gar g | A9

SN FIQ § fazarg g7 ifyw afeq

qI7 T ATz ¥ fazarg wrfom
gré #1 &1 YT sqrEr @ifad,
gaiiw F1E & g @ifar oy d
qY A FAT ATRAT § F F1T &1 a7
% qr a1 g4 & fag s =ifgo |
fe 1M &1 F12 F 1w Fary F faw
gYear arfgn | Aradta ggeq = waq
st it gw faw & g3 fwar
SN g1 & & Tar wigw gear 2
f& sarg a19 & fag go gad wIw §
AT R 1 QF q1F ar & g AT
SIgar 9T |

ga<t arg ag Fgar =gar g fs
AT gAR FIfaal 7 I9F F FrgE
F XA A1 1 AQ Fge F Ff a9«
FT TT-ERT AT A1fg FaifF I3 qx
SN QF TYIA IX q57 9T & foaq &5
wrar g, a1 w«rfaare, wr€-wdaTag

AUGUST 24, 1984

of Perm. Bench at 418
Bareilly) Bill.

oY Sifagars AT g€ FEAT G |
zafar fafzag &7 & @l &1 TIEHET

gt =ifgn  afFa aeFEr & que
gregE Agr gar =rfgy o fwe)

¥ faug fear @b, sest & X
SME 9T %F fEAr) eI gl,

ar sa & fau s ¥ Arafeed
gargg &1 fasqE W@ oW &

qifafesq § g7 W@ A qJE AAT &7
SIFEET FT | AT gHE A TIT FwI

zr-qe¥ fafksa =1 & AT arfgq
greeft St F o Fwgr g, § 99 v qde
w1 g f& g s9w &1 faam
GEA WEAT & 1 T foq Uy & wd
g & wqal F g@ IFAIF F1 ALY
gk 9 g1 faw & qid T %2
faag, az #3gr st 91 qui )’ ag
S & @ A1 @A A T | 8¥
FT Ffaa gaaAT FAT War g | gufag
sqaglied FfezFiar SIS &1 AIATAT
=ifgr g1z gfuta 12 § £€ 08 519
g, faasr saggrfis fealg 8 o]
¥ IAFT Q7917 TATE |

UF q19 48 WX FAT AGAT §
f 36 gra &7 ATATdT F wrAgI gk
@ § f5 ol §zgez FreEw AN
AATE 1589 & @M §, I € 71T
AgY faq qraTr &\ F12 ¥ 3T F) Farm
Ag0 fwaar § AT 39 &F w7 o A
F1Z H AT & |

gafa & gug #e 1 f& afus
geqr ¥ e weZH HI JYYFE
21qg & AT AIgS § g9fag wfus
¥ wfus gear ¥ YIYeE F1gH &
SN ®Y, AEFee LIEqF F AN Y
O YA gag & @A F A
gl & 937 9T @1 a¢ faqy fw
ATYT® FTETq WX ASYee LIEqH &
A F1 A G arafaa q&
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(st Trafaera qraara)

w:a 0§ ag 501 fF g fadatswg
w1 Afq gaargd | Agrear a7 Fgr
qr f& fadNswm A faggg &7
dAfga «agy aidt Fgdr g 5 wee-
Fresma § fazarg &0 w9 gUA
et &1 &g &1 gz @y A
fagrniwTa Ffaw)

=Y &G YOO (TTIT) : IATEAT
S, 7g &1 9TA1T §, g HE wiAAl 0
faay A gaik fage o 5 8, wifgarEy
iz gfksd e & SAFR WA
Ty wz #1 v § | zAfagg & =¥
qEATd &1 QO ®T § AAGA FL TET

g !

qrq gy & gz Wt [HATT FIAT
wigar g, a1 fF qraarg S ¥ o
£Z1 ¢, A I¥ woA @aq F FgAT
wigar g f& @t &1 @y, @ear @
guagzg g fas | It fag 98 8y,
agl 4g geda1 W gl WX THF qIg-
- gTq 9z guggg W gl | guggyg A
oYY &1 A1 AT & fawra & (@0
UII5q% £ | gear A gAgIE A
gUIS 1 A7 IJIT T g gFAT 2
gafs 3% wfuws ¥ ofay gms &
ATEF TG AT 1 gH #qII(AGT FT
AT & AFEIF ATAT T | HIAFHA
Araayg feaar g1 feaq & AT sy
9y & fao 37 aF JF F gAg Fqr
g, qred ATy & | W &AW a1 ear
fiar g B difgai aza AT § wie
(qrq AgY fae qrar |
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17.22 hrs

[SHRI CHINTAMANI PANIGRAHI
in the Chair

w1g faaq s difgar gga sEr
& e oy feafa e & ww § 8
zg feafg & gW IEF47 v | TAF
fae sfag agrgmr fF gn s &= &
fagedigFzm &3

# O9d &7 T UAYL FT IIEIT
AT AIgATE I AU AT W F gAY
fage a1 & &) gfraa =i mife-
T A AT & A9 H UF a8 WET
TagT @ | diFF fam &1 gfee ¥ ogw
FIGI TT FATAT 981 & | AT TET Y
efeaa A mifemfadl &1 aigea g
F AT AT A e FIE AT AF &I AT
et @1 2 | afwa a1 f& @arar war
2, % g€ FATATNT T & F F1 fash-
frza w7 ® sf9 adf @y | graifs
gAFT WAAT AT JUTAT 9T &7 qF
g 9% g w1 qi4 A fxaar awa
T qIaT AT & STy FIO7 F1 AT
wgfagr g1ar g 1 zafag ¥ w@q
q19g ¢ (® 8% 717 faxfag &3
A A A H AT a8 €9 & [F agr a1
FW-FHT TA-AFINAT & 1T FQ &
g1 arfze f& o7 grearol 9L gn
SA HIFAAA] &1 IHA & AVHT Y
zar arfgg | 977 awedisY & gfg gH
€39 WA ATHT I7¢ gaAwIAT F1fgq
zafaT g1 vHY aygegr £ M
F1 AF4T% § g g faw g |

qa & gIAT gAT gy qUWIAr F
faga & Fgar =mgar g | gwit N
FHYA M1 gAY F ATAS & IARY waAq
FT f7ar dArqg | IAF  AFAT AN GIH]I-
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fas araed &, I8 AR gfaa Al
sifeardt wré gasfaaa ga+t qwrag
¥ AT ¥ GAWIA g | 99T 8
I7g WY ¥ WGl AT Foal § T4
=117 fadar ) T 793 qEifas ®9q
goraal # &I & | IAITT F GIF F1
AT &1 wfagFr grar g v 9 7
QAT SIS A IHTAT & araq @A
§ | THFHT TIGET ATH AT § | AR
FI§ AT 1T FZAT § AT AL AN
FAW-T3 T IF UAT FIA § qAF 39

g1

a5 wEr 9T # "oy fAagaa
AT Agar g f& gw@a &1 oA
ggraa F1awt fzar srAr Fifgo
QAT F1E AIAAT qHATAT § A L0 &l
qTAT dt fasrag@uel & Fu1q 99199 §
3@ qIEE 1@ Srar SAr Jfgo
wequaw ¥ 3 faAl as agl warEr
17 @ WX @ g araifead |
gu & 1 THI WIAIT 9T AMH qAFA]
F1 74T HIA FT WETIT T 1 I8
G ST °§ uE Fifawdr F 9 Hig
I5T qFA |

THY AT HIA AW AT AT
qEd ®IF & f@q AITIAAT § FOAT ZI4T
R | 3@ A& &1 =mFeqr gy =ifgy
fe srad agi g ¥ | g &7 F 97
21 I 9IYIT 9T T 9T #q74 341
1T | THT #9419 SAIET FTWL 0T 3T-
I gNTT | g g gurEr §1 %4
g g gefau, fagg saro gedr,
qq7-gg AT SAIQ AT I 9T A
qIg 1 T qrd 9EFAr &Y wigET
TIAAT 1T | A-A9T O&F  § Fgraa
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arg wrat & 1 gAY gt gedtang A
FZ19T o-

Ug A1 98, AIgT AT &3
a3 qwa § 9 |

THFT 94 § f& #9800 &1 AFAq
glar g 1 &1ed a1y | av mifgaray
A1 QET wiaq & f5 98 fqu &t geq
QAT §, 5T AXg ¥ Iz & /Y A0}
®1 4’27 fFar qrar g1 AT Fgi 9%
A AT G gU &, ITHT JAAT IAY F)
9% § 9¥ g & fEAY 9T &
gAY qFEd & A7 1q AT ATAT & 1

zafao gav Faar 1 qg /G
# W 9g 991 § ar &1 99 yafeq
JUITEAT 47, ST aH J A sgIEqT
miEAl § FATAY g1 1 ANy Aiay § Favg
A &1 aFar g 1 gg1 A} fqazT g

ol geEdla arga  (HITHIG) |
gamia wgiaa, & awwar g f& o
fagas Gz fear 711 8, 98 IeaT 93T
& qfz=FqT AT F1 AT AT AT GG
fzf & \i7 =AT #0r W@ & ¥ gA1E0-
arz grEFIZ F1 a9 agi gaar gy,
IAF GEAY H | IAF AT & A1
¥ fafgeg g &1 atEr 7 gl "9
H, gUIAEE ¥, AWM H g
afed o 7 & 1 =Ifgg 1 gaw
AT S A 3951 9% fRar g1 (9@
faar a7 wa @, 3% fax & fawar
HIZHT H1 LAIZTATE S7AT gL ar 750
fFaiday @ SaQr ga® IFH qT
FTAT G1AT & | §OF q18 AT FAITATE
qg 9ar g 1| ag) feafa g fagy faai
131 & guwarg fF gl A9
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Feax ¥ et fad & gert <rfge
fagta &7 § @rg® = A W SEH
gNFrT fwar g oA & A19FT A9
fearrar g f geaz 93w & &g q ardf
¥ qod ga1q Mwwr ox § a7 fear
ur fs sy & arg @9 @rAT | qfEwa
4 grer Y T\ WA 9F F AR A
ga grdl &1 g qIr gl fwar aar
Prga@ i F A HeIw ] 1 ATH
Sqar wrgal § sfeT agh & asral &1
fa<ter § | agr & Issr g A1 |
feafg ag @ f& sargramg § W1 917§
7 9% @I g | A1 AT FHL FZT T
WY FATY 1T ¢ AT TIF AT AT 1AM
=g qT A7 g4t #raar | gafaq @
®T al gara AgF g1 TAFAIE 4 g9
Fsq 60 I5sr & 1 zafag #:1E fagg
@9t HqFT g KT & AfFT A"
TAqT & F161 gfamr g o
TEG FEHIT F W{IATET 50 ATE Y
g1 6w grEFE & A7 H W%
6 WA ¥ ¥ qAAT F | H A1T UF
I W IUIT FH FIGI 1 IO
W& HT 12 FUZ JI41a1 2 | ZAAT AT
ST g | FET I UF g1 gEFIE §
agds § Ulagrfas  ofdegfagt &
FIWW wag & 4l & fqu gasy
AT A7 A% 411 F qauwar g %
qag #q1 At & (F 33w eqrA faan
ST &Y a1 || &1 eqIA 1@l
Frfgg | uF a1 Ao fal @ fa=w
T f& @t &1 aF! ;I E T a0
fasr stig 1 gawr, weEr fad +@ic
ara¥ glagrsas add & faq arfs
SAFT AI9W T g1 T79IF 919 & 78
fafggea € 1 x7 arat a9 sma  §
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w@ar aifgr 1 @t fafaezy AgaT 9
gz g fFar fs o 1@ & sanar
5 qfeer &1 z@F QT F AMAw)
A9 92T | NFFT AT SIS,
feats arfeo AT sargr  =argrEd
gifa | gg i@ ¥ sgmEr s gfeeT
g M AT Tg TEIFHFI T & (&
TFHIG FT1 51 agd 987 9gA §, A8
ggf qued gr Jrar g 1 F  SATAT AFY
FEAT FIgAT | § IeHIZ F@ig fE
"Iq 9 qral #1 sq19 § (@FT TH
T fwe & fa1g sqgeqr HIX  FA19-

qifq®T &1 739 &% g, TA 94
fa=k #3& 37 faqa a7 |

» % SHRI S. T. K. JAKKAYAN
(Periakulam) : Mr. Chairman, Sir, on
behalf of my party the All India Anna
Dravida Munetra Kazhagam 1 support
wholeheartedly the bill of my hon.
friend Shri Harish Rawat. which seeks
the establishment of a bench or Allaha-
bar High Court at Bareilly. The laud-
able objective of this Bill is universal.
This is timely also for’' the Government
to ensure that justice is rendered to the
sommon people of the country by
taking the temples of justice to their
doorstepes. This can be achieved
without much of a trouble. For
example; the Supreme Court is located
in on corner of the country. No doubt
it is established in the capital of the
nation, But, is justice within the reach
of the common people of the country ?
From different parts of the country they
have to converge here in Delhi for
getting rcdressal in the highest court of
law in the country. You can imaginc
the expenditure, the time factor ahd
other problems like language, climale,
accommodation, etc. in the capital,
which the poor people, will have to facc,
As had been suggested by my predec-
essor, if the benches of Supreme Court

X X The original speach was delivered
in Tamil.



525 High Court at
Allahabad (Estt.

can be set up in four regions of the
country, it will be easy for the people
to get justice expeditiously and early,
Both the Centrc and the State Govern-
ments are committed to the objective of
ensuring justice cheaply and speedily.
I take this opportunity to demand that a
bench of the Supreme Court should be
set up at Madras, which is a central
place for all the four southern States.
The people will feel that justice is not
delayed to them. If justice is not
denied.

Similarly, out of 5 crores of Tamil
Nadu, 2.5 crores of people are living in
four southern districts of Tamil Nadu.
The Govrnment of Tamil Nadu has
receommended times without number the
establishment of a bench of Madras High
Court at Madurai. Recently, the Jasw-
ant Singh Commission isited many places
in Tamil Nadu to assess the possibilities
of setting up the bench of Madras High
Court at Madurai, I had the opportu-
nity of appearing before the - Jaswant
Singh Commission, as a Member of
Parliament from Madurai district. I
have stressed the imperative necessity of
setting up a bench of Madras High Court

at Madurai. From Kanyakumari, ‘one -

has to travel about 500 kilometres to
file his case in Madras High Court. In
the environment of spiralling inflation,
yov can imagine the plight of common
who seek justice, which has also become
very costly- As had been suggested by
the member who preceded me, the Gov-
ernment should try to formulate a
scheme for entrusting Panchayats also
with the functions of a lower court, so
that the poor people can get justice at
their doorsteps. We may talk about
the establishment of mobile courts also.
All this will take a long time. As a
preliminary step, I suggest that a bench
of Madras High Court should be set up
at Madural and the bench of Supgeme
Court should be set up at Madras.
With these few words, 1 conclude my
speech.

PROF SAIFUDDIN SOZ (Bara-
mulla) : I support the Bill wholeheart-
cdly. Mr. Rawat who is not here

BHADRA 2, 1906 (S4K4)

of Perm. Benjpdy 526
Bareilly) Bill.

wants a Bench of the High Court at
Bareilly. I support it.

UP is the largest State in India, It
is by itself a country. 12 crore or more
people are living in UP. They must
receive justice. [ suppose justice has
already been denied to a great chunk of
population in UP.

When I think of UP, I feel that we
have told a big X X so far. We have
been telling X X and Dr Ambedkar had
cautioned us long before.

MR CHAIRMAN : That word is
unparliamentary. It will not go on
record.

PROF SAIFUDDIN SOZ : It is
not that the Constitution is wrong. [t
is that we have gone vile. We have
certainly become vile because we have

“become disloyal to the Constitution of

India.

You have been télling that you
would be forging ahead towards the est-
ablishment of a socialistic pattern of
society. That you have not done. That
you are not going to do. For whom is
the Supreme Court meant? It is for the
people who can afford to go to the
Supreme Court. Even the High Court is
not meant for the people - the poor
downtrodden people. I will not bring in
ecomomic issues. 1 will not talk about
the povertyline because the people who
are below the povertyline can never
think of anything beyond their belly. It
is a great hoax that you have High in
court’ and the Supreme Court because
in this drama of delay, Governmeni, by
itselfhis is the greatesr culprit because
what ¢ ver delay takes place, it is with
the definite design of the Government,
I do not say the present Law Minister
responsible or it. I do not say the pres-
ent Law Minister or his predessors
are responsible for this. I feel that
Government contributes to the delay in
the disposal of cases. Now, there are

_x X Bxpunged as ordered by the chair,
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three or four things which I must men-
tion so that the hon. Law Minister
reacts. Government has never thought
of the fees, The fees are very high.
They never think of the poverty of the
people. When they fix fees they never
think whether the people of lIndia can
pay them. I do not talk of the charges
that are exported by the lawyers. I will
come to that later.

MR. CHAIRMAN There is no iime.
Please conclude.

PROF. SAIF-UD-DIN SOZ : Give me
two or three minutes. Let me now
come directaly to the charges. I am
told that for each appearance in the
court each topmost lawyer charges .Rs
50,000.

AN HON, MEMBER : There is only
one /Shri Ram Jethmalani,

PROF. SAIF-UD-DIN SOZ : There
is Shri Ashok Sen also. Then there is
a question of vacancies. My hon.friend
Shri Paswan mentined that 10 lakh cases
are pending before tha High Courts and
Supreme Court. But, is it not because
you have 132 vacanecies even now which
you have not filled up ? I do not know
what the Law Minister has got to say.
But, My information is that there are
132 Vacancies which are to be filled up.
If we want justice to be given to the
people, then, there should be many
Benches not only in U.P. but every-
where else.

As far as J&K State Concerned, I
would request that the institute one
Bench of the Supreme Court. It may
not be in Srinagar but it can be in
Jammu so that Himachal Predesh and
and other adjoining areas can benefit
1 will tell you why this is more impor-
tant because Jammu and Kashmir statc
suffers from difficult terrain. Even air
services are not sure, In the diffirent
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terrain and in the rainy season, air
trouble of is diffirent is read Delhi,

Added to this is the air high-Jacking
which we have not yet controlled.

MR. CHAIRMAN : Don’'t extend
this. There is no time.

PROF. SAIF-UD-DIN SOZ: Yoy
See what happencd on the 30th July.

MR. CHAIRMAN : vyou want
to highjack the supreme Court!

PROF. SAIF.UD.DIN SOZ : I tell
you that the Chief Justice of the Jammu
and Kashmir High Court delivered a
Judgment on 30th at 3-30 PM. On

3lst at 10 AM the Assembly was to
Meet,

(Inter uptions)

He delivered the judgment at that time
because the aggrieved party should not
be able to go to the Supreme Court,
the attriened Party could not supreme
Court.  (Inte ruptions)

it is for this reason that 1 ask for a
Bench of the Supreme Court.

MR. CHAIRMAN : Now, the hon.
Minister.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL) :
Sir, the Bill which is before the House
is confined only to one matter is that
there should be a bench of the High
Court at Bareily, All friends know
that for the purpose of deciding as to
whether there should be all ench in the
western districts of U.P. the Jaswant
Singh Commission was appointed and
we were expecting that the Commi-
ssion’ s report will come soon.

But somehow the repor did not come as
soon as we expected. Time had to be
extended. And when that report was
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ready so much pressure came to us from
other states, in fact, the pressure is from
the states, bar associations, public men
from all over the country that we
thought instead of appointing commi-
ssion over and ovs again why not ask
this commission which has gone round
the country to at least advice us regar-
ding those States who have come for-
ward for benches in their States. We
also thought that the Commission should
also advise us as to what are the princi-

ples and guidelines on which to deter-

mine as to where the benches should be
set up.

With that end in view now the
commission will advise us on three
Matters. On is regarding the U.P,
matter. The other is on all aspects of
the gencral question of the having
benches of High Courts at places other
than their principal seats and on the
broad principles and criteria to bé
followed in this regard and in particular
on the demands for the establisment of
permanent benches of the High Courts
of Gauhati, Karnataka, Madhya Pradesh
and Madras. Now, these four ques-
tions have been referred to that commi-
ssion and the general question if also
before the commission. The term of
the commission is going to exprie by
the end of December and it is expected
that the commission will submit its
report before that date.

st s FAR fag (fedsman):

& srraqar Figar g Sraeq fgg g
FT TQTIAT AT &Y TE 9T TATGIAIT gIe
FIE FT GUE 15 &1 TIITAT & qEF
791 | oq g% [ gd a1 a3
F1 fed &I &1 #71 Fed g ! Qe
T F qUAA |7 AT FUfgm o7

st FAFAIY WINA ;. A Ty oo
fray gu gafag FdraT &1 a7 agrs
g1 WITHT AT Y TIIT { LS
gE ar wurgaim g
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PROF. N G RANGA (Guater): Sir, there
was a representation made by Andhra
Lawyers for a bench at Guntur and
that representation was place before his
predecessor, Shri Shiv Shankar. What
has happened to that ?

SHRI JAGAN KATH KAUSHAL :
Professor Ranga, I have just submitted
that the questions which have been refe-
rred to that commission are from those
States where the States have come
farward, Your States government has
not come forward with that demand.

(Interruptions)

Sir, we have asked them to lay down
the general principles and guidelines ...
(Interruptions)Sir, so far as this matter
is eoncerned it will be rather futile on
our part now to think of establishing a
temporary bench or a permanent bench
before the report is submitted. Regar-
ding location may I say how difticult
the question is ? Even the mover of
of the Bill says :

q¥z, FIAT, AOETL, ATFAIYT AT
UHYT & FE A g7 @T & A9 |
gz al F1§ gOFT A § 499 @A
F1 0 UF |rAd7 qzFg 3 Fgr fw
M@y § @i &7 07 |

gg aIa al FIR AT-GAFHT
FHAT FIA FTAT |

SEgi a® JAT q1g T8 9% §,
ga% garfeas H fas us q@ @
FgAr Argar ¢ fF grEwiE § oAy WM
TG aHEIT arar § 1 #F g7 &Y Far
a1 £ 97T 40, 41 FFHIT FIHTE |
wiferer wer ag § f® @ qra & @rew
¥ qge-9gd # gAsl Wl R #1g
arfe #1€ =T 7 12 |

U arg gz g f& I9s &
2 7q TN & GAN ATFE-A-A1IT fHA
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gT § | 97 &1 gr§ M TqIge a1
€2z, gAFr gg waAt § f& za Ared
F garfas gast IqF 1 €2 4 foa
arfgd @t wiwalt 9T gw SS9 )
¥ 79 qgT 30 £ 1 3gr awg § fF a9
F1 €79 a3 T § |

gara 1 F Ia9 &1 fagar
&g+ qiiqarde & a7 qarfas 6 9g
q<r g 947 §, agi Wa FE IFeHT
gl g | fFT gaz gy F12 & 916
sifezq, Jar fs geg'a ofsas #@ifen
4 Fgr 91, uF wFad H Fgr 91 fa
973 25 o Fifgy, a1 IuFr &g
frefizas a1 goix qrg Wi a8y 2,
Sq A1ATT @ IA4) g farqfeas
FHITT FIT |

ga ot miAd § fF gav 5T #r
T 7 974 ¥ FAT F7 g 907 a1 gd
a7 FI3 UAUT Al g, «fwqd qyWw
qqq1 7g9T g fF @it gqqr s3 @
# FIT 9 A8 N, saF fay yic
g & ard FIAT 939 1 guF fazy
TH-AN gAF 2, 3 FIH IIA
qrfwgrde 7 gardY 972 &1 &, arferar
¥z 9 g9 &1 fear & ) g3y gy wam
2 fFs gaq g sz @ F1 Fw-yFA
40 gxaz 17 fesgasa & grg e
STTATT |

gAY AT uF EfRer F1E ger-
femar &Y & 1 %3 wodt vz § e gy
T TIE &I W1 Fezq F7 frsgaa
4717 | grax gfefaadt & oq a5 71
#7187 fawra ag faar siyar g9 aw
SHET 17 #9 7 gr1r, F910% mifz-
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F 226 F1 agq faawdT graIwe FI
fear war § 1 9gd qgT gEwEy W
% fay &9 agf 9g=9ad 4 wa ) qga
ST 226 &t AFT AT GEI FIA § |

JIET ATFZFICT arg § {78 g
gqrzd! &1 fawrs g fe afeea ssdt
fagar wifgd, <iv faaar «rfzy,
afFa gg gaar &rgAEd  FFTEA
g f& z&@ v @ FHEAT  ®WIRET
A-FHIGA, GHATI WX GAT-THT 9%
fearz grar @ & 1

Sigl a% ¥w fae &1 acyw g, #
graar g fx @ faa & a1 gaw
arfag Far [rfgy Fai{® gasT graar
s & AqE e g, 95T frqe
wid q¥ feqrge i

SHRI M. SATYANARAYANA RAO
(Karimnagar) : I would like to
know from the hon. Minister when
the vacancies of High Court Judges
in Andhra Pradesh will be filled.

St FAATT FINA ; Aeal f6&T F1
LA

o1 g R (FEAIT) 1 q6(-
ofqg #agiga, & wra% Arean § fya
geal 7 gq faq & qg #wIx fage ¥
qIAT 0T AIET %7 §, o gasez o
A g@E [3Qg § va sfgr w7 ¢, #
gl geeal &1 fqad &y grgs W@
arfae g, A9t ais & grigs gegarg
QAT |FAT

qa & & fawa ¥ A% g o fE
qeY ST -fE gt Y ey agy g,
afed geF7T FT gf wg I &, A
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oiq 3@ qAN F1 fow gagar ¥
SN zrar &, su fax & ST AT
geagrE 37 A1ZA0 5 I qrd |
FHIAT T A &7 |

O AN fosaa 2, fadewc
qfzadt I g3a A 9 99 F) 91997
HIZY & g FHIAA FT TF A FI
auE g1gu gy § fF sy &
frqie & &t Srar, s9-3-%vw g 2fem
fRq1E AFT oF afwe Fararga &7
SQIqAT FL & Fidr, fagy agh &
AT &) ArwiAr w7 qfd & aFar
qAT A AT A 0 fagg & *1§
13 A3 Fgt AT I giA FHIAT G
A& AT fgar g § 3ufg
@I g {5 afga &1 zd7 =7 A
F713 & faga ¥ w57 gEtew fa=rx
FIX AT FETT F F24 fF 39 ag
feqeqT § I@&Y g4 UFFTIAT PN Y
g ag Afraw &7 9 frg 2 2, aify
faa Tsal & ArOdAl &t IF IFT fEar
war @, Agt &1 JAAT F1 QA9 @
a% f& fasz wfas 4 agr g 712
F1 @E.913 T &A199T 1T A1 @G 2

. IT gEgT F A, HEHT H I A
SY wraar sfgz #YE, ITF AT
A7 fqu 9%17 ST @ Amy A
ZiIaT 8, I9% fay § & uqy favas
®) A17T 9T § |

MR CHAIRMAN : I shall now put
the amendment moved by Shri Daga 10
the vote of the House.

Am-ndment was put and n gatived.

MR CHAIRMAN : The question is:
““That Jeave be granted to with-
draw the Bill 10 provide for the

(Estt. of Perin Bench
at Aurangabad) Bill

establishment of a permanent
Bench of the High Court at
Allahabad at Bareilly.”

The motion was adopted.

SHRI HARISH RAWAT : I with-
draw the Bill.

HIGH COURT OF BOMBAY

(ESTABLISHMENT OF A

PERMANENT BENCH AT
AURANGABAD BILL.

»

SHRI UTTAM RATHOD (Hingoli)
: Mr Chairman, I beg to move :

<“That the Bill to provide for the
establishment of a permanent
Bench of the High Court of Bom-
bay at Aurangabad, be taken into
consideration.”’

Sir, in 1980, I had introduced a Bill
10 establish a permanent Bench of the
High Court of Bombay at Aurangabad.

You are awale that since the States

Reorganisation Commission, the people
of Marathwada were agitated. They
were expecting a Permanent Bench at.
Aurangabad. After the Introduction of
this Bill, under the SRC Act, Section
51 (3), we were given a temporary
Bench., We were still pressing for a
permanent Bunch. Earlier also, Shri V
M Gadgil in Rajya Sabha, and Shri
Bapu Kaldate and Sh:i Mabhalgi in Lok
Sabha had introduced Bills to (his
effect 1 would hke 1o know fiom ths
hon. Minister what action he has taken
in this regard.

Further, Sir, the vacancies of jud-
ges in the Bombay High Court should
also be filled up.

MR CHAIRMAN : Motion moved :

«‘That the Bill to provide for the
establishment of a permanent
Bench of the High Court of
Bombay at Aurapgabad, be taken
into consideration,”’
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THE ‘MINISTER OF LAW, JUST-
ICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL) :
May I inform the hon. House that
this demand has been conceded and a
permanent Bench at Aurangabad will
start functioning from Monday, the
27 th August, 1984 ?

SHRI UTTAM RATHOD : In view
of what the hon. Minister has stated,

"I seek leave of the House to withdraw

my Bill.
MR CHAIRMAN : The question is :

““That leave be granted to withd-

raw the Bill to provide for the

establishmsnt of a permanent Bench
of the High Court of Bombay at

Aurapgabad,”’

The motion was adopted.

SHRI UTTAM RATHOD : 1
withdraw the Bill.

17.55 brs-

PREVENTION OF LOTTERIES BILL

PROF.. MADHU DANDAVATE
(Rajapur) : I beg to move :

*“That the Bill to provide for the
prevention of State Lotteries be
taken into consideration ™’

Sir, this Bill is of great importance
to all those who want to see that we
must not promote any type of gambling
in this country. There are a number
of States that are conducting lotteries
in their respective States and if we do
not pay adequate attention to this
problem, it is quite possible that the
Centre may also enter into this venture
of lotteries, My Bill is quite a  simple
one, It merely says - *‘Be it enacted. by
Parliament in the thirty-fourth Year of

AUGUST 24,193

Preven. of 536
Lotteries Bijl

the Republic of India. This Act may be
called the Prevention of Lotteries Act,
1983. It shall come into force at once
Floation of lotteries by the Central and
State Government Is hereby banned.”’

It is probably the simplest possible
Bill, but it has .great import, Sir, in
every counlry that is engaged in the
task of reconstruction, it i8 necessary
that the citizens must have good incen-
tives and necessary facilities to develop
the tendency to earn their livelihood
and also amass wealth through legiti-
mate aod honest means. Sir, unfortuna-
tely, the system of lotteries in different
States i1n India is making the citizans
rather fatalistic. They are actually deve-
loping the tradition and tendency of
gambling. In fact, these lotteries are
nothing e¢lse, but nationalisation of
gambling and nationalisation of corrup-
tion, Sir, I can understand nationalisa-
tion of fourteen banks. I can underst-
and nationalisation of further more
banks. But I cannot understand nation-
ali sation of gambling in the country
and I still cannot understand what is
nationalisation of corruption. Sir, both
these things have been achieved through
the introduction of lotteries. Therefore
I suggest that lotteries should be ban-
ned,

As far as the rich men in the coun-
try are concerned, they have dubious
means of livelihood and dubious means
of amassing wealth. For instance they
are able to amass wealth through black
market operations. Sir, if you go
through the Wanchoo Committee Re-
port, you will find that there are a nu-
mber of methods by which rich man
and millionaires in the country are able
to amass wealth through blackmarket-
ing transactions. The usual method is,
through deals involving blackmarketing,
smuggling of gold and diamonds and
luxury articles, unauthorised transac-
tions involving foreign currency and
purchasing certain rare commodities for
the purpose of hearding Sir, these are
some of the evil practices as far as the
rich man are concerned, as they have
adequate resources for these types of
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deals and for indulging in such transac-
tions and to resort to such practices, it
is necessary that one must have adequ-
_ate resources. As far as the poor and
middle classes are concerned, they have
not got such resources even to resort to
such «(ype of 'illegal and dishonest
transactions. Therefore, all such pzopls
resort to a shortcut of amassing wealth,
relying on gambling, and relying on
fatalism is resorted to. Th ¢ is why
many young men are driven to this
process of resorting to lotteries in this
country and it is doing great harm to
the moral fibre of our country and also
. to the character of the people in the
country, and I feel that this has to be
avoided.

Therc is one more aspect to which [
would like to draw your attention. As
far as lotteries are concern:d, the man-
ner in which they are conducted and the
middlemen who are associated with the
lotteries, if you look at their way of
functioning in association with = the
management of the lotteries, you will
always [ind that one particular vice 1s
discernable in almost every State. There
ar¢ a number of ignorant and uneduca-
ted persons in the country. They do not
know the modus operandi of these lotter-
ies and they do not know the wvarious
rules and regulations concerning the
lotteries, Therefore, as a shortcut to
amassing ‘wealth....

MR, CHAIRMAN : You may con-
tinue some other time.

~ PROF. MADHU DANDAVATE :
Some other time? I will definitely come
to the Eighth Lok Sabha.

18.00 hrs.

I will finish it in three minutes,
(Interruptions) 1 was saying that there
aré ¥ number of middlemen. In the
case of uneducated men ......

CHAIRMAN : There are others to
speak, also.
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PROF. MADHU DANDAVATE ;. I was
trying to say that there are s number
of middle-men who take advantage of
the ignorant masses. They tell them :
“We will purches the tickets for you.
Give us the money.”” They get the
money, but kcep the tickets with them-
selves.  When the prize comes, thes
give the false ticket numbers to those
people, and keep the prize monzy with
themselves.

Police have unearthed a number of
malpractices, All these Lotteries are
the breeding ground for goondas and
anti-social elements, So, 1 say that
rather than speaking on the subject, I
am interested in getting this Biil yassed.
So, I make a request to the minister
eoncerned : “‘This is a non-controver-
sial Bill. Don’t tell me that the subs-
tance of the Bill is good, but I should
withdraw it. I will not oblige.”’

I request atl the Members of the
House to silently extend their unani-
mous support, so that we can get this
Bill passed. Thank you.

STATEMENT RE: HIJACK-

ING OF INDIAN AIRLINES

FLIGHT 1IC-421 ON 24TH
AUGUST, 1984,

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSH-
EED ALAM KHAN) : Sir, unfortuna-
tcly, I am not. .,

wt ﬂﬂttff amyt  (fgam) -
fgfaezt 1 gz 1Ar AIfgY o
IERGAT ¥ edee gy rar safs gq
AT F RGN T gI¥ 98X IIAT
TAT 47 |

SHRI A K BALAN (Ottapalam) :
1 am on a point of order. This subjeet

-
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is connected with the law and order
situation of our country.

MR CHAIRMAN : There is no
point of order. Please sit down. This
is about hijacking.

SHRI KHURSHEED ALAM
KHAN : Unfortunately, I am still not
in a position to add to the brief statem-
ent which 1 made this morning. . . ..
As a result of further information,

oY T Fwie fag AT g
T Ae g |

MR. CHAIRMAN : What ever inf-
ormation he has he will give,

SHRI KHURSHEED ALAM
KHAN : This is so because unfortuna-
tely, the negotiations between the Paki-
stani authorities and the hijackers are
still continuing; and they have not been
able to come to any conclusion and
decision. So,_ it is not possible for me
to say anything definite either about the
hijackers or their demands, Whatever
additional information, sitting in the
Control Room we have been collecting
during the day, I am briefly going to
mention now,

SURSE L < GO EAE TE N 3
Fga1 g [ faum wuas ogw aar
gl

(Inter,uption)
MR CHAIRMAN : Tomorrow also

you can again get information. The
House is sitting tomorrow.

'
SHRI KHURSHEED ALAM
KHAN : Indian Airlinesiftight 1C.421

&
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which departed from Chandigarh at 7.25
a.m. for Jammu was hijacked, and the
hijackers asked the pilot to take the
aircrafi to Lahore, The pilot of the
aircraft obtained the permission of thc
Air Traffic Control to land, as its fuel
was running low, Permission to Jand
was given, and the aircraft landed at
Lahore airport at 9.45 a.m.

There were 86 passergers and a child,
and six crew on board the aircraft. All
the passengers and crew are safe.

Our Ambassador has reached Lahore
from Islamabad. The Pakistan author-
ities had already established contact with
the hijackers. They have not made any
demands on the Government of India.
Their only demand is for permission to
take the aircraft to U.S.A,

Everything possible is being done to
cnsure the safety of the passcr gers, crew
and the aircraft.

It would not be appropriate, at this
juncture, to spzculate who is responsible
for the hijacking, as the full-acts of the
incident are being ascertained still.

Indian Airlines have set up special
information Booth in their city office
and at palam airport, for giving the
latest information of the incident to the
friends and relatives of the passengers
and crew.

MR. CHAIRMAN : The House now
stands adjourned, to meet at 11 a.m.
1OMOrrow.

18 05 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday August
25,1984 |Bhadra 3, 1506 (>aka)





